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LOK SABHA DEBATES

LOK SABHA

Friday, April 21, 1984/
Vaisakha 7, 1906 (S4KA)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

Fea AP : IAGOAW TATH A,
1 &Y F1HE AT AT AT ?

ot gichm agige : gy, gaw! ez
23 & fag #fgq)

we gegeaR @nd ;. Awd 0A
AT |

Obituary Refrences

MR. SPEAKER : I have to inform
the House of the sad demise of two of our
former colleagues, namely, Sarvashri
Kamakhya Prasad Tripathi and Jaspat Roy

Kapoor.

Shri Kamakhya Prasad Tripathi was
a Member of the First Lok Sabha during
1952-57 from Darrang Constituency of
Assam. )

A veteran freedom fighter, Shri Tripathi
actively participated in the freedom
struggle and suffered imprisonment several
times.

An eminent trade unionist, he attended
several international labour conferences
abroad. He was elected member of the
Governing body of International Labour
Organisat ion in 1954.

A well-known social and political
worker, he relentlessly worked for removal
of untouchability, promotion of adult and
basic education and was associated with
several educational, social and other
organisations.

An able parliamentarian, he took
keen interest in the proceedings of the
House.

Shri Tripathi was author of several
books and numerous articles on literary,
political and trade union subjects.

Shri Tripathi passed away on 14 April,
1984 at Lucknow at the age of 74 years.

Shri Jaspat Roy Kapoor was a Member
of the Constituent Assembly and Proviso-
nal Parliament during 1946-52. He was
later elected to Rajya Sabha in 1952 and
again in 1956.

A veteran freedom fighter, Shri Kapoor
actively participated in the freedom
struggle and suffered imprisonment several
times.

A npoted parliamentarian, he took
keen interest in the proceedings of the
House and served on several Parliamentary
Committees.

A prominent educationist, political and
social worker, he was associated with
several educational institutions and other
organisations.

Shri Kapoor passed away on 22nd
April, 1984 at Agra at the age of 88
years.

We deeply mourn the loss of these
friends and I am sure, the House will
join me in conveying our condolences to
the bereaved families.
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The House may stand in silence for
2 shortwhile while to cxpress its sorrow.

The Members then stood in silences  for
a short while.

ORAL ANSERS TO QUESTIONS

Harassment of Gulf-Passengers by Customs
Officials at Trivandrum Airport

#840. SHR1 SKARIAH THOMAS :
Will the Minister of FINANCE be pleascd
to state : .

-(a) whether Government have received
complaints from the Gulf-passengers about
the harassment at the hands of the
Customs officials at Trivandrum airport;
and

(b) if so, the steps being taken (o
remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir. However, a few
complaints have been received against the
assessment of duty on goods in excess of
the free allowance admissible under the
Baggage Rules in respect of passengers
cleared thrrugh Trivandrum Airport. The
number of such complaints 1s insignificant
compared to the volume of passenger
traftic handled by this Airport.

(b) Since such compiaints relate to
quantum of free allowance and the rate
of duty as chargeable under the statutory
rules, and both of thsse aspects had
received the Government’s attention only
recently when the allowances were libera-
lised and rate of duty lowered from
1.3.1983, no immediate remedial steps are
called for.

SHRI SKARIAH THOMAS : The hon.
Minister has agreed that some cowmplaints
have been received regarding charging of
duty on excess baggage. The Minister says
that he has received only a few complaints,
but the fact of the matter is that almost
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all the passengers who landed at Trivandrum
airport have made this sort of complaint.
Trivandrum customs is a nightmare for the
Gul-passengers. The news of harassment has
created a scare amongst Gulf Malaylees.
Most of them are poor labourers who earn
a lot of foreign cxchange for the country.
We should, therefore, be more sympathetic
towards them. In this connection, I
would like to know what action has been
taken against the officials involved in the
complaints received, and whether the
Minister has issued any instructions to
the customs not to harass the innocent Gulf
passengers.

SHRI S.M. KRISHNA : It is only
with references to some of the complaints
which were received that with effect from
1.3.1983, we have provided for some
liberalisations :

(a) Limit of free allowance for adults
raised from Rs. 1,000 to Rs.
1250.

(b) Electronics goods permitted duty
free within the free allowance.

(c) Duty charged only on value in
excess of the unutilised free
allowance.

(d) Highest slab of 339, reduced to
2359, (now 2409,)."

A new rule has  also been added parti-
culaly for the benefit of the passengers
from Gulf who retern after - termination of
employment after one year allowing duty
free entry of personal effects used for six
months upto Rs. 5000/-.

This action was taken taking into
account the complaints that were received
by the Government.

It is however, a fact that there is a
congestion at Trivandrum airport, and there
is bound to be some delay when a passenger
comes from the Gulf; he has to pass
through the Immigration formalities, and
the Immigration authorities also take
some time for clearance. We will also have
to bear in mind that the baggage has to
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come from the aircraft to the terminal
building. We have to calculate all the
time that is taken. It is not the Customs
alone, the Immigration authorities are
involved, the transhipment of the baggage
from the aircraft to the terminal building
is also involved. So, taking this into consi-
deration and also the inmadequate facilities
in the infrastructure that is available in
Trivandrum, all these things have got to
te reckonned  with, before we come to
sceme objective conclusion.

SHRI SKARIAH THOMAS : Sir, the
fact is that the Costoms officials enjoy a
lot of discretionary power in the matter
of charging duties, which leads to corrop-
tion. So, I want to know what steps the
Government will take to see that the
Customs Officials exercise their discrction
in such a2 way that innpocent passengers arc
not put to much hardship ?

SHRI S.M. KRISHNA : The officers
don’t have the kind of discretion that the
hon. member is talking about. There is a
red channel and therc is a green channel
aad for every article, a specific duty has
been fixed and the officers go according to
that only.

PROF. P.J. KURIEN : The Minister’s
contention that the complaints from
Trivandrum arc insignificant, is not correct.
May be, he might have seen only a few
complaints. But we arc getting hundreds
of complaints. If you compare the aumber
of passengers coming to Bombay and the
number of passengers coming to Trivan-
drum, you can find out that the number
of passengers coming to Bombay are much
higher than Trivandrum. But the com-
plaints from Trivandrum are much more,
compared to the number of complaints
from Bombay. This is thc point to be
noted.

AN HON. MEMBER : That is why
they are going to Bombay.

PROF. P.J. KURIEN : I agree. With
regard to Bombay Customs, there are not
many complaints, You have stated that
you are allowing Rs. 5000/- with regard to
articles used for six months. But what is
she exact position ? Electronic geods look
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very new even after six months or one
vear or even two years. People maintain
them like that. For such articles, Customs
people insist that they appear to be new
and then they confiscate the goods. It
takes two to three ycars for them to get
back the things. I have seen a number
of complaints like that., My contention
is that each passenger is treated like a
smuggler and not as a passenger, That is
the basic attitude -of the Customs people
and that should be changed. When a
bonafide passenger says that he has used
the goods for one year or one and a half
years, why should the Customs people ask
for evidence ? What cvidence can the
passengers give 7 The articles are confis-
cated and sold and you koow what has
happend ? The number of passengers in
the Trivandrum-Gulf section has decreased,
And, there is a feeling that this is done
with the connivance of some authorities,
that there is some racket goiog on.

I would like to ask, are you prepared
to conduct an enquiry to sce whether the
gencral allegation that th: Trivandrum
passengers are harassed much more than
the Bombay passengers is correct ? And
if such an enquiry is conducted and if
vou find that therc are officers respon-

sible for this state of affairs, are you
prepared to punish such officers ?
SHRI = S.M. KRISHNA Whenever

specific cases are brought to the notice of
the Government, we have absolutely no
hesitation in faking action, cven conduct-
ing enquiry. But we also havc to remember
this fact. On the one hand, therc is a
demand that harassement to pessengers
coming from outside has to be minimised.
Then again, there is the criticism that
smuggled goods are coming into  the
country. The latest Report of the Public
Accounts Committee, 1983-84 says, if I
can draw your attention to only one
sentence—<*The Commities are concerned
that after the liberalisation of Baggage
Rules in March 1983, a new class of
passengers, viz. hired passengers indulging
in carrier trade, has come into existence.
These persons  visit India’s neighbouring
countries from time to time and bring
forcign goods in great demand in this
country.”
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Now, where do we draw the line? 1
am sure the House will appreciate the
plight of the Department of Revenue.
You know, we have got to strike a deli-
cate balance between thsse o points.
Ultimately, it is a question of value judg-
ment of the officer concerned. We assure
this House that keeping in mind the overall
policy of the Government, we would sce
to it that harassment to passegers is mini-
mised and we would also keep a sharp
eye on smuggling of goods into the
country. We would likc to prevent and
contain smuggling. So, within the para-
meters of this policy, constructive suggestion
is welcome.

SHRI XAVIER ARAKAL : To-day, the
Customs officials at the airport in Trivan-
drum-are a demoralized iot. 1 had the
opportunity to go to Trivandrum; and there,
they met me with a note, saying that they
are decmoralized on many counts. As I
understand it, nearly 509, of the staff is
going to be transferred. The names of
many of them have been recommended for
award for meritorious scrvices rendered.
They have detected many smuggled items,
and arrested many persons smuggling
things. Whcre is the Minister going
to draw the line objectively ? On the
one side, the Department as a whole is
demoralized. At the same time, the
passengers are also facing the difficulties
which my hon. friends have pointed
out.

So, may I know from thc hon. Minister
what he is proposing to do regarding these
two rather riddles ? viz. demoralized staff
of the Customs Department, as well as

frustrated, disappointed, harassed passengers
there ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : Sir, I do not
agree with this at all. Transfer is a regular
policy of Government; and because of
transfer, nobody should feel demoralized.
It is no usc speuking in geacral terms. If
there is any specific case, 18t him send it
to me.
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fawra & faay fewe qman

*841. s TYHATY WAHT TIEAY o
ot foeive =72 ¢
#4T q@Ed YT AW fawraq st ag
FATA B Fq7 HI7 7

(%) #av aTHIT F1 @A 22 WA,
1984 & “agwred eigrd” § “famiq #
W faar fesr a” di9F F seada
ga€ arnr & afaafagas & asaey
¥ Bt gwrak 7 aix anwfgg fwar
A §;

(@) afz gi, ¥ zg safqafagar & fau
A gig 70 sgfzaqt &1 (Fato 37 3
adq1 3g gfafzaa $@ F fau fs 9 a9
Ft werfaal sz wfrafaaae ) gruafa
A g, Sak (aeg #q1 FHag I 0L E;
LIES

(7) =ar gFIT Wwigea & @ GFIIH
afrafgaarst &1 5 & fag gfegs
CUIAIEFE & Heqe] g TASAIEHIO FiEq
HIT 1 qegFasHl AT AT 92 g3 @I
QAT ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c) A staicment is laid on the
Table of the House.

Statement

The clarification offered by Shri Billi-
moria, Chairman, Indian Airlines, in brief,
is as follows :

Shri Billimoria had asked his Private
Secretary to get two tickets in the name of
Mrs. Saklat (Shei Billimoria’s mother-in-
law) and Miss Saklat (Shri Billimoria’s
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siswer-in-law) by IC-401 of July 16, 1983.
The Private Secretary had accordingly
blocked two seats in the Booking Office
of Indian Airlines at Kanchanjunga
Building.

On 16th July, 1983, Shri  Billimoria
accompapied Mrs. Saklat and Miss Saklat
to the airport. On reaching the airport it
was found that the tickets had not been
delivered by thc Private Secretary. Shri
Billimoria presumed that the tickets had
actually been purchased but had not been
handed over to the passengers. On this
erroncous assumption, and in order to see
that the old lady, who was not keeping
well, was not but to any inconvenience,
their predicament was brought to the
notice of Shri Ramesh Ghakbar, Airport
Manager. This officer, as a matter of
courtesy, permitted them to proceed on
the journey after issuc of thc Boarding
Cards, on the understanding that the
tickets would be sent to him subsequently.

It was, however, subsequently brought
to the notice of Shri Billimoria that the
tickets had not actually becn purchased
and soon after getting this information
Shri Billimoria arranged for the pur-
chasc of tickets on July, 21, 1983 on
payment.

The clarification offcred by Shri Billi-
moria has been considered. As thete was
no malafide intention on the part of Shri
Billimoria and since the concerned officer
of Indian Airlines acted in good faith, no
action is contemplated.

Y TUAAIT SR [EW : Aene
AT, HAY ST 7 AT faaor @y 92w q3
Wi, Sg¥ 49 9 F agead ag
ThET FT AIAATE AT HHT oY 7 39 9%
T =y Ty AN HN E fF ara
AW F Ag) aral g

¥za gad § wgar WM FE g6
gwtd #t sfgaa ogiarga ¥ HoOwia
=t fafadifan sqdr g1g agqr aqaY gy
Y AFTgn§ wyE 9T gy & IF g
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DA W dz1faar 1 &7 & 313 w7 I
qat go1 f& 3% fawe 48 § A FA
%@ fF guwl gq1 a1 § 5 ga mgde
TR feve vt BT fag €1 AQ
aan ¥ g adt srar fF 9w A% qar
a4, 9197 g1 ¢ fr gand Sg@ 9T agAA
9T gg qarar f& fash afvg A feswz
fesiYaz agl g 41 = fafenfear 3 ag
agwa srar 5 fege qieaa # @d% fau
wg & gy arfagl #Y fag aff aqd, a1 3
AT AZIST aF & 9§H ? gARY AfeT FIE
Y faar ? '

wia 9% fewe 4 @A 1o T 1 QY
g9 HfgF 7 gwa fewe a9l ad
q{R? 99 I wrew av f fewe ag) &
at sa%) a1y fese gy § a1 qfa
qt? T qgr ¥ fepzgAal F QY
ey afgg N g asa 4 ?

AU ez AT § AR F AT F
qear =gar g fe aar o fafamifar s
& frag gadt ag aff N f& sasy qed)
T I AT F A ¥ fewdwa T g1 ?
#AT IAFY] qeAT HIX IR F AG F
fearama ar & gAY a1y AT IFE! Qe
A T FF arAT A ?

SHRI KHURSHEED ALAM KHAN :
In the first instance, I would like to make
it very clear to thc hon. Member that
there is no scandal, as he says, about it.
It is a very simple matter. Mr. Billimoria
had asked his P.A. to purchage: two
tickets for his mother-in-law and
sister-in-law; but, unfortunately, those
tickets were not available at the
airport. Therefore, he brought this to the
notice of the Manager of the airport; and
the Manager of the airport taking it as a
mtter of negligence on the part of the P.A.
to the Chairman of the IAC, who fuiled 10
deliver the ticket, issued the boarding
cards, and once boarding cards are issued,
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then the security is done on the basis of
boarding cards and not on the basis of
tickets.

(vamenw)

] A dme et © AT Ew
AT IIW AT § 7 GH oy THA A
ng}g l---(mm).--l

Seqe WEYET : AT WIS GIH I
gfgr1 A e d f5 Fma sdac
I | T £ qrg adi g

(sm=aiw)

WEqR AGEA : UG Y A §5 A3 |
# agdr wars ag fHEAr R w3
HEY 1 AT AT (B0 g FIATE
f5ag #1% St agf § O aprge) faqr s
fifg gu ST Mg 1 gX T IF F AT
21 9 58 gar § wnvw) fgaia & aargd
@ 71 feraraY awadid 1 ag TA
foqraY 1gf siT @wdY €

ot TwATT MAHT et AR 9gw
AYIE T FT JAT AASIE HAT A
FEAIZ AR (331 § | 1T AL H@F §, A9
99 § qU I feqard, a8 § 999 g@}
[T T | '

Weqe HEAT : 19 H1E IR s H o
Fdfeu

SHRI KHURSHEED ALAM KHAN :
The statement clearly mentions what
happened; and there is hardly any further
emplanation nteded. I have full faith in
the integrity and the credibility of the
Chairman of the IAC.

st WA @RS mreNt:  seam
wEied, TEN foR syara arar sz ¥ faa,
WEN AT AW &) FSF F QA 419
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ArEY | JULAW AW SN 17
gaTE w1 ag ava & o | 59 e § 6e
w1 fadoa  gfeegw qaeansa & Judq
FY qeAY 11X IS FEHT F AT Y 971 T9R
q1g 97 ¥ fages) a7 wg, &Y Sf5q & QA
agt ¥ afgsifaal $1 qar sar, @ s@
fafaqmifear st &) o faer | §fsa gradia -
s agal § faar g fs fafaafar
WY & saA ¥ ag ara arg af 5 areaq d
fewz wgl @qr war 91 AR foe faar @
fe# {gad Fg fevez gda fagr oar
952 To 20 TIt@ &t gif TR fea & are
fege mdar aari w eI T we i
oId ¥ MoAr 3 & farg qdgw g g
3aF qar go1 6 fafaqifear st & afax
3 feve @qa, AfeT 8 @ faaraan)
gfaa fese ghz 97 9, fafamfar it @&
3= AfgFI §, 97 ) L GEATWE 9
qaaAr Y =ifge ot f& gara frse agi
9T g g1 § 1 T faq & avg feve @A
F1 FqT wIAq a1 ? feqqA qudr aF
AT I F A ¥ FUFT AT A A
qrefl & A9 9T AT & FT YT HAAT
ar ? & HY <Y ¥ ag e Tgar g3
TRy & ? '

st TR gl A & S g
gt Fifge

&t TG HFET e TF I
#T qqrag qar sfag fadwr afaas
qafrel Flegrat & arg agi #) ag ot ?
wro9g A @@ feq qg¥ qefwd
PR A AN fafanifaar aY aer &
a1 a7 7g #1 7§ Y fw gw QA foar oy
 femal & foodaa g am &% ?

SHRI KHURSHEED ALAM KHAN:
Sir, T have no information about Padmini
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Kolhapure or any other person. The only
information that I have is that these tickets
were purchased on 20th  August. But
unfortunately due to the mistake on the
part of the P.A. or Secrctary of the LA.C.
Chairman there was some communication
gap and they could not be produced at
the time of departure. This is also...

(Interrupiions)

off Ty SwT e © 9g FA
Tan, #I9 A FiF A AG F@EAT 7 qG
afawrd woa gararag ?

maﬁw: sgfaa, & % g
qgar §—aa1 fafemmifiar oY 71 @4 o

agamErd gE i fede afi §, Qifeme

gaz fag ar gast e feamr wqn fE
qgy fewe agl @dar g, sofad feee
Tafed

it gyt e @i: T ITH A
argn gal f5 fese agf fad § ot <R
1892 ®9% B\xa 9 fed aify fewe gl
fad «riq |

(smaara)

osqe Agay : Whether he did suo motr
or was he reminded ‘3riqY @12 AE S 7
AR @F TaT FAT AT FHAC A ot fw
aaR w fewe Af ¥, w fewe
qdd) ?

ot qsite wrew ot : SR Jawae #
ag g1 ur fe fewe gt aA § o= 97
#1 1A ga1 f5 gAFT Mo Qo fewe af
¥ @Frar sl IR 1892 WY WW
fad |

ot TomTe diee W ¢ Aeaw
qERET, TEAGT O qTHAT & 1 3 e
TAwAR :

(sawara)
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€% s & oge AT § gt oy
wg § s gard sre® wgwT a2

SHRI SATISH AGARWAL : In reply
to the first supplementary the Minister
answered that because the tickets were
purchased, but were not brought to the
airport, the boarding cards were issued.
Boarding cards can never be issued with-
out the tickets,. How were the boarding
cards issued 7 If the reservation was in
the name of his wife and daughter, then
the tickets are not ° transferrable. It is
mentioned on the air ticket.

st WY @MeT TR ;. aege
wgeT, S IAT TN 9T F AAT-9IT
9T @1y, X 3gw o foaz Hagg—
A g IF! AN | 9§y ATQ AW
ez @ e ged gegi faar § fr
fafcaafear <t & ao% afas ¥ wgre-

ot wam awag aw a’raﬁ
faar garr 1

&t TWATY deT et @ TER S
gatfear g Sad QY I 1 gram@ A}
ag @ fo gard «g® aX g «ft fafem-
Afar qed IT e e+ dwT
qgay § 9 A § afer-wE §g 9
@ar1 safal aft saw agwe § Sar
f§ Sa% ura fewe afl § 1 Sa% @ ag
& afawd ¥ gggygfa § ey, dar
#AY ot ¥ H9Y ga@ ¥ FE E—IAW)
aifen, s o w< fear | gn a0
¥ g8 agagfa &1 @@ ® N A
E fr sein atfen 51 o1 e fam,
wifs ag & dadi afeq fafem-
Mfcar ot A Tfgg ar, § ga7 Ioa 9T qT
¥, fip gee owd sEdE vl @ fowe

© dwar ¥y, fray gaw goa W @

wtar  fe fewz aff ad? ag§ 1 Ay

A R gad dw F oy ¢ fe Ia® R
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far Wiz gARY Wi gar ar Ik sy F
wrat aar fr fewz oft @0} g § ox
qq FEWN 952 wWy AwEY fewme
Fdzaig | gt g ) ard §—aF & garf
HEE 9T IEFX 9T TR AW § QIR
fr fewz wff §, god aX® @A Wt &g
@ § 5 9 faq & ave oI fewe alian
—agET Y7 TR Aw X A @
¢ v g afesrd femge fefv i,
IGHT TCEHIN THL W agee §Y WIT
IgFT [iE & feqar d@ar ot d o qen
feg § SaQ ¥ wwsz sy § G et ot
fr gz gl fadtwra §, w afesrd &
quﬁﬁqg"'

SHRI KHURSHEED ALAM KHAN :
I strongly refute the allegation that I was
involved in any way.

! A EAET MO AT T
F@ Afgwrd F N3wgw T @E) W
araeY fasat 9z GF1 A §)

SHRI KHURSHEED ALAM KHAN :
The first thing is that the journey was per-
formed on 16th Julyand not on 17th of
July and because the Indian Airlines
offices were closed for the week-end, there-
fore, two or three days delay in between
for ascertaining whether the tickets had
been purchased... (Interruptions)

it frsitw wex : oW wEEn, N
& wge & afen & o i wgar
wgAE AR wAAT G o ¥ gaer
wedteen TigaT g fF s W ey
Qe Ag E, 2 @ aff §, O oW
a1E aY IR o & ) ol fafasifor &
® figg F9E o T T Ifew and
ANaa ¥ wF §, a8 a6 wfgT Har § o
IR Tz ARTA W W g o
fear @< ag wg fear f6 Tud g a1
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fis ferzq ¥am ) ag v g Nuwar g
fe Sl medz A% Y fever ¥ fog
A, Few o 1 7 A w7,
e o fove W wEr @A, A
fewz & faar a1 Har wifs mae
R &7 fgma adf §  avdr
fe ag fevz 7 @@ | & 0% AW
Wl wgar § & @ sifag fw fewe
qqer 7 v Al ARW wigdAE IR
Y g TAE Y, A ¥ ag wgAv g fw
wx fafatfar aodft st &k oo+ areg
% e 7q AR fewz 3% qr A °@,
&Y ag 9% %1 gEganr gav f5 faan fewe
¥ ganr Afen s gy FT fear man
& staan wngar § e @ dew § faaw war
g1 ong fafaeet § o & quo dlo §
FR AT gH Q@TE 9T TR §, aY e

g §, arerpar fewe T @ § W

fafeatfzar aga wifs Savda §, @fag
7 3%T $§ Afewn gort, T IAFT ATH LV
aT, 7 HYE qar 7B AT WR @E AT
QuwFr Wt wF gr g & A straar e
fggar @ § ®% Qo Afew s I A
At o gt ¥ 20-25 ST F @ A
gy & afFa o gra afawrd o1, S8
g o1 w W T @ ity ag s
qret & g ot | safeg wE Afen
afi g1 FoaramgaT § 6 gad art
#fraw wqy § ol Ta¥ i ¥ wft oft
g | mEAT K F AN W Al
& s 3w AwIT wETar TP A
ars wfge & e fafefar &t fiaa
0| IAF AT § AFT FHAMATT 76
g g W oA a1 KT g W
faeat feve arn STA & TN Aaw f
A I qren s AT e ¥ ow @
g af, @ x« T NEEE AT QY
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vgaﬁtam FgRI ™ ¥ e

frefe §, g sg oA wfea & wgar §
fis ortaT S@ Q1@ W1 AG AR S Ag
FAAT ®T & gAT A §, 9@ T® &
HIATEA FT FaTe | WU AT QAT @,
&Y F1€ ggana A @I IA q9@ Al
amﬁwsz"ﬁstwmmgaﬁ'tmusmq

for fraw aan § 7

SHRI KHURSHEED ALAM KHAN :
1 do not think there can be any doubt
about the IAC Chairman that he wanted
to send his relations free of cost in the
aircraft. (Interruptions)

=t fase = wiq frgw sdRg )

AferFE 57 N F o fAaw & ag
#1Y AT 1 (SqAA)

weow waw : faaw wn §, S &
Faga FT Af9C

ot grifr wrem wi: faaw A W

Ay § v (sawar)

Wa@m:quﬁmwﬁs‘ﬁr,
&Y ST £ &)

ot geife e i ;. fraw aY ag §
o g ana%ra f& aw = qgw fewe
Jer oy § A SEd ag aifen wd
fastar § afq e@elic§ ag wgr aar
fe wiifs sa% fege @i @i @ o
ag @ Ot e fewe @ ag § vafrg
afrae ARfer ¥ ¥ fag

( 'mm)

WEOW NPT : AT W9 ER aﬁ‘?r
Y w17 qAW ?

(swarm)
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SHRI SATYASADHAN CRAKRA-
BORTY : Let m: ask one question, Sir.

MR, SPEAKER : Let him first answer
to one question. He has asked him about
the rules, so let him first say what are the
rules. .

SHRI ATAL BIHARI VAJPAYEE:
Reply is not to the point, Sir.

it e wve gt e & fasy

oft T o awaAT § ?

G

SHRI SATYASADHAN CHAKRA-
BORTY : 8ir, I would like to ask the hon.
Minister whether there are rules in the
IAC that boarding cards can be issued
without tickets being produced ? If there are
rules, what are the provisions and if there
are no such rules, how the boarding cards
were issued and who violated the rules ? If
there has been the violation of rules, is the
Minister going to take action against the )
persons who have violated the rules ?
Secondly, whether a person can travel in
the seat reserved in the name of another
person ? If he cannot do it, then what
actions are taken against such passengers ?
If there has been the violation of rules,
what actions do you propose to take
against the JAC Chairman however highest
post he may be holding ?

SHRI KHURSHEED ALAM KHAN':
Sir, as the hon. Member has said, it is
correct that the boarding card is issued
after the presentation of the ticket, but
as I said in the beginning, these boarding
cards were issued on the presumption that
the tickets had been purchased and will be
handed over.., (Interruptions)

MR. SPEAKER : Why cannot you sit
silently ? Let him finish first, then you can
put another question. He is explaining
certain things....(Interruptions)

-SHRI KHURSHEED ALAM KHAN :

-But as the hon, Member has suggested, I

will again look into this matter and sece
whether there have been some mistakes on
the part of some persons.
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MR. SPEAKER : The consensus on
this is that you have to enquire whether the
rules were contravened, whether he could
do it or anybody else could doit, if
nobody else could do it, then how
he could do it, then take appro-
priate action and then come before the
House.

Openiog of Branches of Lead Banks in
Community Development Block
Headguarters

*843, PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have a pro-
posal for opening atleast one Branch of
Lead Bank of District at each of C.D.
Block Headquarters, so as to ensure
successful implementation of 20 Point
Programme is gzneral and IRD, NREP.
and sclf-employment to unemployed young
Matriculates in particular;

(b) if so, whether Reserve Bank of
India proposes to initiate immediate steps
in this regard and ensure that all Block
Headquarters in a District have District
Lead banks branches within 1984-85, before
launching Seventh Five Year Plan;

(¢) if not, whether Reserve Bank would
accept responsibility for making ‘Block
level Planning’” and its implementation
a success and :nsure that Lead Banks
are made primarily responsible for supply
of credit to those identified as cligible
for getting lcans for each C.D. Block in
Seventh Five Year Plan; and

(d) if so, nature of strategy evolved in
this regard ?

THE DEPUTY MINISTER IN THRE
MINSTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A statement
is 1aid on the Table of the House.

Statement

The main role of Lead Banks relates
to the formulation and implementation of
District Credit Plancs/Annual Action
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Plans for development of the districts in
their charge and by co-ordinating efforts
of financial institutions and Government
functionaries in the district,

All the financial institutions operating
in the district participate in various
developmental programmes including the
20-Points * Programme. Lead Banks are -
not solely responsible for  supply
of credit for these programmes; which
responsibility is shared by all banks in the
district including Co-operative  Banks
and Regional Rural Banks on a mutually
agreed basis.

It is not considered necessary that the
concerned lead banks should have offices
at all the block headquarters. However,
keeping in view the pivotal fature of block
headquarters, in schemes of developmental
administration, it is being ensured that as
far as possible banking facilities are made
available at all the block headquarters.

District Credit Plan is a document in
which the credit requirements for imple-
mentation of various schemes under the
free wain sectors viz., Agriculture & Allied
Activities, Industries and Tertiary Sectors
are assessed. It consists of technically
feasible and ecconomically viable schemes
for inancing production and investment
by banks within the present and proposed
infrastructural and other facilities. The
total credit outlay in the District Credit
Plan is disaggregated blockwise and indi-
cated in the Plan. Within the existing
limitations, District Credit Plans give due
emphasis to blockwise planning in jaccor-
dance with the objeciives of the National
Plan.

PROF. NARAIN CHAND PARA-
SHAR : Sir, from the statement it appears
that the spirit of the question has not been
taken into account. The District Credit
Plan is prepared by the Lead Bank of the
district in consultation with other banks
and other district authorities. The point
that I wanted to emphasisp is that since
we are in the process of accepting and
launching the Block level planning, it is
important that the banks play a key role
in this process. Por the successful imple-
mentation of the various programmes it
is nccessary that the lead banks should
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have branches at the block lheadqusrters
and they should be the lead banks of the
districts. To give an example, I will quote
Kinnaur, where the lead bank is Punjab
National Bank, which has only two
branches while another bank has more
than five branches. In such a situation,
there is some sort of discrepancy and the
lead bank cannot play its effective role.
For this purpose, would the Minister ensure
that the proposal is considered in right
earnest and the lead bank is given a domi-
nant role, not only by having a branch in
the district hcadquarters but also in the
CD block headquarters ?

SHRI JANARDHANA POOJARY : The
role of the lead bank has been clearly
defined in the main reply itselt. It has to
formulate and implement the district credit
plan and also the anaual action plan. The
main responsibility for the supply of credit
to the development programmes is Dot
only that of the lead bank but also of the
other banks in the district. This vespon-
sibility has to be shared by all the banks
situated in the district. They have to play
" their role effectively. If there is any
deficiency, it will definitely be taken note
of.

PROF. NARAIN CHAND PARA-
SHAR : Again itis not clear from the
reply as to what is the role of the lead
bank in the district. If what bank does
not have any branch in the block but
only a branch at the block headquarters
‘and certain banks do not co-operate with
it, how can it function ? Is it not fair
that the lead bank may be given the primary
responsibility by streamlining the process
by allotting at least one branch at the
district headquarters and in all the blocks
50 that it will be the lead bank of the
district so that the primary responsibility
of co-ordination and implementation is pin-
pointed and focussed ?.

SHRI JANARDHANA POOJARY : If
there are no branches, as pe. the Branch
Licensing Policy, these ccatres will be
identified by the District Consultative

Committee, in copsultation with the State

Government. The Branch Licensing Policy
is implemented by the Reserve Bank of
India, in consultation with the State
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Government. As per the Branch Licensing
Policy, such centres are identified by the
State Government, and the State Govern-
ment will make recommendation to the
Reserve Bank. If there are any centres
which are unbanked, it will be taken into
consideration by the District Consultative
Committee. So far as the role to be played
by the lead bank is concerned, if there are *
any deficiencies in the functioning of the
banks, if the banks are not functioning
effectively, this fact will be noted and
brought to their notice by the lead bank.
If there is any specific instance where any
deficiency is found, if it is brought to our
notice, proper action would be taken.

SHRI JAMILUR RAHMAN : So far
as the question of credit by thc banks at
the block level is concernsd, much has
been said in this session, be it under the
IRDP, NREP, self-employment of Edu-
tated Youth or the 20-Point Programme
of the Prime Minister. But the target has .
not been fully realised. For this purpose-
the Government took a decision that
Advisory Committees at the Block level
should be formed. I would like to know
whether such committees have been formed
at the block level to advise on the working
of IRDP, NREP, self-employment of Edu-
cated Youth etc. and, if not, why and by

‘what time that will be done.

SHRI JANARDHANA POOJARY :
So far as the implementation of the IRDP -
is concerned, in 1982-83, the banks, includ-
ing the co-operative banks, have been able
to give credit to the tune of Rs. 714 crores.
That means we have crossed the target of
Rs. 600 crores. So far as the implementation
of the P.M. educated unemployed pro-
gramme is concerned, its time has been
extended upto 15th August, 1984. 1t is
hoped that it will be implemented
effectively.

So far as the Advisory Committees are
concerned, the Hon. Finance Minister, has
written to the State Governments to set

. up Advisory Committees. The Advisory

Committees have been formeéd in a number
"of States. If there are any States which
have fiot been able to form these
Comnmittees, it would be brought to our
notice.
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THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : Here, I would
tike to add just cne point. I cannot
appoint the Advisory Committees. It is
the State Governments which have to
appoint them. I have written (0 the
Chief Ministers. 1 have reminded them
also. Some of them have already initiated
action, but some of them have also said
that they are not going to establish
them. i

ot fireardt @ sanw : asAE WEYET,
& s wigar § 5 fafiew oW
drzd MNavs § WY AR 79 W
QoML NAAT A1 F
fdire fon S € 3a¥ A JFT &)
qF ¥ arar @rar §, §ud g qar g
faar @Ay §, IR feRam §  qar 2y §)
ar war ag g  ©5 foa 490 Y sgsm
gy fFmT & o7 §51 A 2@ Qrr & aga
o @A fesdic fearaar 9§ o fam
2, o1 fwaar qude fean g ?

adY ®AY oY & Farar fF s dfae
qT GEarssd A aAAar ' nadie
T FH | AT sAIF Afad AT FAE
gueaTEs Agl T qFAT J9 JE 19
fefezae Afaw H FAS 9 T a8 a%
ggaysar &% 9FT § AL TT AV
gafau sar fefegae Afaw 93 58 wFic
# QR FAA G AV AHT &
FT farudy W e @l |1 3w wwi3
¥ & gaey w7 W@ §fF afi ?

Aoy WP zraw‘réalraﬁzit'

a1adr 7

oft froardt wve sy @ ag g facig
&)

Sqq oY, TEN A1 G BT AT AEY
AT ?
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- MR. SPEAKER : This whole thing the
State Government will have to do. ’

ot freardt W ewrw AT G
favla & adf toar A FJ Fi7 Fq/q7?

MR. SPEAKER : They can do it. That
is what he says.

SHRI RIZAQ RAM: Sir, I want to
know from the Hon. Minister whether a
representative of the lead bank as also of
the bank advancing the credit are Members -
of the Committee recommending or
idsntifying the pcrsons eligible for taking
loans ? I would also like to know whether
it is a fact that after decisions are taken in
consultation with the representatives of the
lead bank, as also of the banks advancing
credit, the bank advancing the credit

rejects the applications of those persons
held eligible ? I would like to know whether
such complaints- have come to the notice of
the Hon. Minister. If so, whether the Hon.
Minister is going to issue directions that
the banks should not recject the applications
of those persons who have been held eligible
at the meeting wherein they have them-
seives participated. Through you I would
like to ask the Hon. Minister whether it is
a fact that branch level where the credit is
to be advanced unfair mcans are being
adopted and even the persops wio have
been found eligible for getting the loans, if
they refuse to satisfy the bank employees,
their applications are rejected ? If such
complaints have come to the notice of the
Minister, what rcmedies have been takcn
against these ?

SHRI PRANAB MUKHERIJEE
Perhaps the Hon. Member bas in mind the
self-employment scheme at the DIC. It is
true that it has come to our notice that in
certain cases the recommendations made by
the Advisory Committee attached to the
DIC where the representative of the lead
bank was also present, were not complied
with by som. of the bank branches. And
this problem was discussed by me in the
presence of the Minister of Industry and
the Chief Executives of the nationalised
banks. There a decision was taken because
onc point we shall have to keep in mind is
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that these are loans. The assistance is to
be provided to each project and the project
must stand the test of thé scrutiny from
viability angle. And if the viability
examination is being made by some non-
expert, naturally, simply the banks cannot
lend money to it. Thereafter it was decided
that after the schemes being scrutinised by
DIC at the approprate level, a small
Committee consisting of the financial
experts representing th: various financial
institutions and others working in the
arca, about three or four, will make a
quick appraisal and after that these
proposals will be sent to the respective
banks so that, thereafter the rejections at
the branch level are minimised, This
decision has been taken. Secondly, we
shall have 'to keep in mind that in our
system the moment you fix a target date
that you will have to complete so many
number of cases within such specific period,
immediately the tendency is to reach that
target artificially without going into the
details of the merit of the scheme and
examining it. Therefore, I told them that’
we want to help the persons. The target is
2,50,000 and if you want to extend the
assistance to these 2,50,000 or 3,00,000
persons, it necd not necessarily be done
within 31st March. You start the scheme
from 15th of August. then you say, within
31st March all over the country the bank
branches spreading over 45,000 will have to
do it and if you fix it in such a tight jacket,
naturally it will appear that the scheme will
not reach the objective.’ So, I told them,’
you take the decision, you reach the
target®, but I extended the period up to
15th August which my hon. Colleague has
already stated.

Non-revival of Permanent Secondment of
Service Officers in DGI Organisation

*846 SHRI AJIT KUMAR SAHA :
Will the Minister of DEFENCE be ' pleased
to state : :

(a) whether it is a fact that a decision
has been taken to dispense with the Perma-
nent Secondment of Service . officers in the
" DGI Organisation and, if so, whether any

Government letter has been issued to this
effect; .
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- (b) whether a similar decision was taken
in the past in April, 1981 and the same was
later reversed;

(c) whether a section of officers are in
favour of retaining Permanent Sccondment;
and

(d) if so, how Government unit ensure
non-revival of Permanent Secondment as it
had happened in the past ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) No
decision has been taken to dispense with
the permanent secondment of Service
Officers in the DQGI Organisation. . An
interim decision was taken in April 1981
that pending cadre review and as a
temporary expedient, no further Permanent
Secoodment of Servide Officers in the DGI
Organisation will be considered. As the
above decision was only of a temporary
nature, the instructions were withdrawn in
March 1982.

(c) and (d) Does not arise in view of
answers to (a) and (b) above.

SHRI AJIT KUMAR SAHA : Through -
you, Sir,1 want to know from the bon.
Minister whether a high level mecting was
held on January 4, 1984, where the Defence
Minister was the Chairman and the Defence
Sccretary, Secretary (Defence Production)
and Joint Secretary and other officers were
present at that meeting and where the
Defence Minister has taken a decision on
discontinuing the Permanent Secondment of
Service officers in DGI organisation. I want
to koow whether it is a”fact. If so, I want
to know the details from the Minister.

SHRI R. VENKATARAMAN : I can-
not disclose discussions with my officers.

(Interruptions)
.SHR1 AJIT KUMAR SAHA : If we

cannot discuss anything, what is the use of
asking this question ?

MR. SPEAKER : Certain things are not
to be disclosed. ' .
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‘SHRI R. VENKATARAMAN :1 can
give the decisions, but I cannot give th\e
discussions.

MR, SPEAKER : It
safety.

is for Yyour

SHRI AJIT KUMAR SAHA ; The
Director General of Inspection and the
Secretary (Defeace Production)...

(Interruptions)

SHRIMATI BIBHA GHOSH GOSWAMI :
Why don’t you give us the decisions ? We
don’t want to know about discussions.

SHRI AK. ROY : Sir, let him give us
the decisions.

MR. SPEAKER : He will tell, but not
on your asking.

SHRI R. VENKATARAMAN : 1 have
given him answers which you did not hear.
No deci-ion has yet been taken.

SHRI AJIT KUMAR SAHA : I asked
a particular question whether there was a
meeting held on January 4, 1984,

SHRI R. VENKATARAMAN : | again
repeat, no decision has been taken, discus-
sions are going on.

SHRI AJIT KUMAR SAHA : The
Director General of Inspection and
Secretary, Defence Production, supported
conlinuance of Permanent Secondment of
Service Officers in the DGI Organisation. But
Defence Secretary is not in favour of this
decision. Is it a fact or not ?

SHRI R. VENKATARAMAN ; Again,
in discussions different people take.- different
stand and express different points of vicw.
We cannot disclosc all the discussions that
take place in the Committee or in a Con-
ferenge. All that I said —when a decision is
taken, I will communicate.
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Disparities in Emoluments between IAF
Technical Staff Engaged in Flying Duties
and Ground Duties

*849. SHRI UTTAM RATHODY :
SHRI OSCAR FERNADES :
Will the Minisier of DEFENCE be pleased
to state :

(a) whether itis a fact that there are
disparities in emolument between two
catepories of LAPR. personmel-technical
staff who are engaged in maintenance work
o~ the ground and thosc engaged in flying
duties;

(b) whether he is aware of the roports
that because of such disparities, the
maintenance woik is being seriously affected;
and

(c) the steps being taken to remove such
disparities ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) (@) and (b)
Officers of the Flying Branch of the IAF
upto th: rank of Flight Lieutenaot have
been given higher scales of pay and officers
of the ranks of Squadron Leadcr and Wing
Commaunder reach maximum of scale
carlier than those eugaged on maintenance
work on the ground. This edge has been
given  because they are exposed to
exceptional risk of operational flying and
also retire comparatively at lower age.
The muintenance work has not been affected
because of this.

(c) Does not arisc.

SHRI UTTAM RATHOD : The
fishting hour is the ontcome of sophisticated
technology. I would like to know, are we
getting enough number of brilliant engineers
to join these technical posts ?

SHRI R. VENKATARAMAN : There
has been no dearth. T would dispet the
impression that there is dearth and that we

are sufering on  account of  non-
availability.

SHRI UTTAM RATHOD : The promo-
tion to the subspautivc post in the case of
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flight officer, is upto the level of
Air Marshal and in the case of technical
officer, itis only upto the level of Air
Vice Marshal. You have said in reply to (a)
and (b) that officers of the ranks of
Squadron Leader and Wing Commander
reach maximum of the scale earlier then
those engaged on maintenancc work on the
ground. How is it that these people are
not allowed to go upto the level of Air
Marshal,

- SHRI R. VENKATARAMAN : The
selection of Air Chief Marshal is on merit.
It does not go by classification of the
employment—whether it is in the Flying

Branch or in the other Branch. As a rule.

the Air Cheif Marshal must be a Flying
Officer if has to command the entire force.
I do not think that a Ground Engineer
could become an Air Chief Marshal.

SHRI UTTAM RATHOD : There are
alsc Flying Engineers. Are you prepared
to give them any chance ?

SHRI R. VENKATARAMAN : As
I said, it will depend on the merit of each
case.

SHRI RAJESH PILOT : Is it a fact
that this much of difference in salaries and
promotion is maintained all over the world
in other counjries also in Defence Services ?
It is not only in India but in other
countries. Is it is a fact or not ?

SHRI R. VENKATARAMAN : We need
not go to the other countries. The Third
Pay Commission itself has stated that the
persons who are in the Flying Branch should
be given higher scales of pay as their task is
one involving greater risk. It is also a
fact that in other countries the people in
the Flying Branch do get an extra pay over
those in the Ground Service. |

MR. SPEAKER : The Question Hour
is over.

WRITTEN ANSWERS TO QUESTIONS
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FacaeT Jeoigw d 40 sfawa ) gf7
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faat war § arE sa=fegl ® SEEwa
Tg13 & farg sreqiga fadr « ® 3@ Az da,
aifasw & fag MeagT Nawn w1 wfaw
®q fzar o @ &\ fafwen avq Sqrg @
faaarena § 1

Alternative ground job to Air Hostesses
of LA. and A.I.

*g44. SHRI JALAGAM KONDALA
RAO : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state : ’

(a) whether Government have to any
stage considered the expediency of providing
some alternative ground jobs to the Air
Hostesses of the two national carriers viz.

. Indian Airlines and Air-India when they

get married;

(b) if so, the outcome thereof; and
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. () if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) In accordance with
their existing service conditions, airhostesses
who get married after four yecars of service
can continue to work as air hostesses upto
45 years of age or till the third pregnancy
if tuo childern are alive, subject to medical
fitness. Since they are allowed to continue
to fly as airhostesses cven after their
marriage, tne question of providing
alternative jobs to them in the event of
their getting married should not arise.
However, applications from airhostesses
for ground jobs, who meet the prescribed
requirements, can always be ccnsidered.

Pension to British National s in India

. 845. SHRIG.Y. KRISHNAN : Wil the
Minpister of FINANCE be pleased to
state :

(a) whether some British nationals are
getting pension for their service to the
British Government in India;

(b) if so, the number of such British
nationals and the total amount being paid
to them annually; and

(c) whether the amount is being paid
in foreign currency or Indian currency ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir, However, some
British nationals who served Post-Indepen-
dence Government of India and retired
after 31.3.1955 are getting pensions from
the Government of India.

(b) and (c) In view of (a) above, the
question does not arise.

Report of ESCAP

*847. SHRI SONTOSH MOHAN DRV -:
SHRI R.P. GAEKWAD :
Will the Minister of COMMERCE be
plened to state :
that the

(a) whether it is a fact
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Economic. and Social Commission for Asia
and the Pacific in its report have expressed
concern over the deterioration in economic
gituation in' several developing countries of
Asia;

(b) if so, whether ‘the details contained
in the report on this aspect will be laid on
the Table; and

(c) the steps proposed through the Non-
Aligned Movement to pull these countries
out of the present situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The Economic and Social
Survey of Asia and the Pacific, 1983 has
viewed the performance of the developing
ESCAP economies in the light of the
recession in the developed countries. The
survey states that with very few exceptions
developing ESCAP countries experienced a
definite and significant slow docon in their
growth rates in 1982. The slow down in
growth rates has had both short and long
term effects on their future development.

(b) A statement is laid on the Table of
the House.

(c) While the Non Aligned Movement
has no institutional link with the United
Nations of which ESCAP is a regional
organisation and while the Non Aligned
Movement does not view international
economic issues from a regional p-rspective,
nevertheless since the issues are of general
concern to the developing countries which
are members of NAM, a global view is
taken by NAM and efforts are made to
improve the economic snuatlon of the
developing countries.

Statement

The Economic and Social Survey of
Asia and Pacific, 1983 has been published
by the BSCAP Secretariat. Some details
are given below :—

2. The Survey states that with very few
exceptions, the most important of
which being China, developing
BSCAP countries experienced a
definite and significant slow down in
their growth rates in 1982.
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The slow-down in growth rates of
developing countries of the ESCAP
region in 1982 has had both short
and long term effects on their future
development. The short rua conse-
quences in particular are more serious
for some of the weaker and poorer
economies of South Asia and for
the least developed countries

generally.

6.

. The Survey states that for most of

the South Asian economies 1982 was
one of the most depressed years in
recent times, while for countries in
East and South East Asian Region,
1982 constituted perhaps the most
difficult ycar in recent times.

. Regarding the Centrally Planned

Economies the Survey states that
the growth experience of the five
centrally planned economies of the
ESCAP region, Afghanistan, China,
the Lao Peoples’ Democratic
Republic, Mongolia and Viet Nam
has been somewhat different from that
of the rest of the developing BSCAP
countries. Their smaller reliance on
foreign trade and the relatively small
proporation of their foreign trade
with developed market economies go
to explain much of this difference.

The Survey has also analysed the
performance in major sectors of the
developing ESCAP countries. Regar-
ding agriculture, the Survey states
that gross agricultural production in

the developing ESCAP countriesin -
1982 grew by 3.29%, compared toa

growth of 5.1%, in 1981,

‘7. Regarding industry, the Survey states

that the pace of industrial develop-
ment slowed conseidrably during

VAISAKHA 7, 1906 (SAKA)

8. The generally poorer

. Written Answers 34

1982 in the developing ESCAP
countries. - Regarding international
trade, the Survey points out that the
export earnings of the developing
ESCAP ' countries suffered a marked
decline in 1982. '

export per-
formance also rcsulted in a sharp
curtailment in the rate of
expansion in public expenditure
during 1982 and 1983 in a majority

of the regions® developing economies.

9. Regarding inflation, the Survey

points out that restoration of price
stability in large majority of the
developing ESCAP economies was a
notable achievement in 1982, This
trend was expected to countinue
during 1983 and in the years imme-
diately thereafter.
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farw
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1980-81 1559 194 12.4
1981-82 1758 228 13.0
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Proposal for International Bank

#850. SHRI SANTOSH MOHAN
DEV : Will the Minister of FINANCE be
pleased to state :

(a) whether Government are considering
a proposal to float an International Bank
for International business by all the
nationalised banks to avbid unhealthy
competition; and

~ (b) if 80, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (=) No, Sir.

(b) Does not arise.

Project to Promote Brackish Water Prawns
Farming

*351. DR. PRATAP WAGH : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether a project to promote
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brackish water prawn farming with the
object of export production of prawns, is
under consideration of the Marine Products
Export Development Authority; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) A project to
promote prawn farming with the objective
of augmenting export production of prawns
is already under implementation of the
Marine Products Export Development
Authority. The work programme of the
project includes free technical assistance to
prawn farmers and entrepreneurs by way
of survey of brackish water areas to study
suitability for prawn culture, preparation
of project/feasibility reports to facilitate
institutional finance, supply of essential
inputs as an incentive at cost price to
farmers wherever necessary, arranging train-
ing to prawn farm operatives and supervisory
officers and conduct of prawn culture
demonstrations in farmers’ fields to convince
the farmers of the economic and technical
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viability of prawn culture.

Opening of Branches of Nationalised Banks
in Vidisha, Raisen and Sthore Districts of
Madhya Pradesh

852, SHRI PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) how many new branches have been
opened by various nationalised banks in
Vidisha, Raisen and Sihore Districts of
Madhya Prade;h during ficst four years of
current Five Year Plan with details thercof;
and

(b) whether all the new branches have
been epened for which licences were
granted by Reserve Bank of India upto
31st March, 1984 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) A state-
ment is laid on the Table of the House.

Statement

Reserve Bank of India has reported that according to available information
for the period 1.4.1980 to 31.12.1983, State Bank of India, Associates of State Bank of
India and 20-Nationalised Banks opened 42 branches in the district of Vidisha, Raisen

and Sehore of Madhya Pradesh.

In addition, thesc banks were reported to be

holding 11 authorisations for opening branches in these district. Bankwise and district-

wise details are given below :—

Name of Bank

Number of branches opened in the district of

Vidisha Raisen Schore
1 2 3 4
State Bank of India 3 1 4
Associates of State
Bank of India
State Bank of Indore  6(5) —_— 1
Nationalised Banks '
Allahabad Bank | - -
Bank of India —_ —_ 6(4)
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1 2 3 4
Bank of Maharasthra — - 1)
Central Bank of India 1 1 2 |
Indian Overseas Bank 1 — —
Oriental Bank of Commerce — — 1
Punjab National Bank 1 - 11
Union Bank of India 1 -— _
United Commercial Bank 3 - 1
' Total : 17(5) 2 23(6)

Figures in brackets relate to authorisations hending with banks.
Banks have been adviécd,to utilise the pending authorisations expeditiously.

Fonds Sanctioned/Distributed by NABARD
to Landless and Marginal Farmers

*853. SHRT AMARISNH RATHAWA :

Will the Minister of FINANCE be pleased

to lay a statement showing :

(a) whether the National Bank for
Agriculture and Rural Development gives
financial assistance to the landless and
marginal farmers for growing trees for
private purposes on Government land;
and -

(b) if so, the details of funds which
have been sanctioned and disbursed, State-
wise during the years 1982-83 and
1983-84 by the said bank under the said
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-

statement is laid on the Table of the

House.
' Statement

The refinance facility from Nationa-]
Bank for Agriculture and Rural Decvelope
ment (NABARD) is available to eligibld
financial institutions against loan advancee
to farmers for growing treess on privatn
agricultural land, subject to certai
conditions. Such refinance is also availabls
against loans advanced for tree farming on
degraded Government land obtained on

long term Jease by farmers or farmers
organisations ' scuh as Cooperative
Societies.

Spearate figures regarding refinance
provided for loans to landless and marginal
farmers for the purposes are not readily
available. The latest available data showing
refinance provided by NABARD for
Forestry during 1982-83 in different State is

DHANA POOJARY): (a)and (b) A furnished below :
(Rs. in lakhs)
State Refinance
Sanctioned during Disbursed during
the year the year

Maharasthra 1856 215
Andhra Pradesh 363 4
Madhya Pradesh _— 90
Gujarat 27 37
West Bengal 65 . 8
Meghalaya — "3

2311 357
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Deployment of Funds by Banks in Sick
Industrial Undertakings

*#354. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to
state :

(a) whether the deployment of funds in
sick industrial undertakings by banks has
crossed the Rs. 2,000 crore mark as on
June 30, 1982;

(b) if so, whether 459 units were large—
individually enjoying bank credit limits of
Rs. 1 crore;

(c). if so, the other units which
have taken loan and have not repaid the
same;

(d) how many of them are small and
how many are large-scale units;

(e) to what extent Government have
enquired into the genuine sickness of these
units; and

(f) the steps being taken to recover the
loans from the sick units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) As at the end of
June, 1982, there were 28,428 sick industrial
units in the assistance portfolio of
Scheduled Commercial Banks with outstand-
ing bank credit of Rs. 2298.76 crores.

(b) to (d) Out of 28,428 sick units,
435 units were large units (each enjoying
bank credit limits of Rs. 1 crore and

above), 1,020 were medium- units and
26,973 were small scale sick industrial
units.

(e) and (f) According to the definition
prescribed by Reserve Bank of India, a
unit is classified as sick if it incurs cash
losses for one year and in the judgement
fo the financing bank, is likely to incur
cash losses for the current year as well as
the following year and which has . an
imb lance in its financial structure, such as
current ratio of less than 1 : 1 and worsen-
ing debt-equity ratio. All the 28,428
industrial units reported sick as at the end
of June, 1982 conform to the Reserve Bank
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of India’s definition of sickness and
hence can be considered to be genuinely
sick.

It is the policy of Government that the
banks should indentify sickness in an
industrial unit at the incipient stage itself,
carry out viability studies and nurse such
units as arc considered potentially viable.
Accordingly, the banks formulate a package
of rehabilitation in the case of viable sick
units, taking into account the factors
responsible for sickness,. with a view to
enable the units to repay their dues. In the
case of non-viable sick units, bank may
resort to recall of advances, enforcement of
sccurities and legal remedics for recovering
the amounts due to them.

Procurement of Iron-Ore

*855. SHRI RATANSINH RAJDA :
Will the Minister of COMMERCE be
pleased to lay a statement showing :

(a) grade-wise Iron-Ore procured from
Goan Mine owners with individual value
during the year 1979-80, 1980-81, 1981-82
and 1982-83;

(b) grade-wise Iron-Ore  quantity
procured during the above period in Goa
from parties other than Mine Owners;
and

(c) dates on which foreign contract was
concluded for the above quantities and letter
of intent/contact issued to .the above
parties for procurement with quantity and
actual quantity procured from the parties
during the above pericd ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Gradewise iron ore
procured by MMTC from Goan Mine
Owners with individual values during the
year 1979-80 to 1982-83 is shown in
the statement laid on the Table of the .
House,

(b) In Goa, entire iron ore is being
procured by MMTC directly from mine
owners only. ..

(c) It is not in the commercial interest
of MMTC to disclose details regarding sale
contracts and sources of purchase.
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Development of Tourist Spots in Gujarat

*857. SHRI MOHAN LAL PATEL :
Will the Minister of TOURISIM AND
CIVIL AVIATION be pleased to state :

(b) the steps taken or proposed to be
taken to develop tourist spots particularly
in Gujarat during the Sixth Five Year
Plan!

(b) the capital outlay earmarked for
this purpose; and

(c) the details of assistance given to
Gujatat State for the tourist development
programme during the Sixth Plan and the
demls of work done ?
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_ THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) The De¢partment, in
consultation with the various State Govern-
ments, has identified a total of 61 travel
circuits and comprising 441 centres in India
for integrated development in a phased
manner, with the combined resources of
Centre, State and the private sector.

As far as Gujarat is concerned the
Department during the Sixth Five Yéar Plan
has provided financial assistance in respect
of the following schemes :

1. Provision of mini-

bus at Sasangir Rs. 1.30 Lakhs
2, Provision of boats

at Ukkai Rs. 2.50 lakhs
3. Provision of tented

accommodation-at

Ukkai

Rs. 4.36 lakhs

4, Promotion of Fairs
& Festivals in

Gujarat Rs. 0.50 lakhs

Rs. 8.66 lakhs

ITDC has opened a transport unit at
Ahmedabad during the current Five Year
Plan.

The proposal of the State Goverment
for the construction of Cuba huts at the
Wild Ass Sanctuary at. Anjar, Surendra-
nagar District an estimated cost of Rs. 24.39
lakhs is under consideration of the
Department.

* ayredat oo fate ® e
feg WA T P
*g5g, it frgrer fag : 747 wrEa Wi
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West Bengal Government Proposal to
Develop Ayodhya Hill

*859. SHRI BASUDEB ACHARIA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whother it is a fact that the Govern-
ment of West Bengal have sent proposal
for the development of Ayodhya Hill in
West Bengal;

(b) whether it is also a fact that the
Central Government approved that
proposal; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Yes, Sir. The proposal
received from the State Government for
the "construction of 8 cottages at Ayodhya
Hill has been agreed to in principle in
consultation with the State Government.

Target for Export During 1984-85
#3860, SHRI HARISH RAWAT : Will

"the Minister of COMMERCE be pleased

to state :
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(a) whether any target has been fixed to
jncrease the export potential ' during
1984-85; and

(b) if so, what is the target ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) the export target
for 1984-85 is under formulation.

Spares of Centurian Tank

%361. SHRI RASHEED MASOOD :
Will the Minister of DEFENCE be plcased
to state :

(a) whether it is a fact that according
to the recent evaluation the spares of
Centurian tanks which were considered
scrap and usnusable in 1980 and a part of
which were disposed of have now been
found usable and fit for being used to
overhaul and repair the tanks;

(b) if so, the details thereof statking how
the spares declared *scrap’ in 1980 are now
found usable and fit to overhaul tanks;
and

(c) what is the quantity and value of
the spares declared as ‘scrap’ and disposed
of because of earlier evaluation ?

THE MINISTER OF DEFENCE (SHRI

R. VENRATARAMAN) : (a) and (b) Spares

of Centurian Tanks were not considered as

scrap and unsuable, but were surplus to

. our requirements and hence were disposed

off. These have not been used subsequently,

as the re.commissioning of the tanks has
been ruled out.

(c) 127 items of spares, which were
" found to be surplus, were sold for 9 lakhs
US Dollars,

Vayadoot Service link for Cuddapah

*862. SHRI K. OBUL REDDY ;: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are considering
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to run Vayudoot or Aero services via
Cuddapah;' .

(b) if so, what steps Goverament are
taking to run the Vayudoot services to link
Cuddapah; and

(c) whether Cuddapah aerodrome will
be repaired ? .

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Cuddapah is one of the
stations approved in principle for the
introduction of Vayudoot services.

(b) Vayudoot have conducted a traffic
survey of Cuddapah to assess whether the
traffic potential will sustain an economi-
cally viable service.

(c) The development of the airport will
be taken up on Vayudoot indicating their
firm plans to operate to it and subject to
availability of funds.

Production of Yarn by Co-operative
Spinning Mills

9021. SHRI ASHFAQ HUSAIN : Wwill
the Minister of COMMERCE be pleased to
state :

(a) the production of yarn by Co-
operative Spinning Mills in India from the
years 1980-81 to 1982-83 mill-wise and
year-wise; ‘

(b) the production of hank yarn and
non-hank yarn during this period mill-wise
and years-wise; and

(c) the above datas of production of
yarn by Handloom Weavers Co-operative
Spinning Mills Poowerlom Weavers Co-
operative Mills and Cotton growers Co-
operative Mills ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (8) to (c) The data is being
collected and will be laid on the Table of
the House.
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Coopertaive Societies in Central Bank of
Indiai, Delhi/New Delhi

9022. SHRIT. NAGARATNAM : Wwill
the Minister of FINANCE be pleased to
state : -

(a) the number of co-operative, thrift
and Credit Socicties of employees in
Ceéntral Bank of India, Delhi/New Delhi
area;

(b) the facilities provided by the bank
to each of the said Cooperative Soceities;

(c) whether the Central Bank of India
weaker Sections Employees Cooperative,
Thrift and Credit Society Ltd. has also
approached the bank for similar facilities
being provided hitherto other societies;

(d) whether the bank is considering to
at least extend the facility of realising
society dues from salaries of the members
of the CBI Weaker Sections Employees
Co-operative Thrift and Credit Socicties
Limited; '

(e) if so, the effective date; and

(f) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The names of
three Co-operative Credit Societies of
employees of the Central Bank of India in
Delhi and New Delhi are as follows :—

1. Central Bank of India Staff Co-
operative Thrift and Credit Socicty
Ltd., Chandni Chowk, De¢lhi.

2. New Delhi Central Bank Karamchari
Thrift and Society, Janpath, New
Delhi. . i

3. Ceniral Bapk of India Weaker
Section Employees Co-operative
Thrift and Credit Society Ltd., Sadar

" Bazar, Delhi,

(b) Overdraft facilities and office
prel'nises are provided to Central Bank of
India Staff Co-operative Thrift and Credit
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Society Ltd., Chandni Chowk, Delhi. Only
office premises are provided to New Delhi
Central Bank Karamchari Thrift and Credit
Society, Janpath, New Delhi.

(c) to (f) Central Bank of India Weaker
Section Employces Cooperative Thrift and
Credit Society have approached the bank
for allowing them overdraft facilities and
office premises which are under considera~
tion of the Bank management.
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Land Acquired by M/s Mazagaon Dock Ltd.
at Dighi Taluka Srivardhan in District
Raigad in Maharashtra

9025. SHRI J.S. PATIL : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that M/s, Mazagaon

Dock Ltd., have acquired land at Dighi,
Taluka Srivardhan, District Raigad of
Mabharasthra;

(b) if se, the total area acquired by the
said public sector undertaking and for
what purpose;

(c) the period during which the lands
were acquired by the local authorities;

(d) whether the farmers had consented

to the said acquistion and if so, the rate
agreed upon; and

(e) whether any payment to the farmers
is still outstanding and if so, the reasons
for it ?

THE MINISTER OF STATE IN THE
MINISTRY QF DEFENCE (SHRI K.P.
SINGH DEQ) : (a) Yes, Sir.

(b) 128 acres comprising 114 acres of
private land and 14 acres of Government
land, for the purpose of augmentation of
MDL’s offshore activities.

(c) The notifications required under the
Land Acguisition Act were published by
the State Government in March and April
1982,

(d) As the land is being acquired
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fora public purpose, the question of
obtaining any consent docs not arise.

(e) The award of the Collector determin-
ing the compensation has been made in the
month of March 84 and funds required
have been remitted by MDL. Payments to
the farmers are being processed by the
Collector.

Capturing of Foreign Boats

9027. SHRI MANORANJAN BHAKTA :
Will the Minister of DEFENCE be pleased
to state :

(a) how many foreign boats were
captured during the last three years upto
31-12-1983 and what was the court verdict
in each case, boat-wise;

(b) whether a number of boats have
been confiscated by the order of the court
and - what action has been taken to utilise
these boats giving information separately
for each boat;

(c) whether Government lawyer did' not
appear in a High Court appeal at Calcutta
and the appeal was decided ex-parte and
went against the Administration;

“(d) if so, particulars of the lawyer,

who engaged him and. what action is
contemplated against that particular
lawyer; N

(e) whether any further brief was given
to the said lawyer from the A& N
Administration; and

(f) if so, what are such cases, whether
the order went against the Administration
or in favour giving information separately
against each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) A statement is
laid on the Table of the House.

[Placed in Library. See No. LT-8299/84)

(c) to (f) The information is being
collected by the Ministry of Home Affairs
from A & N Administration.
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Impact of ‘El Nino’ at Geneva Meet of
World Weather Experts

9028. SHRI R.N. RAKESH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether India was assigned a special
job to study the impact of “El Nino*' at
the Geneva meet of world weather experts
held in May, 1983;

(b) if so, whether India has made any
indepth study so far to find out the impact
of ““El Nino’’ on the weather;

(c) if so, the detailed achievements
of the study made to meet the impact of
«El Nino'’; and

(d) if not, the reasons thereofor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL .
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a)to (d) No special job to
study the impact of ‘E! Nino® was assigned
to India at the Geneva meet. However,
World Meteorological Organisation (WMO)
programme on long range forecasting
research includes this topic. India is one
of the member countries of WMO and is
interested in this programme. Indian
scientists have studied °‘El Nino’ effect on
Indian monsoon. There appears to be no
significant association between °‘El Nino’
and Indian monsoon rainfall. During the last
100 years, 5 out of the 25 major “El Nino’
years were accompanied with severe drought
conditions during Monsoons in India.

MM.T.C. to Sell Non-Ferrous Metals on
High Seas Basis

9029. SHRI SANAT KUMAR MANDAL :
Will the Minister of COMMERCE be
pleased to state : '

(a) whether the M.M.T.C. has decided

to sell all non-ferrous metals to the industry
on high seas basis;

(b) if so, its rationale and impact on
the mian steel market's dealings and business
.in Calcutta and the consumers; and '

(c) how far it will lead to speculation
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and rise in prices in these already scarce
commodities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) MMTC is already selling
some non-ferrous metals high seas basis®and
has plans to sell some more metals on this
basis. However, customers can, at their
option, continue to buy from MMTC's
godowns as at present.

(b) and (c) Many parties have repeatedly
demanded high seas sales for non-ferrous
metals partly because it reduces the cost to
them and partly because they get the
material earlier after the arrival of the ship,
as time involved in moving the material
to MMTC’s godowns is saved. The high-
seas sales were commenced with this in
view. Sale on the high seas to those
customers who prefer to buy on this basis
is not expected to have any adverse affect
on the main steel market’s dealings or
business in Calcutta or other consumers.

Such sales are also not expected to lead to

rise in prices or to speculation, or adversely
affect the availability of any commodity.

Criteria for Fixing Prices for Jeeps Allotted
to MPs/MLAs from Defence Disposal
Quota

9030. SHRI T.S. NEGI: Will the
Minister of DEFENCE be pleased to
state :

(a) the criteria for fixing prices for
jeeps allotted to M.Ps/M.L.As from defence
disposal quota;

(b) whether it has been found that the
prices charged from M.Ps/M.L.As are
gencrally . higher as compared to prices
for similar jeeps sold through public
auctions;

(c) whether Government propose to
remove present restrictions on re-sale of
old jeeps sold to MPs/MLAs and bring
this in line with jeeps sold by public
auctions; and

(d) whether Government will in future
allot new jees to MPs/MLAs from defence
quota at special prices at which these are
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put restrictions for transfer
eeps as at present ?

purchased an
and re-sale o

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Vehicles from
the Defence Disposal Stock are allotted to
M.Ps/MLAs/MCLs, at a fixed price which
is determind on the basis of the average
prices obtained in public auctions in respect
of each category/class of vehicle, Hitherto,
these prices were fixed twice a year (viz.,
- April/October) on the basis of the prices
fetched in auctions held during the preced-
ing six monts i.e., from July to December
and January to June, respectively. However
with effect from 1st April, 1984, the prices
fixed on the basis of average prices obtained
in auctions during the preceding sixth
months will be operative for one year i.e.,
from 1.4.1984 to 31.3.198S.

(b) Since the prices charged from the
M.P.S./M.L.As/M.L.Cs, are the average of
the prices fetched in auctions during the
previous six months, these prices are lower
than the highest price fetched in the
auctions, but higher than the lowest auction
price.

(c) No, Sir.

(d) No,’ Sir.

Forelgn Assistance to Study Untimely
Rain

9031. SHRI LAKSHMAN MALLICK :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have sought
the assistance of experts from foreign
countries to study untimely rain system in
the country affecting the crops year after
year; and

(b) if s0, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No Sir.

{b) Does not arise.
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Muslin Sari-;

9032. SHRI ARJUN SETHI : Will the
Minister of COMMERCE. be pleased to
state :

(a) whether attentign of Goverament
has been drawn to the news item in
‘Hindustan Times’ of 14 March, 1984
stating that a chosen band of weavers of
Nabadwip are at the job-weaving *Muslin’
sari which is so finely spun as can be
slipped through the wedding ring of a
bride; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) The Material is
being collected and will be laid on the
Table of the House.

Import and Export of Minerals

9033. SHRI NAVIN RAVANI : Wwill
the Minister of COMMERCE be pleased to
state :

(a) the total value of the minerals
exported during the years 1980-81. 1981.82,
1982-83 and 1983-84 and the names of
important minerals exported;

(b) the total value of the minerals
imported during the years 1980-81, 1981-82,
1982-83 and 1983-84, (other than oil) and
the main minerals which are being imported;
and

(c) the steps being taken to reduce the
import of minerals and increase the export
of minerals during the next five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The total value of crude
minerals and metalliferous ores exported
during the years 1980-81 and 1981-82 was
of the order of Rs. 421 crores and Rs. 717
crores respectively. The important items
of export of minerals were iron ore, petro-
Jeums crude and refined, mica and man-
ganese ore. Data beyond 1981-82 are not
available at present.
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(b) Import of crude minerals and
metalliferous ores excluding Minerals Oils
during 1980-81 and 1931-82 was of the
order of Rs. 258 crorcs and Rs. 309 crores
respectively. Important items of import
in this group werc Sulphur (excluding
sublined etc.), Fertilizcrs crude (mineral
phosphate-unground and ground), Asbestos,
coking coal, copper and nickel. Data for
the years 1982-83 and 1983-84 are not
available at present.

(c) Regarding reducing the imports of
minerals the following important steps are
being taken :

(i) Geological Survey of India (GSI)
is constantly engaged in geo-scien-
tific investigations in various parts
of the country for the discovery
and evaluation of mineral
resources, particularly those which
are essential to the core industries
and for our national development
programmes;

(ii) In conformity with the latest deve-
lopment in the international field
of earth sciences, GSI has been
gradually replacing and strengthen-
ing its conventional systems by
absorption of modern technology.
GSI acquired a research vessel
“Samundra Manthan’’ recently to
undertake systematic mapping of
the Exclusive Economic Zone, in
the off-shore areas. 1t would be
receiving two coastal reasearch
launches in 1984 to map and
explore the Littoral Zones. GSI
would also be utilising data of the
Indian Remote Sensing Satellite of
the Department of Space. Plans
are underway to acquire its own
air-craft for aero-magnetic surveys
to revise geological mapping.

Regarding steps for increasing exports
the following major steps have been taken
for promotion of exports of minerals and
ores from the country :

(i) With a view to improving export
performance op a long term basis
the infrastructure facilities at the
ports have been improved;
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(ii) sustained efforts have been made
to increase exports by adopting
better marketing techniques in the
traditional areas; and

(iif) vigorours efforts are being made
to increase exports by diversifica-
tion to new markets.

Arrest of Foreign Exchange Racketeers

9034. SHRI CHINTAMANI JENA
- Will the Minister of FINANCE be pleased
to state :

(a) the foreign exchange racketeers
arrested during the year 1983 and during
the first three months of 1984;

(b) the names of the cities where they
were operating their business;

(c) the amount involved: and

(d) the action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) During the year
1983, the Enforcement Directorate arrested
26 persons for alleged racketeering in
foreign exchange by way of unauthorised
purchasing/selling  foreign exchange or
receiving/making compensatory (Hawala)
payments, in contravention of the provisions
of Foreign Exchange Regulation Act. The
total amount involved in such unauthorised
transactions by these persons is of the order
of Rs. 14 crores approximately.

The number of such persons arrested
by the Directorate during the first three
months of 1984, i.e. from 1-1-1984 ¢to
31-3-1984, was three and the amount in-
volved in unauthorised transactions by these *
persons is Rs. 8 lakhs approximately.

All the arrested persons aré residents
of Bombay or Dethi. Four persons were
detained under COFEPOSA Act. '

In the cases against some of these
persons, departmental adjudication proceed-
ings have already commenced. In the cases
of eight persons pgosecutions have been
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launched io courts. Investigations are in
progress in other cases. On completion of
the investigations, appropriate action as

per law will be taken.

Agreement with Canada for Social Forestry
Project in Andhra Pradesh

9035. SHRI A.R. MALLU : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that an agree-
ment has been signed recently between
India and Canada for an interest free loan
for co-operation in a major social forestry
project in Andhra Pradesh; and

(b) if so, the details regarding the terms
and conditions of the loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Yes, Sir. An
Agreement for a loan of Canadian $ 44
millions has been signed with Canada on
23rd March, 1984 for assisting the Andhra
Pradesh Social Forestry Project. This loan
is repayable in a period of 50 years inclu-
sive of a grace period of 10 years .and
carries no interest, commitment or service
charges.

Memorandum from Tamil Nado Small
Scale Soap and Detergent Manufacturers
Assoclation, Madras

9036. SHRI E. BALANANDAN : Will
the Minister of FINANCE be pleased to

state :

(a) whether a memorandum dated 10
March, 1984 has been received by him from

Tamil Nadu Small Scale Soap and
Detergent  Manufacturers  Association,
Madras;

(b) if so, the contents of the memo-
randum; and

(c) whether Government wiil convey
their decision there on to cnable the small
scale manufacturers of soaps and detergents
to apply and pay for the imported material
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and to carry on their industry uninter-
ruptedly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) A letter dated
the 10th March, 1984 has been received
from the Tamilnadu Small Scale Soap and
Detergent  Manufacturers’  Association,
Madras, in which the Acsociation have
stated that ‘the S.T.C. had informed some
of the consumers of Lincar Alkyl Benzene
that the rate of the material will be around
Rs. 19,000/- per M. Ton. This was done
on the assumption that the customs duty
on Linear Alkyl Benzene was lower than
that on Dodecyl Alkyl Benzene. But now
they are informed that the customs are
charging the same duty on both the
materials’. The Association have requested
to ‘take a favourable decision and enable
the S.T.C. to reduce the price of Linear
Alkyl Benzene to a reasonable level’,

(c) The matter is under consideration.

Appointment of Chartered Accountants as
Directors of Nationalised Banks

9037. SHRI R.P. YADAV : will
the Minister of FINANCE be pleased to
state :

(a) whether -about 30 professional
Chartered Accountants have been appoin-
ted as directors of nationalised banks;

(b) if so, what is the criteria for such
appointments and the names of Chartered
Accountants, with names of nationalised
banks in which their appointment have
been made;

(c) whether it is a fact that there are
still 18 vacancies of Directors in various
pationalised banks; and

“(d) if so, by which date these vacancies
are likely to be filled-up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (@) and (b} In
terms of sub-clause (f) of clause 3 of the
Nationalised Banks (Management K and
Miscellancous Provisions) Schemes, 1970
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and 1980, Government had, after consulta-
tion with the Reserve  Bank, appointed
a Chartered Accountant as Director for a
term of three years on the Board of Direc-
tors of each of the 20 nationalised banks
when these Boards were constituted/
reconsituted in 1982. In terms of clause
9 of the ““Nationalisation Seheme' 1970
and 1980, as amended with effect from
March 1, 1984, these Directors shall hold
office during the pleasure of the Central
Government. The names of Chartered
Accountants who have been appointed as
Directors are indicated in the statement
laid on the Table of the House.

[Placed in Library. See No. LT-8300/84].

(c) and (d) A statement indicating the
number of vacancies of Directors on the
Boards of Directors of 20 nationalised
Banks is given in the Apnexure II. Steps
are being taken to fill up these vacancies.

Export of Human Hair

9038. SHRI S.B. SIDNAL : Wil
the Minister of COMMERCE be pleased to
state :

(a) the quantily of and earnings from
exports of human hair during 1983-84;
and

(b) the steps proposed to change collec-
tion of human hair and give it a more
productive shape ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGNA) : (a) Human hair weighing
310 Tonnes valued at Rs. 21.20 lakhs was
exported during 1983-84.

(b) No change is proposed at present

in the procedure for collection of human
hair for exports.

faforwr fawrat g fean wan wa
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Tax Collection on Account of Surtax

9040. SHRI BRAJAMOHAN MOHANTY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the tax
collection on account of surtax shows a

downward trend and that Government have .

instituted a study to examine the causes;

(b) the extent of dicline in collection
on account of surtax during the first quarter
of 1983-84 furnishing names of 10 large
companies who have shown this decline;

(c) whether it is a fact that this decline
is mainly due to low profit of the consumer
Product companies who have been hit

VAISAKHA 7, 1906 (SAKA)

Written Answers 0

by 20 per cent advertising disallowance;
and

(d) loss to Government on account of
the consumer product companies reduction
in surtax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The collection of Surtax
for financial years 1980-81 to 1982-83 is as
follows :

Financial Collection of
year Surtax

1980-81 Rs. 21.54 crores

1981-82 Rs. 48.73 crores

' 1982-83 Rs. 69.31 crores.

The figures of collection for the year
1983-84 are available upto December, 1983,
The collection of surtax amounted to Rs.
11.66 crores as against Rs. 10.36 crores
collected upto December, 1982, thus show-
ing an increase of Rs. 1.30 crores. The
above statistics will show that there is no
downward trend in the collection of surtax.
In view of this the question of instituting a
study does not arise.

(b) to (d) Does not arise.

Export Performance of Drug Companies

9041. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether the four drug companies,
Pfizer, E. Merck, Johnsoun and Johnson and
Cynamid are abiding by the directions
given by the Reserve Bank about their
export obligations; :

(b) their ecxport performapce during
the year 1982-83, 1983.84; and

(c) the tc;tal amount of foreign exchange
earned and reportcd to the Reserve Bank
of India during the last three years by
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these four firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) No dircctions have
so far been given by RBI - relating to (he
export obligations of the four companies.
They are, therefore, not required to send
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reports .to the "RBI on their export

achicvements.

From the remittance particulars
gathered by the RBI it is observed that
these four companies undertook exports in
1980, 1981 and 1982 as listed below :

Name of the €Company

1. Pfizer Ltd.

2. E. Merck

3. Johnson & Johnson

4. Cynamid India Ltd.

Year Exports
Rs.
1980 521,648
1981 4,31,673
1982 3,38,839
1980 81,20,235
1981 1,05,46,372
1982 - 1,08,15,041
1980 29,22,675
1981 51,16,728
1982 15,71,889
1980 12,79,523
1981 2,77,2i0
1982 8,60,218

2

Particulars of their export performance
in 1983 are not available as yet.

Reviewing of Facilities Available to Central
Government Employees in N.E. Region

9042. SHRI BAJU BAN RIYAN : will
the Minister of FINANCE be pleased to
staee

(a) whether it is a fact that Goverp-
ment of Tndia had appointed a commiitee
to review the facilities available to Central
Government employees in the North
Easteru Region;

(b) whether the said committee bad
submitted their report;

(¢) if so, their recommendations relat-
ing to extension . of speclal facllmes to

Central Government employees of N.E.
Region;

(d) whether the said Committee had
recommended special (duty) allowance to
all civihan Central Government employees
working in N.E. Region;

(¢) whether Government of India have
extended this special (duty) allowance only
to such of the Centra] Government
employees who have transfer hablhty and
pay mcome tax, and

_(f) if 50, the reason. for denying the
said allowance to other sections of Central
Government employees who are working
under the same difficulties as other
(Oiﬁoers) who have been granted the said
allowance 7
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. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to(c) The Government
had appointed a Committee to review the
allowances and facilities admissible to
various categories of civilian Central
Government employees
North-Bastern Region and to suggest
suitable improvements. The recommenda-
tions made by the Committee had been
considered by the Government and orders
on recommendations with which this
Ministry is concerned were issued on 14th
December, 1983 and 29th March, 1984,
copies laid on the Table of the House.

[Placed in Library. See No. LT-8301/84]

{d) to (f) As per recommcndation of
the Committee, the special (duty) allowance
has been sanctioned to Central Govern-
ment civilian employees who have all-India
transfer liability as a measure of incentive
to serve in North Bastern Region. Such of
those employees who are exempt from
payment of income tax wlll, however, not
be eligible for special (duty) allowance.
The area of service of other employees

being restricted to the North-Eastern region

or a part thereof, grant of any additional
incentive like special (duty) allowance to
them has not been found justified.

Recruitment of Apprentice Trainees for
Clerk-cum-Casbier Posts in Punjab and
sind Bank

9043. SHRI P. NAMGYAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether recruitment of apprentice
trainees for Clerk-cum-Cashier posts was
made by Punjab and Sind Bank and they
were paid only Rs. 250 per month for six
months even after its nationalisation and
the period of six months was not counted
for anpy purpose; .

(b) if so, details thereof;

(c) whether any category of employees
in npationalised banks is granted such
meagre sum of Rs. 250/- per month;

(d) if not, why appreaticeship trainees
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in Punjab and Sind Bank were not treated
at par with other Clcrk-cum-Cashicrs  after
nationalisation; and

(¢) steps being taken be Government
10 do justicc to above said apprenticeship
trainsces and pay the balance amount of
money to them for those six months and
treat this period as regular service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) In terms
of the relevant paragraphs of Sastry and
Desai awards, banks may appoint appren-
tices for a period not exceeding twelve
months except in case of those who work
in banks so as to qualify themselves for
examinations of the Institute of Bankers.
The amount to be paid (0 apprentices has
been.left to the discretion of the banks
depending upon the quantum of work to be
entrusted to apprentices.

Punjab and Sind Bank has reported
that it has not enrolled any new appren-
tices in the Bank after npationalisafion.
However, certain apprentices earolled prior
to nationalisation received their training in
the bank a fter nationalisation. Such
apprentices were paid a pocket allowance at
the rate of Rs. 300/- p.m. in port towns and
Rs. 250/- p.m. in other towns. In terms
of the enrolment as a trainee, the training
received by the apprentices did not entitle
them for employment in the bank. How-
ever, such of them who applied to the
bank for regular employment could be
considered by the bank for regular employ-
‘ment, if otherwise found suitable. Accord-
ing to the bank since apprenticeship with -
the bank is not in the nature of a regular
employment, the question of considering
apprentices at par with other regular
cmployees or treating the period of appren-
ticeship at par with regular employment,
does not arise.

Financial Assistance to Cooperative
_ Spinning Mills ‘Sponsored by
Powerloom Weavers

9044. SHRI BHEEKHABHAI : Will
the Minister of COMMERCE be pleased (o’
s-ate :

(a) whether it is a fact that National
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Cooperative Development Corpeoation is
extending financial assistance to cotton

growers, handloom spinning coopérative
mills; and

(b) whether it is also a fact that no
financial assistance is being given to coope-
rative spinning mills sponsored by power-
loom weavers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) and (b) Yes, Sir.

Vacancies of Superintendent of Customs
(Preventive) in Bombay Custom House

9045. SHRI T.M. SAWANT : will
the Minister of FINANCE be pleased to
state :
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(a) how many vacancies of Superinten-
deht of Customs {(Prcventive) Group-B,
have occurred in the Bombay Custom
House in each Calendar year from 1980 to
1982;

(b) how many of these vacancies were
filled in year-wise from 1980° to 1982 by
officers belonging to (i) General Category
Officers, (ii) Seheduled Castes Officers and
(iii) Scheduled Tribes Officers; and

(c) how many of these vacanties would
bave gone year-wisc, to the officers belong-
ing to (i) Gencral Category, (ii) Scheduled
Castes Category and (iii) Scheduled Tribes
Category ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) The required infor-
mation is given in the following table :

Year Total no. No. of promotions No. of vacancies for
of the of vacancies made from Preventive general category and
panel in the grade Officers® gradg : reserved for SC/ST
of Supdt. of e ——— e ————— Officers :
Customs General S.C. S.T. ————e
(Prev.) Gategory ' General S8.C. S.T.
1980 13 10 3 — 10 2 1
(Note : No ST candi-
date was available and
the point was inter-
changeable with SC
candidate as per Rules),
1981 17 12 4 1 12 3 2
(Note : Only one ST
candidate was available
and was promoted. The
other point was inter-
<hanged with SC candi.
date as per Rules),
1982 3 3 —_ —_ 3
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Grant of Special (Duty) Allowance to Central

Government Employees Working in
N.E. Region

9046. SHRI ANANDA PATHAK :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
a memorandum dated 3rd Februray, 1984
fr om Arupachal Pradesh Census Employees
Assocation, Shillong and also from many
other Central Government employees
organisations in N.E. Region regarding
grant of special (duty) allowance to all
Central Government employees working
in the region;

(b) whether Government have reconsi-
dered their decision on the lighi of demands
from Central Government employees of
N.E. region for extending the special (duty)
allowance to all the Central Government
employees of N.E. region; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
"KRISHNA) : (a) A memorandum dated
3.2.1984 from Arunachal Pradesh Census
Employees Assocation, Shillong and also
representations from various organisations
of employees etc. for the grant of special
(duty) allowance to all Central Government
employeces throughout the N.E region
regardless of the condition of all-India
transfer liability and exemption form pay-
ment of income tax under the Income-Tax
Law have been received.

(a) and (c) Special (duty) allowance has
been sanctioned to Central Government
civllian employees who have all-India
transfer liability as a measure of i.centive
to serve in N.E. region. Such of those
employees who are exmept from the pay-
ment of income-tax will, however, not be
eligible for this special (duty) allowance.
The area of service of other employees
being -restricted to N.E. region or a part
thereof, grant of any additional incentive
like special (duty) allowance to them has
not been found justified. The grant of
this allowange to those who are exempt
from payment of income tax under the
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income tax lay has also not been found
justified.

Close co-ordinantion beiween R.B.I. and

Chieb Controller of JImports and Exports for
keeping watch over Foregin Exchange
Realisation against Cash Assistance

9047. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any fool-proof procedure
has been evolved so that there is close co-
ordination betwecn Reserve. Bank of India
and Chief Controller of Imports and
Exports in keeplng watch over foreign
exchange realisation against cash assistance;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The RBI sends a statemeni to the
Regional Licensing  Authorities under
C.CI. & E. of defaulters, who have not
realised the foreign exchange on sale
proceeds of the exported goods within the
stipulated time allowed by the RBI. On
receipt of this statement, the licensing
authorities ask the defaulters to re-pay the
amount of CCS already paid. A part from
this the licenising authority can also adjust
the amount of cash assistance already paid
to the parties from their entilement of
cash assistance on this subsequent exports.

Claim for Compensation for Property Left/
: Lost in East Pakistan

9048. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of COMMERCE

be pleased to state :

(a) the number of applications claiming
compensation against property lost/left in
erstwhile East Pakistan (now (Bangladesh)
pending with Custodian of Enemy Pro-
perty both at Calcutta and Bombay;

(b) the number of application settled;
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(c) whether the duly verified claim for

compensation is fully settled;
(d) if not, the reasons thereof; and

(e) the gencral policy of Government
in the matter of settlement of verified
claims for compensation for the property
left/lost in erstwhile East Pakistan (now
Bangladesh) ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) A scheme for ex-
gratia for giving relief to thc Indian
nationals/companies whose assets in Pakis-
tan were seized by the Government of
Pakistan during and after the Indo-Pakistan
Conflict 1965 was announced in 1971. Upto
15th April, 1972, the initial last date for
filing the claims, only 3944 claims were
registered. with the Custodian. Almost all
these claims have been scttled. The date
for filing the claims was extended thrice,
the last time, till the 31st July, 1977. As
a result, 53549 claims were registered with
the Custodian. Out of these, payment
has been made in 14,180 cases. 24,659
number of cases have been treated as
closed because 21,820 claimants had
filed incomplete claim application and in
2,839 cases no documents had been sub-
mitted. The total number of pending cases
is 14,710,

(c) to (e) Under the provisions of Ex-
gratia Schemc applicable to Indian natio-
nals/companies whose assets were seized
by the Govt. of Pakistan during Indo-Pak
Conflict of 1905, only 25%, of the verified
valuc of the claims is to be paid. The
schems does not envisage any payment
beyond 259, of the verified value of the
claims. A copy of the Resolution dated
the 15th March, 1971 on ex-gratia scheme
is laid on the Table of the House.

[Placed in Library. See No. LT-8302/84]
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Assistance Sanctioned by IDBI to Small

"Sector Enterprises
9049. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of

FINANCE be pleased to state :

(a) the State-wise allocations of assis-
tance sanctioned by the Industrial Deve-
lopment Bank of India to the small sector
enterprises in the country during the years
1981-82 and 1982-83; and

(b) the percentage of the assistance
sanctioned by the financial institutions for
industrial units in backward areas during
the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) A Statement
showing State-wise details of financial
assistance sanctioned by Industrial Deve-
lopment Bank of India (IDBI) during the
years 1981-82 and 1982.83 to small scale
sector (including small Road Transport
Operators) under the Refinance Scheme is
annexed.

(b) During the years 1981-82 (April-
March) and 1982-83 (April-March) ~ the
share of financial assistance 1o units
located in specified backward areas, was
42.6%, and 37.3%,, respectively, of the
total financial assistance sanctioned by all
financial institutions viz. Industrial Deve-
lopment Bank of India (IDBI), Industrial
Finance Cooperation of India (IECI),
Industrial Credit and Investment Corpo-
ration of India (ICICI), Industrial Recons-
truction Corporation of India- (IRCI),
Life Insurance Corporation of India (LIC),
Unit Trust of India (UTI), General Insu-
tance Corporation of India (GIC), State
Financial Corporations (SFCs) and State
Industrial Development  Corporations
(SIDCs).
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Statement

State-wise Informatlon of Assistance Sanctioned by IDBI to Small Scale Sector Under
Refinance Scheme :

(Rs. in crores)

S.No. State . 1981-82 1982-83

(July-June) ' (July-June)
1. Andhra Pradesh 55.93 58.43
2. Assam 7.34 ' 7.94
3. Bihar 17.75 35.60
4. Gujarat 42.66 77.86
5. Haryana 17.82 28.05
6. Jammu & Kashmir 13.90 10.58
7. Himachal Pradesh 8.02 9.93
8. Kerala 11.29 20.81
9. Karnataka 34.34 . 54.29
10. Madhya Pradesh 16.04 31.10
11. Maharashtra 52.60 88.16
12. Manipur 0.73 0.45
13. Meghalaya 2.15 1.36
14. Nagaland 1.61 B 1.02
15. Orissa 211 37.12
16. Punjab . 14.86 ' 35.82
17. Rajasthan 38.50 . 57.11
18. Sikkim - 0.10 0.28
19. Tamil Nadu 56.85 83.50
20. Tripura 2.60 144
21 Uttar Pradesh 61.23 7164
22. West Bengal 14.80 ’ 28.93
23. Union Territories . 20.85 33.29
T T 2106 ™

@Including Small Road Transport Operators.
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Opening of Branches of Natioaalised
Banks in Koraput District, Orissa

9051. SHRI GIRIDHAR GOMANGO :
Will*the Minister of FINANCE be pleased
to state :

(a) the names of the nationalised banks
which opened its branches in Koraput dis-
trict of Orissa; .

(b) bankwise branches opened in rural
areas since 1980 upto 1983-84 with names
of the places thereof;

(cy what are the aims and objectives
of expansion of branches in tribal district
like Koraput in Orissa:

(d) whether instructions have been
issued by the Regional Head Offices to all
the branches regarding the aims and
objectives; :

(e) if 80, how far these branches have
fulfilled them, in details;

(f) whether it is a fact that some rural

branches are opened in a private quarters
and owners thereof happen to be richman
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of the area sometimes influence and inter-
fere in banking matters particularly at
the time of loans to the weaker sections;
and

(g) if so, steps taken by the Head
Offices to avoid such influence on the
branches ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
The information is being collected and to
the extent available will be laid on the
Table of the House.

(c) to (g) The main trust of the current
branch licensing policy for the period April
1982 to March 1985 is to improve the
availability of banking facilities in rural
areas and to achieve a more even special
distribution of banks' offices in the country.
Hilly region/regions, which are sparsely
populated, tribal areas are given special
consideration and expension in such areas
is being allowed on comparatively liberal
basis taking into account the existing gaps
in the availability of banking facilities,
growth of economic activities, etc. The
bank branches not only meet the common
banking requirements of the area which
they serve but also help implement deve-
lopmental schemes of Government such as
schemes under 20-Point Programme which
require institutional finance as one of the
inputs. The officers of these branches are
trained and made fully aware of their
responsibilities in  implementing such
programmes. The branches are opened
in whatever suitable accomodation is avai-
lable at the centrc for which they are
licensed. However, whenever  specific
complaints about the functioning of any
branch are brought to the notice of the
banks’ management or the Government,
they arc looked into with a view to take
remedial action.

Assessment of Excise Duty oa Dokta

9052. SHRI AJIT BAG: Will the
Mipister of FINANCE be pleased to
state :

(a) whether Government are aware of
the difficulties in the assessment of excise
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duty on ‘Dokta’ manufactured in West
Bengal;

(b) if so, the difficulties thereof;

(c) whether Government have initiated
any action for proper classification of
‘Dokta’ for determining the tobacco content
therein; and

(d) if so, the naturc of such action and
the results thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Some disputcs
regarding the classification of <Dokta’,
for the purposes of charging Central Excise
-duty, were reported, which had arlsen due
to the classification of such tobacco
products on the basis of the tobacco
content being either more or less than

50%,.

(c) and (d) In order to avoid such
assessment disputes a Tarifl amendment
has been brought about in 1984
Budget proposals so as to specifically
include, under the heading of Chewing
Tobacco, products like Khara Masala,
Kimam, Dokta, Zarda, Sukha and 'Surti
irrespective of their tobacco content.

Memorandum from J.K. Rayon Workers’
Unijon, Kanpor

9053. SHRI M. ISMAIL: Will the
Minister of COMMERCE be plcased to
state :-

(a) whcther Govenment have received
copy of a Memorandum dated 2 March,
1984 addressed to the Prime Minister and
copies endorsed to Commerce and Industry
Ministers from J.K. Rayon Workers’
Union, Kanpur;

(b) if so, the salient feature of the
Memorendum; and

(c) whether Government are taking

any steps to get J.K. Rayon, Kanpur re-

opened 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The Workers’ Union has asked for
Government take over of the unit.

(c) An investigation into the affairs of

-the Company under I (D & R) Aet, 1951

was ordercd on 6th August, 1983, The
Management of the Company has obtained
a stay from operation of this order from
the Delhi High Court and is contesting
the impunged order. The matter is, there-
fore, subjudice.

Welfare Measures in MITCO

9054. SHRI A.K. ROY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether he is aware that some”
money is given to emiployees of the Mica
Trading Corporation for picnic;

(b) if so, the details of the amount
given by the 'management to different
categories of the employees;

r

(c) whether it is a fact that there is
wide difference in the amount given to the
different categories causing discontentment
and defeating the very purpose of such
good welfare measure; and

(d) if so, the steps taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) and (b) No money
as such is given to the officers and staff
for picnic. Unader MMTC Welfare Rules
which MITCO follows an amount of Rs.
180/- per year per employse ic, staff and
officers is paid'to the recreation clubs of
the various units for activities like sports,
purchase of books and periodicals including
organisation of picnics, if any. The MMTC
Rules are not applicable to the workers.
However. MITCO on 11s own is paying
Rs. 10/- per worker annually towards
picnic.

(c) and (d) Since in ‘respect. of officers
and staff some fund. are made available
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to the recreation clubs under welfare rules
of MITCO’s holding company, which are
no _applicable to workers, and the workers
are cparately given Rs. 10/- per head per
yeatS as picnic subsidy, as a welfarc measure
by M ITCO itself, the question of disparity
betweenofficers and staff and workers does
not arise .

‘Trade with Romania

9055. SHRIMA TI JAYANT] PANAIK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether G overnment have a pro-
posal to expand the areca of economic
cooperation in Romania;

(b) if so, the items on which trade
relations are proposed to be coxpanded
between the two countries; and

(c) the steps taken by Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (c) Efforts arc con-
tinuously being made to promolc India’s
trade and economic corporation with
Romania, with the twin objective of
effecting growth in trade turnover and
diversification in product-mix. With this
end in view, meetings '°of the Joint Com-
mission are periodically held and Annual
Trade Plans are negotiated.

Construction of New Defence Colony at
COD, Chhioki, Allahabad

9056.. SHRI DAYA RAM SHAKYA -
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that some
amount was allotted for copstructions of
the new Defence Colony at COD, Chhioki,
Allahatad for their employees;

(b) the total amount sanctioned for
construction of ncw Defence Colony;

(c) whether the construction of new
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Defence Colony at COD, éhhioki,
Allahabad has been completed; and

(d) if not, the reasons therefore and
the present position ? .

THE MINIS1ER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.

SINGH DEO) : (a) and (b) No, Sir.
However, a proposal’ for provision of
married accommodation « for Defence

Civilians at Allahabad (on Station basis)
at an estimated cost of Rs. 57.99 lakhs
has becn approved in February, 1984.
The project is yet to be released for
construction.

(c) and (d) Does not arise.

Demand Made by Central Government
Employees Federation, Bastar District,
Jagdalpur

9057. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Minister of Finance has
received a Memorandum No. CGEF/1/3
dated 12th March, 1984 from Central
Government Employces Fedration, Bastar
District, Jagdapur;

(b) if so, what is their demand;

(c) whether itisa fact that Central
Government employees working in the
Tribal and backward areas of Bastar Dis-
trict are facing the same problems as faced
by the State Government Employces;

(d) whether it is proposed to extend
the facilities recently granted to their
cmployees by the Stale Government to the
Central Government employees also in
order to encourage them to work in such
difficult areas; and '

(e) whether Government are consider-
ing the demand ' of Central Government
employees of Bastar area; if sd, outcome
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.

KRISHNA) : (a) to (¢) Representatiops
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have been received from Central Govern~

~ ment Employees Federation, Bastar Distiict,
Jagdalpur, demanding the  concessions
like special allowance at 309, of basic pay,
HRA at 25%, of basic pay etc. on the basis
of the orders issued by the State Govern-
ment of Madhya Pradesh sanctioning
sinilar concessions to thcir employces
working in the scheduledftribal areas.
Madhya Pradesh State Government have
sanctioned special allowanc: ranging
between 10%, to 309, and other fucilities
to their employecs working 1n the scheduled/
tribal areas to atiract persons of appropriate
quality, calibre and efficiency required for
upgradation of tribal areas. Since the
Central Government cmployees are not
directly concerned with the implementa-
tion of tribal arca plans, the grant of
allowances and facilities mentioned above
to them has not been found justified.

Financial Position of Trade Fair
Authority of India

9058. SHRI SURAJ BHAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it was  cnvisaged at  the
time of the formation of Trade Fuair
Authority of India that the orvanisation
would become financially viable at some
stage;

(b) if so, how far the objective has
been achicved;

(c) the amount in the **Reserve Fund*
when the presecnt Chairman took over;
and

(d)} whether there has been a decrease
or increase in the Fund since then and
if so, by how much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The Income and Expenditure
account of Trade Fair Authority of India
from its inception to the end of financial
year 1982-83 revedls that the Auathority
has been making steady progress towards
financial viability. In the first four years
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of its operation, theré was an excess of
expenditurc over income. The position
has, however, changed since then and

during  1981-82 and 1982-83, there
has been an excess of income over
expendilure.

(c) and (d) The Capital Reserve Fund
of Trade Fair Authority of India is meant
for being utilised in a phased manner Tor
financing capital projects and providing
other basic facilitics that the Authority
is required to undertake. The Capital
Reserve of Trade Fair Authority of India,
when the present Chairman .took over,
was Rs. 2.79 crores (as on 3Ist March,

1980). The estimated Capital Reserve of
the Authority is Rs. 2.68 crores as on
31-3-1984.

Clubbing of Wife’s Income with that of
Her Husband’s for Assessment of
Income Tax

9059. SHRI RAM JETHMALANI
Will the Minister of FINANCE be pleased
to state

(a) whether in Goa or in any other
part of the couniry the income of wifc is
clubbca with that of her husband’s for
purposes of assessment  of income tax, if
s0, the desils of the scheme;

(b) whether such a scheme gives claim
to women for some portion of husband’s
wealth in cases of distress; and

(¢) whether there has been a case in
this regard in Bombay High Court, if so,
thc details thereof and salient features of
court’s decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA)-r (a) to (c) Section 64 of the
Income-tax Act, 196), provides that in
computing the total ,income of any
individual, thcre shall be included all
such intome as arises dircctly or: in-
directly : ‘

(i) to the spouse of such individual
"from the membership of the
spouse in'a firm carrying on
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business in which such individual

is a partner;

(ii) to the spouse of such individual
by way of salary, commission, fees
or any other form of remuneration
whether in cash or kind from a
concurn in which such individual
has a gubstantial interest. But
if the spouse possesses téchnical
or profcssional qualifications and
the income is solely attributable
to the application of his/her
technical or professional know-
ledge or experience, then such
income is not clubbed in the hands
of the individual.

The clubbing of income will be made in
the hands of that spouse whose income
(excluding the income referred to above)
is greater.

2. Under the provisions of Portugese
Civil Code, the husband and-the wife eaca
have during the subsistence of marriage
509, share in their total income and
property. However, by vjrtue of the
provisions of the said Code, the association
of persons or body of individuals consist-
ing of husband and wife governed by the
system of community of property in - force
in the Union Territories of Dadra and
Nagar Haveli and Goa, Daman and Diu
is treated an assessce for the purposes of
Income-tax, Act.

3. The Bombay High Court in the
case of Commissioner of Income-tax,
Mysore Vs. Purshottam Gangadhar Bhende
(1977) 106 ITR 932 held that during the
subsistence of the marriage the husband
and the wife each have a fixed and certain
half share in the property and the income
which can be ascertained on the termina-
tion of the communion by divorce, scpara-
tion or death. It should, therefore, be
assessed separately in equal share in the
hands of each of them and not in the
bands of the ‘body of individuals’. The
Department has filed an appeal before
the Supreme Court. The appeal  is
p:nding for the judgement of the Supreme
Court. )
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Non-payment of Sanctioned Amount by
Chatra-Gobroura and Branches of

Madbubani Regional Rural Banks

9060. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4457 on 23 March, 1984
regarding investigation into complaints
and procedure of branches of Regional
Rural Bank, Madhubani and state :

(a) whether there was no cash amount
with the Chatra-Gobroura and other
branches of Madhubani Regional Rural
Bank when the loans to 28 persons of
weaker sections were sanctioncd but not
paid for more than onc¢ year;

(b) if so, reasons therefor;

(c) if not, the actual amount witk the
bank branch on those days;

(d) whether the loan sanctioned and
recovery notice issued after one year by
Vishnupur branch has not yet been paid
to the persons concerned belonging to
Scheduled Castes; and

(e) if so, reasons therefor and action
taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Proces-
sing and sanctioning of applications at any
branch is a continuing process not related
to the availability of cash at that branch.
Depending on the scale of disbursement
envisaged, cash is moved from one branch

_to another. As such large number of loans

sanctioned by a branch cannot remain
undisbursed only for want of cash. How-
ever, the facts are being ascertained from
the Bank.

(d) to (¢) On discovering the mistake
regarding issuance of notice for repay-
ment without actual release of the loan
amount, the Bank has reported having
reversed the entries and credited the loan
account. The Bank has been advised to
intimate the status of the sanction to the
applicant.
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Rise in Prices

906i. SHRT MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that during the
year 1983-84 the cumulative increase in
prices was abgut 10 per cent as compared
to 6.5 per cent during 1982-83;

AN

(b) if so, with respect to which items,
the increase was more perceptible during
1983-84 and with respect to which items
the incre?se in apprehension was lower
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than 1982-83; and

" (c) the specific steps contemplated to
be taken during the ensuing year to control
the rising trend in prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) The cumulative
rise in wholesale price index was 9.1 per
cent during 1983-84 compared with 6.4 per
cent (revised) during 1982-83. The annual
rate of inflation on 31st March, 1984 on
a point to point basis was 8.8 per cent
(provisional). The variation in major
commodity group is given below :

e e+ e el

Percentage Variations

ALL COMMODITIES

I. Primary Articles
(i) Food Articles of which
Cereals

(ii) Non-food Articles

(iii) Minerals
II Fuel, Power, light & Lubricants
III Manufactured products

(i) Food products

of which : Sugar, Khandsari and Gur

Edible oils

31.3.84  26.3.83
26.3.83  27.3.82
+9.1 +6.4
+9.6 +4-8.0
+17.0 +7.9
—5.7 +16.4
+20.9 +7.4
+2.1 —11.3
+6.5 +9.0
+9.5 +4.3
+21.2 Neg.
4-28.5 —5.5
+15.8 -+5.9

(c) The main thrust of the Government’s
anti-inflationary policy cogtinues to be on
effective supply and demand management.
These include, inter-alia, strengthening of
the puoblic distribution system, larger
releases of foodgraius, edible oils and
sugar, and mopping up of excess liquidity
in the banking system.

Benefit to IA and Al from manufacturers of
Boeing and Air Bus

-062. SHRI K. MALLANNA: Will

«

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that irrespec-
tive of the aircraft chosen, the present
competition between the manufacturers of
Boeings and Air Bus is going to benefit
Indian Airlines and Air India flnancially;

(b) if so, the details regarding savings
as a result of discounts that are being
offered by the two manufacturers; and
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(c) the detaxls regarding the chouce

for Indian Alﬂmes so far as the qucsuon
of operating is concerned relating to
Air Bus as well as the Boeing 757

flights ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Iadian Airlines and Air
India are pres:ntly evaluating aircraft of
various types and make. No final decision
has so far bzen taken on the type(s) of
aircraft to be inducted into their fleet.
This question therefore at this stage is
hypothetical.

(b) and (c) Do not arise in view of

the reply to (a) above.

Reluctance on the Part of Nationalised

Banks Help Persons in Tribal
Areas of Bihar

9063. SHRI N.E. HORO : Will the
Minister of FINANCE be plcased to
state :

(a) whether Government are aware of
the reluctance on the part of - the nationa-
lised banks to offer help to farmers, share-
croppers, allottees of vested land, artisans
and unemployed young people particularly
in the rural tribal areas of Bihar;
and

(b) if so, steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Public
Sector Banks are being constantly advised
to enlarge the flow of credit to viable
vetures of the weaker sections of society.
Within the Priority Seciors, a concept of
weaker sections, comprising small and
*marginal farmers. landless labourers, share
croppers, tenant farmers, Scheduled Castes
and Scheduled Tribes, DRI Scheme bene-
ﬁcmnes, IRDP beneficiaries, artisans and
cottage and village industries/has been
evolved, and the public sector banks have
been asked to ensure that this group
accounts for not less than 25 per cent of

their total priority sector credit by March,
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1985. 1 districts having sizeable concen-
tration of tribal people, lead banks have
bsen asked to prep.ire a separate tribal
component credit plan. 40"/o of assistance
under Differential Rate of Interest Scheme
and 309, of assistance under Integrated
Rural Development Programme has been
carmarked for borrowers belonging to
Scheduled Castes and Scheduled Tribes.
According to quick ecstimates, outstanding
advanced by Public Sector banks to weaker
sections had reached Rs. 2475 crores in-
volving 99.3 lakhs borrowal accounts by
September, 1983. These worked out to
19.39, of the total Priority Sector advances
of Public Sector banks. Scparate State-
wise-targets have not been fixed for this
purpose, ’

Eastablishment of Branch of Punjab National
Bank and Central Bank of India at
Raniganj (West Bengal)

9064. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of FINANCE
be pleased to state :

(a) whether proposal for establishment
of branch each of the Punjab National
Bank and the Central Bank of India at
Raniganj (West Bengal) has been received
by the Reserve Bank of India from Rani-
ganj Chamber of Commerce;

(b) if so, whether the proposal is under
consideration; and

(c) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Reserve
Bank of India has reported that the centre
Raniganj in West Bengal is at present
served by 9 bank offices and that it has
not in the %ecent past received any
representation from Raniganj Chamber
of Commerce for opening an office of
Punjab National Bank or Central Bank of
India at the centre.

Profits Earned by 1.T.D.C.

9065. SHRI -ATAL BIHARI VAJ.
PAYEE : Will the Minister of TOURISM
< AND CIVIL AVIATION be pleased to
state :
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{a) whether it is a fact that upto
September, 1983, the ITDC was facing a
loss of more than Rs. 4 crores;

(b) if so, the breakup of the same,
unit-wise/division-wise:

(c) the details of corrective sieps taken
by the ITDC Management after September,
1983 in order to reduce the losses of Rs.
4 crores to a profit of about Rs. 1 crore
during 1983-84;

(d) the number of officers, scale-wise
division/unit-wise in ITDC during the
last three years. with their job speci-
fication;

(e) the percentage of salaries/wages
paid to the ITDC officers and ITDC turn-
over unit-wise/division-wise during the
above pefiod; and

(f) the role played by Marketing and
Ashok Travels and Tours Divisions in
order to fetch the hotel business and also
the groups booked by each during 1983-84
while comparing the same with the
expenditure on the maintenance of above
each division ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The information
is given at Annexurec 1. Laid on the Table
of the House.

[Placed in Library. See No. LT-8303/84)

(c) To cpsure good financial viability
during the year, the Corporation has
adopted various corrective measures e.g8.
aggressive marketing, product improve-
ment and cost control, thrust into overseas
consultancy, opening of Duty Free Shops
in arrival lounges of international airports,
stringent economy measures in administra-
tive expenditure, etc.

(d) and (e) The information ns given at
Annexures IT & III.

(f) The Marketing Division plays a key
role in boosting up business for” ITDC
hotels. During 1983-84 Ashok Reservation
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Services booked Rs. 6 lakhs worth guest
nights with an estimated turnover of Rs.
10 ¢rores: Ashok Travels & Tours assists
Marketing Division and also books non-
ITDC hotels on commission basis. The
earnings of this Division’s Tour Cell
during the 1983-84 were estimated at Rs.
70.12 lakhs (Provisional) as against an
expenditure of Rs. 60.62 lakhs on main-
tenance of the Ashok Travels & Tours Cell
and payment to various hotels for services
rendered.

House Rent Allowance to Central
Government Employees Posted in
Nagaland

9066. SHRI CHINGWANG KONYAK :
Will the Minister of FINANCE be plcased
to state :

(a) whether the Central Government
employees posted in Nagaland who are not
provided with rent free accommodation are
entitled to House Rent Allowance at B-2
Class City rate as per Ministry of Finance’s
O.M. No. 2 (47) E. II (B) 60 dated 24th
December, 1964 in consonance with
Ministry of Home Aflairs O.M. No. 30/48/
62 Part III dated 3 October, 1964;

{b) whether all the Central Government
ment emplovees posted at Kohima
Nagaland viz. A.G., P. & T. and etc. are
getting House Rent Allowance at 15 per
cent except employees of Census Directo-
rate of Home Muinistry; and

(c) if so, whether Government propose
to remove the disparity and discrimination
between census employees and other
Central Government employees posted in
Nagaland ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, S'r. The Central
Government employees posted in Nagaland
who are not provided with rent free acom-
modation are entitled to House Rent
Allowance at the earlier B-2 Class City
(now C-Class city) rate.

(b) No, Sir. All the Central Government
employees posted at Kohima gre getting
House Rent Allowance at 749,
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(c) There is no disparity amongst the
Central Government cn:ployees in the
matter of payment of House Rent
Allowance.

Losse§ to Indian Construction Companies
Due to Bombing in Iraq

9067. SHRI K. PRADHANI :
SHRI SANAT KUMAR
MANDAL :
Will the Minister of COMMERCE be
pleased to state :

(a) the amount of Indian Civil Cons-
truction Agencies’ outstanding against the
Iragi Government as per latest information
available with his Ministry;

(b) whether the prospects of repayment
are extremely bleak at present, if s0, how
Gevernment propose to gét repayment
particularly for the projects handled by
the Engineering Projects (India) Limited,
whose some of the grain soils being cons-
tructed in Iraq, had been destroycd by
Iranian bombing;

(c) whether any war risks insurance
for these projects had been made, if so,
what are the chances of any money beine
paid by the Insurance Company for war
damages; and

(d) the action being taken to repatriatc‘

the Engineering Projects India’s equip-
ment, plant and machinery and personnzl
in Iraq ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1 P.A.
SANGMA) (a) Indian Construction
Agencies are still excuting Projects in Iraq
and bilis for works done are raised from
time to time.

(b) Government of India has entered
into agrecments with the Government of
Iraq to facilitate payments in regard to
works done/fto be donc in 1983 and 1984
and Engincering Projects (Igdia) Limited
GRAIN SILO PROJECT at BAQUBA s
covered under the payments arrangement.
The loss incurred on account of aerial
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bombardment is to be quantified bya
Committee set up by the Iragi client.

(¢) Compensation for war damages can
be claimed by the Indian Ccmpanies under
the Clause ‘““Special Risks’’ provided in
contracts.

(d) Engineering Projects India are still
executing projects in Iraq.

Term of Office of Directors of
Nationalised Banks

9068. SHRI DIGAMBER SINGH : Will
the Minister of FINANCE be pleased to
state

(a) the names of Chairmen Managing
Directors and Directors of the nationalised
banks as on 1 April, 1984 and their usual
terms of office;

(b) the interests which these nominated
Directors, represent; and

(c) the manner in which the selection
and appointment of these Directors is
periedically made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The
relevant . information is given in the
Annexure laid on the Table of the House.

[Palced in Library. See No. LT-8304/84]

The appointments of these directors
were made by Government in eonsultation
with the Reserve Bank of India in accor-
dance with the criteria for seclection laid
down in clause 3 of the Nationalised Banks
(Management and Miscellaneous Provisions)
Scheme, 1970 and 1980.

Import of Polyester Staple Fibre

9069. SHRI MANOHAR LAL SAINI :
Will the Minister of COMMERCE be
pleased to state :

(a) the quantity of polyester staple
fibre imported during the years 1980, 1981,
1983 and 1984 (upto March);
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(b) whether Government have received
any representation that good quality polycs--
ter staple fibre is being imported into the
country as synthetic waste; -

{c) the steps Government have taken or
propose to take in the matter: and )

(d) the extent of revenue loss as a result
of such imports ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) A statement indicating
import of polyester staple fibre during
1979-80 to 1981-82 is enclosed. Statistics
beyond 1981-82 are not available at this
stage. :

(b} to (d) Representation has been
received and is being looked into.

Statement

Quantity of import of synthetic fibres suitable for spinning during the ycars

1979-80 (o 1981-82.

Sl.  Description of items ITC Rev-2

(Quantity in tonnes)

197980 1980-81 1981-82
No. Code No. Quantity Quantity Quantity
Synthetic fibres suitable for 266
spinning
1. Polyester (e.g. Terylene 266.5200 9422 4018 A 2570

Dacron staple fibre).

Source : Monthly Statistics of the Foreign Trade of India Vol.

11 (Imports)

published by D.G.C.1. & S., Calcutta.

Note :
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Loan to Government Eniployees and
" Defence Service Personnel for House

Building
9071, SHRI HARISH KUMAR
GANGWAR : Will the Minister of

FINANCE be pleased to refer to  the reply
given to Unstarred Question No. 5701 on
30.3.1984 regarding loan to Government
employees and defence scrvice personnel for
house building and statc:

(a) whether his Ministry has issued an
Officc Memorandum No. 15(3)/78-W1P,
dated 22.2.1983 wherein no mention of
Army, Navy and Air Force Group Insu-
rance Scheme has been mude consequent to
which the financial institutions like Hous-
ing Financial Developmznt Corporation,
New Delhi does not entertain - applications
from defence service personnel;

(b) if so, whether his Minisury propose
to amend the above quoted oflicc memo-
randum incorporating thercin the Army,
Navy and Air Force” Group Insurarce
Schemes so as to extend the same facility
to members of armed forees uas has been
extended 1o Central Government employces
and if not, reasons thercof; and

(c) whether a copy of above quoted
office memorandum and amendment issucd
thereto will be laid on the Table of the
House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) (a) to (c) Ministry of
Finance O.M. No. 15(3)/78-WIP, dated the
22nd February, 1983, laid to the Table
of the House. [Placed in Library. See No.
LT-8305/84] is applicable to Central
Goveroment employees governed by the
Group Insurance Scheme, 1980, which is
not applicable, inter alia, to members of the
Armed Forces, who have separate Schemes
of their own. The question. of amepding
the said O.M. to make it applicable to
Defence Services personnel governed by
Army, Navy and Air Force Group
Insurance Schemes, does not, therefore,
arise.
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Reglarlnﬂonof_ Casual Labourers in
Defence Headquarters

9072. DR. A.U. AZMI : Will the

« Minister of DEFENCE be pleased to refer

to the reply given to the Unstarred Ques-
tion No. 5819 on 30 March, 1984 regard-
ing regularisation of casual iabourers in
Defence Headquarters and state :

(a) the reasons for employing more
number of labourers in Naval and Air
Headquarters than Army Headquarters
which is many timcs bigger in size and
complex; and

(b) whether his Ministry propose to
scan through the requirements of daily
casual labourers as the shifting and
clearing cannot be expected to be
continuing process'and it not, the reasons
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The number or casual
labourers given in reply to Unstarred
Question No. 5819 was as on March 23,
1984. The requirements of casual labourers
various with the requirement of jobs of
casual and occasional nature. The strength
of the casual labourers in each headquarter
is not nccessarily dependent on the strength
of the headquarter/organisation. .

(b) The scanning with reference to the
requirement is being done continuously.

At aw wizn faw, wAge gre
wa g 1 ayfaay w1 geqrga
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Customs Notification No. 6;84

9075. SHRI N.K. SHEJWALKAR
Will the Minister of FINANCE be pleased
to refer to Ministry -of Finance Customs
notification No. 6/84 dated 10 January,
1984 GSR-14(E)-15(3) published in Gazette
of India Extra-ordinary, Part II-Sec. 3,
sub-section (i) and state the empirical
basis of stating in the Explanatory Mcmo-
randum to the above notifications that
‘‘the revenue loss involved in these
notifications is estimated to be Rs. +8.4
crores*’?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNAj : It was estimated that the
loss in revenue on  account of the con-
cessions under notification No. 6/84-
Customs and 7/84-Cuttoms dated the 10th
January, 1984 taken together would be
of the order of 10%, of the loss in revenue
that had been worked out while granting
the duty concession to components to be
imported over a period of five years, for
the manufacture of fuel efficient cars of
engine capacity not exceeding 1000 cc.

Promotion of U.D.Cs of erstwhile Defence
Division of Ministry of Finance

9076. SHRI KESHORAO PARDHI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the process of integration
and transfer of the erstwhile Defence
Division of the Ministry of Finance to
the Ministry of Defence has been
completed;

(b) whether some UDCs of the erst-
while Defence Division of the Ministry of
Finance has not been included in the
seniority list of the either the Ministry of
Defence or Ministry of Finance;

(c) if so, the number of such UDCs
and reasons for their non-inclusion in the
lists; and

(d) whether it is also a fact that their
juniors in the Ministy of Defence and the
Ministry of Finance have been promoted
and if so, the reasons for not considering
thcm for promotion in the Ministry of
Defence ?

THE MINISTRY OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (d) The intergra~
tion of the erstwhile Defence Division of
the Ministry of Finance with the Ministry
of Defence took place w.e.f. lst August,
1983. As a follow-up, the staff actually
in position against the sanctioned strength
of the Dcfence Division (Finance) on that
date was taken on  the strength pf the
Ministry of Defence und included in the



109 Written Answers

Combined Seniority Lists. Eleven UDCs
of the ersiwhile Defence Division of the
Ministry of Finance were not included in
the Combined Seniority List prepared by
the Ministry of Defence as they were
away on deputation at the time of integra-
tion. It was not then clear whether, on
reversion from deputation, they would be
joining the Ministry of Defence or the
Ministry of Finance cadre. This point has
since been sorted out in consultation with
the Ministry of Finance and it has been
decided to include” these UDCs on the
cadre strength of the Ministry of Defence.
This would make them eligible for promo-
tion in the Ministry of Defence in accor-

dance with their position in the combined

sgniority list.
r

Sei zure of Heroin

9077. PROF. SAIF-UD-DIN SOZ :
Will the Minister of FINANCE be pleased
to state :

(a) whether his Ministry have informa-
tion that heroin is being smuggled into the
country; and

(b) if so, what quantity was seized
during the year ending 31 March, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) According to
information available with the Ministry,
in recent years India has become vulner-
able as a transit point for the trafficking
of heroin from the Near and Middle
East mainly destined to some Western
countries.

As per information reported to the
Narcotics Commissioner, a total gquantity
of 162.018 Kgs. (Provisional) of heroin
has been seized during the year" ending
31.3.1984.

Refusal of Renewal of Expired Permils for
Installation of New Mills

"'9078.  SHRI  SATYANARAYAN
JATIYA : Will the Minister of COMMERCE
be pleased to state :
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(a) whether it is a fact that the Office
of the Textile Commissioner has been
refusing renewal of expired permits for the
installation of new mills on the grounds
that there is already excess capacity and
similar in the case of synthetic sector;

(b) whether the same office has
started denying the issue of permits for
the installation of additional Draw Tax-
turising/Taxturising machines; and

(c) whether Government are seriously
looking into these actions of the Textile
Commissioner’s Office ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) No, Sir. Renewal per-
mission is given after careful examination
and after satisfying that the party has
taken adequate effective steps towards
implementation of their projects.

(b) No, Sir. However, registration of
independent texturising units is given after
taking into account neced to industrilie;
backward areas.

(c) Does not arise.

Proposal to Stop Import of Components to
Help Ancilliary Sector

9079. SHRI BANWARI LAL : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the ancilliary sector of the
machinery industry has kept pace with
main machinery industry and today almost
all the requirements of components and
accessories are being met by the Indian
ancilliary sectors; '

(b) if so, whether the import policy
still allows liberalised import of spare
parts to the mills and a large quantity of
spare parts are being imported which is
hurting the Indian manufacturers who have
made heavy investments in taking up their
production; and '

(c) whether Government propose to
stop such liberal imports of components to
help the ancilliary sectors ?
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'

THE DEPUIY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI. P.A.
SANGMA) : (a) It is not possible to give
precise information as the position will
vary from industry to industry.

(b) and (c) Import policy provides for
import of spares and components by Actual
Users and others. Keeping in view rele-
vant factors like indigenous production,
suitable restrictions already exist on the
import of components and spares. Directo-
rate General of Technical Development
and Development Commissioner (SSI) have
informed that there are no reports of
aneilliary sector being hurt on account of
thz provisions of the import policy.

Crisis Faced by Woollen Blanket
Manufacturers Units

9080. SHRI MANMOHAN TUDU :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government are aware
of the crisis faced by woollen blanket
manufacturers units in the country at
present;

(b) if so, the main reasons that led
to the crisis in the woollen blanket
units;

{c) the steps taken by Government to
help the woollen blanket units to get over
the difficulties; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) No report has been
received about crisis faced by Woollen
Blanket Manufacturers as such,

(b) to (d) Po not arise.

Issuance of Fire Risk Policies by G.1.C.

9081. SHRI GHUFRAN AZAM : Will
the Minister of FINANCE be pleased to
state :

(a) whethzr in view of rising number
of claimants amongst the insured of
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General Insurance Corporation and its
subsidiaries due 10 Josses on  account of
fire risks covered poiicics of buildings,
premises and offices etc., Government are
contemplating to make the usage of Fire
Protection Doors and Fire Proof Shutters
compulsory in those buildings and premises
before the issuance of fire risk policies by
the G.1.C. or its subsidiaries; and

(b) if so the facts thereof and further
action being taken not only for the use of
fire doors but also for offering reduced
rates of premium (o those who fix up
such doors before taking out fire risk
policies in their premises and buildings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No Sir.

(b) According to the present provisions
of Fire Tarifl forinulaled by Tariff Advi-
sory Committec (TAC) it is not compulsory
for building premises, offices etc. to
be installed with fire-proof doars and fire-
proof shutters, as a  pre-requisite for
issuance of fire insurance policies. How-
ever, the insureds who would segregate the
blocks of buildings/premises by providing
perfect party walls and fire-proof doors as
per Fire Tarifl specifications are charged
lower premium rates.

Functioning of Lansdowne Cuntonment
Board without Nominated Member -

9082. SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Lansdowne
Cantonment Boa~d, Lansdowne is function-
ing from October, 1983 without nominated
members; and if so, the corrective sleps
proposed; and

(b) whether it is also a fact that normally
a new Board should have been set up before
the expiry of the on going Board, and if
so the reason why this procedure was
not followed for Lansdowne Cantonment
Board ?

THER MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The constitution of the
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Lansdowne Cantonment Board was varied
with effect from 7th April, 1983 fora
period of six months. Thereafter, the Board
has been further varied for a period of
six months or till the Board is constituted,
whichever is carlier and Shri N.S. Bisht
has been nominated as the civilian member
of the Board.

(b) There is no provision in the
Cantonments Act, 1924 for constituting
the board before the expiry of the out-
going board.

Capacity utilization of installed capacity
production value of each Mill under
management of NTC (WBABO)
Limited, Calcutta

9083. SHRI D.M. PUTTE GOWDA :
Will the Minister of COMMERCE be

pleased to state :

(ay the percentage of capacity utilisa-
tion value of each Mills under the manage-
ment of the National Textile Corporation
(WBABO) Limited, Calcutta achieved dur-
ing the last six months;

(b) whether large number of mills
under the same managzment have been
facing crisis due to non-supply of cotton,
raw materials and stores;

{c) if so, the facts thereof and amount
of production loss, account of man-days
loss and other losses suffered by each unit
during the said period; and

(d) the action proposed to be taken in
the matter of better management ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The required information
is given in the statement I attached.

(b) and (c¢) The mills under this sub-
sidiary Corporation have been incurring
losses as they had to cut down their capa-
city utilisation due to inadequate supply of
raw materials and stores, regular and large
scale shut-down of power supply, sluggish
off-take of stoeks, etc. Statement IT showing
loss of production due to shortage of raw
materials during the period October, 1983,
to March, 1984, is attached.

(d) The following important steps have
becenfare being taken to remedy the
situation :

(i) arrangements are being made for
timely procurement of cotton from
different available channels:

(iiy working capital bas been reple-
nished to the extent of cash lossess
incurred;

(iify additional margin mondy has been
provided;

(iv) banks are being approached for
upward revision of credit limits;

(v) management at the subsidiary
level is being strengthened for
better management of the availa-
ble resources; and

(vi) vigorous efforts are being made
to liquidate the stocks.
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Statement.I

S. Name of the Mill Capacity utilisation (% of Installed Production

No. Capacity value
(Rs. in lakhs)
Spinning Woeaving
" Oct. 1893 to  Oct. 1983to  Oct. 1983 to
March, 1984 March, 1984 March, 1984
1 2 3 4
1. Bengal Luxmi Cotton Mills 41.69 49.00 55.44
2. Central Cotton Mills 24 23 26.71 25.92
3. Rampooria Cotton Mills 22.98 22.47 35.85
4. Shree Mahalaxmi Mills 48.75 58.41 50.18
5. Bangasri Cotton Mills 44.54 32.79 31.81
6. Gaya Cotton & Jute Mills 14.87 4.44 13.56
7. Bengal Fine Spg. & Wvg.
Mills (No. 1) 41.41 44.05 3237
8. Manindra Mills —_ 55.05 16.19
9. Jyoti Weaving Factory — 41.35 8.17
10. Laxmi Narayan Cotton Mills 48.37 —_ 42.00
11. Arti Cotton Mills 47.00 — 23.85
12. Bengal Textile Mills 49.97 — 14.87
13. Kanoria Industries 40.70 —_ 15.68
14. Bengal Fine Spq. & Wvg.

Mills (No. 2) 50.00 — 16.66
15. Sodepore Cotton Mills 60.43 — 20.02
16. Bihar Cooperative Mills 35.39 -— 14.33
17. Associated Industries 41.30 —_ 14.51
18. Orissa Cotton Mills 56.84 —_ 42.69
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Statement-I1
S. Namei of the Mills Production loss duc to raw materials shortage
No.
Market Yarn Cloth
(in lakh kg.) (in lakh Mtrs.)
Oct 83 to Mar '84 Oct 83 to Mar *84
1 2 3

1. Bengal Laxmi Cotton Mills 0.1¢ 6.0

2. Central Cotton Mills 0.34 8.61

3. Rampooria Cotton Mills 0.47 9.57

4. Sbre; Mahalaxmi Mills 0.19 5.05

5. Bangasri Cotton Mills 0.06 2.50

6. Gaya Cotton & Jute Mills 1.24 6.47

7. Bengal Fine No. 1 1.06 0.03

8. Manindra Mills —_ 1.78

9. Jyoti Wevaving Factory - 0.08
10. Laxminarayan Cotton Milis - 1.40
11. Arti Cotton Mills — 0.29
12. Konoria Industries — b.ls
13. Bengal Textile Mills —_— 0.53
14. Bengal Fine No. 2 -— 0.24
15. Sodepur Cotton. Mills -— 0.44
16. Bihar'Cooperativc Weavers

Spinning Mills . — 0.12
17. Associated Industries -— 0.89 ‘
Oriss; Cotton-Mills — 0.89

18.
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Complaint regarding SC/ST Employees in
Indian Overseas Bank, Trivandrum

9085. SHRI A. sNEELALOHITHA.-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state

(a) whether the Scheduled Cast and
Scheduled Tribe employees of Indian Over-
scase Bank, Main Branch Trivandrum
has sent a complaint regarding the harass-
ment of Scheduled Caste and Scheduled
Tribe employees in the bank and the for-
mation of a forward-caste group there to

.propagate against reservation enjoyed by

SC/ST employees; and

(b) 1f so, details and the action taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Ycs, Sir.

(b) The complaint has been forwarded
to the Central Office of the bank for
investigation and report.
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Income Tax Clearance Certificate issued to
Mi/s. Sociadade-de-Fomento Industry
(P) Ltd., Goa

" 9086. SHRI MOTIBHAI R. CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Com-
missioner of Income Tax,  Karnataka/
Bangalore (Central) has clearcd the case of
M/s Sociadade-de-Fomento Industrial (Pvt.)
Ltd., Margoa Goa and issued Income
Tax Clearance Certificate to get them
export licence and other facilities on
23 January, 1981;

(b) whether the cleatance certificate
was issued during .he pendency of the raid
and when investigations were being con-
ducted; and

(c) if so, the reasous which prevailed
upon Government to issuc [ncome-tax
clearance certificate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c¢) lncome Tax
Clearance Certificate is issued if there aro
no tax arrears against the party and the
party co-operates in completion of assess-
ments. As these conditions were satisfied,
Income Tax Clearance Certificate was
issued in favour of M/s. Sociadade-de-
Fomento Industrial (Private) Limitcd on
10.4.1981.
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Shifting of Imports by Nepal from Indian
Ports to Bangladesh Port

9088. SHR1 L.S. TUR : Will the
Ministcr of FINANCE be pleased to
state :

(a) whether the Government of Nepal
has shifted its imports from Indian Ports
to Chittagong Port in Bangladesh;

(b) if so, whether Governmeat have
gone into the reasons for such a change
of policy by a friendly neighbouring
country;

(c) whether some undue restrictions
were imposed on imports of Nepal Govern-
ment which were waived by Bangladesh
and as a result of which our country is
suffering losses; and

(d) whether Government propose to
allow the use of Kandla Port for import
which is much nearer to Nepal! as com-
pared to Port of Bangladesh that the
country may gain economically as well as
strengthen friendly relations ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
"KRISHNA) ; (a) The Government have no
information as to whether or not Nepal
has shifted its imports from Indian ports
to Chittagong Port in Bangladesh. How-
ever, transit trade between third countries
and Nepal does not directly affect the
interests of this country.

(b) Dges not arise.

(¢) No, Sir.

(d) There is no such proposal.
Deposits from Oil Companies in the Budget

9089. SHRI T.R. SHAMANNA : Will
the Miniﬁter of FINANCE be pleased to
state

(a) the amount taken on account of
deposits from oil companies in the budget
1983-84 and the ampunt taken in revised
eastimates of 1983-84 taken;

(b) the amount taken in the 1984-85
budget on account of deposits from oil
compapnizs; and

(c) from which head such deposits from
oil companies arc taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) Budget estimates
1983-84 did not assume any receipts on
account of deposits of surplus funds of
oil sector. Such receipts are estimated at’
Rs. 1100 crores in 1983-84 R.E. and
Rs. 1000 crores in 1984-85 B.E. These
deposits are kept in the Public Account of
India.

Infrastructural Facilities in Miner Ports

9090. SHRI M.M. LAWRENCE :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of minor ports avai-
lable at reasonably serviceable conditions
to keep the supply lines in commission if
some major ports are rendered unservice-
able temporarily by enemy attack;
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(b) the details of the infrastructural
facilities in these minor ports;

(c) whether there is any policy to
safeguard vital pcris against enemy attack;
and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF. DEFENCE (SHRI K.P.
SINGH DEO) : (a) The number of opera-
tional intermediatc ports is 24 and of
minor ports is 115.

(b) The details of infrastructural
facilities in these ports are available with
the State Governments as these are deve-
loped and managed by the Governments
of the respective States in 'which they are
situated.

(c) Yea, Sir.

(d) It would not be in public interest
to disclose the details thereof.

Trusts Run by Corporate Groups

9091. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) whether corporates groups in the
country are running a good many trusts
and whether the number of trusts with such
groups is also increasing year after year
if so, the number of such operating trusts
which are notified to be exempted from
paying any tax on their income for the
years 1981-82 & 1982-83;

(b) action Government propose to
take in this respect in the larger interests
of the country, common man and our foreign
debts; and

(c) number of cases wheie misuse of
trusts funds was detected and gction
taken against them for the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Trusts which ar® noti-
fied to be extempt from tax under section
10(23C)(iv)/(v) of the Income-tax Act,
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1961, are public charitable and religious
institutions and have no identification with
any particular corpoiate group, except
perbaps for receiving donations. In view
thereof infar-mation asked for is not
available.

(b) Trusts/institutions are notified
under section  10(23C)(iv)/(v) of the
Income-tax Act, 1961 by the Ceatral
Government after it is satisfied that the
requisite conditions are fulfilled. These
notifications are issued for a limited period.
At the time of the issue of subsequent
notification, it is ensured that the trusts/
institutions continue to fulfil the require-
ments of law,

Trusts can also claim exemption from
tax from the Income-tax Officer by filling
a return of income and claiming exemption
under section 11 of the Income-tax Act,
1961 on the ground that the requisite
statutory conditions are satisfied. The
exemption is given only on the fulfilment
of these conditions. Amendments have
been made to the Incomc-tax Act, 1961 by
the Finance Act, 1983 to regulate more
effectively the functioning of the charitable
and religious trusts which claim exemption
under section 11 of the Income-tax Act,
1961. The Finance Bill, 1984 proposes
more steps in the same direction.

(c) No instance of misuse of trusts
funds in the case of notified institutions
has come to the notice of the Government.
In case the exemption is claimed in regular
assessment proceedings the final position of
grant of exemption is a matter to be
decided by the regular process of assess-
ment, appeal ctc.

Recommendation of Estimates Committee on
Cadre Review of MES Civilian Staff

9092, SHRI KRISHAN DATT SUL-
TANPURI : Will the Minister of DEFENCE
be pleased to state :

(a) the latest position regarding the .

recommendation at serial 75 of 25th
Estimates Committee report on cadre review
of Supdt Grade I and II, Draftsmen, and
sforemen of MES civilian staff; and
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(b) the action taken by his Ministry
to finalise the recruitment rules of EEs and
ASWs consequent upon the introduction of
ASST Engineers and de-merger of
Surveyors cadre from Engineer cadre in
MES ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The recommendation
No. 75 of the Estimates Committee (7th
Lok Sabha) has urged that steps should be
taken to improve the carcer prospects of
subordinate staff in the MES. Govern-
ment has set up a Cadre Review Committee
for Group ‘B’ ‘C’ ‘D’ posts and date as
prescribed by Department of Personnel and
Adm. Reforms for such reviews is being
collected for the categories being taken up
in the first instance,

(b) Proposals for revision of recruit-
ment rules for EEs as also the revised
recruitment rules for ASWs are an advanced
stage of finalisation.
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Resolution on Building Bye-Laws adopted by
Pupe Cantonment Board

9094. SHRI R.R. BHOLE : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Pune

Cantonment Board passed on 28 July,
1982 resolution adopting Building Bye-
laws similar to that adopted by the Pune
Municipal Corporation, if so, whether
the resolution has been approved by the
Ministry of Defence;

(b) whether Government will ask the
Pune Cantonment Board to revoke all
building pemissions not in line with the
proposed bye-laws; and

(c¢) whether Government are aware
that because of the delay in approving the
resolution, the vested interests are tak-
ing advantage and spoiling the environ-
ments ? -

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Pune Cantonment
Board, passed a resoltion on 28-7-1982
approving the draft of consolidated build-
ing bye-laws and the same was forwarded
to the Government for scrutiny and appro-
val. These bye-laws are being scrutinized
at present by the Ministry of Defence in
consultation with the Ministry of Law and
the Pune Cantonment Board.

APRIL 27, 1984

Written Answers 128

(b) and (c) Itis not correct to say
that the delay in approval of the bye-laws
is being taken advantage of by vested
interests.  Anticipating the delay likely to
arise in the finalisation of the draft bye-
laws, the GOC-in-C, Southern Command
has already enforced a scheme of building
restrictions in exercise of powers vested
in him under the Cantonments Act, 1924.
The issue whether the Govermnent will
direct the Pune Cantonment Board to
revoke all building permissions not in line
with the proposed bye-laws is at present
hypothetical  since the Government
have not yet approved the proposed bye-
laws. .

Credit by Swiss Government te NABARD

9095. DR: KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Swiss
Government have extended a credit of 130
million Swiss Francs-to NABARD for promo-
tion of economic development programmes
in rural areas in India;

(b) if so, the details thereof; and

(c) schemes on which the credit will be
utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) The Government
of Switzerland have given financial assis-
tance of the following order to NABARD
under the three agreements signed so
far between the Governments of India and
Switzerland :

(Swiss Francs million)

20 December 1979 40.00

(Rs. 19.24 crores)
11 December 1982 2500
. (Rs. 12,02 crores)
12 December 1983 30.00

(Rs. 14.43 crores)

(c) Swiss assistance to NABARD has
been given to support NABARD's rural
development operations in favour of small
farmers and industries in the tiny and
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decentralised sector, studies aiming at in-
creasing the socio-economic benefits in rural
development and procurement of equipment
for imcreasing the efficiency of NABARD
in its general operations and training
activities.
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Counterfeiting Indian Carrency

9097. DR. VASANT KUMAR
PANDIT : Will the Minister of FINANCE
be pleased to state :

(a) whether on the results of several
investigations in casts of fake currency
pumped into India, the C B.I. has found
that Bangkok can be-the main centre of
eounterfeiting Indian currency;

(b) whether the Interpol investigations
also concurred with the findings of C.B.1.,
India;

(c) whether Government of India have
pressed the Thailand Government to bhand
over the two nationals, viz, Mr. Vichart
and Mr, Titu Mehere as the Kkingpins of
counterfeiting Indian currency prioted in
Bangkok;

3
(d) whether the Thai Government
police has not responded to the Govern-
ment of India request, if so, rcasons there-
of; and )

(e) the steps. Government are taking
to prevent pumping of fake and coun-
terfeit Indian currency in  foreign
countries ?

THE DEPUTY MINISTER IN THE

~ MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY): (a) to (e) Investi-
gations made by C.B.1. have disclosed
that counterfeit currency notes of Rs. 100
denomination involved in two cases were
manufactured somewhere in Thailand.
Requests were made through the National
Crime Bureau, India to the International
Crime Police Organisation, Interpo! Head-
quarters-and the National Crime Bureaus,
Bangkok and Colombo to make enquiries.
A reply to this request is still awaited.
Authcrities in Thailand have also been
requested to arrest the alleged culprit -
reported to be in that country. This is
being pursued with the authorities in
Thailand.
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A close watch is being kept over the
situation and all cases of printing and
circulation of fake currency notes are being
promptly investigated.

Modemisation of National Cadet Corps
9098. SHRI RAM VILAS PASWAN :

SHRI M. RAMGOPAL REDDY :

Will the Minister of DEFENCE be pleased
to state :

(a) whether any proposal is under
consideration of Government to modernise
National Cadet Corps in India;

(b) if so, the salient features of the
proposal; and

(c) the financial implication thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c) The Directorate
General NCC. have been asked to
prapare a Perspective Five Year Plan
for the NCC, covering the period 1985-90
with certain broad policy directives, such
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as introduction of more activities for cadets
and equipping the NCC Units with current
equipments for training. A detailed Plan
is, however, yet to be finalised by the
Directorate.

Export of Onions to Asian and African
Countries

9099. SHRI RASA BEHARI BEHERA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether India is exporting onions
to Asian and African countries; and

(b) if so, the quantities and value there-
of in details ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) A Statement indicating the destina-
tions, quantities and value of cxports of
onions to various Asian and African
countries during the period 1.4.83 to 15.3.84
is attached.

Statement

Export of Onions to Asian & African Countries during 1.4.83 10 15.3.84,

Dutin;tions Quantity (M.T)) Value (Rs. Lakhs)
(Provisional) (Provisional)
1 2 3

Malaysia 38,735 - 859.08
Singapore 14,213 32547
Dubai 76,609 1284.36
Doha 984 15.30
Bahrain 2,734 47.04
Kuv;nit 8,253 116.11
Dammam 3,743 55.87
S. Arabia 544 10,00
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1 2 3
Salalah 450 8,14
Sharjah 1,310 25.49
Dijibouti 30 0.70
Jeddah 2,116 34.08
Muscat 60 1.15
Qatar 100 1.80
Colombo 12,022 259.00
Seychelies 328 44.60
Pakistan 8,414 235.20
Maldives 1,019 26.67
Bangladesh 50 1.56
Mauritius 1,480 22.96
Re-Union 40 1.12
Mina 30 0.54
Nepal 2,109 24.93
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Rise in Prices of Essential Comurodities
due to D.A. Paid to Central Government
Employees

9101. SHRI CHITTA MAHATA : Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that as soon as
Government announces the D.A. to the
Central Governmcnt Employces, the prices
of the essential commodities 30 up in the

country;
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(b) if so, the details in this regard
and what steps Government propose to
check the prices of the essential commo-
dities at the time of announcement and
after announccment of DA to the Central
Goverpment employees;

(c¢) whether Government propose to
give five instalments of DA due to the
Central Government employees to the near
future; and

(d) if so, the details in this regard and
what steps Government would take to
stablise the price of esscntial commodities
in the country; and

(e) if no, steps Government propose to
take in the matter, what are the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) A statement containing
the information is annexed.

(b)-to (¢) The main thrust of Govern-
ment policy is to increase the production
of various essential commodities, parti-
cularly the commodities which are in short
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supply. Imports are also made to supple-
ment the domestics availability of certain
important essential commodities which are
in short supply. The Public Distribution
System through which several cssential
commodities are distributed to the public
at reasonable prices, is being expanded and
strengthened. State Governments have been
requested from time to time to strictly
enforce the various provisions of the
Essential Commodities Act and similar
legislations in order to curb hoarding,
blackmarketecring and other anti-social acti-
vities. Five Instalments of Dearness
Allowance to Central Government
employees became due for consideration
with effect from 1.8.1983, 1.10.1983,
1.11.1983, 1.1.1984 and 1.2.1984 respec-
tively. The Government have since decided
to pay three instalments of Dearness
Allowance to Central Government emplo-
yees with effect from 1.8 1983, 1.10.1983
and 1.11.1983. An announcement to this
effect has already been made by Finance
Minister in Lok Sabba on 18.4.1984. The
question of sanction for payment of the
remaining two instalments is receiving the
attention of the Government.
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Cash Compensatory Support to Sail

9104. SHRI CHITTA BASU : Wili
the Minister of COMMERCE be pleased
to state : ‘

(a) whether Government have under
consideration any proposal for providing
cash compensatory support (CCS) to the
Steel Authority of India Ltd., for export
of saleable steel; and

(b) if so, whether a final decision has
been taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes Sir.

(b) The matter is still under considera-
tion.

Setting up of Second Jute Mill in Tripura

9105. SHRI AJOY BISWAS : Wwill
the Minister of COMMERCE be pleased to
state :

(a) whether Government of Tripura
has approached Central Government
for setting up of a second Jute Mill in
Tripura;

_(b) if so, the details thereof; and
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(c) the steps Government are taking in
this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Yes, Sir. A
proposal was received from the State
Gove rnment of Tripura in December 1983,
suggesting that as Tripura grows large
quantity of raw jute, a second jute
mill may be permitted to be set up in
Tripura.

(c) The proposal had been examined
in this Ministry. Considering the fact that
the licensed capacity of the existing Jute
mill remained underutilised and the jute
industry had been facing secrious demand
recession, further increase of capacity was
not considered appropriate. The State
Government had been informed accordingly.

Compensatory Allowance to the Ellplpyeu of
Central Govt./State Govts. and Nationalised
Banks Worknig in Tribal Areas

9106. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased

to state :

(a) whether there are instructions that
all the employees of the Central Govern-
ment, State Governments and the nationa-
lised banks working in the tribal areas
should be paid compensatory allowance ;

(b) if so, the services and cardres ‘the
employees of which are being paid com-
pensatory allowance ;

(c) whether cmployees of the nationa-
lised banks and the Regional Rural banks
working in the tribals areas are not being
paid the allowance ;

(d) if so, the details in this regard ;

(¢) whether non-payment of compensa-
tory allowance to the banking employees in
the tribal areas would breed discontentment
among them and adversely affect the work
of the banks in the tribal areas and parti-
cularly the work connected with IRDP;
and
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(f) if so, the measures being taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) There are no
instructions of the Ministry of Finance that
all the employees of Central Government

. working in the tribal areas should be paid
* compensatory allowance.

However, based
on the Award of the 7th Finance
Commission, Ministry of Home Affairs
had written to various State Governments
for grant of compensatory allowance
for State Government employees working in
tribal areas. The main purpose for which
the 7th Finance Commission had recom-
mended the grant of this allowance to the
State Government employees was 10 ensure
that persons of appropriate quality and
calibre were attracted for working in the
tribal areas. Since the Central Government
employees are not directly concerned with
the implementation of tribal area plans, the
grant of allowances and facilities to them
as allowed to State Government employees
on the basis of the Award of the 7th
Finance Commission have not been found
justified. Information regarding nationa-
lised banks is being collected and will be
laid on the Table of the House as soon as
possible.

(c) to (f) Information is being collected
and wil! be laid on the Table of the House:

Mexﬁoundum Given by Bank of India
SC/ST Welfare Association

9107. SHRI RAMSWAROOP RAM :
Will the Minister of FINANCE be pleased
to state :

(a) whether Bank of India Scheduled
Castes/Scheduled Tribes Welfare Association
(Regd.) has given a memorandum regarding
anomalies in the matter of the policies
framed and worked out for the amelioration
of Scheduled Castes/Scheduled Tribes
employees ;

(b) if so, details thereof ; and

(c) action taken in the matwer ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (s) to (c) Bank of

" India Scheduled Castes and Scheduled
Tribes Staff Welfare Association (Registered)
has submitted two memoranda, one relating
to reservation in promotion from sub-stafl

' cadre to clerical cadre and the other regard-
ing reservation in promotion of officers from
one grade to the next higher -grade and
hssociating members belonging to SC/ST
category on the interview panels. Bank of
India has reported that it is following the
rescrvation policy as per guidelines issued
by the Government of India.
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Implementation of Income Tax Act on
Foreign Charter Fishing Trawlers

9109: SHRI D. P. JADEJA : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 1731 on 2 December, 1983 regarding
implementation of Income-Tax Act on
foreign charter fishing trawlers, and state :

(a) the further steps being taken to
ensure that transl pment of catch illegally
is not being done by foreign charter fishing
trawlers, thercby depriving our country of
due Customs duties etc. ;

(b) whether fishing by foreigu charter
trawlers has been 1ncluded amongst other
activities over which income tax can be
levied ;

(c) thc approximate annual losses of
income 1ax due to non-implementation of
the income tax on foreign fishing activity,
giving estimates for 1982, 1983 and the pro-
jected tax losses in 1984 ; and

(d) the reasons for not commencing the
collections, of income tax on the highly
profitable activity of charter fishing, when
wur fishing industcy is not spared or
exempted from Incomc-tax ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) Under the charter terms
and conditions, foreign fishing trawlers are
required to report the catch for appraisal
" to the Customs before leving for foreign
ports. No reports of such charter trawlers
exporting their catch or transhipping their
catch from the high scas without appraisal
of Customs has been received. Besides, no
customs duty is leviablc on transhipment
of goods.

(b) to (d; Under the powers conferred
by clause (a) of sub-section (6) of section 6,
and clause (a) of sub-section (7) of sectiop
7, of the Territorial Waters, Continental
Shelf, Exclusive Economic Zone and Other
Maritime Zones Act, 1976 (80 of 1976),
the Central Government ecxtended the
Income-tax Act to the Continental Bhelf of
India and the Exclusive Economic Zoue of
India subject to the modification that the
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said Act shall apply only in respect of
spccified activities. So far, ‘since the
Income tax Act as extended to the exclusive
cconomic zonc does not cover commercial
operatiorn: of foreign.charter fishing trawlers
in that zone, the question of asscssing and
collecting any incomae-tax in respect of
income derived by non-residents from the
operatiop of such trawlers in the said zone
does not arise.

The question of including fishing in the
specified activities is under consideration.

Financial Assistance to Technical Persons
and Medical Graduates uader the Self-
Employment Scheme

91:0. SHRI C. PALANIAPPAN : Will
the Minister of FINANCE be pleased to
state :

(a) action proposed to be taken to pro-
vide financial assistance with incentive,
subsidy to technical persons and medical
graduates  for self-cmployment scheme ;
and

(b) action proposed to be taken against
the banks’ denying to sanction the loans
for soifeemployment  schems in Salem
District especially the branches of Indian
Bank, Indian Overseas Bank, UCO Bank
and Syndicate Bank ? )

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
Scheme for Scif-Employment of the educated
unemploycd youth covers all persons within
the age group of 18 to 35 years who
are atlcast 10th Class pass and who
wish to pursue some vocation with credit

assistance from  bapks. 1t, therefore,
covers technical persons and medical
graduates also. In addition the banks

have drawn up schemcs of Self-Employment
for finuncing educated persons including
doctors and enginccrs.  For such persons

. the banks normally apply relaxed margin

norms-and other conditions, like security
etc. For example, Syndicate Bank has a
scheme for financing doctors and engineers
under which credit upto Rs. 1 Jac is pro-
vided withoul insisting on any margios.
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For technical entrepreneurs having ex-
perience in the field, the bank provides
finance upto Rs. 3 lacs without margins.
As on 31.12.1983, this bank had assisted
349 persons for setting up Self-Employ-
ment ventures in Tamil Nadu State with
finacial assistance of Rs. 111.27 lacs.

While the banks provide credit for Self-
Employment of engineers and medical
graduates etc., each proposal has to be
vetted on the basis of its economic viability
and technical feasibility, and proposals
which stand these tests are considered by
the banks.

Specific complaints of denial of bank
credit, as and when received, ate taken up
with the concerned bank for redressal to
the extent possible.

Investigation into Complaints against
M/s. Indian Metals and Ferro

Alloy, Orissa
9111. SHRI RESHMA MOTIRAM
BHOYE :

SHRI DOONGAR SINGH :
Will the Minister of COMMERCE be
pleased to refer to reply given to Unstarred
Question No. 4255 on 19 August, 1983
regarding sale of charge crome in domestic
market by M/s. Indian Metals and Ferro

Alloye Limited, Orissa from their 100
per cent Export-Orieated Unit and
state :

(a) whether the detailed examination of
the complaints received against M/s.
Indian Metals and Ferro Alloys Limited,
Orissa alleging voilations of Government’s
schemz for 100 per cent Export-Oriented
Units has since been completed ; and

(b) if so, the action Government pro-
pose to take against the said firm for such
violations of scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) : (a) and (b) Detailed exami-
nation hus not yet been completed.
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Negotiation for Long-Term Loan for Light
Transport Aircraft Project

9112. SHRI BISHNU PRASAD :
SHRI G. Y. KRISHNAN :
Will the Minister of DEFENCE be
pleased to state : '

(a) whether India is negotiating $ 200
million long-term loan for light transport
aircraft project ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b)
Agreements have been uigned with M/s.
Doruter GmBH of Federal Republic of
Germany for procurement of some aircraft
in fly away condition, and for licence pro-
duction of DO-228 aircraft at Hindustan
Acropautics Ltd. (HAL) to meet the
requirements of Civil and Defence users.
Negotiations are being conducted with
certain banks of Federal Republic of
Germany for a loan of approximately DM
200 million for this Project. A final
decision will be taken after evaluating the
proposals.

Joint Indo-Czech Panel Mceting

9113. SHRI ANAND SINGH : will
the Minister of COMMERCE be pleased
to state :

(a) whether there is any proposal under .
the consideration of Government to hold a
mceting of joint Indo-Czech panel some-
times during the month of May, 1984 as
reported in the °**Economic Times’ of 23
February, 1984 ;

(b) if so, the pames and status of the
members of Indian delegation who are
expected to accompany the Minister during
the course of visit to that country ;

(c) when the meeting is expec’ed to
be held :

(d) the details of subjects (o be dis-
cussed ; and

(¢) the names and status of the leader
and other members of Czech delegation who
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visited India recently, subjects discussed,
outcome thereof and participants on India
side ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) : (a) to (d) Ths Eleventh Session
of the Indo-Czechoslovak Joint Committee
is scheuled to be held at New Delhi in the
second half of May, 1984. The Indian
delegation which will have representatives
of the concerned Ministries/Departments of
the Government of India will be led by
Commerce Minister in his capacity as
Co-Chairman .of the Joint Committee. The
Joint Committee is expccted to discuss
bilateral issues covering economic, trade,
industrial and technical cooperation
between India and Czechoslovakia.

(¢) The Prime Minister of Czechoslo-
vakia, accompanied by the Czechoslovak
Foreign Trade Minister and other officials,
visited India at the invitation of Prime
Minister of India and issues of mutual
interest were discussed by both the sides.
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Allotment of Ambassador Cars to M.Ps.
from Defence Disposal

9114. SHRI B. D. SINGH : Will the
Minister of DEFENCE " be pleased to
state :

(a) the number of ambassador cars 6th
class auctioned at the various Army Vehicles
Depots from the Defence disposal during
the last one year (Depot-wise) ;

(b) the average price of the car fetched
at the auction ;

(c) whether Members of Parliament are
also allotted 6th class ambassador cars for
purchase from the Defence disposal and the
price of the car is above Rs. 18,000/- which
is much higher than the price of the car
fetched at auctions ; and

(d) if so, the difference in the prices of
the 6th class cars alloted to M.Ps. and
those sold at auctions stating the rationale/
basis on which the prices of the cars allotted
to M. Ps. are fixed at a higher level ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) The
requisite information is as under :—

No. of Cars

Period Name of Average price
Ambassador Depot. fetched per
sold through car
auction

1.1.83 4 CvD Rs. 18200/-

to Panagarh

30.6,83

1.7.83 2 —do— “Rs. 18250/-

to

31.12.83

(c) and (d) M.Ps. are allotted cars rejected twice by the M.Ps are sold through

ambassador class VI from the Disposal
Stock. The price charged since 1.10-83 is
Rs. 18, 200/- per car, which is equal to the
average price of the Cars auctioned during
the period January to June, 1983. It may
be pointed out that the M.Ps. buy the best
vehicles from the available lot and the cars

public auction. Such cars obviously fetched
lower prices as compared to these selected/
purchased by the M.Ps. The price of car
ambassador will be reviewed in September,

1984 on the basis of the auctions, if any,

held during the 1.1.1984 to

30.6.84.

period
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Report of the High-Powered Committee to
Assess the Problems of Closed and Sick
Textile Mills in Gujarat

9115. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
COMMERCE be pleased to siate :

(a) whether the high-powered.committee
congtituied by the Centre to assess the
problems of closed and sick textile units in
Gujarat had sumitted its report ;

(b) if so, thc details thereof ; and

(¢) the decision taken by Goverbment
thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The Group of Officers,
which is going into the problems of closed
and sick textile mills in Gujarat have not
submitted its final report so far.

(b) and (¢) Do not arise.

Adv.inces to Weaker Sections by
Nationalised Banks

9116. SHR1 VIRDHI CHANDER
JAIN : Will the Minister of FINANCE be
pleased to state :

(a) whether Government have issucd
instructions to nationalised banks to make
availabic advances to weaker sections of
people for iheir economic rehabilitation
in the backward and tribal areas of diffe-
rent States;

(b) if so, the total amount of such
advances given by the nationalised banks
in different States duripg the last three years
State-wise; and

(c) interest charged on such ad vances ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Within
the borrowers falling under Priority Sector,
a concept of weaker section has been
evolved which comprise the following :
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(i) Small and marginal farmers as
defined now, landless labourers,

tenant farmers and  share
croppers.
(ii) Artisans, village and cottage

industry;
(iii) 1RDP beneficiaries;

(iv) Scheduled Castes and Scheduled
Tribes.

(v) DRI bencficiaries.

Public Sector Banks have been advised to
easure that 25 per ccat- of their total
priority sector advances go to this Section
by March, 1985. The stipulation is on an
aggregate basis and no separate statewise
targets are envisaged. According to quick
estimates outstanding advances o weaker
sections agregated to Rs. 2475 crores
spread over 99.3 lakh borrowers, account-
ing for 19.3 per cent of the priority
sector advances  of the public sector
banks as at the end of September,
1983. State-wise detoils of these advances
have not become available as yet. Instruc-
tions regarding separate targets and m oni-
toring ot advaugces to  weaker sectionsa as
detained above were issued in  February,
1983 and as such figures for the Jast three
years are not available. The rates of
intercst for most of 1the advances 10 weaker
sections vary from 109, to 12.5%,. Advances
under DRI Scheme carry a rate of interest
of 4%, only.

Trade Unioas Fuuctioning in Akbar
Hotel of ITDC

9117. SHRI C. CHINNASWAMY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) how mauy trade unions are there in
Akbar Hotel of 1TDC;

(b) the strength of cach trade union;

(c) whether any one among them 1y
recoguised; and

(d) if not, the reason therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHED ALAM
KHAN) : (a) and (b) There is only one
union with a strength of 448 in Akbar
Hotel of ITDC.

(c) and (d) The Union was accorded

recognition for a period of two years with
effect from 9.10.1979. 1t has not applied
for revalidation of recognition.

Basis for Fixation of Fares on Flights
Operating on West Asian Routes

9118. SHRI B.K. NAIR : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the basis on which fares are fixed
for the interpational flights operating on
the West Asian routes by the different
Airlines;

(b) whether there is any differenciation
between the different routes in this regard
in the matter of charge per unit of
distance;

(c) whether it is a fact that complaints
have been received from Indians working
in these countries to the cffect that the
fares charged from them for flights to and
from India are much higher than those
charged for other flights of comparable
distance; and

(d) if so, the steps taken by Air India
to reduce them and bring them on par ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Passenger fares on the West
Asian routes, as is the case on most of
the other international routes, are deter-
mined in the IATA forum by the concerned
airlines keeping in view various factors,
including the distance involved, aggregate
capacity deployed, market conditions, the
necd to generate additional tourist traffic,
etc. The fares so determined are introduced
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only after the Governments concerned
approve them.

(b) Yes, Sir.
(c) Yes, Sir.

(d) As the fares are fixed with the
common consent of the various airlines and
subsequent ratification by their respective
Governments, Air India or the Government
of India cannot effect any changes
unilaterally.

T.A./D.A. Incarred by Jute Corporation of

India for Chief (Personnel and
Administration) and Overtime
Paid to Staff

9119. SHRI NIREN GHOSH : Will
the Minister of COMMERCE be pleased
to state :

(a) the total amount of travelling and
daily allowance incurred by the Jute Cor-
poration of India for the Chief (Personnel
and Administration) during 1982 and
particularly during the months of January
and February, 1982 including air/rail
fare;

(b) the total amount of overtime
paid to employees of JCI during 1982 and
1983; and

(c) the amount spent by JCI for main-
tenance of staff car during the years 1981,
1982 and 1983 ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Total amount of travel-
ing and daily allowance incurred by Jute
Corporation of India for Chief (Personnel
and Administration), during 1983 and
particularly during January and
February, 1984, including air/rail fare is as
under :
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Period Amount paid as Amount paid as Total
air/rail fare daily allowance

Rs. Rs. ' Rs.
1983 11,928.00 5,097.45 ‘ 17,025.45
1984 4,162.00 947.50 5,109.50
January-February 1,982.00 542.00 2,434.00
Granted Total 17,982.00 6,586.95 24,568.95

(b) Total amount of overtime paid to
employees of Jute Corporation of India
during 1981-82 and 1982-83 is as under :

Period Amount paid as
(July-June) 0.T.O.
RS.
1981-82 4,75,898.00
1982-83 5.sz.z§s.w

(c) Total amount spent by Jute Corpo-
ration of India for maintenance of staff cars
during 1980-81, 1981-82 and 1982-83 is as
under : :

Period Amount spent for
(June-July) maintenance of
staff cars
1980-81 3,42,929.00
1981-82 4,16,628.00
1982-83 3,65,186.00

Excise Duty Arrears Collected from

Companies as a Result of Supreme
Court Judgement

9120. SHRI ERA MOHAN : Will
the Minister of FINANCE be pleased to
state :

(a) the steps that have been taken to
collest the excise duty arrears of Rs. 400

crores after the recent Supreme Court
judgement vpholding the right of Govern-
ment to levy excise duty on {he post-manu-
facturing cost; and

(b) how much amount has been rea-
lised so far from the companies along with
their names ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Supreme Court
pronounced the judgement on the aspect
of inclucsion of so-called post manufactur-
ing expenses in the assessable value for the
purpose of levying central excise duty
on 7.10.1983. The immediate steps such
as finalisation of pending assessments,
moving the judicial and quasi-judicial
authorities before whom the matters were
pending for decision for deciding the cases
in the light of the Supreme Court’s judge-
ment, pursuasive action for realising the
dues, were initiated to collect the amount
of central excise duty which will be payble
by the manufacturers.

(b) An amount of approximately Rs. 91
crores has been realised upto 31st March,
1984, The time and labour involved in
collecting the names of companies will be
disproportionately high as the number will
be quite large. If Hon’ble Member desires
to know about any particular Company,
the information will be furnished. .

Budgetary Deficits of States

9121, SHRI XAVIER ARAKAL : Wwill
the Minister of FINANCE be pleased to
state :

(a) the total budgetary deficits of the
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States for 1983-84 statewise and what
Government propose to do for the year
1984-85; and

(b) how much assistance was given to
meet deficits of the States from 1980

onwards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) A statement showing the
Revised Estimates of surplus/deficits as
presented by the State Governments is
laid on the Table of the House. Informa-
tion regarding Manipur has not been

Statement
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received and will be furnished on receipt.

The Plan outlays of most of the States
have been finalised for the year 1984-85 °
after fully providing for their non-plan
commitments. In the case of the remain-
ing States, similar exercises would be
completed during the course of the year.

(b) An amount of Rs. 61.87 crores,
1743.46 crores and Rs. 499.12 crores during
1980-81, 1982-83 and 1983-84 respectively
was provided to the States to meet their
deficits since April, 1980.

Surplus (1) Deficits (—) of States for 1983-b4 (RE)

(Rs. in crdres)

16. Punjab

o 1 2 3
1. Andhra Pradesh -—-110.4"7
2. Assam +27.30
3. Bihar —27.36
4, GQGujarat —23.04
S. Haryana +16.34
6. Himachal Pradesh -}-10.00
7. Jammu & Kashmir —3.20
8. Karnataka —76.15
9. Kerala +1.48
10. Madhya Pradesh -}-84.67
11. ‘ Maharashtra —32.14

12. Manipur *
13. Meghalaya +-0.31
14, Nagaland +1.59
15. Orissa +4-33.70
+15.30
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1 2 3
17. Rajasthan —31.00
18. Sikkim —2.89
19. Tamil Nadu —125.26
20. Tripura —2.64
21. Uttar Pradesh —34.86
22. West Bengal —51.21
Total —329.53
All States (—520.22)
(+-190.69)

*Information will be furnished later.

Loan asked for by Go_vernmeat of Andhra
Pradesh

9122. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Andhra Pradesh
Government had asked for a loan of Rs. 56
crores to make cane price payments in time
as per law; and

(b) if so, the action taken thereon ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Ye=s, Sir.

(b) A Ways and Means advance of
Rs. 15 crores was sactioned to the Govern-
ment of Andhra Pradesh on 15.12.1983.

Increase in Rates of Ashok Yatri Niwas,
Delhi

9123. PROF. P.J. KURIEN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that rates were
raised at Ashok Yatri Niwas, Delhi under
pressure from other five star hotels of
ITDC;

(b) whether Government propose to
have a separate organisation for Janata
hotels like Ashok Yatri Niwas;

(c) whether it is also a fact that five
star hotels arc against the-introduction of
cheap and no-frill hotels in the public
sector; and

(d) if not, the reasons for Govern-
ment’s hesitancy in introducing more simple
hotels, without any frills, so that middle
class Indians could benefit ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) No, Sir.

(d) Construction of more simple hotels
by the public sector depends on economic
viability.

Export of Molasses from India and
Import of Industrial Alcohol

9124. SHRI AMAL DATTA : Will
the Minister of COMMERCE be pleased to
state

(a) the figures of export of molasses
from India during the last ﬂvev years and
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the names of the countries to which export
was made indicating the details of quan-
tities exported to each country; and

(b) the figures of import of industrial
alcohol during the last five years and the
pames of the countries from which import
was made indicating the details of import
from each country ?

‘ THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) India’s export of
molasses from 1977-78 to 1981.82 were as
follows :

Year Quantity (Tonnes)
1977-78 40,149
1978-79 39,472
1979-80 4,19,873
1980-81 21,026

1981-82 4,020

The major destinations of export were
United Kingdom, West Germany, and
Netherlands. Figures of exports to indivi-
dual countries are available in the Monthly
Statistics of the Foreign Trade of India
Vol-I—Exports published by DGCI & S,
Calcutta.

(b) Import of alcohols and their deri-
vatives into India from 1977-78 to 1981-82
were as follows :
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Year Quantity (Tonnes)
1977-78 10,214
1978-79 17,281
1979-80 20,179 ’
1980-81 37,776
1981-82 67,175

Imports were mainly from Libya, "USA,
West Germany, Australia, Japan, and
Belgium. Countrywise ithports are available
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in the Monthly Statistics of the Foreign
Trade of India~—Vol. I—Imports published

" by DGCI & S, Calcutta.

Import of Heavy Industrial Machinery and
Communication Equipment

9125. SHRI SUDHIR KUMAR GIRI :
Will the Minister of COMMERCE be
plegsed to state :

(a) whether Government bave decided
to import heavy industrial machinery and
communication equipment from some
countries to offset a highly favourable
balance of trade with the rupee trade
countries; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Keeping in view
the balanced bilateral rupee trading
arrangemonts with the Rupee Payment
Acea countries and need for diversification
of the items of import, adequate provisions
are made from time to time for import of
various machinery and other items in the
trade plans. lndividual purchase decisions
are, however, taken by the competent
purchasing authorities, keeping in view the
various relevant aspects like specifications
prices, delivery period, etc.

Equitable Distribution of EEC Cotton
Textile Quotas

9126. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the reasons for deciding that cotton
textile quotas on a contract reservation
basis available for the second half of 1984
(June-December) will not be brought for-
ward into the current half;

(b) if so, whether this will leave a lot
of textile mills without any EEC quotas;
and -

(c) how equitable distribution of EEC
quotas is being easurcd ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Government have not
received any proposal from the Cotton
Textile Export Promotion Council
(TEXPROCIL) which is the Agency for
administering export entitlement distribu-
tion policy for Fabric and made-ups, for
advancement of quantities from the second
period.

(b) Whereever restraint limit for the
first period {Ist January, 84 to 30th
June *84) has been fully allotted, extra
quantities will be available for allotment
in the second period (Ist July 1984 to
31st Decemper, 1984).

(c) Distribution of export cntitlement
is regulated under the scheme announced
by the Government vide Export Trade
Control Public Noticc No. 40-ETC(PN)/
83-dated September 14, 1983.

Reopening of Closed Textile Mills in Gujarat

9127. SHRI R.P. GAEKWAD : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Gujarat Statc Government
representatives had discussion with him
about the issue of clused textile mills;
and

(b) if so, the action taken for reopen-
ing the same in Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) A Group "of Olficers has been
appointed to go into he problems of
closed mills in Gujarat to evolve proposals
for their rehabilitation and revival.

Dealers Registered under Gold Control
Act

9128. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of FINANCE
be pleased to state :

(a) the nymber of dealers registeied
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under the Gold Control Act in the country

State-wise and Union-Territory-wise as on
1 April, 1984;

(b) the number of dealers dealing in
ornaments in the country, State-wise
and Union Territory-wise as on 1 April,
1984;

(c) the amount of Registration fee
realised during the years (year-wise) since
the above Act came into operation;

(d) whether Government are aware that
hardly 10 to 20 of ornament dealers are
registered under the Gold Control Act and
the non-registered dealers are amassing
wealth secretly; .

(e) if so, what steps have been taken to
cither abolish the Gold Control Act or
registration under the Act is made compul-
sory to all ornament dealers; and

(f) whether Government or the country’
has bcen bencfited by the Gold Control
Act, if so, to what extent and details
tiiereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) A person who
holds a valid licence granted to him under
section 27 of the Gold (Control) Act, 1968
can only do the business in gold. Informa-
tion regarding the number of licensed gold
dealers as on 1.4.1984 is being collected
and will be laid on the table of the House.
However, the details are maintained as per
jurisdiction of each Central Excise
Collectorate and not State or Union Terri-
tory-wise. The details of the licence fee
realised since the Gold (Control) Act, 1968
camc into force arc being collected and
also will be Jaid on the table.

(d) Government have no such informa-
tion. However doing business in gold
without a‘ valid licence is an offence and
action under the Gold (Control) Act is
taken against person dealing in geld without
a licence as and when contraventions are
noticed.

(e) and (f) The gold trade is alread);
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regulated by a system of licensing of dealers
and certification of goldsmiths and through

maintenance of prescribed accouats and

submission of returns.

The objectives for which the Gold
(Control) Act was brought into effect are
still relevant and these arc being served by
the existing provisions of the Acq,

Sarvey to Asécrlain Potential Tourst Interests
in Andbara Pradesh

9129. SHRI K.A. SWAMI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to slate :

(a) whether any survey was conducted
in Andhra Pradesh to ascertain its potential
tourist interests;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) No specific survey has
been conducted by the Central Department
of Tourism in the State of Andhra Pradesh
to ascertain its potential tourist intercsts.
However, the Department, in collaboration
with the State Government, has identificd
three travel circuits covering 27 centres for
integrated development of tourist facilities,
through the combined recsources of the
Centre, the State and the private sectors.

Establishment of Entrepreneurship
Development Institute of India

9130. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fast that Industrial

Finance Corporation of India has

established Entreprencurship Development
Institute of India recently;

(b) if so, details of thc ED1I for training

programmes in different parts of the
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country, especially West Bengal and

Bihar;

(c) does the proposal include any special
programme for SC and ST;

(d) if so, details thereof; and

(e) if not reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) (a) to (d) The
term lending financial institutions
namely Industrial Development Bank of
India (IDBI), Industrial Finance Corpora-
tion of India (IFCI) and Industrial
Credit and Investment Corporption of
India (ICICI) alongwith State Bank of
India (SBI) bave jointly set up the
Entreprencurship Development Institute of
India (EDII). The EDII was registered
on 20th April, 1983 under the Societies
Registration Act, 1860. The objects of the
EDII are initiation, support and accelera-
tion of entrepreneurship training, dcvelop-
ment and research efforts in all parts of
the Country. The aims of the EDII include
organising model Entreprencurship Develop-
ment Programmes (EDP); as also creation
and building up a cadre of skilled trainers
and motivators for the benefit of entrepre-
neurship development all over the Country.
EDIl, to  ©begin with, has planned
entreprencurship  training activities for
entrepreneures of some of the States
including Bihar and West Bengal, North
Eastern Region and Goa. In Bihar, the
Bihar Industrial and Technical Consultancy
Organisation Limited (BITCO) has initiated
an EDP in collaboration with EDII. With
the guidance of EDII, the West Bengal
Consultancy Organisation Limited has
finalised programmes for conducting 5
EDPs. EDII has already carried out model
EDPs in Kerala, Andaman and Nicobar
Istands and Goa. EDII’s role is basically
to impart traning to the trainers of EDPs,
though in the context of the overall
objectives of the EDII, the institute is also
expected to design entrepréncurship training
programmes for Scheduled Castes/Scheduled
Tribes entrepreneurs. Some EDPs have
aiready becn conducted cxclusively for SC
and ST candidates. A special SC/ST
electronics programme for women is also
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being negotiated by the EDII wiht the Bibar
Electronics Corporation.

(e) Does not arise.
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Export Position

9132. SHR1 AMAR ROYPRADHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the export
position in the market of major countries
is not better;

(b) if so, the reasons therefor in details;
and

(c) the steps Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) India’s exports
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have been rising in the market of major
countries, though the global recession and
restrictive trade practices resorted to by
the industrialised countries continued to
hamper any significant increases in the
growth of Indian exports.

(c) Continuous efforts are being made
by the Government to step up India’s
exports to foreign markets through various
measures such as (i) exchange of delega-
tions, (ii) participation in trade fairs
and exhibitions, (iii) Organising buyer-
seller meets, (iv) market surveys and
dissemination of information, and
(v) negotiations at Government level to
remove constraints standing in the way of
our exports.

Revolving Restaurant on Ashok
Hotel Tower

9133. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
staie :

(a) whether it is a fact that the India
Tourism Development Corporation propose
to instal a revolving restaurant on top of
the Ashok Hotel Tower; and

(b) the details of this project ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) ITDC's Annual
Plan for the year 1984-85 does not include
any provision for construction of a
Revolving Restaurant on Ashok Hotel
Tower.

Export of Diamonds

9134. SHRI RAMKRISHNA MORE :
Will the Minister of COMMERCE be
pleased to statc : ‘

(a) whether it is a fact that export of
diamonds have gone up rapidly during
1983-84;

(b) if so, the details thereof; and
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(c) the target for the year 1984-85?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) Diamonds exports during 1983-84
aggregated approximately to Rs. 1190
crores (Provisional figures), which is 309
higher, as compared with diamond exports
of about Rs. 913 crores in 1982-83.

(c) Expected level of exports in 1984-85
is being assessed.

Terms and Conditions of Service of
Employees of L.I.C.

9135. SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
state:

(a) whether the Supreme Court in a
recent judgement has struck down the
scheme introduced unilaterally by the
General Insurance Corporation in respect
of terms and conditions of service of its
employees;

(b) if so, whether the G.I.C. autho-
rities now propose to go in for bipartite
discussions with their employees’ represen-
tatives; and

(c) if not, whether Government propose
to bring in fresh legislation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)to (c) The
Supreme Court in its judgement dated
31.3.1984 has quashed the General Insu-
rance (Rationalisation and Revision of pay
Scales and Other Conditions of Service of
Supervisory, Clearical and Subordinate
Staff) Second Amendment Scheme, 1980
which was notified on 30th September 1980,
after taking into account the discussions
held by the management with the employees’
unions. The operative part of the jydge-

-ment is attached. After the Supreme

Court issues the ‘‘appropriate writs’® all
implications thercof and of the judge-
ment will be examined .and further appro-
priate action will be taken in accordance
with the judgement.
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Statement

In the view we have taken of the -

matter, these applications succeed and the
impugned scheme of 1980 must be held to
b.° bad as beyond the scope of the autho-
rity of the Central Government, under the
aneral Insurance Business (Nationalisa-
tion) Act, 1972. The operation of the
scheme has been restrained by the order
!)asscd as interim order in these cases. The
impugned scheme is therefore quashed, and
will not be given effect to. The parties
will be at liberty to adjust their rights as
if the scheme had not been framed. The
application for intervention is allowed. Let
appropriate writs be issued quashing the
scheme of 1980. This, however, will not
prevent the Governmen', if it so advised,
to frame any scheme as it considers fit and
proper. In the facts and circumstances
of - these cases and specially in view of the
fact that petitioners had themselves at
one point of time wanted that new
scheme be framed by the Central Govern-
ment, we direct that parties will pay and
bear their own costs in all these matters.
The rules are made absolute to the extent
indicated above.

Shortage of Silk Yarn

9136. SHRI ERA ANBARASU : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Silk
Industry is facing shortage of yarn and
this results into reduction in our export
potentials of silk;

(b) if so, the steps taken to avoid
shortage of silk yarn;

(c) whether Government proposc to
set up Silk Yarn banks to supply silk
yarn at a fixed price to promote silk
exports;

(d) if so, tiie steps taken in this regard;
and

(e) if not, the reasons thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir,

(b) Does not arise.

(c) to (e) At present, no proposal for
setting up Silk yarn banks is under consi-
deration of the Government. As a measure
to boost export of silk, Government has
allowed the facilities of import of silk
to exporters under REP and ALS
Schemes.

Overseas Branches of Nationalised
Banks

9137. SHRIMATI MADHURI
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the number of overscase branches
of the nationalised banks with details of
location etc.; and

(b) the banks that have opened its
branches in Delhi and in other cities to
help the new entreprencurs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
requisite information is set out in the

Statement.

(b) No branch is opzned exclusively
to help the new cntrepreneurs. As at
the end of September, 1983 the number of
branches of Public Sector Banks, including
Regional Rural Banks at the Metropolitan,
Urban and Semi-Urban centres was as
follows :

Maetropolitan 4129
Urban 4812
Semi-Urban 7804
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Statemont
Statement showing overseas branches of Public Sector Banks ason December
31, 1983,
Sr. Nam. of the bank Country Place No. of
No. Offices
1 2 o 3 4 5
1. STATE BANK OF INDIA Shri Lanka Anuradhapura 1
—do— Colombo 1
United Kingdom London 2
(UK)
~—do— ' Southall 1
—do— Golders Green
(London) 1
~—do— Bristol 1
—do— Nottingham 1
United State of New York 1
America (USA)
—do— Chicago 1
—do— Loss Angeles
(California) 1
—do— Flushing, New York 1
Maidive Islands Male 1
West Germany Frankfurt 1
Bangladesh Dacca 1
Bahamas Nassu 1%
Bahrain Bahrain 1*
Singapore Singapore 1*
Hong Kong Hong Kong 1
Cayman Island Cayman Island 1#*
Japan Tokyo 1
Panama Panama 1
-France Paris 1
Antwerp 1

Belgium
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1 2 3 ) 4 5
2. CENTRAL BANK (")F INDIA UK. London 1
—do— East Ham-London 1
—do— Birmingham 1
3
3. BANK OF INDIA Japan Tokyo 1
—d0o— Osaka 1
UK. London 1
—do— Manchester 1
—do— Birmingham 2
—do— Leicester 2
UK. Leeds 1
~—do— Wembley (London) 1
—do— Preston (Lancashire) 1
—do— Finchley (London) 1
—do~— Huddersfied 1
‘—do— Glasgow (Scotland) 1
Kenya Mombasa 1
—~do— Nairobi 1
Hong-Kong Tsim Sha Tsui
(Kowloon) 1
—do— Hongkong 1
France Paris 1
U.S.A. San Fancisco
(California) 1
w——do— New York 1
Singapore Singapore 1
Channel Islands  Jersey 1
Cayman Islands  Grand Cayman 1*
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1 2 3 4 5
4. BANK OF BARODA Fizi Islands Lakeba 1
—do— Suva 2 £
—do— Lautoka 1
- do— Ba 2L
—do— Labasa 1
—do— Nadi 1
—do— Raki Raki 1
—do— Singatoka 2 £
Guyana Georgetown 1
—do— New Amsterdam 1
Kenya Mombasa 2
~—do— Nairobi 2
—do— Kisumu 2f
—do— Thika 1
Mauritius Port Louis 2 ¢
‘—do— Rose Hill 1
~—do— Gurepipe 1
~—do— Vacoas 1
—do— Quartre Bornes 1
—od— London 1
—do— Southall, London 1
—do— Handsworth 1
—do— Streatham 1
—do— Bradford 1
U.K. - Conventry )]
~—do— Manchester 1
—do— Ilford 1
—do— Brent 1
—do— Kilburn 1
—do— Luton 1
—gdo— Bolten 1
~—dOo— Slough (Berkshire) 1
—d O Croydon (Surrey) b |
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1 2 3 4 5
BANK OF BARODA (Contd.) UK. White Chapel,’
' London 1
Dubai (U.A.E.) Dubai 1
—do— Deira 1
Abu Dhabi
(U.A.E.) Abu Dhabi 2
Ras-Al-Kbaimah  Ras-Al-Khaimah 1
(U.A.E))
Fujeirah (U.A.E.) Fujeirah 1
Umm-Al-Quwain  Umm-Al-Quwain 1
(U.A.E.)
Sharjah (U.A.E.) Sharjah 1
Oman Mutrah 1
—do— Ruwi (Muscat) 1
-~do—- Salalah 1
Belgium Brussels 1
Seychelles Seychelles 1
U.S.A. New York 1
Bahamas Nassau 1*
Bahrain Bahrain 1¥
ER
5. UNITED COMMERCIAL BANK Hongkong Hongkong 2
~do— North Poin.t 1
—do— Mongkok 1
Singapore Singapore 3
UK. London 1
—do— Leicester 1
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1 2 3 4 4
6. INDIAN BANK *Sri Lanka . Colombo 1
Singapore Singapore 1

2

*In addition Indian Bank has a foreign currency
Banking Unit in Katunayaka Freec Trade Zone

(Sri Lanka).

7. INDIAN OVERSEAS BANK South Kores Seaul 1
Singapore Singapore 1
Hongkong Hongong 1

—do— Kowloan 1
—do— Causeway Bay 1
—do— Mongkok 1
—do— I_(owm Tong 1

—do— Tsim
‘ Sha Tsui (Kowloon) 1
—do— Kwai Chung 1
*Sri Lanka Colombo 1
—do— Matara 1
11

*[n addition Indian Overscas Bank has a foreign
currency Banking Un.t in Katunayaka (Sri Lanka).

8. SYNDICATE BANK U.K. London 1
9. PUNJAB NATIONAL BANK UK. London 1
—do— Wholver Hampton 1
—do— Graves-end 1
—do—- Birmhingham 1
4
10. PUNJAB AND SIND BANK UK. ~ Southall, London 1
11. UNION BANK OF INDIA - UK/ London 1
12. CANARA BANK U.K. London 1
Grand Total : 138

*Off-shore

£Includes one Mobile Agency.
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Interim Relief to Public Sector Employees

9139. SHRI PITAMBAR SINHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the scales

* of pay, CCA and DA rates of certain public

sector undertakings employees were last

revised alongwith the Government employees
with effect from January, 1973 ;

(b) whether it is also a fact that
Government/autonomous bodies employees
have been allowed the payment of interim
relief by the Government whereas the same
has been denied in case of above mentioned
public sector employees ;

(c) if so. what action is being taken by
Government order to pay the interim relief
to public sector employees stated above ;
and

- (d) if, in case Industrial D.A. is forced
upon such employees, what compensation
Government is proposing to give to offset
loss suffered/to be suffered such employees
for switching over to Industrial D.A. system
from the existing perccntage based D.A.
system ?

. THE MINISTER OF THE STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (bj Yes, Sir.

(c) and (d) Interim relief was sanctioned
by the Government to its employees pending
receipt of the report of the Fourth Pay
Commission. Interim relief is not in the
nature of the Dearness Allowance. Public
sector enterprises are not in the purview of
the Pay Commission, and therefore, the
question of grant of interim relief to public
sector enterprises merely on the basis of the
orders issued- for interim relief to Govern-
ment servents does not arise. Moreover,

such public sector enterprises receive allo- -

wances like . House Rent Allowance at
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higher rates. The Government policy is
that all public enterprises should switch
over to the Industrial D.A. pattern. - The
enterprises following the Central D.A.
pattern can submit their proposals for
revision of scales of pay alongwith adoption
of the Industrial D.A. formula. Govern-
ment is also prepared to consider fairly and
objectively any proposal for interim pay-
ments pending revision of scales of pay on
switch over to the Industrial D.A.ona
time bound basis on the merits of each case.
Such interim payments have been authorised
by the Government in respect of the non-
executives cadre of the enterprises viz.
Food Corporation of India, Central Ware-
housing Corporation.

Tt is stated that at certain stages, Indus-
trial D.A. rates are more advantageous
than Central D.A. rates.

Rise in Rate of Withdrawal of Company
Deposits

9140. SHRIMATI KRISHNA SAHI :
Will the Minister of FINANCE be pleased
to state :

(a) whether there has been a steep rise
in the rate of withdrawal of company
deposit in corporate sector during the last
two months; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
existing data reporting system does not
yield information in the manner desired.
Companies are not required under law to
furnish information regarding withdrawal
of deposits. As per the annual survey
carried out by Reserve Bank of India in
1983 of deposits collected by the Companies
in the corporate sector the aggregate depo-
sits of these companies had increased from
4188 crores at the end of March 1981 to
5491.8 crores at the end of March 1982.

Steps taken to popularies Air India

9141. SHRI RATANSINH RAJDA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
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(a) whether Government have seen the
survey-report regarding popularity of
various air-lines in the world, published
in  <Institutional Invester’ a monthly
trade and industry magazine of U.S.A.;

(b) whcther it is a fact that *‘Air-India’
is nowhere in the picture of comparison
with the best 20 air-lines in the world;
and

(c) the steps, if any, contemplated by
Government to upgrade the prestige of Air-
India and boost up its popularity as one
of the best Air-Links, whithin the fold of
the RED Act ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Government have not
seen the survey report. However, Air India
have taken several steps to improve their
product including an increase in the number
of exccutive seats on all the 747 aircraft,
provision of seperate check-in facilities
for executive class passengers, improved
inflight service and better on-time perfor-
mance.

Changes in Top Level Management of
ITDC Due to Heavy Losses
9142, SHRI SURYA NARAYAN
SINGH ;
SHRI S.T.K. JAKKAYAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a). whether in view of the heavy losses
suffered by ITDC during 1983-84 for the
first time since its inception there has been
any Government proposal to make any
change in its top level management;

(b) if not, the reasons therefor; and

(c) during the last three years, how
many new executive posts have been
created, re-designated and filled up depart-
ment-wise, scale-wise for its betterment by
the ITDC Management ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The Corporation has
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streamlined its management and has
adopted various effective measures to
achicve good financial viability. As a result
of these measures, despite law occupancy
in the ITDC hotels on account of increased
room capacity, and economic recession in
the tourist generating markets, ITDC has
shown profits on its overall p:=rformance
during the financial year 1983-84.

(c) Necessary information is given in
Annexures—I and II. 1aid on the Table of
the House.

[Piaced in Library. See No. LT-8306/84)

Strike by employees of Air India and
Indian Airlines

91. 3. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the
employees of the Air India and Indian
Airlines had been on strike recently;

(b) if so, their main demands; and

(c) the action taken to settle their
dispute ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN): (a) No strike call had been -
given by any of the recognised Unions/
Associations either in Air India or in
Indian Airlines in the recent past, involving
all India action. However, there have been
a few instances of industrial action by a
section of employees, involving a token
strike for a day and stoppage of work for
a few hours.

(b) and (c) Do not arise in view of the
reply to part (a) above.

Grievances of Development Officers of
LIC.

9144. SHRI UTTAMBHAI H. PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received



193 Written Answers

any representation from the National
Federation of Insurance Ficld Workers of
India, (Ahmedabad Division) through
Members of Parliament or otherwise about
the service conditions, reduction in basic
pay and termination of sarvice etc. of the
Development Officers of the L I.C.;

(b) if so, what were their main grie-
vances; and

(c) steps proposed to be taken to
resolve the same ?

T1HE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Various
Units of the National Federation of Insu-
rance Field Workers of India have been
making similar representations against the
statutory Scheme of cost norms notified
in December, 1978. Th=y have demandecd
the modification of the statutory Scheme’.
The demands have been examined and
it is found that there is no merit in
them.

Some Development Officers have also
filed writ petitions in various High Courts
and in the Supreme Court against the said
Scheme. While the High Courts of Andhra,
Calcutta, Delhi, Madras, Patna and
Punjab & Haryana have upheld the Scheme,
the matter i8 sub-judice in other High
Courts and in the Supreme Court.

Job classification scheme in Income-Tax
Department

9145. SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have formu-
lated any job-classification scheme in the
Income-Tax Department amongst the In-
come-Tax Officers ;

(b) if so, its modalities and how far it
is going to rationalise the work in the In-
come-Tax Department ;

(c) whether it is a fact that job-classi-
fication scheme amongst the Income-Tax
Ofticers in the Income-Tax Department is
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going to affect the promotion chances of
Income-Tax Inspectors, who are awaiting
their promotions after passing the Depart-
mental Examination ; and

(d) if so, whether Government are going
to abandon the above scheme ? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) to (d) A broad classifica-
tion of posts of Income-Tax Officers has
been made for the purpose of posting of
Income-tax Officers, Group ‘A’ and ‘B’.
According to this broad classification senior
charges may be held by Group ‘A’ officers
while Group ‘B’ officers may be posted
in junior charges. As a result of this
classification, 258 posts of Income-tax
Ofticers, Group ‘B’ arc being upgraded to
Group *A’. The scheme will not have any
appreciable effect on the promotion pros-
pects of Inspectors of Income-tax.
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Smuggling of Zip Fasteners

9147. SHRI G.S. NIHALSINGHWALA :
Will the Minister of FINANCE be pleased
to state :

(a) whether representations have been
received from indigenous manufacturers of
zip fasteners drawing Government's attention
to the massive smuggling taking place of a
zip fasteners into India and the adverse
effects such illicit imports have on the health
of the indigenous industry in the small
scale sector ;

(b) whether Government are aware that
in the past smuggled zips were coming
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. through Nepal, but since the Government

of Nepal banned imports zips altogether,
smugglers bave shifted their area of opera-
tion to the South ; and

(c) if so, whether the bulk of smuggling
now takes place from Sri Lanka gaining
entry into India, through our South-eastern
coast ?

THE MINISTER OF STATE IN THE
MINISTRY OF -FINANCE (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) and {(c) Reports received by the
Government indicate that zlp fasteners is
one of the commodities sensitive to smugg-
ling into India. The smuggling of zip
fasteners through the Indo-Nepal borders
is not on any significant scale. The bulk
of the smuggliog of zip fasteners has been
taking place from Sri Lanka through the
South-Eastern coast of India.

Post Sanctioned for Customs, Excise and
Gold (Control) Appellate Tribunal

9148. SHRI RAJESH KUMAR
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the number of posts of Registrar,
De, 'ty Registrar, Technical and Court
Maste - sanctioned for the Customs, Excise
and Go: {(Control) Appellate Tribunal and
which of these posts are gazetted/non-
gazetted ; and

(b) the essential educational and other
qualifications laid down for appointment
against these posts and the mode of selec-
tions/appointment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The requiste information
is given in the Table below :—

Designation No. of posts Gazetted/
Non-gazetted
(1) Registrar One Gazetted
(2) Deputy Registrar Two Gazetted
(3) Technical Officers Five Gazotted
(includes one post upto 31.10.84 only)
(4) Court Mastery Five Non-Gazetted

(includes onc post to operate w.o.f. 1.11. 84)
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(b) Recruitment Rules for the above
posts have not.yet been framed. Pending
finalisation of the Recruitment Rules, the
above posts have been filled up on depu-
tation basis.

Decline in Consumer Price Index

9149. SHRI R. PRABHU : Will the
Minister of FINANCE be pleased to
state :

(a) whether there has been a decline in
the consumer price index and wholesale
price index ;

(b) if so, to what extend ; and

(c) whether the Ministry hopes that this
trend will be substained ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) The All India
Consumer Price Index for Industrial Workers
(base 1960-=100) declined by 2 points to
561 in Febraury 1984 (the latest available).
The Wholesale price index declined to 321.7
in the last week of March 1984 from 322.7
in the last week of February 1984. While
the Ministry welcomes the recent trend in
prices, there is no room for complacency
and continuing vigilance wiil be required on
the rrice front in the coming months.

Revision in industry-wise credit morms
under Credit Authorisation Scheme

9150. SHR1 HARIHAR SOREN : Will
the Minister of FINANCE be pledsed to
state ;

(a) whether Reserve Bank of India has
revised the industry-wise credit norms under
the Credit Authorisation Scheme (CAS) ;

(b) If so, the norms fixed for cach
industry ;

(c) the guidelines sent by banks in this
regard ; and

(d) the delails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY) : (a) to (d) In
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November, 83 the RBI had raised the cut off
point for working chpital limits (including
Commercial bill discounts) from Rs. 3 crores
to Rs. 4 crores for both private and public
sectors. The cut off point in respect of
export oriented manufacturing units, whose
annual - average export turm over
during the preceding three calendar
years is move than 259, of the total
turn over of goods produced . by it
and whose export turn over in the following
years would not fall below 25% of the
total turn-over is already at Rs. 5 crores
w.e.f. Oct., 82. The RBI, as a result of
the recommendations made by the Com-
mittee to review the working of the Credit
Authorisation Scheme has authorised banks
discretion to allow additional limits in
Credit Authorisation Scheme cases which
fulfil certain requirments relating to main- -
tenance of adequate discipline in the use of
bank credit by both banks and borrowers.
Proposals for sanction of additional working
capital limits falling within the purview of
C.A.S. can be put on fast track and the
banks can release funds at their discretion
upto 509, of the additional limits asked
for without waiting for the prior authorisa-
tion of the RBI. In respect of export
oriented manufactoring units, whose annual
average export turn-over is not less than
75%, of the turn-over of goods manufactured
by them during the preceding 3 calendar
years and whose export turn over in the
following years would not fall below 759 of
the export turn over, banks have been
allowed discretion to sanction additional
limits upto 75%,.

The Study Group to frame guidelines
for follow up of bank credit (Tandon Com- -
mittee) had prescribed norms for inventories
and receivables for 15 different industries.
These norms are in force at present. The
Committee had also recommended setting
up of a Committee on Directions (COD)
which has been functioning in the RBI
since 1975, to consider problems that may
arise in the implementation of the Com-
mittee’s recommendations and to review
norms on on-going basis. The -COD
has since set up 5 sub-committees to
review the existing norms. To introduce
flexibility in application of the norms,
banks have been allowed by the RBI to
permit deviations from norms under special
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circumtstances in case of borrowers
enjoying aggregate working capital limits of
less than Rs. 2 crores. In case of borro-
wers enjoying working capital limit of Rs. 2
crores and above, deviations from woorms
are to be allowed with the permission of
the RBI.

Confiscated Goods il; Godowns of Customs

9151. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is the policy of Govern-
ment, to sell confiscated goods through
various cooperative socicties in  the
country;

(b) the tptal value of confiscated goods
in the godowns of customs as on 31st
March of 1982, 1983 and 15984;

(c) the total value of poods so'd during
these three years, year-wisc, through Super
Bazar and Kendriya Bhandar;

(d) whether itis a fact that these
cooperative are asked to life goods in lots
and as a result they suffer loss on unsale-
able goods; and

(e) the clear cut policy cf Government
in respect of disposal of confiscated
goods ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 S.M.
KRISHNA) : (a) One of the approved
modes of disposal of seized/confiscated
consumer goods is by sale to National Co-
operative Consumers’ Federation of India
Ltd., State Cc-operative Federations and
Co-operative Socicties apprcved by the
Central and State Governments and  duly
registercd under the Co-opcrative Societies
Act.

(b) The total value of confiscated
goods !ying in the Custom:s godowns as on
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3ist March, 1982,. 1983 and 3Ist December,
1983 for which data is readily available is
as under :

(Rs. in crorcs)

31.3.1982 31.3.1983 31.12.1983
42.36 46.14 60.01*
*Provisional

(c) Collection of data relating to dis-
posal of goods with particular reference to
Super Bazar, Kendriya Bhandar, etc., for
the years required would involve consi-
derable time and cflorts. However, the
total value of confiscated goods disposed
of through various approved channels of
disposal including the National Cooprative
Consumers’ Federation India Ltd., Co-ope-
rative Socicties, ctc, during the years
1982 and 1983 (for which data is readily
available) is as under :

(Rs. in crores)

1982 1983
24.90 41.07%
*Provisional

(d) As per the terms and conditions ol
sale of confiscaled consumer goods to
National Co-operative Consumers’ Fede-
ration, Co-operative Societies, etc., they
are required to Jift the goods in lots offered
by the Custcms department without any
‘pick and choose method’ cxcept that f
any of the items in the lot are found to
be dimaged, they need not be lifted. Such
goods are generally sold on ‘as is where
is” basis by duction/tcndcr.

(e) The modes of disposal of different
categories of seized/confiscated goods as
laid down by the Government have been

set out in the statement annexcd here-
to.
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Statement

Manner of Disposal of Different Categories of Goods

S.N.

Description

Manner of Disposal

2

3

6.

Trade goods

Conveyances.

Gold and Silver.

Indian and foreign
currency.

Arms and Ammuni-
tion.

Antiquities.

Trade goods like chemicals, industrial raw materials,
machinery parts, motor vehicle parts etc. are disposed
of by public auction.

Conveyances like vessels and vehicles are sold by
Public auction and by tender. Vessels and Indian
Vehicles suitable for Government Departments are
appropriated also departmentally.

Gold and Silver are deposited in the Government
Mints.

Indian and foreign currency is deposited with the
Reserve Bank of India for crediting to Government.

Arms and ammunition of other than .38 and .32 bore
revolvers/pistols and their ammunition are disposed of
in the following manner :—

(a) Stenguns are offered to the Ministry of Home
AfTairs and those not required by them sold to _
the Ministry of Defence.

(by All weapons of prohibited bore and their ammu-
nition are disposed of to Ordnance Factories
(Ministry of Defence).

(¢) Crudc weapons of indigenous muke are offered
to C.B.1. for being exhibited in their museum.

(d) Non-prohibited bore weapons of other than .32,
.38, and .12 bore are 4lso sold (0 Government
Officers/M.Ps, M.L As., who require them for
self-protection.

(e) All other weapons for which licences are issued
to the public are disposed of by public auction.

(f) .12 bore arms and an;munition are sold to State
Forest Secretaries/Chief Conservators of Forests/
Chief Wild Life Wardens for their officials
use.

® Revolvers/Pistols of .38 and .32 bore and their
ammunition are kept for departmental use.

Antiquities are handed over to the Archaeological
Survey of India, free of cost, for disposal by way of
gifts to different museums or institutions, or if neces-
sary by other means.
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2

%

10.

11.

12,

Wild Life Products.

(a) Synthetic and
Metallic Yarn.

(b) Nylon fishing
nets.

Liquor.

Diamonds.

Precious and Semi-
precious stones other
than diamonds.

Watches.

These are sold to the educational and research institu-
tions, museums etc. at a token price or handed over
to Wild Life Authorities free of cost for exchange
purposes with other countries who are signatories
to CITES. Snake skins are sold to Bharat Leather
Corporation  for manufacture of products for
exports.

Synthetic and Metallic Yarn is sold to Weaver's
Cooperatives/Associations and to actual users.

Nylon fishing nets are sold to National Federation of
Fishermen’s Cooperative Ltd. and to Fishermen’s
Cooperatives approved by the State Governments. If
not lifted by them, then by public suction.

Liquor is sold to all hotels, restaurants and clubs
having the necessary liquor licences directly, without
any reference to L.T.D.C. but subject to compliance
with State Excise requirements and to the Canteen
Stores Department (India).

Rouhg and uncut diamonds arec sold by auction or
tender to import licence holders against debit of
their licences. Cut and polished diamonds are sold
for export only.

Rouhg and uncut precious and semi-precious stones
are sold in the internal market by auction or tender
to holders of import licences against debit of their
licences. Cut and polished precious and semi-preci-
ous stones other than diamonds are sold internally by
auction or by tender.

Watches are sold to :—
(a) Hindustan Machine Tools Ltd.,

(b) Military and Para-Military Organisations for use
of their personnel; and

(¢) N.C.C.F., Siates Civil Supplies Corporations,
State Cooperative Federations and to all Coope-
rative Societies approved by the Central and
State Govarnmeals and duly registered under the
Cooperative Societies Act.

(d) Watches both mechanical and electronic are also
disposed of by retail sale from retail counters in
the Customs and Central Excise Collectorates,
subject to the condition that not more than one
watch will be sold per person.



205 Written Answers.  VAISAKHA 7, 1906 (SAKA) Written Angwers 206

3

13.  Electronic/Electric
goods including Video
Cassette Reccorders.

14. Feature films.

15. Cloves and other
spices.

*

16. Drugs and Medicines.

17. Synthetic Textiles
and consumer goods.

Such goods including calculators, tape recorders and
typewriters and photographic goods are sold to Goveran-
ment Departments for official use, Educational and
Research institutions, Universities and other Educa-
tional ipstitutions including cultural organisations
and Public sector undertakings. These items are also
sold to N.C.C.F., State Civil Supplies Corporations.
State Cooperative Federations, and to all Cooperative
societies approved by the Central and State Govern-
ments and duly registered under the Cooperative
Societies Act. High value items like Video Cassette
Recordars, Two-in-Ones, Music systems, Colour
T.Vs., etc. are also sold by retail sale subject to the
stipulation that not more .than one piece/set should
be sold to one person. .

(i) To be sold to National Film Development Cor-
poration. :

or

(ii) transferred ¢o National Archives of India, Puns
free of cost.

To be first offered to N.C.C.F. and in case they fail
to Ifit then they are sold by Public auction.

Canalised drugs to be offered to canmalising agencies
at a sale price of c.i.f. value plus Customs duty less
a discount of 15%,. However, in case the canalising
agency fails to lift the goods, then they may be
disposed of by auction to actual users. Drug formu-
lations if found to be of standard quality may be
disposed of/released for use by hospitals only. Other
categories which are not labled in accordance with
the provisions of the Drugs and Medicines Act and
goods made therein are to be destroyed.

Bulk sale of seized/confiscated consumer goods includ-
ing watches and synthetic textiles, is made to all
Cooperative Socicties approved by the Central and
State Governments and duly registered under the
CooperativeSocieties Act and to State Civil Supplies
Corporations/State Cooperative Federations and to
N.C.C.F. for sale to bonafide consumers through oou-
sumers Coope\jativc Societies, Super Bazars, Sahakari
Bbandars, etc. and Military and para-military orga-
npisations, and Police canteens for use of their
personnel, '
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18. Heterogenous and
miscellaneous types
of goods.

Heterogenous and miscellanczous types of goods seized
in small lots from passengers baggage, post parcels;
town seizures, etc. and consumer goecds not lifted by

Cooperative Societies, Civil Supplies Corporations,
State Cooperative Federations, N.C.C.F. Military
and Para-military organBations "are sold in retail

sale to
counters,

the consumers through Customs retail

'Excise Duty Exemption on Carpets

9152. SHRI TARIQ ANWAR :
PROF. AJIT KUMAR MEHTA :

Will the Minister of FINANCE be pleased
to state :

(a) the details of the items exempted
from excise duty under item No. 22-G
of the First Schedule to the Central
Excise and Salt Act, 1944 (under Sec. 3
thereof):

(b) whether hand-knotted, hand-tufted
and hand made carpets are exempted from
duty of excise leviable therecon under sec-
tion 3 of the saia Act;

(c) if so, whether various representa-
tions from Carpet Manufacturers Associa-
tion,. Panipat bave also becn received
_ against the harassing tactics adopted by
the field staff of Excise. Department while
interpreting notification  No. 61/79-CE
dated 1 March, 1979, amended on 21
March, 1979 and 3 June, 1983; and

(d) if so, action taken and relicf given
to the carpet manufacturers from excise
duty under said notification ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Under item

No. 22-G of the First Scheduled to the
Central Excises and Salt Act, 1944, hand-
knotted carpets are exempt from the whole
of the duty of excise vide Notification No.
167/83-Central Excises dated the 3rd June,
1983.

(c) and (d) Notification No. 61/79-
Central Excises dated the 1st March, 1979
was amended vide Notification No. 129/79.
Central Excises dated the 21st March, 1979.
However, this notification was superseded
by Notification No. 167/83-Central Excises
dated the 3rd June, 1983. No representa.
tic:n of harassment in regard to interpreta-
tion of Notification No. 167/83-Central
Excises has been received. .

Controlled Cloth allocated to States

9153. SHRI CHINTAMANI PANI- .
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(a) the basis on which controlled
cloth quota is fixed to different states;
and

(b) the details of the controlled cloth
allocated to different States in 1983-84 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The controlled cloth quota
to different States is fixed mainly on the
basis of population.

(b) A statement is enclosed.
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Statement

The details of the Controlled Clash allocated to different States in 1983-84,

(Quantity in STD Bales of
1500 Sq. Mtrs. Each)

S. No. State Quantity Alloted
during 1983-84
1 2 3
1. Andhbra Pradesh 15,265.50
2. Assam 3,791.25
3. Bihar 11,275.25
4. QGujarat . 13,608.00
5. Haryana 1,448.75
6. Himachal Pradesh 697.00
7. Jammu and Kasbmir 523.25
8. Karnataka 7,489.25
9. Kerala 6,259.60
10. Madhya Pradesh 8,807.50
11. Maharashtra 10,023.00
12. Manipur 113.25
13. Meghalaya 75.00
14. Nagaland 257.25
15. Orissa 10,615.75
16. Punjab . 2,099.75
17. Rajashthan ' : 9,443.50
18. Sikkim 63.75
19. Tamilnadu 12,952.25
20. Tripura ) 15.00
21. Uttar Pradesh 45,331.00
22. West Bengal ' : 14,301.25

Union Territories

23. Andaman . 5025
24. Arunchal Pradesh 60.75
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1 2 3
25. Chandigarh 72.50
26. Dadra Nagar Haveli 27.25
27. Delhi 8,715.50
28. Goa 190.75
29. Liakshdweep 23.00
30. Mizoram 585.00
31. Pondicherry 11.15

Natiooalisation of Lakshmi Commercial
Bank Limited

9154. SHRI M.S.K. SATHIYENDRAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Lakshmi
Commercial Bank Limited is going to be
nationalised and merged with some
pationalised bank;

(b) if so, the reasons for the nationali-
sation;

(c) whether the bank is in red and
whether the business is not satisfactory;
and

(d) if so the details therof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) There is no
such proposal under consideration of
Government.

(b) Does not arise.

(c) and (d) As per the latest available
published accounts of Lakshmi Commercial
Bank as at the end of December 1982 the
bank is not in the red. The operation of
Private Sector Bank are overseen by Reserve
Bank of India, who also carry out inspec-
tions from time to time under the provisions
contained in the Banking Regulation Act,
1949 and Reserve Bank of India Act, 1934,
In accordance with these provisions, the

contents of the Inspection Report ca nnot
be divulged.

Import Licences for Cars

9155. SHRI E.K. IMBICHIBAVA : wWill
the Minister of COMMERCE be pleased to
state :

(2) the number of applications racevied
for import licences for cars during the year
1983-84;

(b) the number of licences issued during
this period; and

(c) the number of aplications pendin®
with Government at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A..
SANGMA) : €a) 3262.

(b) 2057.

(c) 523 (The balance 682 applications
bave been rejected).

Implementation of L.R.D.P.

9156. SHRI GHULAM MOMAMMAD
KHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether benefits of the Integrated
Rural Deviopment Programme have not
been fully possible due to branch managers
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of commercial banks insisting on suretics
and collateral securities on small loans;

(b) what is the yardstick for small loans
and the ad vice, if any, given by the Reserve
Bank of India in this regard; and

(c) the steps taken to ensurc better
implementation of the scheme to help the
poor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The ins-
tructions issucd by Reserve Bank of India to

Public Sector Banks for implementation of -

integrated Rural Development Programme
require that in respect of small loans no
additional security is to be obtained, other
than hypothecation of the asset acquired
with the help of the loan. Other steps
being taken 10 improve the implementation of
the Programme include proper training of
banks’ staff, preparation of diversified
schemes for assistance based on local
potential, resources and skills, fixaction of
realistic periods of repayment and deploy-
ment of special squads for disposal of
pending applications.

Besnefits of S.S.C. Period to Engineering
Graduates for Permanent Commission

9157. SHRI ANWAR AHMAD : Wil
the Minister of DEFENCE be plcased to
state :

(a) whether any law court had decreed
that S.S.C. period of engincering graduates
is countable for all its benefits towards
promotion, length of commissioned service,
seniority, etc. in addition to ycars antedate
seniority, which is granted to them for
possessing technical qualifications;

(b) if so, whether action has been taken
thereon; if not, the reasons therefor;

(c) by what time thc decision of the
court would be given effect to;

(d) whether cogineering graduates were

given advance information that S.5.C.
granted to them would count for incre-
ments and pension only and not for any
other purpose; and
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(e) if not, whether Government propose
to give them their due benefits of S.5.C.
period for all purposes; if not, justification
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (¢) Iu January,
1977, the High Court of Delhi delivered a
judgement in the case of an Ex-Air Force
officer to the effect that the period of Short
Service Commission granted during the
training perind should reckon for the pur-
pose of pensionary benefits. In pursuance
of the above judgement, orders were issued
that if Short Service Commission was
followed by Permanent Commission, the
period during which an officer held Short
Service Commission on probation
would reckon for the purpose of pensionary
benefits.

The above decision was given retrospec-
tive effect to cover all past cases as well.

(d) and (¢) Provisions governing the
grant of Permanent Commission are brought
to the notice of all concerned and they are
given wide publicity.

Problems Faced by Garment Exporters

9158. KUMARI PUSHPA DEVI
SINGH : Will the Minister of COMMERCE
be pleased to state :

(a) whether Governmet are aware of
the problems faced by the grament exporters
in meeting delivery schedules as shipments
to foreign buyers are getting extraordinarily
delayed;

(b) if so, the steps proposed to be
taken by Government to help the garment
exporters; and :

(c) the details thereof ?

THE DEPUTY MINISTER  IN THE
MINISTRY OF COMMERCE (SHRI P.A.,
SANGMA) : (a) Yes, Sir. Government js
aware that some difficulty has recently been
faced by the Garment exporters in cargo
clearance of garments for export.

(b) and (¢) The Director-General of
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Civil Aviation has been authorised to
permit requests from any carrier operating
through India to havc extra scction flights
in order to clear the backlog. DGCA has
already permitted some airlines to operate
additional cargo flights. If any other air-
line comes forward to oprate additional
cargo flights, it will be permitted to do so
as long as the present backlog continues.
Further, Air India have operated a number
of extra section flights.

Export of Frozen Lobster, Shrimp and
Frozen Frog Legs

9159. SHRI NIRMAL SINHA : Will
the Minister of COMMERCE be pleased to

state ©

(a) how much profit has been earned
from frozeh lobster, shrimp and frozen fPog
legs in 1982-83 and 1983-84; and

(b) the steps taken to promote prawa farm-
ing throughout and forg farming Tndia and
particularly in WestBengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Exports of these items of
marine products during 1982-83 and 1983-84
(April ’83-January *84) are as under :

1983-84
(April-Jan.)
(In Rs. lakhs)

Item 1982-83

Frozen Lobster

Tails 685.51 393.13
Shrimp 31,666.94 26,051.93
Frozen

Frog legs 471.92 482.50

(b) The Marine Products Export Develop
ment Authority has set up 5 Regional and
Sab Regiond centres in Kerala, Karnataka,
Orissa, West Bengal and Andhra Pradesh
for rendering free technical assistance in-
cluding demopstration and training to
prawn farmers and entreprencurs with a
view to promoting prawn farming. Three

more centres are proposed to be set up in
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Tamil Nadu, Gujarat and Maharashtra.
As for frog farmipg, frog breeding and
culture technology are still being developed
by research institutes and universities and,
as such, the Marine Products Export
Development Authority bas not yet taken
up any scheme to promote frog farming.

Repair of United Commercial Bank

9160. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
dtarred Question No. <680 on 30th Mareh,
1984  regarding  repair of United
Commercial Bank head office Calcuttas and
state :

(a) whether the United Commercial
Bank has already entrusted the work of
repair of the UCO Bank Head quarters to
M/s. Dalmia;

(b) if not, whether Government will
direct them to re-examine the contract in
view of the fact that this firm was black-
listed by CPWD;

(c) if the bank had no knowledge of the
black-listing (as contained in the reply)
what steps did their consultant M/s Kothari
and Associates take to ascertain the fact
and advise the bank accordingly: and

(d) if they did not examine the position,
the reasons therefor and whether it was
their duty to examine and report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) According
to the United Commerclal Bank, enquiries
made by them from CPWD have revealed
that there is nothing on record to indicate
that M/s. Dalmiya & Co. were ever black-
listed andf/or de-listed by CPWD. The
Bank has, therefore, decided to entrust the
work of repair of their Headquarters to
M/s. Dalmiya & Co.

Steps Proposed to Improve Tourism Industry

9161. SHRI NITYANANDA MISRA :
Will thc Minister of TOURISM AND
CIVIL AVIATION be pleased to statc :

(a) whether tourism industry in general
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in the country has not shown good per-
formance in 1983-84;

. (b} if 30, the reasons therefor;

(c) the steps proposed to bz taken to
improve the tourism performance in 1984-85
financial year; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CiVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The statistics of
foreign tourists visiting India are compiled
on calendar year. The total tourist traffic,
excluding the nationals of Pakistan and
Bangladesh, during 1983 showed an increase
of about 2.9 per cent over thc previous
year. The above growth rate is considered
satisfactory keeping in view the recessionary
conditions in the main tourist gencrating
countries and disturbed conditions in some
of the neighbouring countries.

(c) and (d) Specific steps proposed to
be taken up during 1984-85 in addition to
the usual activities of toucisu promotion
include promotion of charter traffic, hosting
of international conf.rences/conventions
and opening of new overseas offices in
potential markets. Besides, thc Department
is paying special attention, in collaboration
with the State Governments and the private
sector, when required, to the development
of - facilities at tourists centres, exparsion
of existing Airports and construction of
pew airport terminals, improving the
quality and availability of surface transport
facilities and gencrally work towards

relaxation and smoothening of fromtier
formalities for tourists.

Contracts for Skylark Projects in Tirunelveli
offered to firm in U.P.

9162. SHRI K.T. KOSALRAM : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it isa fact that for the
Skylark project in Tirunelveli <District,
contracts have been offered to a firm in
U.P., and if so, the reasons for neglecting
the interests of local people;
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(b) whether it is also a fact that non-
local people have been recruited for the
Mahendragiri Defence Project in Tirunelveli
District, if so, the therefor;

and .

reasons

(c) the action taken on the representa-
tions of public on the above issues ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI PK.
SINGH DEO): (a) A contract bas been
signed by the Ministry of Defence recently
with M/s. Triveni Structural Ltd., Naini, a
public sector undertaking for Project
Skylark. This public sector undertaking
has been awarded this contract aftera
detailed evaluation of a large number of well
known private and public scctor engineering
concerns in India and abroad, in the best
interest of this very importani and critical
Defence Project. However appropriateé
civil works contracts have been awarded to
local contractors as well.

(b) No, Sir, There is no Mahendragiri
Dcfence Project in Tirunelveli District;

(c) Docs not arist.

Government Companies which Raised
Deposits

9163." SHRI HARIKESH BAHADUR :
Will the Minister of FINANCE be pleased to
state the the particulars of the Government
Companies that raised deposits indicating
the deposists raised by each company and
the rates of interest offered by them ?

THE MINISTER OF STATE IN THE®

- MINISTRY OF FINANCE - (SHRI S.M.

KRISHNA) Presumably the Hon'ble
Member is referring to Central public
sector undertakings. A statement showing
the names of public sector undertakings
which have raised deposits, jindicating the
amount deposits raised by each company
and the rates of interest offeredthereon is
enclosed. '
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Public Sector Unaeriakings which have Raised Depostis

.

Nathe of the Public Sector Undertaking
. .

Amount Rs. in crorcs

1.
2.

10.
1.
12
13.
14,
15.
16.
1.
18.

19.

Indian Oil Corporation Ltd.

Hindustan Petroleum Corpn. Ltd.

. Indian Petrochemicals Corpn. Ltd.
. Bharat Petroleum Corpn. Ltd.
. Madras Refineries Ltd.

. Balmer Lawrie & Company Ltd.

Andrew Yule & Co. Ltd.

. Bharat Electronics Ltd.

. Bharat Heavy Electricals Ltd.

Cement Corph. of India Ltd.

Fertilizer & Chemicals (Travancore) Ltd.

Hindustan Zinc Ltd.

Rash triya Chemicals & Fertilizers Ltd.
Indian Telephone Industries Ltd.
Inustrumentation Ltd.

Mazagaon Dock Ltd

Hindustan Organic Chemilcas Ltd.
Steel Authority of India Ltd.

Hindustan Machine Tools Ltd.

90.00 As on
29.09

22.01

23.05
7.79
1.80 As on
0.53 As on

17.08

82.45
6.90
0.46

14.55

19.74

20.91

3.87 As on
7.12 As on
9.63

49.20 As on

27.00 As on

31.12.83
—do—
—do—
—do—
—do—
31.1.84
31.17.83
—do—
—do—
—do—
—do—
—do—
—do—
—do—
31.1.84
31.12.83
—do—
31.1.84

31.12.93

Hindustan Cables has been permitted but has not launched the scheme so fai.

Rates of interest by the Co r [ ~wics

1. Commulative Deposit Scheme

Period Amount of

Deposit

3 Years " Rs. 1000

Atount Repayable

on maturity
Rs. 1515
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On single deposit of Rs. 10,00,000 or
more, the maturity value of Rs. 1000 under
the Commulative Deposit Scheme would be
Rs. 1525/-.

2. Rate of Simple Interest per annum

One year 11.5%,
Two Ycar 12.5%,
Three year 14.09%,

Additonal interest at the rate of 0.5%,
per annum will be payable to depositors
who are Employees/Ex-employees of the
Company & Recognised Charitable Trusts.

Closure of M;s. Bhaskar Textile Mills
Limited, Jharsuguda, Orlssa

9164. SHRI AJIT KUMAR SAHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether he is aware that M/s,
Bhaskar Textile Mills Ltd., Jharsuguda
(Orissa) is under closure since more than
last 17 months;

(b) whether he is also aware that
nearly 3000 workers have been rendered
unemployed due to closure of the said
mills; o

(c) the causes of Management’s action
in closing the mills;

(d) whether it is a fact that the action
of the Management of closing the mill
has been referred 1o Industrial Tribunal;

(e) if so, whether the tribunal bhas
~ given a decision;

(f) whether it is also a fact that the
question of rehabilitation of the Mill
was under examination in consultation with
IRCI;

(g) if so, the latest position relating to
rehabilitation of this mill; and

(h) whether Government are censider-
ing nationalisation of this xmll ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) (a) and (b) Yes, Sir.

(c) The reason given by the manage-
ment for closure of the unit is labour
indiscipline, power-cut and high labour
input.

(d) The State Governmeént have referred
the question of closure of the unit by the
management to adjudication under the
Industrial Disputes Act.

(e) No, Sir.

(f) Textile Commissioner has been
requested to prepare a rehabilitation

package in consultation with IRCI, if the

unit is viable.

(8) and (h) Government have not
taken any decision to nationalise the
unit.

Memo, of South Im'ila Viscose Company
Workers Union

9165. SHRI E. BALANANDAN : Will
the Minister of COMMERCE be pleased
to state ;

(a) whether Government have received
Memorandum dated 22 February, 1984 from
South India Viscose Company Workers
Union (CITU);

(b) if so, whether the mamorandum
relates to the problems of South India
Viscose Company Limited, Sriumagai,
Coimbatore;

(c) whether Government are taking
steps to save this viable unit capable of
producing the much needed raw materials
for the textile industry; and

(d) ifso, the nature of the steps
taken ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) and (d) Government are monitor-
ing the working of the unit in accordance
with the general guidelines of Government
in this regard,

NABARD and Government Help to
Cooperatives

9166. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) the details of the help rendered
by the NABARD and Government of India
in regard to the Co-operatives functioning
in the country;

(b) whether the NABARD and the
Government of 'India will consider ' to
evolve different 1ates of norms for lending
to the cooperatives functioning in the
States where there is greater concentration
of Scheduled Castes and Scheduled Tribes
population, small and Marginal Farmers
and other weaker sections; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) The
facilities provided by National Bank for
Agriculture and Rural Development
(NABARD) to the Cooperative institutions
and amounts outstanding under each faci-
lity as at the end of 30th June 1983 are as
given below :

S.No. Facility Amount
Outstanding
(Rs. in
(crore)
1 2 3
1. Short term credit to
State Cooperative
Banks 707
2. Medium term credit
to State Cooperative
Banks 29

3. Loans sanctioned to
State Covernments
for Share Capital con-
tribution of different
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1 e 2 3

types of cooperative
crecit institutions 125

4. Refinance Assistanc
to : ‘
State Land Develop-
ment Banks (SLDBs)
and ] 1065

State Cooperative
Banks (SCBs) and 65

Assistance rendered by the Ministry of
Agriculture for  strengthening of coope-
rative credit institutions under the four
Centrally and Sponsored Schemes is a$
follows :

S.No. Scheme

Assistance
provided
(Rs. in
crores)

1. Scheme to provide
Non-Overdue  Cover
for the borrowings
from NABARD 30.04

2. Scheme for Streng-
thening  Agricultural
Credit  Stabilisation
Funds maintained by
Apex Cooperative

Banks 120.05

3. Scheme of Ordinary
Special Debentures of
State Cooperative
Land Development
Banks

4. Scheme of Cadre Fund
for appointment of
Paid and trained Sec-
retaries/Managers in
Primary Level Credit
Instritutions 6.45

261.42

In so far as the small and marginal
farmers and other weaker sections are
concerned, special measures have been
taken to increase the flow of credit in their
favour. Some of the measures taken in
this regard are stipulation of lower share
of capital contributions as compared to
other members, loans for subsidiary occu.
pations, without security of land, consump
tion credit to those having no land or land”
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belwo 0.50 acres for meeting special needs
like marriage education etc., lower down
‘payment or margin for long term loans
and longer period or repayment for long
term loans etc. Further some more relaxa-
tions have been given to the weaker
sections regarding cooperative loans which
include provision of fresh loans to small
and marginal farmers even if they are
in default to the extent of 10% of their
previous loans. ‘

The main thrust of cooperative deve-
lopment in the country is towards helping
the weaker sections including Scheduled
Castes and Scheduled Tribes. With
this objective in view, special efforts
have been made for increasing the
membership of the weaker sections in the
primary agricultural societies (PACs). .
Legislative provisiogs have also been intro-
duced for giving representation to the
weaker sections on the Board of Manage-
ment of Cooperative Institutions. Large
Sized Muiti-Purpose Socicties (LAMPs)
have becn organised in the tribal areas.
The membership of S/C and §/Ts in the
primary agricultural credit societies includ-
ing LAMPs has increased from 41.5 lakhs
in 1973-74 to 129.2 lakhs in 1981-82. The
loans advanced to them during this period
have increased from Rs. 69.31 crores to
Rs. 159.88 crores. The National Coope-
rative Development Corporation (NCDC)
has so far sanctioned a total assistance
like for weaker sections including Rs. 14.97
creres  to the tribal cooperatives
of Rs. 39.72 crores to cooperatives LAMPs
and Tribal Development Cooperative
Corporation. Similarly, NCDC has sanctioned
financial assistance of Rs. 205.18 lakhs
upto March, 1983 fo. cooperatives having
membership predominantly of people
belonging to Scheduled Castes.

Execise Duty Collected on Beedi

9167. SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be pleased
to state the excise duty coliected on beedi
during 1982-83 by the Central and State
Governments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : The particulars of "excise
duty collected on biris during the financial
year 1982-83 are given below :
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Nature of Excise Revenue
Duty
(Rs. in
crores)
(a) Basic Excise Duty 87.34
(b) Special Excise Duty 4.37
(c) Additional Excise
Duty in liew of
Sales Tax 29.18

- 'No excise duty is collected on biris by
the State Governments.

Policy to Manufacture Radar and its
Equipments in the Country

9168. SHRI NAVIN RAVANI : Will
the Minister of FINANCE be pleased to
state @

(a) Government’s policy to manu-
facture radar and allied equipment in
the country;

(b) the details of long-term plan, .if
any,

(c) whether these radars are being
used for getting the information about
the whether and are installed at sea
shore;

(d) if so, the number and location
of radars imstalled so far;

(c) whether there is any proposal to
instal a radar in the Saurashtra Region of
Gujarat State; and

(f) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Metrological Radars
and allied equipment are already under

" manufacture- by M/s. Bharat Electronics
Ltd.—a Public Sector Undertaking.
. ]

(c) and (d) Yes, Sir. These rad'nrs
are installed at sea coasts for detecting
and tracking cyclones, Bight Cyclone
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Detection Radars have been installed so
far at Bombay, Goa, Karaikal, Calcutta,
Paradip, Visakhapatnam, Machilipatnam
and Madras.

(e) and (f) Yey, Sir. Orders for the
manufacture of a radar to be installed at
Bhuj, in Gujarat State, have been placed
with M/s. Bharat Electronics Ltd. Land
for the constructions ot a building has been
acquired and the building plans have been
finalised. :

Different Pay Scales in Public Sector
Undertakings

9170. SHRI N. SELVARAJU : Will
the Minister of FINANCE be pleased to
stato :

(a) whether it is a fact that various
public sector undertakings offer different
scales and allowances for the same cadre
officers creating distress among officers
and there is difference in the pay scales
" among the undertakings under the control
of the same Ministry; and

(b) is there any proposal with Govern-
ment to bring an uniform scale for all the
officers of the same cadre ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Due to histori-
cal reasons, the scales of pay of the
Executives cadre differ from enterprise to
enterprise including the enterprises under’
the administrative control of the same
Ministry. Government is, however, trying to
rationalise the pay structure of the executives
of all public enterprises conforming to a
broad spectrum. Minor variations in the
scales of pay become inevitable on account
of the paying capacity, the type of industry
in which it is engaged, etc. Introduction of
unifcrm pay scales in all Public Enter-
prises irrespective of their performance,
nature of industry, level of technology etc.
is not considered feasible.

WG~ wwafaat ot e
9171 it uvy trw acied ;. Far faw
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ITDC Hetels Dresses not Well Stitched

9172. SHRI A.R. MALLU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the dresses supplied to the Chambermaids,
etc. in the ITDC hotels are not well
stitched and some time do not create good
impression to the visitors;

(b) if so, whether there is any check
in this regard as a number of foreign
visitors are staying in these hotels when
some foreign meetings, etc. arc taking place
in New Delhi; and

(c) whether Government propose to
supply silk sarees to thc chambermaids
in these hotels, which is our National
dress ? -

THE MINISTER OF STATE OF THE
MINISTRY OF TORISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The dresses for
ITDC hotel employees are stitched as per
measurement of individual employees. By
and large, the uniforms supplicd to the
Chambermaids, etc. are well received.

(c) Keeping in view the operational
requirements of their jobs, Corporation is
not in favour of supplying sarees to the
Chambermaids.
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Settlement of Claims of East Pakistan
Refugees

9173. SHRI MANORANJAN BHAKTA :
Will the Minister of COMMERCE be
pleased to state : )

(a) the total number, of claims for
compensation against properties left in the
then East Pakistan (presently Bangladesh)
received by Government as on- date, the
pumber of cases scparately upto Rs. 1
lakh, 5 lakhs, 10 lakhs, 50 lakhs and
abqve;

(b) how many cases from the categories
as mentioned at (a) have been paid 25
per cent of the verified amount; category-
wise; and

(c) the total amount disbursed so far,
in respect of setlement of claims to the
East Pakistan refugees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (c) A scheme for ex-
gratia for giving relief to the Indian
nationals/compapies  whose assets in
Pakistan were seized by the Government
of Pakistan during and after 4h: Indo-
Pakistan Conflict, 1965 was announced in
1971. Upto 15th April, 1972, the initial
last datc for filing the claims, only 3944
claims were registered with the Custodian.
These claims have almost been scttled. The
date for filling the claims was extended
thrice, the last date was 31st July, 1977.
53549 claims were registered with the
The total number of claims
pending are 14,710, out of which 9,000
pumber of cases are pending for verifica-
tion with the Officer-Oa-Special Duty,
Calcutta and 5,710 No. of cases are yet
to be sent to Officer-On-Special Duty,
Calcutta by the Custodian of Enemy
Property, Bombay. Out of 5,710 No. of
cases pending with the Custodian of
Enemy Property. Bombay, there are 2,467
No. of cases up to Rs. 1 lakh; 2,049 No.
of cases up to Rs. 5 lakhs; 981 No. of
cases up to Rs. 10 lakhs; and 200 No. of
cases up to S0 lakhs and 13 No. of cases
above Rs. 50 lakhs. Ex-gratia payment
have already bcen madc in 14,180 No. of
cases, out of which there are 9.814 No.
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of casesup to Rs. 1 lakh; 4,071 No. of
cases up to Rs. 5 lakhs; 230 No. of cases
up to Rs. 10 lakhs; 65 No. of cases up to
Rs. 50 lakhs. The total amount disbursed so
far under this scheme is Rs. 56,88,56,265.

Functioning of the Office of the Custodian of
Enemy Property at Calcutta

9174. SHRI MANORANJAN BHAKTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether an Office of the Custodian
of Enemy Property under his Ministry is
functioning at Calcutta for verifying the
claims against properties left in the then
East Pakistan presently Bangladesh;

(b) if so, the set-up of the Office and
since when it is functioning;

(c) how many cases have been processed
by this Office till date and how many are
lying pending with it and since when, year-
wise details separately;

(d) whether itis a fact that Govern-
ment have received a number of com-
plaints against the functioning of the said
Office;

. (e) if so, the main allegations and the
action taken in the matter; and

(f) whether it is also a fact that since
last few moanths compensation cases have
not been verified or forwarded 1o the:

_authorities, if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) An Officer on Special Duty of the
rank Deputy Secretary was 'posted at

" Calcutta on 14-1-1980. There were 6 group

«C’ staff and onc Group ‘D’ staff till
March, 1982. During 1982-83 after further
strengthening of staff strength, the staff
strength rose to 14 group ‘C’ and 5 Group
‘D’, thus making a total staff strengih
of 22 including the Officer on Special
Duty. :
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(c) Out of 53,549 cases registered under
the Ex-gratia Scheme, payments have been
made in 14,180 ‘cases. 24,659 number of
cases have been treated as closed because
claim applications bave not been received
duly completed from the claimants in
21,820 cases. In 2,839 cases, no documents
have been submitted and these cases have
therefore been initially rejected and treated
as closed. The total number of pending
cases are 14,710,

(d) Certain cdmplaints about wrong
payments to claimants are bzing investi-
gated by the C.B.I.

(e) The main allegation are about
impersonation by certain claimants, sub-
mission of forged documents, obtaining
ex-gratia payments by certain claimants in
conpnivance with the Officer on-Special
Duty and by fraud and mis-representation
of facts.

(f) Since last few months, the pace
of verification has been slower due to
investigations and repartriation of the then
Officer on Special Duty to his parent
organisatiop and the time taken in the
selection of a suitable officer in his place
on a regular basis.

Representation for opening a research
station of Central Sericulture in
Andaman and Nicobar Islands

9175. SHRI MANORANJAN BHAKTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have received
any representation for opening a research
station of Central Sericulture in the Union
Territory of Andaman and Nicobar
islands;

(b) if so, when it was received and
from whom; and

(c) the action taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to © In Nrv:nder,
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1982 the Hon'’ble member, had suggested
opening of a research station in Union
Territory of Andaman & Nicobar Islands.
The Central Silk Board was accordingly
asked to undertake a Study about the
feasibility of introducing Sericulture in
the Islands. The Board has proposed to
depute an Officer to the Islands for this
purpose and requested the authorities to
furnish certain basic data to facilitate this
study. The requisite data is howcver
awaited. On receipt of this data the Board
would under take the study and the ques-
tion of opening of research station at
Islands would then he considerd.

Expenditure incarred og Carpet Weaving
Training Scheme by Office of Development
Commissioner (Handicrafts)

9176. SHRI R.L.P. VERMA : Will
the Minister of COMMERCE. be pleased
to state :

(a) the expediture incurred year-wise
on the Carpet Weawing Training Schemec
by the Office of Development Commis-
sioner (Handicrafts);

(b) whether any periodic assessment has
been made;

(c) thc number of trainees who have
reccived training and whether they have
benefited by getting gainful employment;
and

(d) if so, to what extent authenticity
is atiributed to such assessment,(s) and
whether the expenditure on the Scheme
has been found to be useful and the extent
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) The year-wise expendi-
ture incurred on the Carpet Weaving Train-
ing Schems is listed in the attached
statement.

(b) A pilot study was conducted in
1983 to evaluate the carpet training pro-
gramme in respect of the trainees who
completed training in 1978-1981. .

(c) and (d) 1,09,303 trainees have
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received training so far
based on purposive random sampling and
was conducted by an independent research
organisation. The average absorption of
ex-trainees in the craft, asrevealed by the
study, varies from 54.59, in UP and
Punjab centres to 85.6% in J & K
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The study was -

centres.
Statement
Year Expenditure
(Rs. in lakhs)
1976-77 152.07
1977-78 378.25
1978-79 733.06
1979-80 353.37
1980-81 424.15
1981-82 415.27
1982-83 445.94
1983-84 463.84
(estimated)
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(ar@ wwai &)
a¢ waufy
1981-82 355.34
1982-83 532,97
1983-84 500.00*

*grgaq awrdfen Qi

Parties who availed of Cash Assistance
Support but Failed to Realise Foreign
Exchange

9178. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of COMMERCE be
pleased to state :

(a) the number and particulars of
parties who availed themselves of cash
assistance support but failed to realisc
foreign exchange during the Jast onc  year;
and

(b) the action Governmcnt have taken
- against them ? : h

-~

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) The information
is being collected and will be laid on the
Table of the House.
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Amendment in the Articles of Assoctation of
Apprels Export Promotion Council

9179. SHRI ASHFAQ HUSAIN
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Articles of Association
of the Apparcls Export Promotion Counicl
have been amended to give voting rights
to all classes of members by deleting
the various classes of membership, vot-
ing on the basis of one universal All-
India electroral College for all the 27
seats and election to be held as in ‘any
public limited company, that is, on the
floor of Annual General Mecting without
secret postal ballot; and

{b) when the ncxt clection will be
held ?

THE DEPUTY MINISTER "IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir. The Articles
of Association of the Apparcls Export
Promotion Council have bsen amended to
give all its Mombers right of vote. The
election to one-third of the Executive
Committee Members, who retire by rota-
tion at each Annual Gencral Meeting, will
be held in accordance with the provisions
of the Companies Act, 1956.

(b) The Apparcls Export Promotion
Council has informed that the next Annual
General Mceeting of the Council is fixed
for 14th May, 1984 wherc interalia elec-
tions to thc Execulive Committee are also
proposed to be held.

Interim Relief to Public Sector Employees

9180. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state :

(a) whether the public sector undertakings
who follos pay scales of their employees
as per Central Government rules or Third
Pay Commission’s rccommendations have
to refer the question, of payment of interim
relief to their staff to the Bureau of Public
Enterprises;
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(b) if so, the reasons thereof ;

(c) how many public sector undertaking
follow pay scales as per recommendations
of Pay Commission;

(d) whether rcference from any public
sector undertaking has been received by
Burcau of Public Enterprises for payment
of interim relief to their sta’Y; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (e) Interim relief was
sanctioned by the Government to its
employees pending receipt of recommenda-
tions of the Fourth Pay Commission.
Interim relief is not in the nature of Dear-
ness Allowance. Public Sector Enterprises
are not in the purview of the Pay
Commission and, therefore, the question of
grant of interim relief to public sector
enterprises merely on the basis of the orders
issued for interim relief to Government
servants does not arise. Also in such
public sector enterprises, allowances like
House Rent Allowance are at higher rates.
For these reasons, any such public sector
enterprises desirous of making interim pay-
ments as indicated hereunder will have 10
refer their proposal to the administra’ive
Ministry, who would consult the Byreal of
Public Enterprises. There are at prcecat
44 public sector enterprises, which in rec32ct
of the non-executives, follow scales of :ay
akin to those prevalent in the Departionts
of the Government of India. The Govern-
ment policy is that all public cnterprises

should switch over to the [Indistrial
DA pattern. The enterprises f llowing
the Central DA pattern ca: submit

their proposals for revision of scales
of pay alongwith adaption of the Industrial
DA formufa. Government i; prepared to
consider fairly and objectiv:ly any proposal
for interim payments pending revision of
scales of pay on switch over to the Indus-
trial DA on a time bound basis on the
merits of each case. Such interim pay-
ments have been authorised by the Goyern-
ment in respect of the non-executives cadre
.of two public enterprises viz., Food Cor-
. poration of India, Central] Warchousing
Corporation.
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" Trade between India and Pakistan

,9181. SHRI MOHAN LAL PATEL :
Will the Minister of COMMERCE. be
pleased to state :

(a) whether it is a fact that ‘the trade
between India and Pakistan is declining
year after year;

(b) if so, the details of the trade
between the two countrics during the years
1981.82, 1982-83 and 1983-84;

(c) the main reasons for decline in trade
between.the two countries; and

(d). the details "of exports made to
Pakistan and import fiom Pakistan during
the said period ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Trade between
India and Pakistan during the yecar 1981-82
was of the order of Rs. 59.65 crores, during
82-83 Rs. 38.88 crores. Confirmed figures
for 83-84 are not available but, according to
present indications, may be higher than the
previous year.

(c) Whereas there are no restrictions
imposed by the Government of India for
trade with Pakistan, the Pakistani authori-
ties continued to disallow imports from
India except through certain public sector
agencies.

(d) Main items of exports from India
to Pakistan have been irom ore, iron and
steel manufactures, tea, bidi leaves, betal
lcaves. bleaching powder, fresh ginger,
tamarind etc. The main items of imports
from Pakistan have been naptha, furnace
oil, rock salt, pig iron and fertilizers.

Production Demand and Import of Silk

9182. SHRI MOHAN LAL PATEL :
SHRI AMARSINH RATHAWA :

Will the Minister of COMMERCE be
pleaged to state :

(a) the details of production and
demand of raw silk in the country annually;
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(b) whether it a fact that the prouduc-
tion is much less than the demand, if so, the
steps taken to increase the production in
the country to meet the increasing demand
of raw silk;

(c) whether it is also a fact that raw

silk is being imported if so, the quantity
imported during the last three years and
the amouant involved;

(d) the names of the countries from
whom the import was made and through
which agency; and

(¢) Government %policy in regard to
import of raw silk during the year
1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) The production of
‘raw silk in the country has been 5,700
metric tonnes during the year 1982-83. Nor-
mally, the raw silk produced in the country
is adequate to meet the demand of the
internal market. Further, for increasing
production of raw silk, a number of schemes
for the development of sericulture are being
implemeted in the country. In this regard,
the World Bank assisted project ia
Karnataka, the Indo-Swiss Tassar Project
covering 8 States and the project for inten-
sive development of muga silk in North-
Eastern Region need special mention.

Normally, import of raw silk for inter-
nal consumption is not encouraged as a
matter of policy for giving support to the
local sericulture industry which is the
source of livelihood of a large number of
agricultural families in the country. Under
the present pclicy, silk is a canalised item
for import and the Central Silk Board is
the canalising agency for the purpose of
direct import of silk. In 1981-82, as a
result of shortfall in indigenous production,
the Central Silk Board was allowed to
jmport 250. m.t. of raw silk valued at Rs.
5.39 crores from China for distribution to
actual users in the country. After this no
import of silk has taken place, excepting
for boosting exports under REP & ALS.
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Delay in Construction of Sarais in Himachal
Pradesh, Jammu and Kashmir, Punjab and
Hacyana

9183. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether there has been an inordi-
nate delay in the construction of Sarais by
the Yatri Avas Vikas Samiti in the places
for which Sarais were sanctioned during
the past three years in the States of
Himachal Pradesh, Jammu and Kashmir,
Punjab and Haryana;

(b) if so, the details about the projects
sanctioned for these places, targeted dates
for completion and the reasons for delay;
and

(c) the likely dates by which these
would be completed within the Sixth Five
Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM-
KHAN) : (a) toc) The Bharatiya Ya}n
Avas Vikas Samiti has approved construction
of a Yatrika at Nainadevi, Himachal
Pradesh, but the work on this project has
been delayed due to poor response to the
tender notices. The Samiti is now exploring
other avenues to fina contractors for this
project. The Samiti also has a proposa!
for construction of a Yatrika at Vaishnodevi
and Chandanbari in Jammu and Kashmir,
but the Samiti has been facing diﬁcul_ty in
getting land at these places. Thel_fc is no
proposal for any Yatrika project in
Punjab and Haryana during the current
6th Plan.

Relaxation in Population Norms by R.B.I.
Regarding Opening of Branches of
Nationalised Banks

9184. PROF. NARIAN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the Reserve Bank of India
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‘have relaxed the norms of populatibn and

distance in respect of the opening of new
branches of nationalised banks at unbanked
centres in hilly and backward regions State
like Himachial Pradesh, Jammu & Kashmir,
hill areas of Uttar Pradesh and North
Bastern States, which have difficult
geographical terrain and sparse population;

(b) if so, the general norms for the
opening of branches in rural areas and the
relaxation allowed for openirig branches in
the areas mentioned above;

(c) the number of branches opened
under relaxed norm#in these areas during
the year 1983-84; and

(d) if not, the reasons, therefor andt he
specific steps taken by the Reserve Bank
of India to ensure the successful implmen-
tation of 20-Point programme in general
and the LR.D.,, N.REEP. and Self
Employment of Unemployed Matriculate
youths {n particular ?
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‘THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :. (a) and (b) The
main thrust of current branch licensing
policy covering the period April 1982
to March 1985 is on improving the avail-
ability of banking facilities in the rural
areas and on achieving a more even spatial
distribution of offices in the country. Hilly
regions, regions which arc sparsely popu-
tated and tribal arcas are given special
consideration and ecxpansion in such arecas
is being allowed on comparatively liberal -
basis taking into account the existing gaps
in the availability of banking facilities,
growth of economic activities etc. Proposals
for opening offices at additional centres
are considered keeping in view the need
therefor.

(c) and (d) Available data relating to
the estimated requirements of offices during
the policy period April 1982 to March
1985 according to the norms in respect of
the States/Union Territories referred to in
the question and the number of centres
allotted to banks so far are given below ;—

State/Union Territory Estimated No of centres
Requirements allotted so far
‘Himachal Pradesh 25 7&
Jammu & Kashimir 3s 156
North Eastern Reg.lon
Assam 469 274
Manipur 37 31
Meghalaya 17 40
Nagaland 10 10
Tripura 1 _ - 26
Arunanchal Pradesh 5 9
Mizoram 3 16

According to Reserve Bank, the Government of Assam is yet to suggest additional
centres to meet the requirements under the plan.
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. Opentog of Branches of Baoks In Himachal
Pradesh

9185. PROF. NARAIN .CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) the names of the places in the Stats
of Himachal Pradesh, District-wise for
which the (i) Punjab National Bank, (ii)
Central Bank of India (iii) United Commer-
cial Bank and (iv) State Bank of India have
made surveys and recommended the opening
of new branches to the Reserve Bank of
India, Bombay during the last three years
including the financial year 1983-84,
specifically;

(b) the names of the proposass have
been sanctioned by the Reserve Bank for
the opening of branches of these centres,
District-wise upto 31 March, 1984,

(c) the names of the places, among
them where the branches have actually been
opened; and

(d) the reasons for not issuing licences
to the remaining places even though they
bave been justifitd by any of the
nationalised banks mentioned above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The required
information is being collected and to the
extent available will be laid on the Table
of the House.
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() afz g, Y o w0 TN AR
g gfafesa §0 & fag g A qur
wrdardy w1 § f sworrd AT Araen &
g ?

gz i AEY fanma sy &
uw Wt (st qufe wew wt) @ (F)
s, &

(=)o, a¥ | Azrg qur JaAR H
qf av sgNgwg fgd,  ams ar
AT warell ¥ I€) W § Y AT § )

(w) s adl &1

faweit & q2aT 7% qieg Iy g
wTAT

9188, st TrwrATT et . &
qiaA WX AR faaea wot ag aqaw #y
FUFWAF:

(%) a1 sq gua feselt § g1 9%
1€ qieg fqaa qara §;
(=) afz g, at Sa% ¥a1 F1I §;

() #ar @z & fasiz wfaai
gfaen & faq feeet & gzt a% uw aiex
fama Jar =1 FI| HTE; &

() afz g, @1 &9 a% @ afe ag),
aY Sa% &q1 X0 § 7

qiza sk AT famew wenEn &
v wet () qEiy sew ww) @ (%)
Lif )

(=) & (%) "q7 &t ‘aivr’} & &I,

gfeaq gasy A oAy qear &

fag @EwET Jard AT HIX W A
qysrang Agt §)

VAISAKHA 7, 1906 (SAK4)

" Written Amawers 746

Complaints about missing of credits in
Provident Fund Accounts

9189. SHRI J.S. PATIL : Will the
Minister of FINANCE be pleased to~
state :

(a) whether it is a fact that the number
of complaints from serving and retired
Government servants about the missing
credits in their Provident Fund Accounts
have increased substantially during the last
three years;

(b) if so, how many complaints have
been received) as on 1 April, 1983 and the
amount of the reported missing credits
Accountant General-wisc; and

(c) what are the amounts under suspense
accounts for the last three years Accountant
General-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) So far as Central
Government employees are concerned, the
Provident Fund Accounts are maintained
departmentally and not by the Accountants
General. Some States have also taken over
this work from the Accountants General
and the remaining States are doing so
gradually. Complaints regarding missing
credits of State Government servants are
rarely received in the Ministry. Such
complaints will decrease when the process
of departmentalisation of accounts in the
States is completed.

Opening of Branches by Panchayati
Gramya Bank in Koraput
District, Orissa

9190. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleased
%0 state :

(a). number of branches opened by the
Panchayati Gramya Bank in Koraput dis-
trict of Orissa so far, with names of the
places thereof;

(b) the places sclected for opening of
new branches and steps taken to open during
the year 1983-84. .
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(c) what was the intention of opening
the rural bank i.e. KPG banks in Koraput
" district though there was nationalised
‘banks to open thc branches in rural areas
of the district; and

(d) if the licence was given to KPG
bank to serve the rural people particularly
SC/STs, the efforts made by the licencing
authority and Government to financing :the
targeted people by the branches since
inceptions and total number of SC/ST
people benefited so far and the total loan
distributed so far under different schemes
programmes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRJ JANAR-
DHANA POOJARY) : (a) and (b) Infor-
mation to the extent available is being
ascertained and will be laid on the Tablec of
the House.

(c) and (d) The objective behind setting
up of Regional Rural Banks, including the
Koraput Panchayati Gramya Bank, was to
secure better coverag: of rural arcas and to
ensure increasing flow of credit assistance to
the weaker sections of the rural community.
Accordingly, all Regional Rural Banks are
required to restrict their lending activities
to small and marginal farmers in the Agri-
cultural sector and, ipn the non-farm sectors,
to persons having an annual incomc of not
more than Rs. 6500 per annum.

Available information shows that Kora-
put-Panchayati Gramya Banl had by June
1983 opened 66 branches and had attained
the level of outstanding advances at Rs.
11.85 crores involving 1,27,465 borrowal
accounts. Data are not separately available
regarding SC/ST borrowers of the Bank.

Loans Provided by Branches of Nationalised
Banks in Koraput Distt, Orissa

9191. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleascd
to state :

(a) the total loans provided by the
branches of nationalised banks in Koraput
District of Orissa as on February, 1984;

(b) the loans provided to Scheduled
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Caste/Scheduled Tribe and weaker sections
under different schemes and programmes of
Centre and State Government by each rural
branches and loans provided to well to do
people, richer sections for different
purposes;

(c) whether the loans taken by the
richer sections are regular in payment of
the instalments to the banks;

(d) if not, the measures taken by the
authority to collect the instalments from
them on duc dates; and

(e) whether due to large number of
defaulters in some rural branches, the
credit money for the different schemes and
programmes of weaker schemes are difficult
to get and loan distribution is being
delayed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Available data
in respect of aggregate advances of
Scheduled Commercial Banks in district
Koraput (Orissa) relates to last Friday of
March, 1983. On that day, the total
advances of the Scheduled Commercial
Banks in Koraput District of Orissa
amounted to Rs. 30.38 crores.

(b) to (e) Information in the manner
asked for is not yielded by the banks’ system
of data reporting and consolidation. In-
formation is  available only on a State-

wise basis regarding proiority  sector
advances to borrowers belonging to
Scheduled  Castes/Scheduled Tribes.

According to available data for December,
1981 borrowers belonging to these communi-
ties under the priority sectors accounted
for advances amounting to Rs. 28.74 crores
covering 2.13 lakh borrowal accounts.
There are no reports to the effect that the
implementation of schemes and programmes
directed towards weaker sections are being
adversely affected in Orissa because of the
defaults in the rural branches. Available
information on implementation of Integrated
Rural Development Programme (IRDP)
sHows that in Orissa 1.54 lacs borrowers
were disbursed Rs. 22.59 crores under the
IRDP during 1983-84 upto end of February,
1984. Of the IRDP beneficiaries financed,
those belonging to SC/ST pumbered 70,264

" i.e. over 459%,.
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Assistance for setting up motels in Orissa

9192. SHRI GIRIDHAR GOMANGO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the places selected by Government
of Orissa for opening of motels in Kora-
put District in Orissa and funds provided
for their same during the years 1983-84 and
1984-85;

(b) the names of the places and pro-
posed amenities in the motels as planned by
Government;

(c) whether his Ministry has provided
assistance for construction of motels to
Government -of Orissa;

(d) if so, the amounts thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR! KHURSHEED ALAM
KHAN) : (a) to (e} As for as the Central
Department of Tourism is concerned, a
proposal for a Youth Hostel at Koraput
has been received from tne State Govern-
ment. However, in view of the limited
resources at the disposa! of Department of
Tourism it may not be possible to take up
this scheme in the Central Sector during the
6th Five Year Plan. No proposal for the
construction of any motel at Koraput has
been received.
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Discipline and Efficicacy in GIC

9]196. SHRI MOHAMMED ISMAIL :
Will the Ministzr of FINANCE be pleas:d
to state :

(a) whether it is a fact that discipline
and efficizncy has decreased substantially in
the General Insurance Companies after
nationalisation;

(b) whether it is also a fact that cor-
ruption has increased in General Insurance
Companies since nationalisation; and

(c) what steps have been taken by
Government to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) No, Sir.

(¢) Does not arise.
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Decline in Export of Mica to General
Curreucy Areas through MITCO

9197. SHRI A.K. ROY : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Public
Sector Underraking on Mica MITCO is
channelising export of mica from India;

(b) whcther it is a fact that since this
system the export of mica to the - general
currency areas is decreasing if so, the reason
tharefor;

(c) whether it is also a fact that private
sector rnica areas and traders are sabotaging
the process to creat a pressure on Govern-
ment; and

(d) if so, the steps taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir. Export of pro-
cessed mica and mica scrap are canalised
throughh the Mica Trading Corporation of
India Ltd., Putna.

(b) No, Sir. Exports to General
Currency Ares countries have not declined
as a result of the policy of canalisation.
In fact exporis in the year 1972-73 i.e.
immediately z2fter canalisation were more
than in the year 1971-72. 1In subsequent
years, while the export processed mica has
beén fluciuating, the export of fabricated
and manufacturcd mica has been going up
due to changes in demand pattern in general
currency areas. With the rising labour
costs and rapid technological advancement,
GCA countries have beén showing pre-
ference for importing fabricated mica instead
of processed mica.

(c) No such instance has come to the
notice of the Govenment.

(d) Does not arise.

Non-Realisation of Good Pzices of
Tea by Tea Producers

9198. SHR1 SONTOSH MOHAN DEYV :

Will the Minister of COMMERCE be
pleased to state :
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(a) whether it is a fact, that the absence
of good marketing and the existence of
middlemen have not made possible for tea
producers to realisc good price; and

taken to help
producers from

(b) the steps  being
and save the tca
exploitation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) and (b) Prices fetched by
Indian tea are comparable to those fetched
by other tea producing countrics. Since
1983, there has been a significant increase
in the prices of tea offered for auction by
the producers. Steps taken to improve tea
marketing include incentives in the form of
cash compensatory support, duty draw back,
assistance for brand promotion and ware-
housing as well as promotional campaigns
by the Tea Board through its offices abroad
and Tea Councils. Regulatory measures to
improve tea marketing include Tea
(Regulation of Export Licensing) Order
1984 and Tea (Marketing) Control
Order 1984,

Proposel to set up a Plantation
Management Training Institute for
Tea Production

9199. SHRI SANTOSH MOHAN DEV :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to
set up a plantation management training
institute for the growth and development
of tea production; and

(b) if so, the details thereof 7

. THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : (a) and (b) The draft Seventh
Five. Year Plan prepared by the Working
Group on Tea, includes a proposal for
setting up of a plantation management
training institute at an estimated cost of
Rs. 50 lakhs.
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Branches of Commercial Banks in Foreign
Countries

9200. SHRIMATI JAYANTI PAT-
NAIK : Will the  Minister of FINANCE
be pleaszd to state

(a) the name of the public sector
nationalised commercial banks having
branches in foreign countries;

(b) the name of the countries and the
number of branches of Indian nationalised

banks have been functioning in those
countries; and :
(c) the details of the location of

the branches of these commercial banks ?

4
THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY) : (a) to (c) The
requisite information is set out in the~
Annexure laid on the Table of the House.

[Placed in Library. See No. LT.—8308/84}.

Affect of Merger of Defence Division of”
Ministry of Finance with Ministry of
Defence on Promotion of Employees

© 9201. SHRI RAM JETHMALANI ;
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
Defence Division of the Ministry of
Finance was merged with the Ministry of
Defence and the staff has been put on a
common seniority cadre of the Ministry of -
Defence to avoid any disparity for promo-
tion purposes;

(b) whether there is any move now to
again separate the cadre of the Ministry of
Defence and its Finance Division; and

(c) if so, the steps taken to ensure
that the employees are not adversely
affected for promotion purpose due to these:
changes ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) (a) : Yes, Sir. The
Finance Division of the Ministry of
Defence was integrated with the Ministry
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of Dofence with effect from 1.8.1983 and
the staff put on common seniority-.

(b) and (c) in view of representations
from some members of the staff against
assignment of seniority, various possibilities
of mitigating the hardships caused to them
due to integration are being considered.
There is no intention, however, to compro-
mise the intent and spirit of the scheme of
integration.

Trade between India and Bangladesh

9202. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that an Indian
Trade Delegation had visited Bangladesh
during the month of March this year;

(b) - if so, the dectails of suggestions
made by the delegation to increase
the trade between India and Bangladesh;
and

(c) the reaction of Government of
India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir. However, a
business delegation from the PHD Chamber
of Commerce and Industry visited Bangla-
desh from 9 to 15th March, 1984.

{b) and (¢) It is understood that dis-
cussions between members of the delegation
with Bangladeshi entrepreneurs primarily
centered around joint venture possibilities
in sectors such as chemicals, textiles, and
film production. No specific proposal in
regard to expansion of trade have been
received by Government so far.

Inclasion of Chitradurga io Karnataka as a
Place of Tourist Importance

9203. SHRI K. MALLANNA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(8) whether the State Government of
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Karnataka hav: approached the Central
Government to include, Chitradurga in
Karnataka a place of tourist importance;

(b) if so, the reaction of Central
Government thereon; and

(c) the norms followed for any place
to be called a place of tourist resort ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI&KHURSHEED ALAM
KHAN) : (a) No, Sir. -

(b) Does not arise.

(c) A place of tourist interest is identi=
fied on the basis of its potential to
attract tourists, international or domestic,
and its importance from the historical,
archaeological, religious, cultural or scenic
points of view.

Achievement of targets by State
Bank of Indore

9204. SHRI PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that State
Bank of Indore, the lead bank of Vidisha
District bas achieved the targets of agri-
culture, minor irrigation, IRDP, Small
Scale Industry, Self Employment Scheme
and DRI financing as envisaged in their
district credit plan during the last four
years i.e. upto 31 March, 1984; and

*(b) if so, branch-wise détails of finan-
cing in the above heads during 1980-81,
1981-82, 1982-83 and 1983-84 in Vidisha
District ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
‘The data information system does not
yield information in the mannper desired.
The time, money and labour required to
collect the data acked for is not likely to
be commensurate whith the results lkely to
be achieved.
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However, according to available infor-
mation targets and achievements under the
Annual! Action Plans of Vidisha District
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of Madhya Pradesh for 1981, 1982 and 1983
in respect of all financial institutions have
been as under :

(Rs. in lakhs)

Year Agriculture

Industries

Services Total

Target Achieve- Target Achieve-

Target Achieve  Target Achive-

ment ment . ment ment
1981 684.04 675.76 25.24  46.06 32.32 88.50 741.60  810.32
1982 775.91 549.96 39.01 20.25 32.09 57.66 847.01 . 827.87
1983 697.60  617.24* 32.45 50.90% 53.79 77.23* 783.84  745.37%

*Upto September 1983.

Target achieved by Central Baok of
India Raisen District

920S. SHRI PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Central
Bank of India, the lead Bank of Raisen
district has achieved the targets of agri-
culture, minor irrigation, I.LR.D.P., Small
Scale Industry, Se¢if Employment Scheme
and DRI financing as envisaged in their
annual credit plan during last four years,

i.c. upto 31st March, 1984; and

(b) if so, branch-wise details of finan-
cing under above heads during last four
years in Raisen District ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
present data collection system does not
yield information in the desired format.
However, targets and achievements under
the Annual Action Plans of Raisen Dis-
trict from 1980 to 1983 in respect of all
financial institutions are given below :

Performance of Financial Institutions under Annual Action Plans for Raisen District

(Targets & Achievements are .
Rs. in lakhs)

Year Agriculturce

Industries

" Services Total

e

Targets Achieve- Targets Achieve- Targets Achieve-

Targets Achieve-

ments ments ments ments
1980  378.56  401.62 500 802 2000 43.26 403.56 452.90
1981 57925 = 583.47 1271 2264 2322 8183 - 55518 687.94
1982 71540  84.22% 2646 504 2230 1110 77416 110.46
1983 547.55  324.02%%  50.68 1424  43.76 71.68 641.99  409.04

*[Jpto March 1982.
~ **Upto September 1983.
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Tuvestigation Into affairs of M/s.
Sociadade-de-Fomento Industrial

Prt. Ltd.

9206. SHRI E. BALANANDAN : Will
the Minister of FINANCE be pleased to
state : ’

(a) whether it is a fact that investiga-
tions into the affairs of M/s. Socindade-de-
Fomento Industrial Private Ltd., were con-
ducted by the Revenue Intelligence as far
back as in May, 1980;

(b) if so, how many cases rclating to
this company were investigated;

(c) in how many them invectiéations
bave been completed;

(d) the reasons for not completing
investigations in the remaining cases;

(e) action taken'by Government in the
cases in which investigations have been
completed;

(f) detailed break-up of the asscssments
already completed in the cases mentioned
above; and

(g) whether the remaining cascs would
be completed before the end of the current
year ? ’

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The Income Tax
Department in association with the Directo-
rate of Enforcement and not Revenue
Intelligence conducted investigations into
the affairs of M/s Sociadade-de-Famanto
Industrial Private Ltd.,, Goa in May,
1980.

(b) to (g) Only one case was investi-
gated by the Directorate of Enforcement
and investigations have besen completed
and adjudication proceedings have been
initiated under. the provisions of Foreign
Bxchange Regulation Act against M/s.
Sociadade-de-Fomento Industrial Pvt. Ltd.,
two of its Directors and an executive by
issue of two show cause notices on 16.2.82
as follows :
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(i) Por non-repatriation of foreign
exchange amounting to US §
2,19,865.04 contravention of Sec-
tion 14 of Foreign Exchange Regu-
lation Act, 1973;

(ii) For non-realisation of an amount
of US $ 32,660.12 contravention
of section 16(1) of Foreign
Exchange Regulation Act, 1973.

There is no case remaining to be investi-
gated by Enforcement Directorate under
BERA. Adjudication proceedings under
FERA are in progress. )

On the other hand, after the scrutiny
of the seized records, income-tax assess-
ments for the assment years 1978-79 and
1979-80 have been finalised in the case of
M/s. Sociadade De Fomento Industrial
Pvt. Lid., Goa by addition and disallo-
wance madr in the two years totalling to
Rs. 1.23 crores and Rs. 1.30 crores
respectively.

Reguest of Karnataka Goverament to
Import Silk

9207. SHRI K. MALLANNA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government of Karnataka
have approached the Union Government
with regard to the import of silk; and

,(b) if so, the details thereof and
the action taken by Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The Government of Karnataka has
inter alia requested that import of raw
silk under the Replenishment Scheme and
the Advance Licensing Scheme be stopped.
Since these schemes are meant to boost
exports and cover other items, no ban is
contemplated. However, import has been
tightened by imposition of a 1009, value
addition condition for ALS imports of raw
silk.
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" Prices of Standard Gold

9208 SHRI K. MALLANNA : Will
the Minister of FINANCE be pleased to
state :

(a) the prices of standard gold per
10 gms. as at the end of 1979 and January,
1984;

(by whether there has been rise in the
prices of standard gold and if so to what
extent, year-wise; and

(c) steps taken to check the Trise in
the price of gold and to make it avai-
lable to the public at a rcasonable rate ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The price of standard
gold in Bombay was Rs. 1308 per 10 grams
"at the end of 1979 and Rs. 1900 at the end
of January, 1984.

(by Yes, Sir. The price of standard
gold in Bombay as at the end of December
from 1979 to 1983 and the extent of in-
crease year wise are as follows :

As on the last Price per 10 Increase

working day of grams (Per cent)
December  (Rupees)
1979 1301 53.88
1980 1690 29.20
1981 1725 i 2,07
1982 1750 1.45
1983 1875 71"

VAISAKHA 7, 1906 (54K4)

(c) Gold is not an essential commodity
and it is not considerd necessary to regulate
its price.

Leasing Financing Companies
9209. SHRI DIGAMBER SINGH :
Will the Minister of FINANCE be pleased

to state :

(a) the names of leasing financing
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companies in the country at present engaged h
in financing through leasing which had
been given clearance by his Ministry;

(b) the deposits held by them as per latest
information avaifable with his Ministry
against their own authorised capital;
and

(c) the check which the R.B.I. or his
Ministry excreise over their operations and
profiteering in this business ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) During the financial year
1983-84, thirty-five companies having object,
inter-alia, lcasing were given approvals
!.mder the Capital Issues (Control) Act, for
issu¢ of share capital and dcbentures
amounting to Rs. 60.56 crores. The names
of these companies are given in the state-
ment attached. ’

(b) and (c) The information is being
collected and will be laid on the Table of
the House.

Statement
SI. No. Name of Companies
1 2

*]. 20th Century Leasing Ltd.’

2. Larsvin Business Finance & Leas-
. ing Co. Ltd.

3. First Leasing Co. of India Ltd.
" 4, Hada Leasings Ltd.
5. Bangalore Leasing Ltd.

*G6. Nagarjuna Finance Ltd.
7. [Express Leasing Ltd.

8. Mohta Finance & Leasing Co.
Ltd. -

9. Ross Murarka Finance Ltd.
10. Jindai Leasing Ltd.
11, Tata Industries Ltd.
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1 2

12. Nagarjuna Investment Trust Ltd.
13. Standard Medical Leasing Ltd.
14. Deccan Finance & Leasing Ltd.
15. First Growth Fund of India Ltd.
16. Swadeshi Leasing Co. Ltd.

17. Intergrated Finance Co. Ltd.
18. Parvidhgaar Leasing Ltd.

19. Midwest Leasing Ltd.

20. Magpa Leasing & Finance Ltd.
21. Hifco Growth Fund Ltd.

22. New Century Leasing & It vest-
ment Ltd.

23. Pressman Leasings Ltd.

24. H.B.
L.

Leasing & Finance Co.

25. Mercantile Credit Corpn. Ltd.

26. 20th Century-Orient  Leasing
Ltd.
27. Shree Mercantile Leasing &

Finance Corp. Ltd.

28, Mazda Leasing Ltd.

29. Sancheti Leasing Ltd.

30. Hifco Leasing Ltd.

31. Sterling Lease Finance Lid.
32. Midland Leasing Ltd.

33. Ashok Leasing & Hire Purchas-
ing Co. Ltd.
34. Sakthi Finance Ltd.

35. Venture Capital Leasing Ltd.
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*Companies at Serial No.1 and 6
above were given two consent orders during
the year 1983-84.
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Income tax raids on the premises of
businessmen of Bihar

9210. SHRI R.L.P. VERMA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Income-tax Officers con-
ducted raids on the premises of big busi-
nessmen in Hazaribagh, Ramgarh and coal-
fields of Bihar in January-Febuary 1984
and recovered large amount of black money
and jewellery as reported in ‘Ranchi
Express’ and ‘Awaz'.

(b) whether it is alleged that later on
the said officers colluded with those
businessmen;

(c) if so, whether Government propose
to make it compulsory to obtain the signa-
tures of the local Mukhiya, Sarpanch or
Ward Commissioncr on the forms showing
the list of goods and amounts seized in
order to check the possible irriegularities
during and after raids;

(d) particulars of persons against
whom action has been taken in connection
with the said raids in derails thereof;
and

() whether a high level inquiry is
proposed to be conducted in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) Income-tax Department
conducted searches at the residential and
business premises of 5 groups of assessees
on 5th December, 1983 at Ramgarh,
Hazaribagh and Ranchi. The searches
resulted in seizure of prima-facie un-
accounted assets totalling Rs. 39.58 lakhs
approximately.

(b) Material on record does not support

the allegation of collusion between the
officers and parties searched.

(c) Does not arise.

(d) The names of the groups searched

‘are ander @
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(i) Sheikh Rasool Md. & Sons.

-Ramgarh.

(ii) Hansraj Jain Group, Hazari-
bagh.

(ili) Dashrath Prasad Agarwal Group,
Hazaribagh.

(iv) R.S. Rungta Group, Rauchi and
Ramgarh.

(v) Dindayal Drolia Group, Ranchi.

In the orders under section 132(5), the
entire seized assets have been retained for
appropriation towards tax liability.

(e) No, Sir.

Fiodings of Court of Inquiry into Al Boeing
707 crash at Bombay Airport

9211. SHRI B.V. DESAI
SHRI DIGAMBER SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether findings of the Court of
Inquiry into the Air India Boeing 707
crash at Bombay Airport on Jun 22, 1982
have been submitted to ths Parliament so
far;

(b) whether it has been reported in the
press that the report ol the Court of
Inquiry will not be placed on the Table
but will be kept secret from public and
Parliament;

(c) if so, the main reasons for the
same;

(d) the findings of
Inquiry; and

the Court of

(e)mhelher report along with Govern-
ment’s recommendations will be laid on
the Table of the House ?

THE MINISTER OF STATE OF THE
MINISTSY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (¢) Yes,‘Sir. The reports in the
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Press, however, do not reflect the views of
Government.

(d) and (e) The Court of Inquiry

has made 65 recommendations which
havc been cxamined by an Empowered
Committee  set up by Government

under the chairmanship of Secaretary,
Civil Aviation. The Empowered Committee
has submitted ifs report and a final
decision on the investigation report,
including thc rccommendations, would be
taken by Government very shortly. The
report with the decision of the Government
will thereafter be made public in terms of
sub-rule (7) of Rule 75 of the Aircraft
Rules, 1937.

Complaints against Reliance Industries
Textile

9212. SHRI MANOHAR LAL SAINI :
Will the Minister of Commerce be pleased
to refer to the reply given to Unstarred
Question No. 4057 on 16 December, 1983
regarding complaints about  spurious
textiles and state ;

(a) whether the matter has now been
Jlooked into;

(b) if so, whether Reliance Textile
Industries replaced some garments at the
intervention of the staff of the ffige of the
Regional Textile Commissioner, Amritsar
but refused to honour the garments made
of their fabrics on which the stamp had
vanished after washing; and

(¢) if so, whether there is any proposal
to amend the rules and regulations to
incorporate the clause that tcatile industry
will henceforth weave their logograms in
the fabrics of shirts, pants and suitings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) and (b) Yes, Sir.
1t has been reported to the Government,
on behalf of the original complainants that
the Complaints have been settled to their
satisfaction and that there is now - no
complaint against the Mills ‘n question.

‘(c) There is no proposal at present to
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amend Textile Control Order to incorporate
a clause directing the mills to weave

logograms in the fabrics of shirting, pants -

and suitings.

Filling up of vacancies of Adminisirative
Officers-II in MES

9213. SHRI MOOL CHAND DAGA :

Will the Minister of DEFENCE be pleased -

to state :

(a) how many vacancies of Adminis-
trative Officers II existed as on 1st March,
1983 in the Military Enginecring Service
(MES) whick have not been filled so far
and the total number of posts of Adminis-
trative Officers II;

(b) whether in view of s0 many posls
of Administrative Officers Grade II lying
vacant for such a long time, it is being
considercd that all these posts are redun-
dant and can be abolished; and

(¢) if not, the action that has been
taken during all these ycars to fill up these
posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : ‘a) The total number of
authorised posts of Administrative Offiocr 11
in MBS on 1st March, 1983 was 113 out of
which 64 were vacant on that date.

(b) No, Sir.

(c) The vacancies in question have since
been filled up.

Supply of vessels lo Andaman and Nicobar
Administration by DGS&D

9214. SHRI MANORANJAN BHAKTA :
Will the Minister of SUPPLY be pleased to
state :

(a) whether it is a fact that a number
of orders were placed by DGS&D for supply
of vessels (boats) for the Andman and
Nicobar Administration long time back;

(b) if so, when the orders were placed
and for how many vessels and with whom;
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(c) whether it is also a fact that the
date for supply of many such vessels has
expircd and very little progress in construc-
tion has been made; and

(d) if so, the action DGS&D contem-
plates to take against those suppliers ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) Yes, Sir.

(b) to (d) As per dctails given in
Annexure laid on the Table of the House.
[Placed in Library. See No. L. T.—8309/84].

Installation of Cyclone Warning System
in Andbra Pradesh and Tamil Nadu

9215. SHRI CHINTAMANI JENA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there is a
proposal to instal a new cyclone-warning
system in the coastal area of Andhra
Pradesh and Tamil Nadu, and if so, the
details thereof;

(b) the preseny system of cyclone-warn-
ing existing in thz country and the area
where it has been installed; and

(c) whether there is any proposal to
instal a ncw system in other coastal area
also, if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHR1 KHURSHEED ALAM
KHAN) : (a) Yes Sir. The new system
known as Disaster Warning System is being
set up at Mardas on an experimental basis.
The system makes use of- INSAT-1B for

. dissemination of cyclone warnings to the

coastal areas. Initially the system is being
experimented upon in the coastal areas of
South Andhra Pradesh and North

. Tamilnadu.

(b) The present system of cyclone warn~
ings consists of detection and tracking of
cyclones over the Indian seas with the help
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of conventional weather charts, Cyclone
Detection Radars and  Satellites; and
dissemination of cyclone warnings te the
recipients by land bascd communications.
The present Cyclone Warning System covers
the entire coastal belt of the country.

(c) The new system will be extended to
the other coastal areas, in phases, after
successful compleiion of the experimental
phase.

Promotion of Godown Darban to the
Post of Godown Keeper/Clerk in SBI

9216. SHR1 BHEEKHABHAI : Will
the Minister of FINANCE be plcased to
state :

(a) whether it is a fact that no relaxa-
tion in respect of total scrvice is available
to the Scheduled Castes/Scheduled Tribes
in promotion cases of Godown Durban to
the post of Godown Keepers/Clerk in
State Bank of India;

(b) if so, the reasons thereof;

(c) whether it is a fact that in State
Bank of India, there are so many SC/ST
Godown Durbans who are eligible for pro-
motion to Clerical Grade;

(d) if so, the reasons for noi promoting
SC/ST Godown Durban to the post of
Clerical Grade even after giving relaxatioa
to SC/ST candidates in the ‘‘Captioned
Promotional Test’' as has been done in
case of other nationalised banks; and

(e) whether the rules in SBI will be
modified as per the guidelincs of Govern-
ment of India ?

THE DEPUTY MINISTER IN THE
MINISTRY.OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) In terms
of reservation policy for Scheduled Castes
and Scheduled Tribes applicable to banks,
no researvation is available in promotions
to grades or services in which the ¢lement
of direct recruitment excecds 66-2/3 percent,
As the direct recruitment to clerical cadre
in State Bank of India is more than the
aforesaid percentage, the reservation for
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Scheduled Caste/Scheduled Tribe candidates
in promotion from Godown Durban to
the post of Godown Keeper/Clerk is not
applicable.
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Pragati Maidan Siding in Delhi Declared as
Dry Port Area :

9218. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Pragati Maidan siding
in Delhi has been declared dry port
area;

(b) if so, the details thereof; and

(c) the details of the facilities- being
- provided to the Importers and exporters by
establishing the dry port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (2) to (c) An Inland Container
Depot has been set up by the Railways at
Pragati Maidan which provides the basic
facilities of Customs examination of export
and import cargo, transport in containers,
via Bombay port, on a through bill of
lading. This has been notified by CBEC
vide notification No. 302/13-Customs dated
10-11-83. As far as movement of containers
is concerned, all facilitiecs of Customs
examination, documentation and transport
have been provided.
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World Bank Loan for Electrification and
Workshop Modernisation Programme

9219, SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to state :

(a) whether the dollar 350 million
World Bank loan for the Railway electrifi-
cation and wo'kshop modernisation pro-
gramme was to be finalised by the end of
March, 1984;

(b) if so, whether a high-level official
team had come from Washington to finalise
the same;

(c) if so, by what time the final
decision in this regard is likely to be taken;
and

(d) what are the schemes that will be
taken up by this loan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) Negotiations with
the World Bank for a loan of $ 280 million
for the Railway Electrification and Work-
shop Flodernisation Project were held in
Washington from 28ih March to 3rd April,
1984.

{d) The project envisages electrification
of about 3,000 kms. of Indian Railway’s
trunk-routes and modernisation of  six
selected workshops and Integral Coach
Factory, Madras.

Export of Rice

9220. SHRI .BRAJAMOHAN
MOHANTY : Will the Minister — of
COMMERCE be pleased to state :

(a) total export of basmati and other
varieties of rice during the year 1983-§4
and the names of the countries, quantity of
rice and foreign exchange earned;

(b) whether there is any proposal to
exporl rice during the year 1984-85, and if
so, the details thereof;

(c) whether private agency is allowed
to export rice and if so, details thereof
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(d) whether any State
approached the Union Governmen; to carry
on export on their account directly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Export of Basmati Rice
"~ during 1983-84 are provisionally placed at
83,350 tonnes, valucd at Rs. 54.24 crores.

Country-wise export are as follows :

Country Quantity VYalue
(M.T.) (Rs. in lakhs)

USSR 19,634 1,080
Bangla Desh 16,856 : 597
Saudi Arabia 16,558 1,140
Kuwait 11,876 853
Dubai 5,055 n
Muscat 1,904 135
United

Kingdom 9,187 667
US.A. 3,078 260

Export of non-basmati rice was not allowed
during 1983-84.

(b) and (c) The export policy for the
year 1984-85 provides for export of basmati
rice under Open General Licence subject
to & minimum export price of Rs. 6,000
per Metric ton f.0.b. Export of non-
basmati rice is not allowed during 1984-85.

Export of basmati rice is zllowed by
public  agencies as well as private
traders.

(d) State Government agoncies are
entitled to export basmati rice in terms of
the export policy.
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2 '
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fogrs, gz & safeg § wfew . fafa
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Brochure Reservation for Scheduled Caste/
Scheduled Tribe issued by Public
Undertakings

9222, SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :

(a) the names of Public Undertakings
which have iscued ‘‘Brochure Reservation
for Scheduled Castes and Scheduled Tribes*’
for guidance and benefits of recruiting
officers and employees belonging to Sche-
duled Castes/Scheduled Tribes;

(b) the year of publication in each
case;

(c) whether such brochures have been
updated; and

(d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) The information is
being collected and will be laid on the
Table of the House. :
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Students from Delhi in Sainik School in
Kunjpura

9223. SHRI DAYA RAM SHAKYA :
Will the Minister of DEFENCE be pleased
to state : .

(a) whether it is a fact that there is no
Sainik School in Delhi; :

(b) whether it is also a fact that Delhi
students selected for admission to there
schools attached to the Sainik School,
Kunjpura and Delhi Administration pays
the Scholarship for the boys of Delhi;
and

(¢) if so, whether the boys of Dclhi
getting scholarshig from Delhi Adminis-
tration are considercd students of Delhi
for all purposes, if not, reasops there-
for 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) and (b) Yes, Sir.

(¢) In Sainik Schools, the State of
origin of boys is considered for admission.
Boys getting scholarship from Delhi Ad-
ministration arc considered as students of

Delhi.

Nor-maintenance of roster for promotion
of Preventive Officers by Collector of
Customs, Bombay

9224. SHRI T.M. SAWANT : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment orders regarding maintenance of
roster for promotion of Preventive Officers
to the grade of Superintendent of Customs,
Group B, are not implemented by the
Collector of Customs, Bombay from the
date these orders came into force; and

(b) if pot what action Government
have taken to give duc seniority to such
Scheduled Castc/Scheduled. Tribe officers
who have suffered duc to nor®maintenance
of roster ?

VAISAKHA 7, 1906 XS 4KA)
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THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE (SHRI 5.M.
KRISHNA) © (a) No, Sir. The Collector
of Customs, Bombay is maintaining roster
for promotion of Preventive Officers to
the grade of Superintendent of Customs
(Preventive) from the date the reservation
orders in respect of Scheduled Castef
Scheduled Tribe for promotion to Group
“B’ posts came into force.

(b) Does not arise.

Transfer of Service Officers 2nd
" Civiliap Officers in DGI

9225. SHRI AJIT KUMAR SAHA :
Will the Ministex: of DEFENCE be pleased to
state :

(a) the pumber of (i Service Officers
and (ii) civilian officers who have com-
pleted more than five years at Divisional
Headquarters CISV Dehu Road and CIHV,
Avadi; and

(b) the reasons for not transferring
these officers as per the five year transfer
policy of DGI ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The number of
civilian officers (belonging to Defence
Quality Assurance Service (DQAS} and the
Service Officers who have compicied more
than § years of service at Dircctorate of

" Inspection (Vehicler), DIV (and not divi-

sional headquarters) CISV, Dchu Road
and CIHV Avadi; is as undcr :
Station Civilian Scrvice
Officers Officers
(DQAS)
DIV HQrs. 2 4
CISV Dehu
Road 3 2

CIHV Avadi 4 1

(b) The policy of transfer of DGI
officers after they have served for 5 years
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at one station bas been made to bring
about freshness of ideas in the other
establishments as well as to ecnable the
officers to gain varied experiences in their
career. The transfers are generally based
on the above policy. It would, however,
be difficult to always adhere to this policy
as in the interest of smooth functioning of
the Organisation, officers may have to be
retained in some establishments beyond §
years due to certain factors like specific
job requirements, administrative constraints
etc.

Building of separate pool of houses for
DGU Army Officers

9226. SHRI AJIT KUMAR SAHA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the residential accommoda-
tion is built from DGI funds separ-
ately  for service officers and civilian
officers;

(b) whether it is a fact that Army
officers in DGI are entitled fcr Army pool
accommodation which is exclusively built
for army officers;

(c) the reasons for building a separate
pool of houses for DGI Army officers
without availing the facility of army pool
houses in places like Madras, Bangalore
and Pune; and

(d) number of army and civilian officers
who are provided DGI pool accommedation
in places like Madras, Bangalore, Punec,
Dehu Road and Deghi ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.

SINGH DEO) : (a) Yes, Sir.
(b) No, Sir.

(c) Does not arise in view of reply at
(b) above.

(d) Position is as under :
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Station Service Civilian

Officers Officers

(i) Madras (inclu-

ding Avadi) 14 34
(ii) Bangalore 25 nil
(iii) Pune . 16 4
(iv) Debu Road 8 4
(v) Dighi 8 14

Plots Acquired by ITDC Lying Vacant

9227. SHRI VIJAY KUMAR YADAY :
SHRI C.T. DHANDAPANI :

Wili the Minister of TOURISM AND
CIVIL AVIATION be pleased to lay a
statement showing :

(a) how many plots, of land acquired
by way of leaseftransfer/purchase or other-
wise by 1TDC are lying vacant;

(b) the names of the places, area of
the plots, and money invested in each of
the properties so far;

(c¢) whether any plan-provision existed
for construction of hotels or for develop-
ing tourist infrastructure in each of these
properties; and

(d) if so, the details and the present
position of implementing the scheme for
each property so acquired by ITDC ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Information is
given as under :

Name of Area of Money
the place the plot invested

(in acres) (Rs. in lakhs)
Apgra 2.195 13.07
Gwalior 2.50 0.15
Chandigarh . 2.98  On lease basis;

no investment
made so far.
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(c) and (d) ITDC has decided to cons-
truct a 4-Star 40-room hotel at Agra 8t an
estimated cost of Rs. 195 lakhs. A pro-
vision of Rs. 185 lakhs has been included in
the Annual Plan of ITDC for 1984-85.
The hotel is expecied to be partially
commissioned by mid 1985. Projects at
other places will be considered at a later
stage.

Exteasive Cultivation of Rubber in North
Estern Region

9228. SHRI SANTOSH MOHAN DEV :
SHRI S.B. SIDNAL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the scheme for cxtensive
cultivation of rubber tn the north eastern
region has been approved by Government;
and

(b) if s0, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP A.
SANGMA) : (a) Yes, Sir.

(b) The Central Gaveinment have
approved a project for accelerated develop-
ment of rubber Plantations in the North
Eastern Region. The target is 1o bring
9000 Ha. under rubber plantation Juring
84-85 to 86-87. It also envisages strengthen-
ing of Board’s organisational machinery in
the region, making research activitics broad-
based and dynamic, uncertaking demons-
tration and training on large scale and
improving information and communication
services, The Schemec shall be reviewed
after threc years and its firther continua-
tion considered on that basis.

Export of Agricultural and Agro-Based
Products from North Eestern Region

9229. SHRI SANTOSH MOHAN DEV :
Will the Minister of COMMERCE be
pleased to state :

(a) whether ihe cxports of agricultural
and agro-bared products from North-
Eastern region are far from satisfactory;
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(b) whether any programme haa been
formulated for the export development
of the Norih-Eastern farm products;
and

(c) the details of impews to be pro-
vided for the growth exports in this
sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) On account of commu-
nication difficulties, the development of
exports of agricultural and agro-based
products from the North Eastern region of
the country has been somewhat slow.

(b) The North-Eastern Regional
Agricultural Marketing Corporation
(NERAMAC) has been set up with a view
to developing export of agricultural
products from the North Eastern region.

(c) Incentives are provided in the form
of cash compensatory support as also
replenishment licences against export of
various  agricultural and agro-based
products including fresh fruits, etc.

Study M 2de by Federation of Indian
Export Organisation for the Fulfiiment
of Export Target

9230. DR. PRATAP BAGH :
SHRI HARISH RAWAT :

Will the Minister of COMMERCE . be
pleased to state :

(a) whether attention of Government
has been drawn to a study of the Federa-
tion of Indian Export Organisation suggest-
ing improvement in infrastructure like
power and transport ot help to fulfil export
targets; '

(b) the factors identified for low
capacity utilisation in power generation
and coal production; and

(c) the steps under consideration of
Government for improvement in the condi-
tions of railway wagons and wr:ck and
also to end congestion in ports and details
thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT P.A,
SANGMA) : (a) Yes, Sir.

(b) The factors identified for low
capacity utilisation in power arc :

(i) non-stabilisation of new units;

(ii) long duration forced outages;

(iii) Deficiencies in plant and equip-
ment, originating from initial
design deficts and also due to
aging of the plant;

(iv) Deficiencies in operation, irregular
and inadequate maintenance
programmes;

(v) Lack of system demand/inadequate
evacuation of power;

(vi) Poor quaiity of coal.

(c) Improvemecnt in the condition of
wagons and frack is a continous process.
Overaged wagons arc replaced by stock of
modern design, and, similarly, track
standards are being gradually raised.

As regards steps to ease congestion at
Ports, the foliowing measures are bsing

taken :

(i) The use~ Ministrics/Decpartments/
Canalising agencics  have been
requested to cnsure movement of
unloading cargo out of the port
area so as to remove congestion;

(ii) The shipping companies, shipping
agent ctc. have been requested to
extend all possible cooperation
for spcedier loading and unload-
ing operations at the ports to
improve the turn round time of
the vessels;

(iii) To encourage discharge in mid-
stream, Bombay Port Trust have
enhanced the subsidy from Rs. 3V
io Rs. 45 per tonne for partial
discharge, and from Rs. 60 to
‘Rs. 90 per tonne for total dis-
charge, of vessess; ’
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(iv) In Bombay, the time for registra-
tion and return to the port for
joining the queue has been raised
from 21 days to 35 days;

(v) Container handling activity at
Bombay Port has been stream-
lined from 1 2.83 with the intro-
duction of an Interim Container
Management Plan;

(vi) For tackling the problem of con-
cestion in the long run, the capa-
city of the ;orts to handie increas-
ing volumes of traffic is being
augmented. The new Port of
Nhava Sheva, with a dcsigned
capacity of 6 million tonnes
annually, has also becn sanctioned
by the Government.

Survey for Export of Tobaeco Products to
West Asia

9231. DR PRATAP WAGH :
SHRI S.B. SIDNAL :

Will the Minister of COMMERCE be
pleased to state

(a) whether his Ministry had conducted
a survey in regard to potential for export
of Indian 1obacco producis to West Asia;

(b) if so, th: details thereof; and
better

(c) the steps proposed for
performnce in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A.
SANGMA) : (a) and (b) A market survey
for export of tobacco products in selected
Middle East and Asian countries was
conducted by Indian Institute of Foreign
Trade. According to the Survey there is
scope for cxpansion of exports of all
tobacco products viz., cigarettes, Hookah
tobacco paste, bidis, chewing tobacco,
Zarda scented tobacco, snuff, cigars and
cheroots and other tobacco manufactures
in general and cigarettes, Hookah tobacco
paste and chewing tobacco in particular
in the survey markets.

(c) Efforts are being made by cigarette
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and other
more quantity of th-ir products in the areas
identified in the survey. Tobacco Board
also propose to hold a Seminar in Bombay
in this regard shortly to impress upon
the exporters of tobacco products and
scope for expanding these products and to
adopt measures for increasing their
exports.

Opening of New Branches of Central Bank
and State Bank of Indore in Vidisha
and Raisen Districts

9232. SHRI  PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether itis a fact that Central
Bank of India and State Bank of Indore
have asked Reserve Bank of India to
-issue Licences for opening new branches in
Vidisha and Raisen Districts, Madhya
Pradesh;

(b) if so, details thereof and how many
such applications are pending for ciearance
with Rzserve Bank of India; and

(c) how much time it will take for
clearance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR.

DHANA POOQOJARY) : (a) to (c) Reserve

Bank of India have reported that only one
application from Central Bank of India
for opening a branch at Basoda in Vidisha
District is currently pending with them
and that the decision on this application
is expected to be taken shortly. They have
also reported that apart from this, no
other application either from Central Bank
India or Statc Bank of Indorc for of
any other centre in Vidisha or Raisen
Districts is pending with them at present.

Opening of New Branches of Banks in Rural/

Urban Areas of Vidisha District in
Madhya Pradesh

9233. SHRI PRATAP BHANU
SHARMA : Will the Minister of FINANCE
‘be pleased to state :
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(a) whether it is fact that some
nationalised banks have demanded per-
missior: to open their new branches in the
rural and urban areas of Vidisha district
in M.P. )

(b) if so, the details thereof;

(c) whcthcr‘accotding to Reserve .Bank
of India norms, there is a scope of new
branches in Vidisha district; and

(d) if so, how many new branches
could be open¢d on the population basis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b)
Reserve Bank of India has reported that®
only two applications from public sector
banks are pending with them for permission
to open new branches in Vidhisha District
of Madhya Pradesh as per details given
below ; —

Applicant Bank Name of Centre

Central Bapk of India  Basoda

Bank of India Vidisha

These applications are currently under
consideration of Reserve Bank.

(c) and (d) The current branch licencing
policy covering the period April 1982 to
March 1985 aims to a coverage of one bank
branch, on an average, for a papulation
of 17000 (1981 census) in the rural and
semi-urban areas by the end of March
1985 in each District. It was estimated
that District Vidisha would require 12
additional bank offices to achieve the above
objective. Reserve Bank of India has already
issued authorisations to banks for opening
10 branches.

L.I.C. Business Abroad

9234. SHRI AMARSINH RATHAWA :
Will the Minister of FINANCE be pleased

to state :

(a) whether it is a fact that LIC is
doing business abroad; if so, the details
thereof; .
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(b) whether it is also a fact there is
decline in the LIC business abroad for the
last few years;

(c) if so, the details thereof during the
last three years, year-wise; and

(d; the reasons for the continuous
decline and what measures have been taken
by Government to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) to (d) The LIC
is writing new business in three countries
abroad, namely, Fiji, Mauritius and United
Kingdom. The details of the business
written in the three countries during the
years 1980-81 to 1982-83 are givne below :—

Year No.of  Sumas

Sum assured
policies (crores of Rs.)
1980-81 3,628 14.23
1981-82 3,560 16.74
1982-83 4,534 25.28

Though, during 1982-83, there has been
some fall in the LIC's business in UK.,
which is attributed to recession, overall the
LIC’s business has registered an increase.
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Seizure by Income Tax Department in
Countrywide Searches in 1984

9236. SHRI B.V. DESAI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Income tax
Department seized unaccounted assets
amounting to Rs. 3,789 crores in country-
wide searches during February this year;

(b) if so, the places where such searches
were made and the amount searched and
seized by the Income-tax Department
and the States where such raids were
conducted;

(c) whether the Income-tax Department
has countinued to make searches during the
month of March 1984, also;

(d) if so, the total amount so far
seized by these searches; and

(¢) action taken against those from
whom unaccounted assets were seized ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (2) and (b) During the month
of Feburary 1984 Income tax Department
conducted 342 searches and primafacie
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unaccounted asscts valued at Rs. 3.89 crores
were seized.

Having
scarches it is not practicable to give infor-
mation about each case. However, if the
Hon. Member desires to have information
about a particular search, the same can be
furnished.

(c) and (d) During the month of March,
1984 in 511 searches primafacie unaccounted
assctes valued at Rs. 1.51 crores approxi-
mately were secized.

(e) Seized documents are under scru-
tiny for taking appropriate action under
various Direct Taxes Acts.

Loan offer from UK and France to win
a helicopter contract from India

.9237 SHRI B.V. DESAI: Will the
Munister of DEFENCE be  pleased 1o
state ©

(a) whether Britain has offered a subs-
tantial soft loan as part of package deal to
win a helicopter contract from India;

(b) if so, whether France has also
offered for the supply of 27 helicopters;

(c) if so, whether both the offers have
been considered by his Ministry; and

(d) if so, by what time the final decision
for obiaining the helicopters will be
taken ? -

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (d) A pro-
posal for the procurement of helicopters
for the Indian Air Force and the Oil and
Natural Gas Commission is under consi-
deration of the Government of India.
Among the offers received for the supply of
these helicopters are those from manufac-
turers in France, and the United Kingdom.
Certain proposals for f€financing this pro-
curement have also been received from the
Governments of France and the United

Kingdom. These offers are presently under-

consideration. It would ‘not be in the
l,ubli(: interest to disclose details of these
offers.
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Transferable and non-sransferable
employees residing at Indian
Civilian Naval Dockyard
Houslog Colony, Bombay

9238. DR. SUBRAMANIAM SWAMY :
Will the Minister of DEFENCE be pleased
to state the total precentage of transferable
and non-transferable employees residing at
the Indian Civilian Naval Dockyard Housing
Colony at Pawai, Bhandup, (Kanjur Marg)
Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIK.P.
SINGH DEO) : The percentage of trans-
ferable and non-transferable employees is
6% and 94%, respectively.

wonerdf ) wqF ot goend
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Joint pricing policy in case of items

exported by Pakistan and India

9240. SHRI G. Y. KRISHNAN :

SHRI AMAR ROYPRADHAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there has recently been any
agreement between India and Pakistan in
relation to industrialists and traders to
to frame a joint pricing policy for items

exported by both countries.
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(b) if so, the details regarding the terms
and conditions of this agreement; and

(c) the items on which the decisions
have been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA) : (a) No, Sir. There has been
no Agreement between India & Pakistan to
frame a joint pricing policy for items
exported by the two countries. However,
it was decided at the last meeting of the
Indo-Pak Joint Commission to exchange
market intelligence regarding commodities
of common interest for their trade with
third countries.

(b) and (¢) Do not arise.

Manufacture of Charge Chrome by M/s.
Indian Metals and Ferro Alloys Ltd.,
Orissa

9241. SHRI RESHMA MOTIRAM
BHOYE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that M/s. Indian
Metals and Ferro Alloys Ltd., Orissa
commenced manufacture of Charge Chrome
in their unit at Therubali even without
applying for and obtaining any excise
licence for the purpose from the Excise
authorities;

(b) if so, the reasons thereof;

(c) the date from which the firm had
commenced such unauthorised production
of Charge Chrome;

(d) the total quantity of charge chrome
produced by the firm before grant of excise
licence and the total quantity of such charge
chrome removed from the factory premises
prior to the date of obtaining excise licence;

(¢) whether Government propose to in-
quire into the whole matter through C.B.1.;
and ’

(f) if not, what action Government
contemplate to take against the firm for
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violation of Excise Control Act 1944 and
the Rules made thereunder ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) Yes, Sir. M/fs.
Indian Metal and Ferro Alloys Limited,
Orissa, manufactured charge chrome in
their unit at Therubali without applying
for and obtaining a Central Excise licence
from April, 1983 to 31.7.1983.

{d) The total quantity of charge chrome
manufactured and removed on payment of
duty by M/s. Indian Metal and Ferro
Alloys Limited before grant of L.4 licence

was about 4600 M.T. and 665 M.T.
respectively.
(e) No, Sir.

(f) A show cause notice under the pro-
visions of Central Excises and Salt Act.,
1944 and rules made thereunder has been
issued to the firm and the matter is under
adjudication.

Inquiry by Reserve Bank of India iato
opening of Letter of Credit by M/s.
Jain Shudh Vanaspati Ltd.

9242. DR. VASANT KUMAR
PANDIT : Will the Minister of FINANCE
be pleased to state :

(a) whether the Reserve Bank of India
has made a preliminary inquiry into the
opening of a letter of credit for Rs. 13.10
crores by M/s. Jain Shudh Vanaspati Ltd.
with the New Bank of India for import of
beef tallow;

(b) whether in the inquiry, the Reserve
Bank of India has found various irregu-
larities, falsification of documents. fabrica-
tion of papers and involvement of Bank
officials in opening the above Letter of
Credit to show earlier date to the date of
total ban on import of beef tallow;

(c) whether it is a fact that the Reserve
Bank of India has reccommended to Govern-
ment to institute a C.B.I. inquiry for this
case;

(d) if so, the decission taken by Govern-
ment thereon; and
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(e) if the C.B.I. inquiry has not been
ordered, what other follow-up-action
Governm=-nt has taken in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) In
accordance with the provisions of the
statutes governing the nationalised banks
and in accordance with the practices and
usages customary among bankers, infor-
mation relating to or the affairs of a
constituent cannot be divulged. However,
C.B.IL is seized of the matter and their
investigations are still coutinuing.

News-item Captioned “Park Sparks by
Investors™

9243. DR. , VASANT KUMAR
'PANDIT : Will the Minister of FINANCE
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the operation of
the firm called *Park Investmenis®’ offering
to the public ‘Welifare Loan Deposit Scheme’
on 2. per cent interest on investments;

(b) if so, the name of the proprietor,
the activities, their operations and details
of the various investment schemes;

(c) the total investment deposits
collected by this firm, particularly in- West
Bengal, Bombay and other places;

(d) whether many coroplaints have*been
received from the public for non payment
of interest or deposit amounts;

“(e) whether the attention of the Finance
Department has been drawn to the articie
entitled ““Park  Sparks by Investors®
appearing in the °Blitz’ issue dated 7th
January, 1984; and

(f) if so, has any probe been made
about the operation of this firm and the
results thercof ?

THE DEPUTY MINISTER IN THE
' MINISTRY OF FIMANCE (SHRI JANAR-
DHANA POOQJARY) : (a) to (f) The
information is being collected and to the
extent available, will be laid on the Table
of the House.
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Arrest for Carrying Indian and Foreiga
Curreacies

9244. DR. VASANT KUMAR PANDIT :
Will the Minister of FINANCE be picased
to state :

(a) whether it is a fact that S/Shri
Rajpal Singh Arora and Manjit Singh
Arora of Delhi were arrested at Palam
airport in the first week of Augusi, 1983
with large amounts of foreign and Indian
currencies when they were trying to board
Japan Airlines flight;

(by if so, full details thereof; result of
the investigations and action  taken
thereon;

(c) if prosecuted in court, outcome
thereof;

(d) whether investigations have revealed
that the accused are involved in regular
smuggling from abroad lipstick shelis of
foreign makes which they use for filing
lipstick material manufactured by them-
selves for selling fake lipsticks in the
market; if so, action taken thereon; and

(¢) whether reference has been made o
Central Board of Direct Taxes for investi-
gation of income-tax evasion ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (c) on 4.8.1983, S/Shri
Rajpal Singh Arora and Manjit Singh
Arora, residents of D-3, Kirti Nagar,®
New Delhi, were intercepted by Customs
authorities at the Palam airport when
they reported for customs clearance for
boarding Japan Airlines flight No. JL-462,
for Bangkok. Examination of their baggage
and personal search resulted in the recovery
of US $ 739, Singapore $2 and Indian
currency amounting io Rs. 15,139 from
Shri Rajpal Singh Arora and Rs. 15,100
from Shri Manjit Singh Arora. Both of
them were arrested and prosecuted under
the Customs Act. The Hon’ble Court of
Additional Chief Joudicial Magistrate, New
Delhi, has convicted the two persons on
13.2.1984 and imposed a fine of Rs. 7,500
and Rs. 7,000 on Rajpal Singh Arora and
Mapnjit Singh Arora, respectively.
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Their cases have also been adjudicated
departmentally on 15.2 1984, resulting
absolute confiscation of the Indian and
foreign currencies seized and imposition
of a personal penalty of Rs. 5,000/-, on
each one of them.

(d) No, Sir.

(e) No, Sir.

Cloth and yarn production projected by
Planning Commissson

9245. DR. VASANT KUMAR
PANDIT : Will the Minister of COMMERCE
be pleased to state :

(a) the total cloth and yarn production
projected by the Planning Commission
from Organised Textile Industry, Power-
looms and Handloom Sector during the
last three years;

(b) the actual production in these
three sectors during the said period:

(c) whether the per capita consumption
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(d) if not, the
proposed; and

corrective measures

(e) how the installed machinery
compares with the targeted capacity of the
said three sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY-OF COMMERCE (SHRI P.A.
SANGMA): (a) and (b) A statement
indicating the yearwise projection and actual
prnduction of cloth and yarn for 1981-82,
1982-83 and 1983-84 is enclosed. .

(c) and (d) Actual percapita comsump-
tion has been lower us compared to the
target mainly on account of decline in the
percapita consumption of cloth. However
if the non cottea and blended/mix cloth
consumption is converted into  cotton
equivalents with the suitable multipliers,
the deviation in p.rcapita consumption from
the target many not he significant.

(e) The installed capacity in the
spinning sector has already exceeded the

envisaged while authorised installed plan target. The capacity in weaving
capacity in each of the said three sectors sector compares favourably with the Plan
has bcen maintained; target.

Statement

Yearwise projection and actual production of Cloth and Yarn for 1981-82, 1952-83

and 1983-84, :
Cloth — Million Metres
Yarn — million kgs.
Year Mill Sector Handioom Sector Po;;rloum Sector Total
4y (A) (Y] (A) (T) (A) (T) (A)
1981-82 4533 4858 3300 3126 3607 3797 11,440 10,981
(1300) (1249)
1982-83 4565 3455 3558 3288 3650 3871 11,765 10,614
(1325) (1218)
1983-84 4350 3933 3600 3479 3800 4545 11,750 11,957*%
' (1327) (1344)
( )=Yarn T=Target
*—Estimated

A=Actual
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Strike by Ctvilian Employees of GREF at
Pathankot

9249. SHRI ANANDA PATHAK :
SHRI PHOOL CHAND VERMA :
Will the Minister of DEFENCE be pleased
10 state : .

(a) whether Government are aware that

about 288 civilian employees of GREF °

workingat Pathankot went on strike and
demonstrated during 1979 and about 286 of
them were pay-fined;

(b) if so, the details thereof and their
demands; and

(c) if no, the reasons for not being in-
formed of the same by the authorities
concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c) 232 GREF
employeces working at Pathankot went on
strike during 1979 and demonstrated.
Action taken against thess employees is as
under :

No. of
employees
(i) Pay Fine — 2
(ii) Stoppage of one
increment 3
(iii) Warning — 191
(iv) Censure —_ 3
(v) Abseénce regu-
larised by
grant of leave 33
Total : 232

- No record of their demands is avai-
lable.

The Government were kept informed
of the developments.

VAISAKHA 17,1906 (S4K4)
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Unaathogised Powerlooms

9250. SHRI BHEEKHABHAI : will
the Minister of COMMERCE be pleased
to state : ‘

(a) whether it is a fact that three
chances were given to holders of unautho-
rised powerlooms; ‘

(b) the reasons why last press note
was issued on 23 December, 1982 where-
as last date was given as 31 December,
1982;

(c) to what extent holders of unautho-
rised powerlooms could comply with the
formalities required in too shorta time;
and

(d) the reasons why the same facilities
were not extended upto 31 December,
1984 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) During 1979 applications
were entertained for regularisation of
existing powerlooms.

Pursuant to the Textile policy announced
in March, 1981, applications were accepted
for regularisation of powerlooms existing
as on 31-3-81. The last date for receipt
of applications was stipulated. This was
then extended for all powerlooms. 1In the
casc of cotton powerlooms, the excise
licence had to be filed along with the appli-
cation. Because of this reason the last
date for receipt of applications regarding
cotton powerlooms was further extended
upto 31-12-82.

{b) On representations made by asso-
ciations, the extention of time upto
31-12-82 was also made for non-cotton
powerlooms.

(c) Since the chances Lad been given'
earlier also and as excise license was not
to be filed along with applications in
case of non-cotton powerlooms it cannot
be said that the completion of formalities
had to start de novo.

(d) The Government did not further
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extend time so as to discourage unatho-
rised growth of powerlooms and also to
protect handlooms.

Recapturing of the sequence of 1971
Bangladesh War

9251. SHRI SURAY BHAN :
SHRI ATAL BIHARI
' VAJPAYEE
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that under the
Chief Editorship of a former Director of
the National Archieves an 11-meinber team
is being constituted to recapture the
sequeénce of events of the 1971 Bangladesh
War;

(b) if so, what is the estimated expen-
diture of the project and the time to be
taken for its completion; and

(c) the purpose of the project ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) A team of
research workers under Dr. S.N. Prasad, a
former Director of National Archieves has
been set up to prepare a comprehensive
history of the 1971 operations.

(b) The estimated expenditure of the
project is approximately Rs. 15.60 lakhs
for a period of 2 years.

(c) The purpose of the project is to
bring out an authentic version of the 1971
operations.

Non-Payment to Indian Companies in lran

9252. SHRI KRISHNA KUMAR
GOYAL : Will “the Minister of
COMMERCE be pleased to statc :

(a) whether it is a fact that the Indian
civil constructions agencies are facing
difficulties in repayments from the Govern-
ment of Iraq due to conflict in that part
of the world; and

(b) what are the details of the projects
undertdken by the Indian firms and the
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position of payments and the possibilities
of recovery of dues ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIJI P.A.
SANGMA) : (a) and (b) To facilitate
payments to Indian contractors, Govern-
ment of India has concluded Agreements
with the Government of Iraq for payments
in regard to the works done to be done in
1983 and 1984.

A list of projects covered by the current
payments agrcements is laid on (he Table
of the House.

[Placed in Library. See No. LT-8311/84]

Setting up of Diamond Processing
Units in the Country

9253. SHRI MANMOHAN TUDU:
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have a pro-
posal to set up diamond processing units in
the country;

(b) if so, the number of diam;)nd pro-
cessing units proposed to be set up during
the financial ycar 1984-85; and

(c) the details of the location of such
diamond processing units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) No, Sir.

(b) and (c) Do not arise.
Visit of Soviet Delegation to India

9254. SHRI B.V. DESAI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that a high-
power Soviet delegation arrived in India
in January, 1984 to discuss the transfer
of technology with the Government and
the private sector; ’

(b) if 50, the subjects discussed ' by 'the

'
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Soviet team for technology transfer;

(c) if so, whether any agreements in
this rcgard have been reached;

(d) if so, the details of the samg;
and

(e) by what time th: samc are likely to
be implemented ?

THE DEPUTY MINISTER AN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) A Sovict delega-
tion led by Mr. N N. Smclyakov, Dcputy
Minister of Forcign Trade of the USSR,
visited India from the 18th Jaunary, 1984
to the 2nd February, 1984 with the objec-
tive of promoting exports of Scvict machi-
nery & equipment and transfcr of techno-
logy to India. The dilegation held
discussions in this connection with the
concerned Government Departments as
well as Public and Private Sector enter-
prises. No agreements wcre rcached at
Government level in this regard.

Investment by mon-resident Indians in
Hongkong

9255. SHRIMATI JAYANTI PAT-
NAIK : Will the Minizter of FINANCE
be pleased to state :

(a) whether he is awarc that in view
of the expiry of the treaty between UK
and China in 1997, the Indian community
in Hongkong is looking afior large scale
opportunities of investment in Industries in
other countries;

(b) whether other South-Asian coun-
tries are taking steps to attract them
for investment in those Countries; and

(c) steps being taken by our Govern-
ment to attract these non-residents Indians
to set up industries in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (1) to (c¢) The Ilndian
Investment Centre’s office at Tokyo is in

close touch with our Mission in Hongkorg*
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to promote NRI investment. The publi-
city and promotional efforts have been
stepped up and potential investors are
being contacted indicating the opportu-
nities for investment in India. A scmipar
is being organised by the Indian Invest-
ment Centre on tne 17th and 18th May,
1984 whichis to be attended by a large
number of potential investors and also by
a high powered delegation rrom India of
exccutives and  officials from various
departments and institutions concerned with
industrial development.

World Bank Loan for Development of
Singrauli Coalfieid

9256. SHRI CHITTA BASU : Will the
Minister of FINANCE b: pleased to
state :

(a) whether Government have finalised
a loan agrzement of § 151 million from
the World Bank for the development of
Singrauli Coalfied;

(b) if so, the various features of the
project; and

(¢) the conditions of the agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : {a) The Board of Executive
Directors of the World Bank have approved
on 20th March, 1984 a loan of § 151
million for the initial development of
Dudhichua open pit coal mine located in
Singrauli coalfield.

(b) The World Bank Loan will support
the first stage of develoment of Dudhichua
Coal Mine which aims at establishing a
level of production of about 5 million
tonnes annually.

(c) The World Bank loan is for 20
years including grace period of § years,
with a. variable interest rate linked to the
cost of Bank borrowings, which currently
is 10.089, p.a. Italso carries an annual
commitment charge of 0.75%, on undisbursed
balances and front-end fee of 0.25%, op
the amount of the loan.
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12.00 brs.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I would like to
bring to your notice that the situation in
Panjab especially Ferozepur District which
is your district is very bad and there should
be judicial probe into the firing there.

MR. SPEAKER : Not like this.

DR. SUBRAMANIAM SWAMY : Itis
your district. You take special interest.

MR. SPEAKER : My district is my
district. Thank you very much. But it is
with the people and the Government. You
can discuss whatever is there.

st wt Tm s (fgam) @ g
glo TdY 7 q8 5 a1 Wt W TR
AT § 1 AT A T F@T HIC §, A ATH
fagt famar &g sk Fraar &1
Ty HTaT AT E |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, I would
draw your attention to the news-item that
has appcared in the Times of India about
«SGPC’s proposal to amend Article 25 of
the Constitution sought.”’ Now, they have
given photostat copy of a letter written by
the Home Ministry to the SGPC inviting
their opinion on the amendment of
article 25.

MR. SPEAKER : That is what he bas
said on the floor of the House, I think.

SHRI SATYASADHAN CHAKRA-
BORTY : But he should come to the House
because the other day, the did not disclose
what was there in the letter regarding the
amendment. (Interruptions)

MR. SPEAKER : No. Not allowed.
There is no qucstion.

SHRI SATYSADHAN CHAKRA-
BORTY : If you do not allow amendment
of Article 25, you are helping me. You
should allow me.
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MR. SPEAKER : There is a question
of dialogue. He has also said that he will
discuss. That js what he has said.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, about the change of article
25 for which a dialogue is going on, we are
opposed to it.

_ MR. SPEAKER : It is all right. But
without your consent how can it go on ?

It has to be in th: House before it can be
cnacted.

ot ww fam@m qEEm (gretgR) ¢
FeqE o, ¥ A9F1 SA1A IW F1A A AR
di=ar argar g fr a1z s 9 oifqaniiz
%! ufgar da3 qged] & A & 0F Q-
fadit seaia & @ g—agwr fas)
gHar afqfa #t ate -

AW wFAn . AR A fawr &

W

st T faenm qvear : AE o @ §
qTHTT |

AR AFET © FR AGH 9T @YY, A
q87 |

T think, you asked this and he gave the
assurance.

SHRI INDRAJIT GUPTA (Barasat) :
No. He said, he would try to bring it in
this Session. We want a firm assurance.

SHRI RAM VILAS PASWAN : On

behalf of the Government, someone should
give an assurance.

SHRI SATISH AGARWAL (Jaipur) :
Sir, let the Government give a firm
assurance that it will be brought in this
session.

st oA famw qrea@ A9 QIR
fAfag-gz7 1 fF a7 TR T N
ai & fag &1
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werw WY : ¥ qION WA qge
g

&} #13o QAo THW (ad): 353 ]
e v w2 27 17w oo

(sawumm)

oUW WP W AWTE A 9™
WAy, IAFT TFHL FATH AT |

(saagm)

MR. SPEAKER : I have got the latest
reply. I will let you know.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, here is the Minister.

it v fave qraem ¢ fafawey agw
"1 qQ §, 379 g =g

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Sir, I have already submitted to
you that I will come to the House. [ am
getting the information. I am very keen and
also our hon. Prime Minister is very keen.
Sir, I will check up and let you know the
Jatest position.

We are trying to bring it in this
Session.

SHR1 SATYASADHAN CHAKRA-
BORTY :, Sir, ‘trying’ is no assurance. Is
this specific ? The Minister should commit
that in this session he will bring in.

MR. SPEAKER : We shall see to it
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12.04 brs.
PAPERS LAID ON THE TABLE

Aircraft (First Amendment), Rules 1984;
Aircraft (Second Amendment) Rules, 1984
and Statement cxplaining the reasons for not

laying the Annual Report etc. of Punjad

Tourism Development Corporation. Limited

for 1982-83 within stipulted period of nine
months

)
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : I beg to lay on the Table—

(1) A copy of the following
Notifications (Hindi and English
vergions) under section 14A of
the Aircraft Act, 1934 :(— -

(i) The Aircraft (Second Amend-
ment) Rules, 1984 published in
Notification No. G.S:R. 246 (E)
in Gazett of India dated the
31st March, 1984 together witb
explanatory note.

(ii) The Aircraft (First Amendment)
Rules, 1984 published in
Notification No. G.5.R. 340 in
Gazette of India dated the
31ist March, 1984 together with
an explanatory note.

[Placed in Library. See. No. LT-8228/84)

(2) A statement (Hindi and English
versions) explaining -the reasons
for not laying the Anpual Report
and Audited Accounts of the
Punjab Tourism Development
Corporation Limited, for the year
1982-83, within the stipulated
period of nine months after the
close of Accounting Year.

{Placed in Library. See No, LT-8229/84}
st vowre @ Svent (§393) ¢
osrwr wgiEa, & fmw 222 ¥ sRnka

Afew HE o W na’r{cqum
mmii-"(m)
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Weow wgaw: A qrg araf §a K
LAl AT

I bhave already sent that. I am already
looking into it. Let me get the facts.

= gfewn agge (M) : asag
&, I ¥ dH A @ §o

(wawem)

qeqw WP IgF fog W HTI@
g1 2at® B W@ WE!

I am getting it. I have already admitted
it for’’ 2nd May.

DR. VASANT KUMAR PANDIT
(Rajgarh) : Sir, there was a burning of
a young girl at Ferozeshah Road. Police
were prevented from making enquiry.

MR. SPEAKER : That is law and
order problem. It is an individual case.
This is note a police station to record
these things.

DR. VASANT KUMAR PANDIT
Are you making an enquiry ?

MR. SPEAKER : Why should I make ?
It is for the Home Ministry to make an
enquiry.

DR. VASANT KUMAR PANDIT : I
have given an adjournment-motion.

MR. SPEAKER : It is a law and order
problem, Panditji.

st T AT AW (HEYRT) ¢ AeqE
SiY, qord ¥ IE AqAA {6 AEH AR
g § 1 (qaET)

st Twavw ot (faafa) : s
T, H qoy fadza feav 9t e waw
& guq a< feaal oo Senfey ol &
T qgd faT o §, xu faga qz @9d
agq U & g Fgrav )
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MR. SPEAKER : We will also disscuss
that. ag Wt &A@ § IR ¥ Ay
gw g dfpa g wfaT adaw Tw R

e

SHRI CHIRANJI LAL SHARMA
(Karnal) : Sir, the hon. Member from the
Opposition, Dr. Subramanianf Swamy has
had the proud privilege of enjoying the hos-
pitality of two Sants in the calm atmosphere
of the Golden Temple. *The House would
like to know whether he has found
out any solution,.,

MR, SPEAKER : I am not concerned
with it like this. .

DR. SUBRAMANIAM SWAMY
(Bombey North East) : Yes, Sir. 1 am
prepared to make a statement,

MR. SPEAKER : No, no.

st v e fag o wswE o, MR
aF FT4 eqna gEar frar § ) dA@ § @
qefeai SaeY af § 1| A9 g Afog—gw
W AN § AT Figa § a4 agi A
W awg v 4 arf § A w1 g fvaen
THATA GAT § | T WAT 7 Y &g g HFIEA
gAY, a7 WHAN A A g fe
Fgr 92 T FY FA fra R agAI ?

=T WA Wee W (AgEE) -

Hsa@ APRA, TaTd § o gWd S
AMAFATRE

weqw AgQtm WY § A fe ¥ ex
W '

st wtar wree wWiwd gy
W RN ARAE

weay wgiay : a1k W A dard § fag
&, ¥ fel sufea fadry & fag T w7 w@r

g1
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ot et wrf wree Wwd : aw
wftnHaastF§)

wvaw v : § rd Al ftam
$T W § | OF AW &7 &,
iy a qrX FrET Ay wd = g

Ansual Report etc. of the Cashew
Corporation of India Ltd,, Cochin, the
Cashew Export Promotion Council, Cochin,
the Processed Foods Export Promotion
Cmmcll,~ New Delhi for 1982-83 and the
Statement explaining the reasons for not
laying the Annual Report etc. of the National
Jute Manafacturers Corporation Limited,
Calcutta for 1982-83 within the stipulated
period of vine months

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGAMA) : Sir, on bebalf of Shri Nihar
Ranjan Laskar, I beg to lay oa the Table—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956 :—

(i) Review by the Government on
the working of the Cashew Cor-
poration of Iadia Limited,
Cochin, for the year 1982-83.

(ii) Annual Report of the Cashew
Corporation of India Ltd.,
Cochin, for the year 1982-83
along with Audited Accounts
and the coniments of the Comp-
troller and Auditor General
thereon.

[Placed In Library. See No. LT-8230/84)

(2) (i) A copy of the Annual Report
(Hindi and Baglish versions) of
the Cashew Bxport Promotion
Council, Cochin, for the year
1982-83 along with Audited
Accounts,

(il) A Copy of the Review (Hindi
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and English versions) by the
Government on the working or
the ‘Cashew Export Promotion
Council Cochin, for the year
1982-83.

{Placed in Library. See No. LT-8231/84]

(3) (i) A copy of the Annual report
(Hindi and English versions) of
the Processed Foods Export Pro-
motion Council, New Delhi, for
the year 1982-83 along - with
Audited Accounts.

(ii) A copy of the Review (Hind:
and English versions) by the
Government on the working of
the Processed Food Export Pro-
motion Council New Delhi, for
the year 1982-83.

(4) A statement (Hindi and English
versions) showing. reasons for delay
in living the papers mentioned at
(3) above.

{Placed in Library. See No. LT-8332/84]

(5) A statement (Hindi and English
versions) explaining the reasons for
not laying the Annual Report and
Audited Accounts of ths Natianal
Jute Manufacturers Corporation
Limited, Calcutta, for the year
1982-83 within the Stipulated
period of nine months after the
close of the Accounting Year.

[Placed in Library. See No. LT-8233/84]

Central Excise (Second Amendment) Rules

1984 and Annual Report etc. of the Central

Revenues Sports Board, Delhi for 1979-80
and 3980-81

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I beg to lay on the
Table—

(1) A copy or ‘the Central Excise
(Second Amendment) Rales, 1984
(Hindi 'and English versions)
published in Notification No. G.
S.R. 374 in Gazette of India dated
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the 14th April, 1984 under sub-
section (2) of scction 38 of the
Central Excise and Salt Act, 1944.

[Placed in Library. See No. LT-8234/84]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Revenues Sports
Board, Delhi, for the year
1979-80.

{ii)y A Statement (Hindi and Bnglish
veérsions) regarding Review by
the Government on the working
of the Central Revenues Sports
Board, Delhi, for the year
1979-80.

(3) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Recvenues Sports
Board, Delhi, for the year
1980-81.

(ii) A statement (Hindi and English
versions) regarding Review by
the Government on the working
of the Central Revenues Sports
Board, Delhi, for the year
1980-81.

(4) A statement (Hindi ‘and English
versions) showing reasons for delay
in layiog the papers mentioned at
(2) and (3) above.

[Plaved in Library. See No. LT-8235/84]

Annual Report etc. of the Cardamom Board,
Cochin, the Rubber Board, Kottayam, the
Abmedabad Textile Industry’s Research
Association, Abmedabad, the Bombay
Textile Research Association, Bombay, the
South India Textile Research Assoclation,
Coimbatore and the Northern India Textile
.Research Assoclation, Ghaziabad for 1982-83
and the Audit Report on the Accounts of
the Coffee Board for 1982-83 (General Fund)

THE DUPTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A,
SANGMA) : I beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
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the Cardamom Board, Cochin,
for the year 1982-83.

A copy of the Annual Accounts
(Hindi and English versions) of
the Cardamom Board, Cochin,
for the year 1982-83 together
with Audit Report thereon.

A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Cardamom Boeard, Cochin,
for the year 1982-83.

[Placed in Library. See. No. LT-8236/84)

(2) A copy of the Annual Accounts
(Hindi and English versions) of
the Rubber Board, Kottayam, for

the year 1982-83

together with

Audit Report thercon.
[Placed in Library. See No. LT-8237/84

(3) (i) A copy of the Apnual Report

(Hindi and English versions)
of the Ahemedabad Textile
Industry’s Research Association,
Ahmedabad, for the year
1983-83 along with Audited
Accounts. '

[Placed in Library. See No. LT-8238 /84]

(i)

A copy of the Annual Report
(Hindi and English versions)
of the Bombay Textile Research
Association, Bombay, for the
year 1982-83 along with Audited
Accounts.

{Placed in Library. See No. LT-8239/84)

(i)

A copy of the Annual Report
(Hindi and English versions) of
the South India Textile Research
Association, Coimbatore, for
the year 1982-83 along with
Audited Accounts.

[Placed in Library. See No. LT. 8240/84]

. (iv) A copy of the Annual Report

(Hindi and English versions)
of the Northern India Textile
Research Association, Ghazia-
bad, for the year 1982-83 along
with Audited Accounts.
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(v) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Ahemedabad Textile
Industry’s Research Association,
Ahemedabad, the Bombay Tex-
tile Research  Association,
Bombay, the South India Tex-
tile  Research Association,
Coimbatore, and the Northern
India Textile Research Associa-
tion, Ghaziabad, for the year
1982-83.

(4) A statement (Hindi and English
versions) showing reasons for
delay in lJaying the papers men-
tioned at (3) above.

[Placed in Library. See No. LT- 8241/84)

(5) A copy of the Audit Report
(Hindi and English versions) on
the Accounts of the Coffee Board
for the year 1982-83 (General
Funds). .

[Placed in Library. Sce No. LT-8242/84)

12.06 hrs.

COMMITTEE ON PRIVATE MEMBERS,
BILLS AND RESOLUTIONS

Minates of 69th aad "6th Sittings

SHRI G. LAKSHMANAN (Madras
North) : Sir, I beg to lay on the Table
Minutes (Hindi and Eoglish versions) of
the Sixty-ninth to Scventy.sixth  sittings of
‘the Committec on Private Members®
Bills and Resolutions held during the
current session.

12.064 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to report the following message received
from the Sscretary-General of Rajya
Sabha :
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“In accordance with the provisions of
rule 111 of the Rules of Pracedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy
of the Visva-Bharati (Amendment) Bill,
1984, which has been passed by the
Rajya Sabha at its sitting held on the
22nd March, 1984.”

12,07 hrs.
VISVA-BHARATI (AMENDMENT) BILL
As passed by Rajya Sabha
Sir, 1 lay on the Table of the Hc;use the

Visva-Bharti (Amendment) Bill, 1984, as
passed by Rajya Sabha.

12.07} brs.
PUBLIC ACCOUNTS COMMITTEE

. 191st, 2(:3rd and 209th Reports and 197th
and 202nd Action Taken Reports

SHRI SUNIL MAITRA (Calcutta
North East) : Sir, I beg to present the
following Reports (Hindi and English
versions) of the Public Accounts
Comnmittee :

(1) Hundred and Ninty-First Report
on paragraph 16 of the Report
of the Comptroller & Auditor
General of India for the year
198)-82, Union.  Government
(Posts and Telegraphs) relating to
Expansion of Vijaywada Trunk
Automatic Exchange, Arrears of
Telecphone Revenue and RExpress
Billing, STD-Barring and Tele-
phon Complaints.

() Hundred and  Ninety-Seventh
Report on Action taken by
Government on the recommenda-
tions contained in the Hunderedth
Report of the Committee on
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Direct  Taxes relating to
Provisional  Assessments and
Refunds.,

(3) Two Hundred and Second Report
on Action Taken by Government
on the recommendations contained
in the Ninety-Pourth Report of
the Committee on Non-payment
of Railway dues in respect of land
leased to private parties.

(4) Two Hundred and Third Report
on Paragraph 4.07 (iv)y and 4.15
of the Report of the Comptroller
& Aditor General of India for the
year 1980-81, Union Government
(Civil), Revenue Receipts, Volume
I1, Direct Taxes relating to In-
correct  valuation of unquoted
shares and effect of change of
previous year.

(5) Two Hundred and Ninth Report
on Paragraph 1 of the Advance
Report of the Comptroller &
Auditor General of India for the
year 1981-82, Union Government
(Railways) relating to Performance
of Suburban Services of the
Central Railway.

12.08 brs.

ESTIMATES COMMITTEE

75th Repors and Minutet of Sitting

SHRI BANSI LAL (Bhiwani) : Sir, 1
beg to present the Seventy-fifth Report
(Hindi and English versions) of the
Estimates Committee on the Ministry of
Tourism and Civil Aviation (Department
of Civil Aviation)—Director General of
Civil Aviation, and Minutes of the sittings
of the Committee relating thereto.
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COMMITTEE ON PUBLIC
UNDERTAKINGS

89th and 92nd Reports and Minutes of
sittings and 90th and 93rd Action Taken -
Reports

SHRI MADHUSUDAN VAIRALE
(Akola) : Sir, I beg to present the follow-
ing Reports and Minutes (Hindi and
English versions) of the Committee on
Public Undertakings :

(i) Eighty-niath . Report on Durgapur
Stee! Plant and Minutes of the
sittings of the Committee relating
thereto.

(ii) Ninety-second Report on National
Thermal Power Corporation Ltd.
and Minutes of (he sittings of
the Committee relating thereto,

(iii) Ninetieth Report on Action Taken
by Government of the recommen-
dations contained in the Sixty-
eighth Report of the Commiitee
on Scooters India Ltd.

(iv) Ninety-third Report on Action
Taken by Government on the
recommendations contained in the
Sixty-second Report of the
Committee on Cotton Corporation
of Ind:a.

12.09 hrs.

_JOINT COMMITTEE ON OFFICES OF
PROFIT

9th Report

SHRI GULSHER AHMED (Satna) :
Sir, I beg to present the Ninth Report
(Hindi and Baglish versions) of the Joint
Committee on Offices of Profit,

e ——
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12.09¢ brs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

50th Report

SHRI A.C. DAS (Jaipur) : Sir, I beg
to present the Fiftieth Report (Hindi and
English versions) of the Committee on the
Welfare of Scheduled Castes and Scheduled
Tribes on the Ministry of Steel and Mines
(Department of Steel)—Reservations for,
and employment of, Scheduled Castes
and Scheduled Tribes in Rourkela Steel
Plant.

12.10 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS.
AND HOUSING (SHRI BUTA SINGH) :
With your permission, Sir, I rise to
announce that Government Business in
this House during the week commencing
30th April, 1984 will consist of :

1. Consideration of any item of
QGovernment Business carried over
from today's Order Paper.

2. Ccnsideration and passing of :

(i) The Union Duties of Excise
(Distribution) Amendment Bill,

1984,

(ii) The Additional Duties of
Excise (Goods of Special
Importance) Amendment Bill,
1984.

(iii) The Union Duties of Excise
(Electricity) Distribution
(Amendment) Bill, 1984.

(iv) The Estate Duty (Distribution)
Amendment Bill, 1984.
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(v) The Workmen’s Compensation
(Amendment) Bill, 1984 as
passed by Rajya Sabha.

(vi) The Punja’b State Legislature
(Delegation of Powers) Bill,
1984. .

(vii) The dovemment of Union
Territories (Amendment) Bill,
1984 as passed by Rajya Sabha.

(viii) The Delhi Municipal— Corpora-
tion (Second Amendment) Bill,
1983,

(ix) The Pu-jab Maunicipal (New
Delhi Amendment) Bill, 1983.

(x) The Delhi Development (Amend-
ment) Bill, 1983.

(xi) The Public Premises (Eviction
of Unauthorised Occupants)
Amendment Bill. 1983,

(xii) The Export (Quality Control
and Inspection) Amendment
Bill, 1983.

12.11 hrs.

(MR. DEPUTY-SPEAKER in the Chair.)

Sir, now that the overdraft gquestion
has been settled with the cooperation of
the concerned States and the consideration
shown by the Union Finance Minister, I
propose that the discussion fixed under rule
193 on the statement made by the Finance
Minister on the question of overdrafts be
deferred.

o o fog (aqu) : swew
TR, 1952 ¥ 7@ a% 4 av af ga
Rar d¥ oEIREA 02 1894 & wFed:
% diy A 9T a9 W@ ) dalna
#faat ¥ a%%F a1z Nwaw, sy gy e
gwgFR afafad) § qvqwr £ | g7 54
A 16 $@EA, 1981 ® fFarE wra
87 | FOE gRIH X Y wewr qrg fwar |
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&A% guf F qura g A qwlfas afxal
¥ HraTaA feu | agi aF &) A /AN
Fadfea do A & 16 ®LAU 1983, 5
Aqeq7, 1983 1T 23 HXAd, 1984 A W
frww qar & fs ¢, gagdiaa sdsHe
faw s F Iw Har A vy
daT gzedl A AT gagd WA §A AR
ANBIT F Feged NG qwr fag ¥ yUW
FNH ox ¥ 1w e A ag faw A dw
@ MR e § @r g der Iy
H1 AT g qAr W @A W G
gV dag o g @ widan g fe faw
B W FW AT FE § FIY TG
& FETH A gH § awlwwiqas Far
1T |

© gEA AIT—ATT WA FT(FFIA 78
agwa W@ g 5 @ Ig@r Iqar
ST ¢ 1 8% i« feafy fea-aefaa
frr @ &1 o9 a3 @ 1w H i,
Fae, qug, iAW W &1 WY W
% gwa §f7 Seqrea wed #v gwAraAr
grigtad g1 ag WY ewETI g F
feara &1 ¥z &9 A7) IqF W H
g Y w91 g F1@ | (1T T AF HO0Ar
qEAT | @ &F wdE AW aF ST
% qraar § fw @wwre Saar sara agl
gt faqar dar wifgy | feeg aadT R
8 A F FHA A JEI W g
AE & SEIEA T AT & TUAL 222 FQ
fa fadesr & fr Far £ o 29 fang
1 &9 @@ N FEag § afeafag
foar 917 |

sit Twenw wg (faafea) @ agay,
XA &1 A0 ¢ TFNT  H17-HAT q
q AT g @I § ¥ [TA16 30-4-1984 &
g A a9 garg & fag freafafas
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wgeaqel fawal ax w=f  §g wdgr &
gfenfaa 3@ € Fa1 $3)

1. agd § IWF S WA T GAEAT
qq A gAEYT Iq w§ §
AT @I T @I AFA {1
gy 7 N a¥x Faq WA
Faay N I€@ § | FEIT
1 gy fear & waafa s A
fedt s3g & ot g% @qa §
guifag ofa ®) qIX 7 qGHA
W1 3F TE & fag g
frat wreae fated g 3 @
AMER 1 sgT M uA g FHqm
gz 99 @t a7 ggA Agd ¥ 9«
WA AT & g g &
graeq & ®1% ari-aet fagrea
qAIT | '

2. UF v wafg 7 qg T wnar
g 5 Aaarr giaat § s
gIAIA F gngar rgI-aIw A
Fam g2 9@ § 1 qfrrmeasq
FaXA FWF afgwrd P ¥
qA9T W g eafad 49 qF w1

Savr A T a1 ¢ Far aifes
afgdz ¥ 4faq g ¢ ag
gfam ool wazar glady &
T ¥ & fgq a1 &
qAuqel gaia giagi & aad g1
faafaar fazeag s« § 1 &g
wiar ¢ f& gfaat aad & fag
qifgFa FHATO q-a Iy §)
fee aw #8 gz wd §? waw
W 9T fawre & & o Ay
fraffes a1 wia foms s
wigd &1 #1g aar gpagr &
A I JAIT FIF HT 7



333 B.O.H.

wazrar gt & gt am Al
i 4 gleafaa g

ot w=t o A (feare) A
gearg W SEAAG § STy Aaq—

1. A gurs Fa@ A grEr wfga
atx dfga & 1 qgi a% fs fas
wad & qgr o @ g
ag M Aty AEET g ¥ fas
fagre faft aqy wa § ardy
mfa & T A qEAEC AR
FATEIC Y g qIPFE® qATHIT
feqr @1 @1 §, S§%r Q¥qw
Wy SEd § 1 #A AT FY
ey agl W@ Al 3ad o 6%
oy’

2. WA & fparat Y argfae T &
fag Mz zarg, a7 AT aqT
sfaa #Ywa o gew & gnfas

fadr, TaT @IEET FqW L
9Ty A @rg faarad s afy

ggit qur dAe faamadt fawy §
o &N fAey §f 7 | $rzaww
zarf afy geaa [ @1 AR
g ¢ Al famdt W agi 1w

fasaY a7 g § 91 g §< 1a87
3917 fwar g
SHRI BAPUSAHEB PARULEKAR

(Ratnagiri) : Sir, on Monday, the 23rd
April, 1984, the Central .Reserve Police
opened fire in a busy locality at
Udhamsingh market in Ferozepur at about
. 5,30 p.m. in which police claims that six
persons lost their lives. However, according
to the wersion of the eye-withnesses,

seventeen persons were killed. Two of them -

were brothers who were shot from the

back when they were riding.on a bicycle.

- It is reported that some dead bodies were
throwa in the canal. One of the bodies
was found in the canal at Vazirpur which
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was banded over to police by villagers om

Tuesday afternoon for pogt mortem.

It is reported that the firing was
unprovoked and indiscriminate. After
firing started, the people rushed for shelter
in the nearby shops. Four persons rushed
in Shop No. 23 for shelter and the shutters
were pulled down. Immediately thereafter
the CRP men went there, forcibly
opened the shutter  and opened
fire in which an old person was killed and
the other three seriously injured by bullets.
The inspection of the shop confirms the
version given by these three injured. There
are signs. of persons having been dragged
out in injured copndition and there was
dried blood everywhere. The driver and
conductor of the bus “are reported to be
mi ging. It is reported that when the firing
was going omn, slogans of ‘CRP
Zindabad® were being raised. There is a
great tension, and explosive situation has
arisen in this area.

1, therefore, request that this subject
may be discussed next week and I appeal
to the Home Minister to visit this area
and institute a judicial inquiry to restors
normalcy.

ot freart . sare (teramer) - &
aa% gy F swaAg; & afeafy
5 5 fog freafafa gwa dar g

1, Wwargr gF  Ataifs A §
T & s@A § s @l
wfqw €0 wgoarfe W A
feiE ¥ o 9adl% wAfas & 3aw
¥g7 W 20 TIQ A Fear
T wfqs & s e ufow ¥
¥ gr ufw fAdas s sTar
tafea fo quo wrde WM X
ags gead wfewl 1 aqwa ¥
AT Agfawr ®T WA ST T
) gt as i dfeaa &
qr wugd 1 feedmfal &
faeed ot Mgt & §fan & fag
afgat o ST g @ @
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feedvafeal & dfegT & s &
wTor sfae) 81 Jfgaw aone &
FALX A Fg A0@TE | W4T A
afas & Aeq g ¥ #fega &
forg daf #t qaa aff sTq@TR
M FY &Y Ao @ gAY
va% dfega faw) &1 qraw A
FY gedlg ag @At § 1 A
wF A Ay g & Afewa &
fasl Y $liz AFH

2. Y & 7 widw g & wfvw
Nfa¥z gz @9 & gaew § AT
g g wfawl F ¥aw 3 Nfade
wT &1 FmEm faqyawl gra e
faarwmar & ¥fwa st w
fifadz vy ¥ aifgs w@d
Jowrey AG & W@ F a9r @
gfast # q@ a9, N FI A
WE afY fast §, Foad sfoel &
ey dwar Y earaifaw § 4,
a0 e Afawl 7 ag i qrqw
& grar @ fs Iga Nfadz s ¥
feat wfa oar § aar € sqri
9T {AZL FA wIART GAT
Nfadz Gz +ff frdias sar 3 w7
AN TR AT NI A W
wiY ¥ avAww  sEedm W
T |
SHRI CHITTA 8ASU (Basirhat) : Sir,
with your kind permission, I would request
the Minister of Parliamentary Affairs to

include the following two items in the list
of business for the next week :—

(1) The number of child labolr in our
country is steadily increasing.

Despite the provisions of restrictive
labour laws, the practice of employing
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child labour in various industries continues
unabated. This is because, cxploitation of
child is a financial advaniage to the
employers and an economic compulsion to
pareats. The incidence of child labour is
predominantly large with the families
belonging to Scheduled Castes, Scheduled
Tribes and other econcmically weaker
sections of the society.

The House and the nation caonot
ignore this phenomenon. There is need to
make a comprehensive law to provide for
minimum age for entry into employment for
children and other aspects on the condi-
tions of life and work for them. Together
with this, what is immediately needed is
greater awareness of this problem and more
effective measures for improvement in the
working conditions of the children as
well as facilitiecs of education, extra
nutrition and bealth care.

I would urge upon the Government
to give careful consideration to this
problem and come out with a set of policy
and programme in this direction. A state -
ment is urgently called for.

(2) Five million brick kiln workers all
over the country are to-day denied the
right to live with dignity and with minimal
amenities for human existence. Their
plights beggar description.

Instances of the violations of the five labour
lasw namely (a) Bonded Labour System
(Abolition) Act, 1976, (b) The Inter-State
Migraat-Workmen (Regulation of Employ-
ment and Condition of Service) Act, 1979,
(c) The Factories Act, (d) Contract Labour
(Regulation and Abolition) Act, 1970 and
(¢) EBmployees, Provident Fund (Miscel-
laneous Provisions) Act, wnich are meant
to protect their interests are innumerable,
thus adding to the plights of them.

Moves are afoot to exempt the units
of the brick kiln industry from the rigours
and the restrictions of the above five labour
laws. A total exemption of the units from
these Acts would mean unbridled/exploita-
tion of the workers. The employers would
dispense with whatever little benefits the
workers are entitled to under these laws.
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It is to be noted in this connection
that the Supreme Court issued last year a
directive to the effect that labour laws be
enforced strictly at the kilns.

The Government, therefore, is urged
upon to declare that it has no intention
to ¢xempt the brick kiln industry from
the operation of the above mentioned labour
laws and on the contrary take all possible
stehs to strictly enforce the provisions
of the laws. This is necessary to clear the
mist of doubt among the' kiln workers. A
statement is urgently called for.

SHRI XAVIER ARAKAL (Ernakulam) :
I want to make the following submission
on the Parliamentary Affairs Minister’s
statement.

An unprecdented crisis has arisen out of
massive exodus of senior medical teachers
and staff from Maulana Azad Medical
College and associated hospials. As a result
of administrative difficulties due to dual con-
trol by the Centre and the Delhi Adminis-
tration, indiscriminate transfers, poor
working conditions and facilities, enormous
delay in taking decisions, non-creation of
posts at various levels, lack of equipments
etc. 21 sepior teachers have left these
institutions out of frustration within two
years and four months which reveals the
most tragic conditions of these once famous
institutions. The standard has fallen
sharply causing - great concern to the
professionals and the public. It requires
urgent action. These institutions must be
registered under the Societies Act, like the
National Ibnstitute of Medical Health and
Neuro Sciences, Bangalore and provided
with good working conditions, equipmeuots
and facilities so that the utility, effectiveness
and morale can be restored.

PROF. SAIFUDDIN SOZ (Baramulla) :
I suggest the inclusion of the following
item in the next week’s business.

Politics of defection has been rejected
by the people of India as in the past, it
polluted the political atmosphere and posed
a threat to parliamentary democracy in
India. As of now, the mood of the people
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in India is that they condemn defections
and want that whenever somebody wants
to leave a party, he or she must resign
from Parliament or State Legislature and
seek people’s mandate afresh, I wanta
discussion on this problem next week so
that people are assured that the Parliament
is as much concerned about the obnoxious
political defections as the people
themselves.

N wmACEm wfewm (ssdA)
AT gearg wF F1d ger § §F iaafatay
q fasg wfew &Q@ &1 swaw F@w

g:

1. 2 § wsq 93w HYT YIS afga
A& Y w1 wgw G A
g | wem 9 & SS9 diw g7
da ¥ OF F qiAY ¥ grT #
feafs o+t g€ & 1 s3F ewal
9, I 9w & swww A gfva qredd

qiq & fag qw arsg § 1 swA
AT & IsAA, IgeIA, AN,
IR AR AT o & and
A TEY F A F qrA F @Fe
# g FW F fag ywid) guig
fee @ =ifge 1| wqcs, wex
93T JAT AT & I7 oA
dweuEd USY HIfgT T Jgow
& OF qeg FYFE qWR
TIH TT#H L |

2. ¥ g3W W gfaar faww «
gfec & o¥fer g fama ama &
- wE @ glaael & Tiw W@ o
w g feg W™ dAaew &
A 3g AT A g | aqg,
AU Fg q@E & awg g %
Al-IwA & 9 AW W
I JAT qqv sRW-AEE &
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AT g e WA F o
wgla & 3

ot v fasm qrEta (@SioR)
gyreast WGEw, § WA geaig #
faeaforaa faaa ot agq AT § -

1. 17.4.84 M IGT H3W & w7
foqreaia graTq & o ATRIFT
st Y @rar arar ae e &
ATEY 1t T 1T §it ATraEaz
afegl #1 g3 Qe § fazgarx
%3 S A9 fRar

2. 18.4.84 ' Afgwrfegi & gmaa
 gEU-aTg A 9T AGug §
feqa o arvdzsT &1 wfawr w
go arl A g fear ) o= o
1 wA g & ag Iy N
s & @ qO ag T W
H grad T fear) 9@ § Iaey
fed¥d ) Tor ot A9 g aan
gdr avg fagel 9-10 udw
weaify § gfrg A faeell & o+l
Qx fewa g7 fagre 1 drg arar
< 9% Ft atg fean | dawa e
w1g faar 1 fa § 13 atg frgar,
frgg® gawife, fwgs gm
fudl, fregs 9 dly qF frggw faww
$ifd ¥ 9%z &Y fIGIR 5T
faar aar o swmif@  fa
AT | IqAF AT wHEATA
1Y S ST Q9 § 1 T STy
goarg § ¥§ 97 A W
wg |

3. 2 A i g T NI § qm
W &1 waw wge ¥ afammg

AT WY N Fid qFQ > .
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¥ faeeht, wrgwerary, ga@, MNwg
% wregw Y gat oF  qifeedA
afge ava 2wl ¥ it §, <o
afgsrd og sarqrd QAT * |is-
N5 WAt 1 g9 @izAis A W,
FezA, faft wT qd weg s
& sqard N miw §1 s
awwe d Am ¢ fF awd
AT A FTA F37 31 |

(waawa)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Mr. Deputy Speaker, Sir, I have
listened with great attention to the points
mentioncd by hon. Members. As you
know all these points will be taken up
before the Business Advisory Committee
and they will try to see whether they can
accommodate some of the subjects
mentioned by hon. Members, provided the

" Business Advisory Committee can find some

time.

sit fawreae fag : &, st ot & quar
1gaT § i F1 F doe getfom ARz
faqr gz fgarrdr W Earadi ?

AN HON. MEMBER : I hope you will
yourself recommend the time.

MR. DEPUTY SPEAKER : All these
will be taken up by the Business Advisory
Committee and they will consider.

12.28 hrs.

LIFE INSURANCE CORPORATION
BILL

Appointment of a Member to Joint
Commifttee

SHRI MOOL CHAND DAGA ' (Pali) :
Sir, I beg to move :

“That this House do appoint Shri
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Bapusaheb Parulekar to the Joint
Committee on the Bill to provide,
with a view to the more effective
realisation of the objectives of
nationalisation of life insurance
business, for the dissolution of the
Lifc Insurance Corporation of
India and for rhe establishment of
a number of corporations for the
more efficient carrying on of the
said business and for matters
connected therewith or incidental
thereto vice Shri Ratansinh Rajda
resigned’’.
MR. DEPUTY SPEAKER : The
question is :

“That this House do appoint Shri
Bapusaheb Parulekar to the Jojnt
Committee on the Bill to provide,
with a view to the more effective
realisation of the
nationalisation of life insurance
business, for the dissolution of the
Life losurance Corporation of
India and for the establishment of
a number of corporations for the
more efficient carrying on of the
said business and for matters
connected therewith or incidental
thereto vice Shri Ratansinh Rajda
resigned"’.

The motion was adopted.

12.29 hrs.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Recomendation to Rajya Sabha to elect -
Members

SHRI GULSHER AHMED (Satna) :
Sir, I beg to move :

**That this House do recommend to
Rajya Sabha that Rajyh Sabha
do elect  thice members of
Rajya Sabha according to the
principle of proportional represen-

tation by means of the single

-
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transferable vote, to the Joint
Committee on Offices of Profit in
the vacancies caused by the
retirement of Sarvashri Lakhan
Singh, Dinesh Goswami and Robin
Kakati from Rajya Sabha and do
communicate to this .House the
names of the members so appointed
by Rajya Sabha to the Joint
Committee.”’

MR. DEPUPY SPEAKBR : The
question is :

“That this House do recommend to
Rajya Sabha that Rajya Sabba do
elect three membars of Rajya
Sabha according to the principle
of proportional representation by

medns of the single transferablevote,
to the Joint Committee on offices of
Profit in the vacancies caused by
the retirement of Sarvashri Lakhan
Singh, Dinesh Goswami and Robin
Kakati from Rajya Sabha and do
communicate to this House the
names of the members so appointed
by Rajya Sabha to the Joint
Committee.”’

The motion was adopted.

12.30 hrs.

PUNJAB COMMERCIAL CROPS
CESS (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJIUN) : Mr. Depuly Speaker,
Sir, the Commercial Crops Cess Act, 1974,
imposing a cess on crops of chillies,

cotton, mustard seeds, potatoes, rape
(sharshaf, taramira, joria), sugarcane,
tomatocs, orchards and vine-yards, at

the rate of Rs. 6/- per acre on irrigated
land, and Rs. 3/- per acre op unirrigated
lands, was cnacted for five years from
kharif crop of agricultural year 1974-75
to rabi 1978-79 in order to meet the
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expenditure on the fifth Five Year Plan.
With a view to meet the financial needs of
the State Government during the Sixth Plan,
the Act was continued for another five
years from kharif crop of agricultural year
1978-79 to rabi 1983-84. The existing term
will expire after rabi 1983-84. Keeping in
view the tight financial position of the
State, it ha. been considered desirable that
the Act may be continued for a further
period of five years, i.e. from kharif crop
of agricultural year 1984-85 to rabi crop of
1988-89.

In the amendiog Bill, there is no
change with regard to the rate of cess, or
the crops covered, but only the period of
operation of the Act is prcfposcd to be
further cxtended by five more years, upto
the rabi harvest of 1988-89.

1 bez to move :

«That the Bill further to amend the
Punjab Commercial Crops Cess
Act, 1974, be taken into consi=
deration.”

MR. DEPUTY-SPEAKER : Motion
moved :

«Tha the Bill further to amend the
Punjab Commercial Crops Cess
Act, 1974, be. taken into consi-
deration.””

Shri Basudeb Acharia.

SHRI BASUDEB ACHARIA (Bankurs) :
Mr. Deputy-Speaker, the Bill seeks 1o
extend the provisions already there in the
Punjab Commercial Crops Cess Act, 1974
for a furiher period of five ycars. The
reasons as stated in the Statement of
Objects and Reasons for this extension
are :

«Keeping in view the tight financial
position of the State, it has been

" considered desirable that the Act

may be continued for a further

period of five years, pamely from

kharif crop of agricultural year
1984.85 to rabi crop of 1988-89.”

What is the reason for this tight financial
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position 7 Is this tight financial position
because of the happenings in Punjab? I
would request the hon. Minister to clarify
this in his reply.

The cultivators in Punjab are required
to pay various kinds of taxes. The
various Statc Electricity Boards in different
States have levied Rs. 4300 crores in addi-
tion to other taxes, during the last
three years. Various organisations have
been demanding the reduction of electricity
charges, which have been enhanced in the
recent past. In Punjab, there are five kinds
of taxes, namely, land revenue, surcharge,
special charge, local rate and crop cess.

The Government of India, in the year
1972, constitutcd a Committee under the
chairmanship of Dr. K.N. Raj on taxation
on agricultural wealth and income. I would
like to quote from the recommendations
and the observations that the Committee
made in the year 1972 :

«“In devising a system of direct
taxation in agriculture, it is
necessary to ensure that relatively
better off section, pay propor-
tionately more out of their income
and wealth so that there is a
reasonable degree of progression in
the tax. The principle of pro-
gression has oot governed the land
rev.nue, the largest element of
direcrt taxtion of agriculture.”

“Since there is no perceptible pro-
gression in the incidence of
surcharge on land revenues, since
other taxes levied on agriculture
are relatively light, income earncrs
belonging to higher strata pay less
than those in comparable strata
deriving their income from non-
agricultural sources.’’

The Minister, at the time of his reply,
may kindly clarify what are the recommen-
dations that have been implemented by the
Government. The Committee recommended
that should bc one uniform pattern
of taxes. But nowadays, cuitivators and
farmicrs have to pay diffcrent lypes of
taxes in different States. The Left Front
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Government in West Bengal have abol’shed
the age-old feudal sysicm and have imposd
taxes only on rich peasants whose income
is above Rs. 50000/-. The small peasants
and marginal farmers are kept out of the
tax purview.

During the last several years, in spite of
large arecas of additional land coming
under irrigation, use of better seeds
and fertilizers, the position remains
stagnant in the field of foodgrains
production as well as in the Sfeld
of cash crops production. We have
not been able to increase the per capita
availability of foodgrains and pulses over
the 1950 and 1960s level. If you compare
our country with our ncighbouring country
China, you will see how we are lagging be-
hind in food production. China has a mere
100 million hectares of cultivable land,
as compared to India’s 170 million
hectares. What can be done by Govern-
ment of China, why not Government of
India in spite of having more land
and more resources ? Here lies the
basic difference in character and outlook
between  these two countrics. One
Government is the Government of the
workers, farmers and working class,
That is why they have been able to
achieve greater production with lesser
resources, with full cooperation of the
people. But, our Government is the
Government of big capitalists, landlords
and vested interests. That is why they
bave been lagging behind. Therefore, the
question is not of resources alone, nor of
the whims of the nature alone. But the
real question is onc of basic policies and
basic outlook.

The basic question is Jand reforms, in
the real sense of the term. In our country
the Zamindari Abolition Act was passed
 In fifties. But this system is still prevailing.

Today, 40 per cent of the cultivable land
is in the hands of S per cent of the people,
who are not the real cultivators.
Government should take away all the land
from those people, who are not the real
cultivators and distribute it among the
agricultural lahourcrs who' arc the real
tillers. Then only we can raise their
purchasing power. lhis can only be the
way to solve our problem. Farmers,
specially marginal and small farmers are
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not getting the minimum price for their
produce, even those fixed by the Govern-
ment to-day. This is because they have to
sell their produce to tho middle-men,
due to their poverty. The Government
machinery dose not come to save them.

In this House, a few days back we
have discussed the falling of prices of
potato. The potato growers had to sell
their potatoes at 50 paise & Kg. This
situation is there everywhere. The poor
and marginal farmers can be saved, if
Government comes out with a proposal
for State take-over of trading, so that
small and marginal farmers can scll their
produce to the Government; and they may
get the minimum price—not to talk of a
fair price or remunerative price, which
we demand. They can get the minimum
price fixed by Govecrnment.

[ ]

So, 1 urge upon the Minister not to
impose any further tax on the poor and
marginal farmers, but to give them some
relief, to save them from starvaiion.

With these words, I conclude my
speech.

oft freent wm sgrw (earen)
IuTSae AT, GNIE FAfwgw wew &g
(qiisdiz) fawr F1 & quda FT g1 @
fam & gra fas, swiE, @@, @ aw-
@u arfe #r saa) 9 fafea gia 6
e sfq-ows AR afafas yfa i 3 wg
sfg-aghe & Fqarar @ §F HN
agigg & s Sigat g fs fafaa @k

. afafgr yfr & GErare § feaar seaz

glar § afT afafaa qfe & faadl daan
g g1 B fame # afgfaa afm
wqW 9T 4§ JAT faegw AT §, saifE
gt wfa & aga &7 dTrT @& ek
AT JGTT FH Y, A grag v Wy guy
g st g 1 afafea qfu & swasc.
HTY TAR A1TF Y dar gl F awar, oq
fau ag o am@ { 37 9T a3 WY A
q3 ) '
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Uy g & dwd 3(1) W oW
STz fegr aav g, S @ AHECY : —

“Provided that no cess shall be
levied on any land under an
orchard unless the majority of
the plants grown therson become
fruit bearing.”

a®] waay dg & fv sy Aanfedr
&1 SHIEH 9X FE G, A FF S |
ATIA/3 AT 1/6 WiEH 9T Bz AN, A
qara * faa @A F qrE dsSi A
s §, famdl At s & @ar
3, ¥ zg &9 § gz WYY | HAT I AT
F¢ a1t fr o@ aF fedl g 9T |z A
@, a7 a% 9 g @, q@1 og qifaa
grar | afga adwra sgaeqc &1 afcow
ag g f e ow-fagr§ 497 sl
%z At g, A ¥ & faegw gz wdw
AT gFTT aArgl FAS 7991 FY ATHEAY
g gfaa & ool AR a1y @ TWaaH F
w18 $131 JHEE QA1 FIF FY W
uragr 93 fee & faarg sear anfge
gg Az A8 ar Wfgy, wifE aq
a% 50 9@z ¥ 9T pE A ¥9N, qa
as A @il 1 gz (et | wiae sad
Y OF aga ISt WHFT B2 AN Y AN
& s Iifgy aAY aweAr ¥ @@t q
g gt 1

g% g, ag 3 (& g@ gwTE AN
U KT § A7 F@A L, A1, ITH 5§
ST I dyqifear a0 sy & foadr wrd
gEa @arg ) wit Iy F@r %
UFEIT A AT § FZa § 50 qW@7
goaer gTE A var @Y g9 g §
Au fadga & {3 ywars aga ad faar
s1ar wifge afes tearai &1 sHaz fgar
wat 2ifge 1 w9 ey & grv frael

APRIL 27, 1984

Cess (Amrdt.) Bill 348

oY sty &7 ey wige | dfwe g fea

% ga® fag &€ wraama A fay aar g
fqd AT IET FET AT ;.

“Provided further that no cess shall

be levied on any land or part

thereof as the case may be, having

a commercial crop or under an

orchard which is determined as

Khbharaba in accordance with the
rules made under this’ Act.’”

Fusgarg fe feqral &1 s Rz s
1 WY savgr A wifgr) T 50
9@ q AfgF 1 HAT § 9g AT HT
feprea & g & F1w f —a+r gHa17 )
77 g A FFAWA 37 swFEdr 1) Tifge
Tl a T Fit swiw ot feafa @ st
¥ 50 qE & swiar qgwaETa @ aran
g9g gAa ¥ M @Ig FHPQT T IWT
g9 I & AR qm T ar & quwar
g ag If=a agl Qv w9 gEAw e
@ 7)Y faary smazasr g 3O ®eEw
% QaY sagean g€ o ] Mfwa & amwar
g 1T @31 T AT T 3EHY syweq
w1 arft arfge afs faadr ot =g §
q TEF HIAW | FEFID FY AW
At a1 st § and aet Armf)
g 7 FHAT Far AR FERA
LA H sAFET AT B Iy Arfgw

ANag-a8 dTAE T F1aF Afan
B#z W1 9¢ frwmsd 7 a9 10 §, arar
Sak qig gl 19 JHT § ) uIemE,
qurg, gfvaor g wer W@ A N
s g

., PROF. N.G. RANGA (Guntur) : When
there is a ceilling, how can there be thou-
saads of acres of land ?

ot e mw ;T owiga
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WY TG FAFY CH AT WY &F awd §)
o adF & A ¥ q§ gro v
ol gt 9w faars A5 wraay
AP FT A ) A EF qT FrATE A
o WS sraEsar &4 fow w@a @
BT & ar far §, a3 el w1
geeud frar § 9w faes s sdad)
gt sewt amerd & agmn @w
WA, deiefr el ad-ad
sty fafw= s2al & 43 gu & sak
faars A€ Triad o gf 4 @
gim A2 & gf w2 I ag
o AT 35-36 A F qw WY I
atal qrEfaw § 1 gArd AW shwar
gfe a1 st e wEw R
w8 F¢ frasd & g1 #rafz &% gex
¥ iy fwar sy sray avgfast
AT og Ty | X gl A W
JIEE F3 AfFa SF qFCF A

FRTT AQA R qOg A & AT syaAvAr

TEIE G | THIAFTTHT gy ey o
e ¥ e gar agl W faw
avd &1 g ardt A& =g v o 9t
@, a3 ofzaY o a3-a8 AP 43 20 )
q3-q¥ FN & a9 gE-a@ a0 §,
seterfaat § 1 57 Wil & faws Taaw
. q1q wrdardy ®47 ?

MR. DEPUTY-SPEAKER : Mr. Vyas,
you givz their names to the Government;
they will take action.

it fireardt e smE : gut agi
TG-7RE AM-AgTOTET ¥ gaArdy 1%
aa g ) I arw § fag gy wfew
.o 3% g wrFarg af Fraf g ghw
NE A gk N F 399 ST 733 q0@7
WA &1 AW a¥-a? Wit B farare
WA FRiaT vt wifgg | g 6
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TG gl st g A F avPany
oA N X arfge | g-da, dig-
dia gl ¥ 9 qfer od¥gu ) W
Sufz afift w1 YaraEt & fag
Fa) fafega ad¥ & s s
wifgg | ‘

@ & aMR ¥ A A9 Q)
TS FHgA ¥ it gwE e § e ou-
FTIT AN 9T &9 q1F, @ifs s
=91 WY AwE ) AR I vAwic &
W AN K a9 9w @) ¥ww qw
g ¥ A sa agi s ag y
ad-a® A A v § o faere
oilFea wEq d¥w @ faat ay
GAY VAT IzlAT 9FaT ) F ggar
T § 6 ¥ geema ad qgar wed
& sl & aww swawm egw
fesmr mgar §1 www g & @y
Hge wzn Iz ifgg smaw zad
& grawmFar aft &1 g7 qenafal
wterd & fawrs sy e ¥ ge
sriargt w34 wifge, ot Tda et
gAR a1 Aty gwi U Y SqrEw
suTeT ofadaTEY IA #) Srfow w30

A wedl & @i § gAY v @A
Y GU A9 R O qag | E 5 oo
e & faq q@ awa fear

Wt v gwre fay (fpdoanR) -
w1 aT, ag sfafmaw doa  fawm @
o 1978-79 & aifa gav a1, fawed
Fafr @9 1984 F s g @ 8
wWoaafe ®Y g ¥ fagag faw wmar
Tar

WA ¥ & ot wed geawd
YT FIROY Y 9F W AT | Ta™ qka faar
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wr g—iadt dugdiy  dYeEr 9
ATy & U EN Ffag wfrad
1974-75 ® QA% wq9 T 1978-79

a4 FY WAl FAA § qiw a§ & faq afg-

faafaa fear gy 91 | B § 9a9Fa Qarar

F A sy gIHFT Y faly qraeawar
%Y qU w5 91 gfee & $fg a¥ 1978-79
1 GUF Ha« § 1983-84 1 & wAA
a% qid a9 1 op A qafg ¥ fqg
afgfage ®1 qag wQ w@r war 9r)
fagar sraet 1983-84 *1 W@ AT F
qEiq Al &1 JQEY | AUsy AT
facta feafy ) s & @@ gu ag Sfaa
W AT | a8 T g g fw sy F)
gu feafa a1 sqra § @Y gu Tas! qafw
® qiT a§ & fag @ T fifgw $T
W} & s @I EE I F NT AW
#1 emA fearr wgar g—Fafaa  yfaai
gy fafaal, sow, sxal & dw, ey,
T (g, arosr, difar) w93, gaed,
GG AV HAT F T FT FEST 9
sfa qFz 6 g0 # 7T T Afafaq gfaal
q7 3 To #7 gfd THT H I IIHT
afeqfua fear aar & 938 T a@
ug & fewaag afufqae @0y gam @i,
IY q%F qard ¥ aqA 911 feqra w19 §
i gant w1, SfEA A qong w1 feafa oy
@d g 39H Hafw ot A A q5B AAE
Tt & fgm 9T A 7@ W@t 9% AW
sute § T &a ®Y qOA & AT IARY AGA
X ¥ 7€ gfewa Y wAifs agen &
fag sY1 oo, 49T § graT w @d
g | 7gq waFT feufa agi o= W §
qi qTe F1 AGfq  aYT KT ATT AATIES
&7 ¥ fFal aTo® F¥T oTIA M A
aTT KT | AT goNTT F  graTa w) A
g¢ afe a9 gy S am P A Frewa o
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¥ Fgi ¥ fearal Y w51 o) o
aw quA F1AF F¥ T[T F—Fav wng AN
Weg Yy—ag agi 7 fagy gwrd
g arfea g—

“‘orchard’’ means a compact area of
land having fruit bearing trees.

o wa qf & AR gy Qar =g,
gad wE *¢ gux Tm ag
qg a1 W ag) @ fF 9w aw afaww 390
¥ &9 7 A1 a9 FT §9 g FAT 0P
afen §oF d sTA & aTE AN S0
F1 54717 (AT ATEAT—

*“Any landowner upon whom a notice
of demand has been served under
section 4 May, whithin a period
of 15 days from the date of such
service, communicate in writing
to the Assessing Authority his
objections, if amy, as to the
amount of the cess specified in the
notice of demand or as to any
other matter contained in such
notice affecting his liability to pay
the cess under this Act.”’

agi o i Naw § dara ¥ greng
w1 &7 gu 81 o Ay qa) v g
qieit | ST as 15 fex & smEawrT W
are(F §, ag A1 TqH Tgy A ¥ 15 fam
% dAifeg & arz 37 wgar wfge—

"Any person aggrived by an order
of the Assessing Authority passed
under sub-section (2) of section
5 May, whithin a period of 30
days from the date of such order,
appeal to the Assistant Collector
of the First Grade; whose decision
on such appeal shall 'be final.*’

ah AR AT A AT G WY
oY g ey o & B, Saw My gu
ag #7 after w1 @da1) AT §O W
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IaH! &7 FQ @ | qfag AT goqaA
g g framfe & fag ot ¥ s
Tq1 § IE IFF! T AT AG BT JHAT |
WT AT QT ATET qF FY AGT Aee G
$T 97 1Y &, T4 THD Y AV FT GHA |
& gq faw &1 cafaq fady <o g s
qw aF F g w1 A gy fearal ag
ag afafess e agdl smar wifgg ) oo
feam &3 & agg otwma § 1 sfdwe £t
sqaEqT fY SYF SHITH TG a7 @Y,
w®iff grag @ua § AN ITHFEH 9T
W gawr wwra qar 1 gafaw I
® o g fawrr s wifge Tun
g9 gfafaas Ftag aF qmad s@v
qifgy 9@ IF qarw F FAT A AT
e |

o} werare St (gr9E) ;WA
3qreaw wgea, & 1@ @A fagaw #1
aady @I g 9 amgw fagaw &
A AR GHF & A1 G §
3% gfe adiTar agar oy SR IA
¢ fawrx foar @ ot oF gfee A%
feariia fEa & &1 gorfd gark 2w &
gfod @7 8§ aawoit § 1 Fgi 9T IF, I
FATA, B, o F G aga A qWA
gz Y § 1 ag gt & a7 § v agi o
AFA qT-gue-yrE ¥ feafy ags aug
I @ & 941 (quy gt & W weell,
&S Fa7 svq S1af g AgA U INE 9
@rg | ag a8 a%arq wt qrg g | Afgwa
FEI A9 gw waOleA  fagas e
w1 Y ag Ag &, a1 gAId §@ A
weer da § 1 A g g% wwinay
wrey §, 919, 1, weAr, fearey, wAT &
o, HE kAW

. MR. DEPUTY-SPEAKER : You

VAISAKHA 7, 1906 (SAKA)
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continue after lunch. Now the House
stands adjourned for lunch to re-assemble
at 2 O’clock.

13.00 hrs.

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha ther re-assembled after

lunch at ten minutes past Fourteen of the
Clock.

{MR.  DEPUTY-SPEAKER in the
Chair,]

PUNJAB  COMMERCIAL CROPS
CESS (AMENDMENT) BILL—Contd.

ot e AAE (gaRT) - AT
Iyreaer s, & fadaa s w@r a1 fF qona
§ fofaq g or ot sud 1 3%
FIT9, GLET §1 S, 19, W, TR,
w1 & a1 a1fE, §7 9T 6 WC ufy owe
A\ afafaa Afa qtfn woq wfr sy
& fgaa & Syw amI &Y syaewr § ox
AIAAT GIHI & 9 399¢97 Tafqy S
q€t § fr fasdr fedl doma & oY Ao
99 @I AR OF A ¥ agi ) A -
A A1 7€ §, 99% AT FHX FY anfyw
feafa aga & aata & 1€ &

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Just one word. It is not the correct appre-
ciation of the situation. This cess has
been there in Punjab since 1963. Since we
have taken over the Administration, it has
to be extended for another five years. The
Assembly would have done it Wwithout even
mentioning it. It has been there in opera-
tion for the past twenty years. It has
nothing to do with the present situation
in Punjab. That is what I have to say.

ot warq® sEw ¢ WA .atnwa
oft, A1 T ag w1 fe €@ awT o
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* antfas feafa gafla gy of & e o9
gy FE A FE wEear W @BW
forqd agf %1 @ 9197 91 §F | g@iAag
TG 1984 ¥ 1988 TF SIS W
wraeqT %7 € ¢ Suwr § gew § @
w1 § A @ faq w1 anda wW@IE

st gfedm agge (NEqR) . WA
gureast oY, g8 fad gaqr & sGATR %
I3 gL Foamal 1 AINFQA Fed TG
2T @ A fHgrA o v AU W
w1 faem 1 & 59 a@ & avan g e
ag 1963 & FAT AT T § Afwa o= g9y
arwgt 6 o9 GTFT £¥ 9 GARER
| L9 a@ T 3T W afew ¥ &0
=1fEge 1 g YT gaw 3w & fearal & fag
g Wiy S AN w@ ug § fF Iaw
araerd gew fagy ang | @I w qar
 fr g@ wiC qama § 9% ¢ wEw 1@
Qi d | v & wuw aAe @ 7€ &
wael § ol quag 3 W e
& ggraar & fog gewe aug g ade-
| argE ST T AT A i w7 qAN
A A g ar for SoR gw awg &
Zxg A amd wige g Q0 Ay §
atqy & fa Qe TaTe A9 AT )

tw feafedr % cF aw sy
wigH § fF qare ¥ faaet Jac o & @
¥ fg 39T Rw AT fagre ¥ ot
wg 9T A 9T T FI S s Agt )
TAMRAIR afeg ar @ § 1 wad agt
wisfagr @ ST @l e
we ot ) safoe A awwd A g fe
ta dsg gt A7 N @ N Agag
wrwoy w3 1 ) e &1 B Tl
9T 7 AT G |
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* MR, DEPUTY-SPEAKER : Hurikeih,
I think because there is President’s Rule
in Punjab, therefore, this Bill has been
‘brought.

SHRI BUTA SINGH : Unfortunately,
the Hon. Member i3 mixing up various
issues. He has said that as a resultof
calamities and famine the farmer has to
give taxes as well as he nasto suffer
loss. He knows it very well thet
wherever there is this kind of calamity,
farmers not only get compensation, but
they also get subsidy. I should say that
this is only something in the press. The
labour in Punjab is working quite well.
It is true also that on account of political
uncertainty and the situation created by
the presemt agitation, the people from
other States are hesitant to come. But,
Sir, being from Punjab I can assure the
hon. Member that there is no harassment
to the labourers. If they want, they can
come for doing the job during the harvest.
They are very much welcome and therefore,
there is no harassment to the iabour. This
I wanted to tell him.

(Mnterraptions)

® gEwR T (awR) ST
ey, wimiaadam i @
g ¥t faamwwm ¥ 1974 ¥ oifwa
frat X Gorma ¥ ARG gAHT gan
aege 1 agi # fafa syfir § @i ogia
N fagre fem 9% oA OX &
warar § i 9 QoA ag awdty
ogi gAIL W oY gX®  Wigwr &7 gAY
IATRA Y, gt ava {1 gwd w oy
qare & g1

ot gzt feg : & ot

s ymee gy w17 gy faeer e
g §, Jgeat ¥ o xawTY fr wme
fae¥ 3 qmwi ¥ foam da vwasr fom
a’hwﬁ%fmm a% fegr 7 ferm
Frift v ot o fhot s qut fow
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o & fag wrr 3o ¥ da1 awv v E 7
wy wr fawig gar ? faw & @iz
1% NWdEzT §F q8 F1F A1 Wiy ot |

iy g ot a-gfande fF T
WX &8 s §, guwr & edew
a1 § | §9 Al azedt ¥ oy e gl
qEE TR & AT g | e oy g
frare &Y g1 § a1 g fawar f qTRIT
et § 1 o) @Y wew & § e et
awdr §IHTT BT §, Gfewrga qe §
gafor £a faw o1 fadw wear sfaa af)
g IwcaEwi @Y A fAw s Y,
tafag ag fady #3, &fea qar @ 4t
w%ar | aror 7gt Usgafa qraa § wwfag
A 59 faw ®Y agi WA qEr ) ug
AL FATAT I1AT AIPQ e wdpra Fwal
¢, ot wd fogan fear am g afe ga
el CRad

SHRI CHITTA BASU (Barasat) : Sir,
there is no doubt that the object of the
Bill is verv limited..,

MR. DEPUTY-SPEAKER : So, the
speech also must be limited.

SHRI CHITTA BASU : I am coming
to that. It is “limited’ in the sense that the
legislation of the Punjab Assembly is to
be extended for its operation and that is
because of the fact that Punjab is now
under President’s Rule and this Parliament
is entitled to make legislation for
Punjab.

Sir, ahhough this Bill bas got a very
simple and
would agree that it involves very impartant
principles. It is good, I have been
interested to speak on it because this Bid
has given us the opportunity to draw the
attention of the Government to certain
basic. principle  regarding agticulture.
This Bill involves three basic policy - issues
viz, the financing of the Plan, the price
poligy of the Goverament, the tax pelicy.
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of the Government. Had these policies
not been involved, I think we would not
have been very much interested in taking
part in this debate. I, therefore, oppose
because the policy of the Government is
to fund the Plan by meahs of
extracting money from the peasantry of
our country. That policy is being pursued
and imperceptibly we are accepting this
thing. For the financing of the Plan they
say, this kind of cess is required. My point
is if you were to have a peoples oriented
Plan, the finance should also come from
those who can afford to do so. Therefore, it
is the rich was who has to be taxed. Plans
have to be funded from that source.
The policy of the Government is to extract
money from the poor and fund the Plan.
I am opposed to this policy.

I would give one or two instances.
What is the tax policy of the Government ?
Even in this year’s Budget grants relief
in excise worth Rs. 200 crores on cars
has been given. You give relief to the cars
to the extent of Rs. 200 crores. And you
want to fund and finance thc Plan by
extracting money from the poor agricul-
turists !

Irrigated and non-irrigated land i3 also
owned by the small peasants, poor
peasants, marginal peasants. The incidence
of tax would be on s«them. Had this
incidence of tax been on those kulaks,
I would not have opposed it. The incidence
falls on the poor, marginal farmers
also.

Grants worth Rs. 90 crores have been
given on Colour T.V. in this year’s Budget,
You tax the Punjab poor agriculturists
to-day by way of extracting cess and that
too for funding the Plan !

(Interruptions)

M.R. DEPUTY SPEAKER : On this
small Bil)] you are making very good
political speech.

SHRI CHITTA BASU : Therefore, you
agroe with me. I am satisfied. Fuonding
of the Plan is now being made by
oxploitation. of the wvoor section. of the .
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people and the richer section of the people
is being provided tax relief. My peoint is
over.

This Bill proposes to have tax on
certain land which grows chillies, cotton,
mustard sesd, etc. I have gota Report
'study conducted by Gujarat State Co-
operative Cotton Federation.” Cotton is
there. That is why I say all this. I am
always afraid of this. What is the study ?
The result is that the prices of textiles
have incrcased on a much faster pace than
the price of cotton during the past decade.
The Punjab farmers grow cotton. The
price of cotton did not rise in keeping
with the rise of price of textilc goods.
I give only onz example. In August, 1983,
the wholessale price index of cotton was
as low as Rs. 200 while the cloth price
increascd steadily and reached as high as
Rs. 244.30, My point is, these are commer-
cial crops—colton, jute etc. I do not
know whether you know it. You should
be concerned about your cotton growers.
Regarding tobacco, Prof. Ranga is not
here. These are the commercial crops.
The prices of these commercial crops are
artificially being deflated in order to see
that the big mill-owners and now the
multinationals reap greater benefit by
way of increased rate of the price of thz
fini-shed product. Therefore, my principal
is that the commercial crop growers
should be given refnuneratives prices. And
this Bill instead of ensuring remunerative
price for the growers of commercial
crops, is e xtracting more and more money
by way of cess from the agriculturists
and growers. And this is nothing but an
anti-peasant policy.

Again, I know that you will not be
kind with me. You are not equitably kind
with me. I complete in one minute.

MR. DEPUTY SPEAKER : We are
questioning the wisdom of a Legislature
which bas cnacted this. We are only to
extend the term. We are questioning the

wisdom of the Legislature which has passed
this Act.

SHRT CHITTA BASU : Let me have
I am not gquestioning

a second’s time.

the wisdom of the Legislature of Puniabh. .

APRIL 27, 1984

Cess (Amndt)) Bill 360

I have got great regard for them because
they are also clected representatives as
I am. But I ‘have got the right to say
and to discuss on a policy. And this
Parliament should take the opportunity to
discuss the policy.

Another point is regarding the price
parity between the agriculture produce and’
the industrial produce. (Interruptions) 1
have got large number of figures to show
that the disparity is increasing. Therefore,
I am opposed to the principle of the Bill but
I am not opposed to the extension of the -
period. Therefore, I appeal to Parliament
and the hon. Minister to make out some
points to meet my queries in order to see
that the policy of the Government is
revised so that parity between the price of
industrial producc and the price of
agriculture produce is maintained and
remunerative prices for the commercial
crops are also ensurcd for the growers.

MR. DEPUTY SPEAKER I learn
something from your speech. Therefore,
I put a question and get reply to it.

ft daerer smre gat (wreeAT)
3qIeay oY, garg ayfufsg®  wad IUFR
doiea fagas @i ) dora ¥ sfw Ay
gu feami & fgasrd faer & &7 & faqnd
qear § | 4% sz e za% fagadies
T a1 fearl &1 gq faq & a1 aw
TR QETAN N & F&f #1% fos 7
fear § | 99¥ 9FH UST AT F 1974-
759 ¥F7 1978-77 ¥ fag ardr 5 ad
% foru ag faw g a1 Afea qigad &
A faar sow age frar man
Fgaq & a1 Fra-fem w2l a3 a4 fean
71 W) gay feaml # feaar s
ag=r ? seqAd wfw & efiwow §
fae e for w2 g¢ as faar mq—
Zgst g feld a@i & | gesd sgaY
fadla aawmdar gk fag 1079 %
1980 Yk 1983-84 «aiw awi % fag
AAY FaTaT AT oW fwr wa @A Gaadr
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QYo7 gHTCT g wr §, & e 1984-85
¥ ¥%7 1988-89 a% & fag @a7 &
W@ § | g e qra §, o framl & fga
¥ farq stre s IawfEa fFar amg o
Ia® a7 fagrAl & arw & fag Famar oY
g1 dur ¥ feart & feafa ga?
fqrl A ad@r aga arsdt 1 W A
<t #Y Gud o wIgT dr g, FheT san
g1e-q1q F1fNfaF FAT 9T TFL AN §,
fafaa o= ¥ faq 6 T Yx afafas d=
. %fag 3 %o @ WM BR agAR Fwm
Hq& faae gr ad@ A @ ¥ A
A §, 39% fq ag Aqarg @A Trfge
famd a9 50-100-150 TF¥  wsiT @,
3% f 3g ITFT AMA @ F9ST Pav |
afe g 37 B2 fearal 9T ST AMgd
at ¥ sifwfsas aar qOT qW G
¥aw A o W # wEE qmeT §
U qfeare &1 QA HTAT T | TG
A% ¢ fF og $T €T TR JU qT4T
3, Afsa qa Y wregefs avea y, fada
feafs % wwga W & fay or-eR
fearal £ 5 a3 aarg fear g @
ag 9 garaardy gare & fqg dwn qOy
adi Q@ gyt 81 wafayg ag faw qo
®7 ¥ AAsrd T &1 & sawr fadw
T § | WS gL Ay S gIn
* 1o gr & N o ey fewiAl
e qu] far Jrar @ asd qra
aul gwgr foex zw asl & feaan

geafga foar aar &l Gemal &1 sar

wrY qg=rar aqr ?

gad aiq ag § o afafeq &1 &
aTqeY 249 qArAT & A Tifgy ar 1
¥ orY Y Mt 7 & 4 afx ag few
a@ ¥ B TWITHT A9 AT F1 TAA
®T ¥ar Y, @ I N g F w@AT
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'mfm. afirr S N 1o agae § aff

Tar ) gafag ag savagifes gl qan
A

atq § @rg aifufoas sgal & &tar-
feai @ et §, Su® fag e a &
e 7 v gufga ww ¥ sae
FAAT FV AT FY MG S qEd), FEEY
Fr arat fagy avgur, $9 saT A &
T g% A QA g, @ A fwar
ArqT—AfFT gg W g fear & ww
I yyufza fegrEl oT § Frav g
¥ v amq W § 1 9} Gaar wwar Y

- IR Y qarg fear AT wfE  ogt

gafsa §, sz 9a% afgrd o3 garma
DT & & ¥ w3 §, andreT @ § ) e
fewra o g% §, gwwfea §, @ aedwa
s feo R g gufag A9 gfic Fag
fa=t el & faq fgase faw =@ wg
1 g¥ar ) afe sqarg Fig W gaW
WY AN & gifew quda 2an, Afew qar
W goadi &, g afxfeafe & & gawr
fadiw sar g

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN -THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARMENT OF
PARLIAMENTARY AFFAIRS . (SHRI

- MALLIKARJUN) : Sir," it is the firm

conviction of thc Government to see that
the small farmers, the marginal farmers
and all the other farmers augment their
agricultural production.

For this purpose, various mcasures
have been in operation, It is mneediess for
me to lay any more emphasis at this
stage.

". So far as the Punjab Comniercial Crops -
Bill is concerned, it is already in opera--

~ tion. It has been brought before -this-

august House for cxtension for another
five years since we are all conscious of the
fact that Punjab is under President’s rule-
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and, therefore, Parliament is empowered
for making legislation in respect of this
State.

Hon. Member Basudeb Acharia while
speaking referred to Raj Committee. The
recommendations of the Raj Committee
Kave been gone into and it has been found
that it would not be appropriate to
consider direct taxes.

The Government has also exempted land
owners owing land up to 5 standard acres
from land revenue. So much so if any
lusion is there on the part of anybody that
Government is trying to create a broblem
to the small land owners, I have to say
that i1 is wrong. .

So far as the cess is concerned, some
hon. Members wanted to know what was
the amount collected since 1974-75
onwards. In 1974-75 it was about Rs.
68,09,000/-.

AN HON. MEMBER : Is it Rs. 68
lakhs ?

SHRI MALLIKARJUN : When you
come to know the figures, you will appre-
ciate that it is correct.

In 1974-75, the
commercial crops is Rs.

cess collected on
68,09,000/-.

In 1983-84,
1,40,000/-.

So far as the entire revenue collection
in Punjab State is concerned including
cess on commercial crops, it is hardly
Rs, 3,40,00,000/-. But Government has
spent more than this amount on the
development of sugarcane, cotton and
chillies etc.

it has come to Rs.

While collecting this cess, no additional
expenditure is incurred. No additional
staff it employed. Regular pattern of
collection of land revenue through patwaris
and others is in operation in cvery village
in the entire country. The levy cess is
being collected by the same machinery in
the samn pattern.

APRIL 21, 1984

Cegs (Amnds)) Bill 364

1 do not want to go into the various
aspects of what the Members on the
Opposition said while opposiog this Bfll,
as for instance allegations like the Govera-
ment making the Bill political etc. It is
not for me to reply to all such allegations
at. this stage.

The expenditure incurred by the State
Government on the development of com-
mercial crops in 1980-81 was Rs.
2,66,00,000/- and in 1981-82, it was Ras.
3,08,00,000/- and in 1982-83 it was Rs.
2,90,00,000 as against the collection of
only Rs. 1,40,00,000/- per annum in the
form of cess.

In the light of this, it would be more
appropriate and relevant on the part of the
Opposition Members to agree for extension
of this Bill further period of 1983-84
khariff to rabi crop of 1988-89, even though
thuse Opposition Members, including Shri
Chitta Basu, opposed this Bill in
principle. I am thankfull to the hon.
Members who have supported the Bill and
I am also thankful to the hon. Members
who have opposed it; they have given their
idcas about it, .,

SHR1 HARKESH BAHADUR : I want
it to go on record that I am ot in faveur.
of this extension also.

SHRI MALLIKARJUN : AsI have
mentioned earlier, it is the firm conviction
of the Government to see that the small
farmers  augment  their agricultural
production.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill further to amend the
Punjab Commercial Crops Caess
Act, 1974, be taken into copsi-
deration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The House

will now take up clause-by-clause coasi-
deratinn of the Bill.

The question is :
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*That Clause 2 stand part of tbe
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were aded to the Bill,

THE DEPUTY MINISTER IN THB
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : Sir, I beg to move :

*sThat the Bill be passed,’’

MR. DBPUTY-SPEAKER : The ques-
tion is :

*That the Bill be passed.”’

The motion was adopted.

14.41 hrs.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL.

As Passed by Rajya Sabba

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CiviL
SUPPLIBS (SHRI BHAGWAT JHA
AZAD): Sir, I beg to move :

“That the Bill further to amend the
Essential Commodities Act, 1955,
as passed by Rajya Sabha, be
taken into consideration.”

The Essential Commodities Act, 1955
(10 of 1955) provides, in the interests of
general public, for the control of the
production, supply and distribution of,
and trade and commerce in, certain essen-
tial commodities, The Act has been
amended from time to time. The latest
amendments to the Act were cffected by
the Esgential Commodities (Speécial Pro-
visions) Aot, 981, to make its provisions
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more effective for dealing With persons
mdulging in hoardisg, profiteering, etc., in
essetial commodities.

Section 3 of the Act provides that, for
maintaining or increasing supplies of =y
essential commodity or for securing #s
equitable distribution and availability at
fair price, the Central Government .may
issue orders for regulating or prohlbmxu
the production, supply and distribution of
such essential commodity and trade apd
commerce therein. In order to achieve the
objectives of Section 3, the Govemmcm
has been vested with plenary - powers to
issuc orders, e.g., for regulating production,
storage, transport and distribution, for
controlling the price, otc.

Section 3 of the Act has the objoctive
of ensuring that the essential commodity
should be made available to the consumers
at a fair price. Fixation of fair pfice
alone will not mecessarily render the emsen-
tial commodity available to the consumers.
In order to make the same available to
the consumers at a fdir price, not only the
fair price has to be fixed but if. there is no
adequate suprly of the essential commodity,
its supply has to be inoreased.

There is, however, no provision in the
Act enabling the Goverriment to recover,
in case of default, any amount which ‘is
required to be paid or deposited in pursu-
ance of any such regulatory order. It is,
therefore, necessary to amend the Act to
include therein an express provision enablmg'
recovery of such amounts as arrears of
land revenue 30 as to remove the present
lacuna.

This is the limited provision of thig
Amendment Bill. With these introductory
remarks, I commend this Bill for the con-
sideration of this House.

‘MR. DEPUTY-SPEAKER : Motion
moved :

““That the Bill farther to amend the
Essential Commodities Act, 1098,
as passed by Rajya Sabha, be
taken into consideration.”

‘Mr. Batyasadhan Chekraborty.
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, the Govern-
‘ment is trying to amend further the
Bssential Commodities Act, 1955. From
1955 upto this day there have been many
amendments, as the Minister himself has
stated.

. The purpose of the Act which was
passed in 1955 was as the Minister has
said, to control the production, supply and
distribution of essential commodities. No
one can quarrel with the purpose. We
must make essential commodities available
to the millions of our countrymen who are
half-fed and sometimes who are compelied to
go without food not only because of scarcity
but because of either the limited purchasing
power or no purchasing power at all. Itis
absolutely essential that the Government
can never remain indifferent to this problem.
With that end in view the Food Corporation
of India was created. The State Trading
Corporation was created and certain

commodities are regarded as essential, .

essential to keep the body and soul together.
These are the barest minimum which a
civilised government should provide to its
citizens. There are other commodities to
which the rich people have access which are
known as luxury goods or goods for com-
fort. But commodities like foodgrains,
kerosene, edible oil, coal and so many items
are commodities which are ecssential for
the common people.

Unfortunately, it will be seen that
these ‘are the commodities whose prices are
rising. It has been rising and it will be
seen that the commodities which are used
by the affluent sections of the society—
their prices are going down. The
Government is reducing taxes on refri-
gerators, televisions and other luxury items.
But so far as essential commodities are
concerned, their prices are rising in spite
of the tall claims made by the Government
from time to time inside and outside
Parliament. From the statistics provided
by the Government itself I find that the
consumer price index has risen from 1979
to 1983 by 609, You will be astonished
to kpow that in this year of bumper crop—
the Government claims that there has been a
record production of foodgrains this year—
the prices of essential commodities including
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rice are increasing. I have figures with me.
If the Minister wants to go through it, I
can supply him the figures to sec how the
prices are rising. This year the rise in the
price  of rice was 15.99,. One has to go
to the market or even to the Super Bazar
to find that,,,

MR. DEPU‘I;Y SPEAKER : You mean
the retail price.

SHRI SATYASADAN CHAKRA-
BORTY : Yes Sir. You will find that
there has been a rise in prices of all
essential commodities.

Our Government is also pursuing the
policy of buffer-stocks so far as foodgrains
are concerned.  But, in spite of that policy,
we find that the prices of the essential
commodities are rising. It only means
that it will lower the standard of living
of the poor people—the people who live
below the poverty line. Now thisis a
big phenomenon. When your food produc-
tion rises, why the prices should rise ?
Government must explain what is the factor
for this. Simple laws of economics will
tell anyone that whenever there is more
supply of an essential commodity, then
prices should go down. But, Sir, the Finan-
cial Express paper and othet papers have
noted it; our economists have also noted it
and they are wond.ering how is it that when
there has been an increase in production,
prices are also going up ? It must be
because of the failure of the Government
to control the traders as also their failure
to control the black marketeers and also
their failure to respond to the call of the
States to supply foodgrains when they care
essentially required. Government has been
definately procuring foodgrains. Whenever
the States demand adequate supply of rice
or wheat or anything else, the Central
Government is reluctant to doit. In answer
to a Starred Question, the Minister has

replied :
The Demands received from State
Governments in lakh tonnes are as follows :
1980-81 58.89
1981-82 253.08
1982-83 264.95
1983-84 303.41
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These are the demands of the States—
not only of West Bengal. (Interruptions)
Other States are also demanding. There
are dcficits because of various reasons.
When there is cyclone, when there is
drought or when there is a crop failure, the
‘State Government has to appeal to the
Central  Goverpment for the release of
adequate supply of foodgrains.

Now, Sir, you will notice—Tamilnadu
is also concerned—the allotments made to
State Governments. That is also in lakh

tonnes. The figures are as follows :

Year " Demand Allotment
1980-81 258.89 189.67
1981-82 253.08 168.38
1982-83 264.95 146.08
1983-84 303.41 Upto January 1984

176.82

There is a gap . between allotment and
off-take. You will see that in 1983-84,
the allotment made was 176.82 lakh tonnes
while the offtake was 150.71 lakh tonnes, in
1982-83, the demand was for 146.87 lakh
tonnes while the offtake was 134.97 lakh
tonnes. So, you will see that there is a wide
gap between the demand and supply.
(Interruptions) Production has gone up but
what is the factor which is responsible for
not allocating adequate foodgrains to the
Statcs because 'when your production has
gone up your allocation or your off-take
was 112, 122, 134 and 116 million tonnes
upto January.

First of all I do not know what is your
policy. The policy of buffer stock is to
come to the help of tne States when it is
urgently necessary otherwise why should
the States come. They come to you when
they are in need. A friend in need isa
friend indeed but you.are not a friend in
need and that is why you are not at all a
friend indeed.

Sir, what is bappening to the public
distribution system. The Government
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claims from the house-tops that w: are for
the strengthening and widcening the pubiic
distribution system. This is irciuded.in
the 20-point programme of our Prime
Minister and so on and so forth. But
what actually are you doing ? Are you
sirengthening the public  distribution
system ? You are breaking the public
distribution  system. Where there is
statutory rationing you arc not supplying
those areas with adequate foodgrains and
other essential commodities. I request the
hon. Minister to go to the market and
purchase a kilo of rice. He will find how
it is going beyond the reach of the people.
The poor people who only dream of having
onc mea! a day and there are millions and
millions of people in India to whom one
square meal a day is almost a dream instead
of strengthening the public distribution
system the government is gradually going to
destroy the system though they proclaim
from the housetops that they want to
strengthen it. How ? By not supplying
the essential commodities. The price of
kerosene has increased not only because of
the traders but also bacause of the Central

Government itself because it is following

the policy of administered prices What is
the price of coal now? How many
times you have increased the price of
coal.

MR. DEPUTY SPEAKER : The hon.
Mecmber may continue with his speech.
Now, the House will take up..,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : Sir, you allow him to complete
so that we may finish this item or if you so
decide this may be taken up aftér the
Private Members® Business is over.

MR. DEPUTY SPEAKER : We have
get Half an Hour discussion also.

SHRJ BUTA SINGH : Sir, after Half
an Hour discussion is over, I can request
the Minister to comet and we can finish it
It will be better.

SHRI SATYASADHAN CHAKRA-
BORTY : On Monday we could do it.
There are other speakers.
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SHRI BUTA SINGH : One hour was
allotted.

MR. DEPUTY SPEAKER : If Half-an-
hour discussion is not there it is all right;
but Half-an-hour discussion is there; it can
not be done.

SHRI BUTA SINGH : We can fininsh
this by about 7 O’clock.

MR. DEPUTY SPEAKER : I am sorry;
that is not possible; Half an hour discussion
is there. We can take it up on Monday.

SHRI SATYASADHAN CHAKRA-
BORTY : Thank you, Sir.

MR. DEPUTY SPEAKER : Mr. Bhag-
wat Jha Azad, the only other speaker is
Mr. Rakesh. Then you will reply.

15.01 brs,

COMMITTEE ON PRIVATE MEMBERS®
BILLS AND RESOLUTIONS

76th Report

SHRI K. PRADHAN! (Nowrangpur) :
I beg to move :

““That this House do agree with
the Scventy-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 25th April,
1984.”

MR. DEPUTY SPEAKER : The ques-
tionis :

“‘That this House do agrce with the
Seventy-sixth Report of the
Committee on Private Mcmbers®
Bills and Resolutions presented to
the House on the 25th April,
1984.”

The motion was adopted.
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15.02 hrs.

RESOLUTION RE :
RIGHT TO FREE AND COMPULSORY
EDUCATION AS FUNDAMENTAL
RIGHT--Contd.

MR. DEPUTY SPEAKER : The House
will now take up furiher discussion of the
following Resolution moved by Shri
Saifuddin Chowdhary on 12 April, 1984 :

‘This House expresses its grave
concern over the high precentage
of illiteracy prevailling through-
out the country even after thirty-
six years of Independence and
resolves that the right to free
and compulsory education for
all children untid they com-
plete the age of 14 years be
including as a Fundamental Right
in our Constitution.’

Shri Shailani was on his legs. He has
already taken 9 minutes. He may take a
few minutes and conclude.

st wrTT St (31979) © Iqrsag
w1z, ¥ 34 faq fdem s @ w fw
BTN H 1951 #1981 & 19 ¥ fayea
) TrsgAre afqwy w1 Agiaw STFy-
FIET TS W1 AW §, 1951 ¥ qied
97 A § AUT 1981 Hagt w1
sfana 26.67 8\ kT ¥ 1951 ¥ 7
19.34 sfawa a1, ot qgFx 1981
38.46 fama § 7ar 1 ¥ ¥ ag 1951
# 40,23 wfawma a1 &Yz 1981 & 70.42
sfawa gari wew R A 1951 ¥ ag
9.50 sfawa ar, oy ag®w< 1981 § 27.87
1 mar ) g& aIg & R U F atwy §)
qg F1% et faez § 1 ww avq gk AW
# farer #t sdtwaar #9a 15,83 &)

AHAl gIEm ¥ g ) d%eT qw
fear §, wad fomr w afd &)
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fages g1 aT fade se faar mar
G A IJAFT HTGAT BT I g, § TAEAT
g fir o@ oY famm & @it ageal 7 394y

seraT Y §1 afz agut & fa=ar fwar s,
aY & qawar g {5 g9 faw o1 3¢9 aga
§t @% S "gm g 3w fau Hag
fadga st g 91 fr ga 3w & gfawia
T dlx wsgw ad & @ @Y § AR
IA ol ) (e € sgaedr A1 W
&ix 4 &, AT ag A« I% Aw A A,
wq qF f@em #1 @ F gUA A @
ngat @1 gw 2@y § fe faen
qftgz, auaifasr @ wgarfawt
¥ [, s@ Al @gd ¥ Al
# grem wgd @ud ) agh T 3
Fgags w1y § oY @@ Al § A
YIS AT AG I 1 I Tl T fawe
ge asy afo Uo THo, Ao Glo THo
# #1$o Tho WHo AIfE &1 FrEAA-
i § 3t afgs dear # A a1 99 §,
faadt dear § fews eRmAl &R FrAAEw
¥ qgx a3 AR Jenafaady F a5
X #F 3w fea A4 Adew § fqdew
feur a1 {5 913l a% & o, T8 9 § fawr
%7 €I CF GHIA G A1 TAF 91 dHY,
gaaqr agT, ot & asEi @ 0w @
farwr &Y oy a9 qar gyqr fs  sreq-
afes wartaives & 47 @ F § &
FRGAQT &1 JU gwE § fw fuar
Tz 71 80 Sfawa fgear sqglaa snfa,
Faaifagl YT FANT aft F w9 9
ad @iar =rfeg, #f® 49 a™r wax &
AT &Y AT F<AT FY §5G AT A 9AQ
g, dfea adia &1 aswr =) fgr 1w
T F N Fa aF fewr oF Ja
gl guit st Tn T ag) gudar aq aw feEr
WATX g7 awd af s v ) &
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ww faw &Y wiaAr & ggaa g, Afew
4fr ag wigde faw @ wwlfaq am oy aff
Qo gt g avwie g var famang
A qrE § aY SA JBT Q1

i g Y foer ¥ @7 § feod
mfadi &° vl Ay wE glagd d §

- A Ag ASF-A gl 9T E | v Awr

97 fa@ wq & 3% T wfasy ¥ gaqg
g @ A st & gy F A AT GVHIT
A a6 & @ar faw s fomdy 3w &
gt il &1 fgrgly & zg faw &
WIEATSl 1 gAd FIW@ Y A ATHT
a9 2 gq A9l JIT FHIT HLAr
g1

st Qama weg Fwi (Frz):
JATETW ST, ¥F GHT qT AMAAT gIeq}
§ oy farz =q3q faq 3, & smwar g
g UF Wgeaqu faug § & st & 38
af S oy & w5 # 35 af qIC Q@
g fee @1 R 2w H faemar & gear
F A g1 70 Sfama adr W &
afmfaa §1 30 sfowa o fofma go§
3% ot #E wgral ¥ Y fegfs @ oud
AT QT I @) IgT Y HE qEF g
ag saaEqy F adra R gyl gerd
AT F AAE F FIIO7 a1k W F Y
feafg &1 gardt S AoAg adY 38
F qig Y 50 sfqwT Fwr anfy aw fafaa
AR HTCE Frqey dx & R F v
TF A% F 48,000 Tageary fagd
fafaal #t seav 8,000 sk ¥Y
40,000 sfaferd ¥ 8@ sz 7Y 16
TR gRY &% 20 g7 afgwig sifnfera
¥y g fe & qrg o gard ety oY
98 WA § ) & guwar § fr @ e am
A 50-100 W H W Fw g WY
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it 2 fafas aff s i) qgaga @
waras feafa 1 I A gwds &0 g
2 T 3w % g2 sufam &7 faerr gefae
anigy, ¥frq W X 70 DaN T «wfgs
AT Y HERT ST AR ST E | 5W GFC
& $¥ Twae, SorET F1 ans | gE fan
TTHIT % T1afaFar 26T wge 24T Wiigw
arfe 2 &1 g AmfeE gt o
dfqar ¥ sgae 14 3§ q%  faan
wfqard 3, [fFa ag srwr N Prandi aw
@ d@fat 21 aft aw  faady st
sravard ¢X § ¥ a9aier § ) ag aga
& & faug d, AfeR it o gw
& faw 7 gaT @) & zfac aadg
ggEn 4 fges X gfFard fomr &
fag ag sema ward, arfs sas v
At AWfEF) #1 +7 ¥ g3 foar
FY ST AT 9T 9F 1§ q4T qEF 97 O
& 3741 fas feafa 71 2, 378 ofre
%t feafq qa1 g, 7 @a 9T @vwe #@
fa=tz wear afge | anfez g7 assi &
FEPTT ® FIC X & fu g
Fawi g afe ag v Ia<@ifaa

far =df a%dl &, @Y 7 wiga ¥ w@d
R gF adi g1 it ot g9 forerr
# Star-eadt § 1 A 3 aftax & o §,
¥ qUaAT HW dg¥ I ¥ §, Afww
faw &t & @y, gfvas, anfaane), fofeaa,
Wiz #X faws af & @ aweafas
favear off gfaer adf 5T qR 1 Awd
Al dwmfas fowr siw @ & fag @
TIHT A FIWT Faw ag gHiar g
SR YT AEGIFATA €Y G HEA &
fag st sxwix Y 93¢ afusfs adid
ata-aia & sl faar 1 saawar qgq
€ g@T g1 afs @ i Yt amet 1 awiE
&1 & o B ow w9 sprendt
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Fgavast & g W wiafgs fagmy
e} #39 waw #, WaHawy gFE A,
@ & A, @ ol § @ fedt
AN 9T A5 &7 IAYE | A ¥ qIy
&7 & fag 9zdY @, 7 F%-a% fate A
#G EgAF ) 99 YO giwd § Y A
FG T 9% § 5 gw a=a) ® afard
w8, WA F A, foar giar w7
2280 AT gg femr B arw aw
FT FEY W@ § ? ag 9% gAY sgafwar
o1 aftony §—faw® 38 astu fgar s
fae aan ag® sigtasar 257 A wwar
W enaedt gH F wifgu oY, agew @
FT A% )

grUAm AT FT 3T ) @ ;M
S-6 @A g1 A F faer € sfaq
&ITAT 7 g & 0 7z 7€ frar o
€X & frqwgd & o WA g A agi
3% geHtwa agl faar ) faeeht d% wgw
¥ arda @ §, g8 afeqs efew # foi
a9l & =41 « fou gedhaa fasgap gHy
g1 TAegel § feaalt #1 gedlwe
famar g, st gsitafq § arsgddz g0
T TG a AN qG IFT § IR &
g el § oewa faadi 31w ox
AW ®Y gAN egA fadwm Y i@ &
7¢ sfawa M & fog ;= @M ? we
T8 Td &1 § freaT 31 gma sq 4 faen
fadr, =1y nia s1 6w QY w0 w1 emw
&, 9991 fa¥@w ama @Y, tzA-TIE4 &1
Soret qAE Y e 1€ wiw F oF ar
weX ¥ 9 I¥ @w fuenr faa | Afeq
aafasar a1 —amr s%iT & fodag
&1 w5 & ae) araifas degic gmy
& ) WE N qw 8 @ ues
fagifadi & faq sgaear & 0 gisd



377  Right to free and

ST aAw &1 5 Al T ¥ AR |
sq1ET & SR AT faear @A g

gAR wAd g w1 ogew  fanE
ardY 3, ga at-a@ faaid, g @i
§ o aig By widl §, 4 I
aga warat a1 @ fRaramaT g4 e
@ IFILE @9 I F7 FW@ 39 AW
1 fear g @Y 99 g & gardl egEl
% fafeen g1 gsar &, 3wt foar A
gt gfagrd & o awr § ) afs wfs-
af ag & s arwr o ferr ) sqaedt g—
gait QgAY ww W awa H
. P am ag T, o anfeae 3 FE
yar ad & § 3% fau Faadt gfaard faer
qreE @ & fag §, grgeT AN FAFIT
T Ffqu 2, I Hr@ F ImEAIT &
fare &Y § 1 Ffadwa & gaeg @ 7E R,
¥fer gawr qak s ¥ faar s g,
o%-0F X ¥3-¥ 1@ FIAT A L |
¥ faqr S@TE 1 ATHA UH AT A0
a1 FF  AIQAT, T T TAA A IFT
AT g% F1 I=F faar Iigar T gEHav
zafa, v fadgy 3 fs foer gmst 1
AT AAMAT AT, GgA FIT AiA ¥ g
&7 @ foerr & 9w, Qg 98 wIAATT
NG aRdHH a1 gad anf=les
gk gY, aife gaik asal &1 atE @
wgd A G AA &) IEW A 9 AR
uTs & a°q Ft ¥ gig-gg IAF A
it gz & AYsr fad ) ¥T oag
faarg & fr S gar? gfema, anfaandl,
frdtora &, A 77 & @l § SAR
F7 ¥ FF A1Fo Yo JT dYo Yo aF fruges
famr 20 aifgg) 14 af & TN H
afrard faerr gAY stifge ot faq asst &
misas a=3i 158 9 §, IR A1AT-
dta faemaal #1 =qr s3& fowr J <
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sqaeat 53 | aga ¥ g §, Foad misga
A% fao ey, w2, fead @ gad
atg A glagra) & sageat @ FT O §
#YC I qw) & Aogd FUA § 1 @ A
% @m a0k ¥ fag awR #@ 9
sgaegT £IAY Aifge A% g8 Na #Y Fad
¥ eifqer #wn wifgg ) @k dar @
aft @t @ S @E gy ¥ g
G g1 A | HiEArgA adat F ged)
{ WETEHT AT FY WFAT FY AT H @&
%7 39 SI90 Y T@r a1 & fogar & anga- |
9 afaga FW@ &1 q€W@ Al q@
qfzfeata & zas1 ga¥ qga srafasar
¥ ®1 HIwaFar g g aw &
g safym & fqQ 99 &7 srgeaswar
% s@ wwmd W A aylg &
fag, 3@ A AN@ SEF FF &
fan gL a=¥ FT 931 ViAW § AT I
w1 mafagar 33 & faggd F1wx I9F
351 atfge | &R 2w ¥ faad o faaray
g oA qgr€ ¥ fau o Arww DS
Q1) &, SAFT  sgATAT ATHIT K FEAY
«1fgQ arfiF 3w & 71& gL I OF FAEF
g T AT N IWY I g AT Gy
g} fr A it e favae §, ag &
2 R s g3 famar amg )

oF T ¥ sy fowr & ant § sy

L g1 aYg foer X 2w ¥ 99§

ar @@ § Afww sz famrsr Fw g
oyfmgtgra fpar sy 1 w0
TAATEAN FI AT E 1| A ¥ | Waeex
cad forn @A § &l @ F1 gg T
# 3@y & fag AT § ety gL afa H
&3 £ FQT  *9A FLHIT FT 2@ ¢
AT W gigdl ¥ a1 ag femar
atar & fa 50 gfamd @i ez @ TQ
ZafrT gz orel H ff AT g &
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syagriee ®q ¥ N ard A § 1 aAQ
fwddY Y wig § sHT W &, FEt TG
fomr Sragrd A5 aff § H § Ak
Ta% fae 1% FrarT FIEaTE Ag #¥ 90
WY taw wig F@ T 81 afe-
FO N af § @R ax Jow fgmw
awt fear omar § slT sewe &1 w3
TAT &7 A@ Y Fow HT fAqrSmar ¥
gafay § e § amg %91 fw argde

oxfrral #1 Wt ag ww fewr § Tasy

awier fear srg % waddz & Y faer
faamr 8, 39% g 3@ &M I FUA
TG | O a9 § ag W wgAr wgar g i
ufm ¥ & gz fmar ¥ &1 gragE
fea & ot Q&2 zaat qgrd TN Tfge
aify agi AHT ATT g™ Ft w1 Ak fw
arss A st faar AT FY Sy s @
ufs qzare & q@1€ agl Q1A g i}
€ qFrg 9Ug qEY N AgT U Ug
qg1$ &% 7 & AT Y g AT |F A
93 FIAR AT JUITLE | zm@H AT
qegare g Jrfga

T @) & 19 § TY GHT T NG
FWIF |

MR. DEPUTY SPEAKER : Two hours
were allotted last time for this resolution.
Now we bave exhausted those two hours.
There are 5 or 6 more members to speak.
The Minister has got to intervene and the
Mover must also reply. Therefore, 1 would
like to know the sense of the House as to
by how much time we should extend.

SEVERAL HON. MEMBERS : One
hour.

MR. DEPUTY SPEAKER : So, the
House h:s agreed to extended the timc by
ope morc hour and then we will sce.
Anyhow, we must give a chance to move
the resolution of Mr. Rahi also.
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Shri Girdhari Lal Vyas.

ot freent s | (e
IqrErs wERE, T@d G S d
frges it sfaad faar & afawe
wfas afgsrz gaa & fawg & &1 geams
@I g, 3% grag § § fa¥ga wwAr
wigar § 5 gurdt qew q faay & @x
I w1e 1% fean 4 fog wraar § qia-
#ta gaEq § qg TET@ W@ 8, 9% A H
& 3% ot qrAAT AT E 6 AR O
#T OF AT ¥ qI&AY, IQ I 39
sia & gq fagg § N wgw Iz1q § ar
gy ?

afqard fmenr gidta aw@wd § a3
&t § ol frges foar gAY 14 @
g & Feal ¥ fagg #¢ W& zafag
frgesar ST ¥ 9a G2 A gany
gua fafew sy a% fages foar &1
W@ | TUH A qEIA AT AEGTgFAT
AT EH AREE FTWR | zAAT 1499 X
7 qgrar Sifge fagy f a=9 s9 &
7 #fcs aw frges fmar qrea &%
a% | agi av ar fmer frges & sg
fagg f& ade & ada gigdr & g
#1 3 qfzw a5 faar mica & a% 1 3@
S%TT 1 saaeqr @ fafewa add § aga
agr Arw faare

W ATHIA T @1E wT ganr
ey A g WA, sftwdt gfeaw widgy {
g e Fiaww F afw y fosd a=-
Frearet § wzad @Y7 (afew foar &
grawy § agd AT F10 fearg sz
qie a1 agd sz aaiw fsar g 6 & 11
ol & 91 FT IgA Y QAQAHZ AN
deqt ST §, S AQT-AGA AAHY
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£ ¥ Y SO £, Ay Ags W A
NGy 57 | (5 deqr § o savar qefedt
&1 5qW AT, IW GEIT FY 99T @ I1AA
ATA AN #Y GO KT Y FTHE A
gar Mz agaad dmIy o grgwd AR
fafess @ < gadiadiz &1 97 aga Fo
§gar  gafaq ag ay Al v o @EAT
fo fasr & graeg §  wi@ @@ @}
gty g ¥ 1€ ww Aad  fwarn
st fafgma add 3 fvar sfsa ga sm
# gure ) IF@FAT AN ¥ FWH
o Ffwar § SAFT T FA AT FTawEHAT
(&

Y g% q1AA1g e $g @ ¢ &
agi I N TFT A et faadt 3«3
A #Y aga afgar fowr fagat § ol
19 &l A gat sw A fawr faad
g foyer & g9 91L& ST NINTT 99
T@T 8 TEH GAIT FLA1 agT AITWE § |
ofs® e 9T TaANe e w1 fae §

. qgA ANT { | Ieqy wPhRF, AN W
atal & @t g f5 wadde el N A
#A & egaTwr g, A qE F AR WY
sgaeqr & | add == FY 9grd w7 @R

Iuaey QAT =g

g T g fx ag w16 g s E
A gww @k fay sifuw st § e
A¥YeT FETH AV ATPF® 1@ & aw=)
N A qradt EA Y AN F qw B
feard € st gad gfaa 1 ag Pifew
gadt arr § A @ g foadr arn
¥ gt wifgn 1 zadi aga  wiwai § &l
@ ofrgi wr fafeas a0% & g fem
wrar =rfgg

ofers epar ¥ =y fedt Beygew
wTEE at AYET TG W AT 43,
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IAY AIAHT O T IGA  ATAT ToAT
FHNZT G FT gHAT| wWifF QAT vy
% foar & aga @@ svac 1 oo g
Fgq qT &1 FEWT N Gy §
Ak epAl F AN gew qgA g I
AFAT AGE 74 q1F, w7 giqw gaarfaiea
¥ wrle 7l v ¥ | ST A
{feat aanei ¥ ofsqw & F 9g T
& amd

ga AT qEr Ay T T A}
1 auicq fogr aw Tfge ) € wEAdtg
gl & oY PR A X A v @
fr zq gve H AFQ forar sgaear w0
StgganRg aw § 9w wWrg, fAfe=a
TOF A CEH GATT W FT FraggTHar
g1 A Wiy R A AT awd, a
g feaar § gae w3, fwenw o< sat
TYAT @Y F, T F & F1 A qfews
Al §1 R 0% A § §wAT ¥
g Hr fae@ A1 aga aawwsaT
TqY graey A K1 ot sgaedr A #)
araY § 1 wa ot g@d At § w@r Smar
¢ &Y 59 Qgd faen w1 fq Qe fovar smar
2 Tt G & aE ¥ qE wG Frar
fe ofens epq qo7 @5 a7 R &)
afen gad Ygura Har ) o 9 AT
&1 g 8, 99 ya & fow a8 gHTE
& | a9 gAEE JATqT § Q@
%@ & U At Tgd §, dfew oo
T & WY gT HY AT awroAmz At
a%d g1 Wlag o sgaear @) geny
FW F JTATHAT § |

go AW & gy gswar fE il
Hegel % fou fafber aff &1 oot
gATd ETETT X Qo H1o fo o &
afeq fafesnr oot &1 wiw fear §
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& fad fafeer & s10 aff a9 wwar
IA%! o gfagra A N FrIvwar )
= o gagrsl N sEewr ) ar
aifge | @A &7 W Sfa sgaear
aifgy) T eageael & @ ¥ § ag
WA AR G THaT § 1 Tq A 2@y 6
AFARAT § |

AR W A it o faw 30 wiawa
i a3 fa@ § #r 70 sfima @
q993 § 1 GIEIT ¥ @ ST g A
g1 st faer & swy N @ W
®© & Afeq avft 39 FedwAl A IaAr
T A fra w@r  fomar fawar afgg)
XH FIE%T FT GUIW T easyFar §)
g § qe¥ A B Jem B & gfee
¥ T FEABY H TAQT AT QT E | 3%
& o Ay glawrel w1 gEeaw fear
WG ST qEf F gwa A W Ew
qFRY AT T AW F A R
grEz gars aia ¥ 9 faar fomd arg
fafscar ST wrw A a1y foa sl
138 sUFA A #E feqawedt At g,
AR Fuy ¥ f 9w QN I ag
g zafag TF w0 @Y SgA AR Y
araeadar gy gaN fomwedt & alx
w Aar &Y gfee & ww &) &
TEH gare @ awar § | i gw oW A
¥ FP quT@ HT FHAZ | €U sqgEqr
% 3Yw £ &Y faata wragasarg o

At gar fat & @ ¥ qEwrA AR
Y TEG &1 AU Fr fedt B graw-
#e aff fawAy g @ ag I @Yo Qo
Qo Tdo dlo AV THo Qo i 9gA &
sifrw FWT Y 9¥ FW@ AW W,
faat qg ¥ fewaed off §, W
uT IR 3w & Fedifaw #Y wat aaiy
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fawar war & ? 99 fag Ewliewr oopdee
104F < wargd F gy & wg oy
Fehr Qe # WG | IR AT
W & i qgwT FAEEIAET  AWIY Y
o @S FW NG Q1 A qaeqr 6
QAFA ¥ argggwar § 1 forad o Hafaez
wedx §, agt W of) syEEqr § fo oy
Tgg A%8 g2Ve, B Forg ¥ wrg Y
ATy TN §, IARY AW qg &1 Ww0 fagn
waT @ 1 arwr sifewtwT w1 Afew qiw
3 & q12 fogy 4 et NFwa § A
% yramea §, gy ag qor QqA-
Usit &/T ¥ | 9T qF A7 78 A
T, FATEAAE@E ¥ AGR qgar
T

o 91 & fog Haw &H wY
sgaeql gY Al A F1fge 1 39 ASTAT
Wet sl fo Ao & wfRg s arzgww
fag o fgg 9% f& AO§ aga fag o
@ &1 g faegy GA 9w agr &
uamsal g faad o s g uw A
%%, ag Afezal, Ao ato & afeq wrzaww
e FT AT fadAr #Y o1 737 9%

tad afwar T ot I weaT g
@Y AT §, AT TR Iq& grarg §
&G qgEAES ¥ A WA FIHr wA
fear Y § waC ag 30 gwEe & AW
wiar & s 10 a¥ 9gW & dg fwar
ot @ I§ I AT QYgAAA o ? gL g
2 0¢ a5 a3 o § ) 299 gwrd Fareny
® gatw qdds 3 s qr At g
gw iz fegar Wt Anilw g7Ed &%,
g 9ig foaet & atomg AT
arir a3 & wiforw FTE §, ooy wad
awwar agl faw <@ § 1 9w g7 T 7w/
¥ st wige WA aww awmwe
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wET Y eAEr W RN gude w1
afrat & @7 & ST FA FT qqE wW,
T ag FIA & FHAT |

e g A ¥, afaad o foges
fustt agsYy fagat =ifge, ggar gara
a g &, zwfae @ gwa A
aaggwar a8 1 g¥ fafexs 0% ¥
A% qU & & ffgw 0§

ot Tw famw wreEm  (gofige):
IqTEAN WEEW, WK FEEGT T HIAT
wraqral ®Y s fear g & awwarg
fe =0 agta NuH 1 ag BYer a1 yEAT
M wgeaql § AW dfguragea €
ng GENF GIHIT KT &G A7 Fifge a1
9T YT EY ALY AT G A AT TR
ete1T $13 A oF faqz &) 23 o ad
w3 F1fgq )

ot §fta ST ot wewE a7 g,
% g N d@faga & Faaiqed A

wifrgma & w1U 45, Tadfeey fafagss

w2z aifeal, ¥ <@t O sl 3aH wgr
T §—

“The State shall
provide, within a period of ten
years from the commancement
of this Constitution, for free and
compulsoary education for all
children until they complete the
age of fourteen years.’*

endeavour to

wifeww 41 X wgr o §:—

“The State shall, within the limits
of its -economic capacity and
development, make  effective
provision for securing the right
to work, to cducation and to
public assistance in cases of
unemployment, old age, sickness
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and disablement, and in other
cascs of undeserved want.”’

gad oY Uge T qIHAT ® @d wE o
1 @fag & famfarel § g3 foq @
arw &1 @fRgEIE O A9 gH a4
feqama s faerd & 36 a& & aw
@ & 1 I g NS T 3@ WA
&) aff qradh, @Y Jm & fou z@E samr
FEaE, §Y am & S A @
away |

Foawar g fe o o A wwas A
fofera adf &, aq % agi ae s @
qX ALY AT | W qIS FRIRA FY ard
Fg, dfew faan & faarag awq adi ¥
awar, Faife frar @ sredd &y
Fierg & AW Ry &) D
Aivsg) & garlas wiat § 75 sfqwa
A afefma §, & g alx wgd &
30 sfama v ug-faq &1 go fa=mwe
gAWA 348 35 sfama v fufem
galr ot wfwfas ok g &1 ug
AT & 36 AIT & Q1T FT q39TR |

afg gu ¥ HY wufd Fard qI
FIAT Figa §, A gH awrw At 9 fofaa
FTAT AT WX 9gi 34, 35 wfama
fafgqa @ §, fosges Freza & s
¥gw 22 I § A fowyges gsw &
14 978z §1 22 ude wfgag fofaa §
are foegee wreew aar foegee Trgsw
#Y Bad 6.40 T&e wigad ffaa §

¥ agarg feew qw ¥ oA oW
A, foeges wreew, fasgee grisw,

qwad wwifas &1 ¢ o snaw), afefera

T @ | Al &) fafga e goe &t
adnay afger €1 w16 oY sl aaR
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afgFx ¥ 9fy qmEs oWt §f qwarg,
S AfAFIR AT 3B ATAEY, AT I AW
qq aF =g g wFar g, w@ aw sEH
farfere 7 2 | g ¥ ST T Y FraTS
W AT WIT-— 1T T it fareait a9
@ & fad a3 afawy, afoa
qur Gisg F1 94T g &y TaiAT GIER
QIFET F1 wEOFEd AR H SR
UIIET T FFOOQ K0 o o awarn
2 38 us fa=reoitg WA 31 AT fag
FIHIT FY Y AT 9T FIA FIY )

fod fage: A ftg a6 FT A
£ 759 3% oz Al T g AT}
f& aig # a9y @1, qiw, @ AA & QI
F9% wi-arT Y fE=T 7 fwdr w7 § fgamr
gE &I TR, IT FH & TH AqAT YT G
AT AAT B, (7Y A1 gFA T AT FT AT
S ANTFT FG ¢ WL F qH AT
Gar =& & f5 % a=41 ) fafew FTad
gafm @va1e & qE9 9T FIH 4g
A1 @i fr qigw aF 1 9grd A AF
qI% I & -GG ag Fe41 & GrA-NF
AR w9 oifg 1 @@ @Il FgA FT
el ¥ w4 7 oF § gfaw g sl
3¢ aIA ®9 & oA fadr g oesa
FIFLF g 9g fooror @af 3 ww
T A 39,000 HUT AT FT AT-GTH
g9 o TEFEE fFar aar @y sad S
FF av91 F QIIWA  F! qawqr &
I SA AT IS F A qIHUA
© fadar, &t w1 gifafEt srote
ar sARfaf@ ssoqam geq gar, ga
UF $AH @A Iy AT @y #Y gm
g1 gAT Ay Al g1 § 4Ed &) qew
ar g1t

Fugeg o & A { g
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gfeewln gmw awar g1 Qume &
afge f1 Afaw afgwd & fee
FAT gEaa A g aFar | qfeq awwr
g4 T591 FY qFF T FIGI AT T qHAY
2

wgt a¥ qfeqs el &1 gwaew §,
AT A at § qfeas o, Afeq ag
FWFHFAE? NG a0 § T
TIW IR qg ey &1 AT A qfedw
wFHEl Y g K1fog wife ag gE w3
a & fag §1 @R & IgW A
aga a%e § |

it e T (faafE) @ adw
qfeare & a=% A% Wt agf T iy § o

ot TR famm qaww ;. gar ag
aifamdz & T FY 0F T H fardr
F=¥ &1 gEHieA fiFhee F 1 afowr
garal | wrr gwa agd f foeslt &
a"e Go ¥ Qudtww fawr smewr fgw
T FrAd AT N-a§q § Fedlgw
qit gfewer 1 o9 o® At w4T EA
el ¥ gd § 5 QeAtaa & agd At
a1q w1 gevsy faar Sraw §)1 w5 eww
# gdY @gF &1 qegWgA Far g foad
af a2y § 9w T wid .y afeq
fag® at a1iq glemetz §, & faaw
qeFe A gfowede wW@r @, IA%T Fear
getaa agl 91 g%ar | gafag gq qfemw
eal F1 aT Aiforg AR AT A g
siE Afge g @fag )

ZAR uF qrdy qaT U 5 aiEy §
grc e § @ Awy agl, A § @
apw agl, a7 wgi QA Na§ ag
faardf a¢f | amowY gaz & aggla AW
afe dfagm ¥ goieR ST 9@ & sy
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oY< g afses el §1 @72 Sfqg A
aopd fawiem § ST wdrad Aegd o
¥ g Afag ) st w ofsas @
T A fauay W & faw @a@s
wifad grmn 1 ag qg gF A, #ifF
O a3F Ao Qo GHo 4T F W & AT
g aTE FICHT G F W@ ¥

O A1 Tg HNEAA W FA(Y ?
w% Jygew wrez A fragua fqwar g a
IaF faers gaar a0 g e ag sgar
wrHEe Agi 2 FfFa 2, 3 W@ %o
&Y FT AT 30, 32 TIHE F1FF A/ a<AT
wa TIFeT g7 AT a7 wnar g I F@v
Iy EEeeg Ag) fazar g 7 gafeg faa
UsAY ¥ ag RAZAA 79T AT A A] R
IS Feg G K q#3 AT 915

wiEl A ot #ha § gaw faefaat w0
w1 wfgsy agf § | & 5« g9gar &1 @1 Ay
51Q ¥ 937 7 faqg g 3 fearz amr
e ar A fafea & qga 5 faogn 5
feesla | @rsr §B agen aran §, A
aryr Y ai § dwdg aadfew g
g1 75 ofees = # oF FAO H R
ag N Zer g fogd awam & §3ag
qeY | TN F T EH AY ggAr qgaT §
wifafadas Y aw@1 CF 9T T NY
50, 100 @1g® & . fagre & «wgr sar @
fe wg (fefafme §1 Afen Awd
fead sfeclafmse § cast it @S 2E
Lol

wifag 83 srgw) Fg ¢ f srewt
& wrew! furar &, aselt frar 3 Fag st
TN qATAT GIAT AN AW qraTATr
% faq #%81 aig ¥ efw a@w @ Ak
w A T ewEl § @Y W@ A
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T4 8 waraRd avE F swe ) P
agr gn @wl & wifsafae o w
sa1zq f6ay 91, ST IIG BA FG FW
q—usgafa £1 3208 a1 FTqCE G
GrATA, AZ T HAT w1 F=1 waFT fo@v
TE A | g9 |6 &1 OF gaw faer
&t Fifg ( FrqAEd ngFaT & Sl
qlfa'l!:l ii‘{'-( A ¥ g g FI YT
g1 zafgu gar &w &% fawiarei a
=g gfqgmA & ag 4vg & (9 @1 91
afeq aa o) 36 T Jig NTE, 36
arsl & a1 i gw g7 @l 1 fofag
T FIAFE | WA § aiz FuSTHFQr
wad &, 3@ 3 ¥ afe fegar w1 qerawor
Gar@yAT 2, sw aW ¥ ale agHl eIgHY
# 99T qar 1 g, a1 9% faq fafe
T & foaeimI g1 1 srmiaT v
gea &Y ag F faead infaa a6
A 2, FNF 36 g F wiHE Loqrg AT
Fgia € 3w w38 7 faww N Ag IswE@v
21 s@ifag awafy sPeg aAdly gasg
FTU 48 ST X@T 177 21 ANt &7
qEAIF gAY I § gl TaF ATAA H
sguyg &, Fuifd TAFT G AR
FY TH ATQAT, QY AUT FVF T TQT gEqTH
HIHT ITFT a9 F 37 FY

zd el & qra § A9F) gL
AEL
SHRI ARJUN SETHI (Bhadrak) : Mr.

. Deputy-Specaker, Sir, the Resolution moved

by the hon. Member secks to bringand to

make primary education compulsory and

according to him, it should be included as

one of the Fundamenta! Righ!s of our:
Constitution.

Under the Constitution we ail know
that the responsibility ot primary
education remains in the hands of the
State Governments and since outr  ladepens

" dence till 1975 or so Education was
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in ¢the State List and only by an amendment
this was brought to the Concurrent List of
the Constitution. .

The Resolution specifically mentions
about the illitcracy prevailing throughout
the country. So, my submission would be
that we should find out how this illiteracy
is there and what steps the Government
has taken during the vears to make the
people educated and to make these people,
whaiever is the number, to improve upon
it. My hon. friend has drawn the attention
of this august House and the Government
as well to this. I am one with him, but
at the same time I must tell him that under
the present syst~m in our Constitution,
the implementing machinery is the State
Government., Unless the State Govern-
ment takes adcguate care and caution to
improve over this literacy percentage
of our population, I am afraid, whatever
Resolution is moved here and whatever
mmendment is made in our Conititution
is not going to solve the problem. But we
have seen, and from our experience we
know where the actual difficulties lie.

I am one with my hon. friend, Mr.
Choudhury when he said that in spite of
the best efforts of the Government, this
literacy problem still exists. It is increasing
also.

We must also consider the percentage
growth of our population. The a hon.
Minister of Education has given certain
figures in reply to the questions put in the
Lok Sabha. I would like to point out
a few instances. An hou. Member asked a
question about the percentage of literacy
Statewise from 1951-1981. The hon. Minister
supplied this information to the House.
In 1951 the percentage of literacy was 15.83.
In 1981 it increased to 36.239,. The hon.
Member will bear with me that Government
has taken steps to improve literacy. But
at the same timc  inspite of efforts,
the results are not commensurate with the
efforts.

In the casc of Scheduled Castes and
Scheduled Tribes he has mentioned cate-
gosically that during 1971-81, the rate of
literacy in respect of Adivasies in  the

APRIL 27, 1984

Compulsoty Ed. (Res.) 392

country has increased from 11.30%; to
16.35%,. He has also admitted here, the
literacy rate of Adivasies increased in all
the States during this period. The States
where increase has been less than the
national average are Andhra Pradesh,
Madhya Pradesh, Orissa and West
Bengal. . :

My hon. friend hails from West Bengal.
He has also pointed out and found fault
with the Central Government while moving
the Resolution, stating that the Centre has
not done well by not improving upon
literacy. May I ask him while apportoning
the blame oz the Centre, has he seen the
performance of his own State ? I must
appeal to the House, so far as this literacy
is concerned, all of us irrespective of
party affiliation are involved—both al the
Centre and the State. No Government,
Central or State, of any Party can eradi-
cate illiteracy. We must approach this
problem not from the partisan point of
view but should treat it as a pational
problem. Unless we approach this problem
from the national point of view, we can-
not solve this problem.

No doubt, a lot has been done by the
Government in this regard but literaey

among the  Scheduled Caste and
Scheduled  Tribe women has not
improved. According to the Reports

available in the library, I find that the
state is Jeplorable. There are several dis-
tricts in the country where literacy amongst
the S.C. women is as low as 19,. It is
going down even to 0.29,. We have, no
doubt, donc something to improve upon
the figures from 159 to 36%,. But
still, the literacy amongst the Scheduled -
Caste women remains very low. Therefore,
1 would request the hon. Muinister, as he
has attached importance and given stress
in various schemes of Planning, to see that
these people, especially people from weaker
sections and backward area are provided
with enough opportunitics so that their
problems are solved and the literacy among
them is improved.

Therefore, I once again appeal to the
hon. Minister to cee that cquitable distribu-
tion or equitable percentage of grawth of
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our literacy is achiecved. I once again
support the spirit behind the Bill. He tried
to invite the attention of the Govern-
ment as well as the House to the acute
problem that exists in the wcaker scctions
of our society. Therefore. 1 thank him and
1 thank you, WMr. Depuvty Spesker,
Sir, for giving mc &n opportunity.

MR. DEPUTY-SPEAKER : Shri Ram
Lal Rahi. You have gct to move your
resofution also. So, be brief in your

speech.

o vwerw o (feafa): sqmeae
agiza, A gIg@ F1 ) GweT §, IR
R AU §AT § el gA AN §FA
qralgar 8 AfwA g dweq awfas
wgea &, Qa1 & wa #T =war AT
wian & §9 1d x8 §6s7 9T FgAr
ARAT§ | IR, ETFI HaeT  ag e
iR fmar g .

‘“qg @ w@ama-difts F sola
agt % arg W@ w A fagwme
fazazar M sicafas sfagaar av
gl fasar smag w1 g Al
dveT NG 5 14 a9 aw
ag ¥ @it as9i & fon fAqew
AT afqad fagr & sfgse 5
TR dfgam ¥ g9 afwww &
&9 § gfeafaa (saram

gg dfagT & ga afewd T g o
qg U ¥ fadww qedl § 1 it wrd
qraars o fadus a@l @4 §459
AR TR TR s Q Afe
dfam fmfaral 3 foarr & fag sogew
% R dfawia & Afwa & ag wgar awar
ffedndagmIsman gy e
AR dfqurT & o algare § wfww
fwar avar sfge i ag usa Fqa fagws
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acdl ¥ enfuer § sl gad W a@ Srer
. & zast mivw fear mar g1 & qgwe
ATHY gATaT § ”

“rem, gfama F NWA & 9 a§
Y wafg & W @t aws 5t
sleg a4 ' @1y 7N wF aw
frges il sfaadd fa=mray's
ST FIA HT T I17 FIAT |

g fagr § & csgrg S, o N
@5e N Adt §, M fawaw N
fFgrasdizasmN st fFaam &
g Amfr B Tmar fagdy aifgn
T ¥ fA%ws aedl & og v 9t =@y
A foEl & s & ag am w7 v g e
T Tigw & fang @ @@ 9 o
gy swegud ) guw s Sed
qIge Wt weard g § R fmn frdwe
T ¥ g FT A afedd § arine
®Y a1 Sifge, ag os aga aswr weaw
§ 1379 39 3 v @y W) wrofes foer
faar a&it

7, 36 asl & FrIE F aww D
A AT 36-37 §F F oW A WG
frr ¥ G § 1 2w q@ F avax wie fyar
9T 0T AT @ fear @ w@r g
w1 A Y ag 9qr Ay fr v faan
areag A & o WE T sar g qraA
§ 9% (e & arw 9% 1 §@1 ATw el
W@ E AT 9 cq 9T &S (A wr
W@ R? o, f5d g g7 o st
fawr ®1 wrdwn g a@ar &) a7 om-
AR FF, g G war s ) e
AIZT A A gT fag § Sag Fagma g
NI 7 Q9 {5 4 q19 9w am
A &3 § o ag weww fa0w qm 81 %
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¥ ooy @ &Y TEwY @HT T §T) WS Y
=gt o 7 & ot g, Tw 2w F g
wta w1 @A arar W T NE FvS o
Fg ot ag 3y fgo & ) &Y enawY IFHY
SICE LIl

@y srgwim & 5, st fw ow
wa anar oy foeg 3w d aegardi §
TIFET AR § AR FAT TIRT AFTLAH
WRE T avg ¥ 9 AM & el , AR
st e 8, Afm ea g, 9rg gf
HF g1, A AT Agi § WR AT
MTIFTAS &1 AR Vo o Hlo AT
gl, a2 udo o &ro AATF, Ay e
T¥o AyATE, 7 AU F ATZE F AR-
ARAF R IZE | IAF F1A g faq
WE qaragl s@r a3 famr sqgear

2

# wgaragr s z@ 3 ¥ faar-
SO UG | SHY A9 SATH ATEHT
% fagr adf 3 q1gN | 9@ % 9 SEFY
faer agf &1 a9 aF IgF AqAT HY
e wfafga sl qox qa «“fa$i2
¥ N &% W19 qwm? g W &
SEAE AWRE 4O g afgwd s
an®, W 35 AW § AMaw gwqar g,
qRIzEIH AT EeAY &, 9@ @l ¥
fagadl &, MR ag Fw@HI § dar O
%, 39N sER SAwd A gy
gntag fwfwa Qrrat ag ag «x
gaRar | afeT g Ag 9gy  fr afqad
faar &) s g& wiwE-asd & fagda
AT URA § | ATTHT W W H g Amfew
& =l 1 afagrd ®se @ fgmr WY
aifge | &% asar {qaar WY ggar =,
SAArag 97 A% | ar a1 ag «ifge

FILHGAZA FI % T 7 & &7 a9
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wrafas fasr @ gfaad fifag faad
fe @ft a9y A« afwwd 1 7 TWE
q® |
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A wT §r Qar gdwifas wearx AR
fagd f& foar ;o & faRw aAl &
gewl qw afewA ¥ wmivg e
aF qAT A g AL FIA § AV qrqFT A
g ‘979’ WsT § qG AT A AT 2ENY
o1 gZ13q 1T 3ay fafsgegar fy Az
aAY ST JIGFY T FT AN AT T AL
yAA g /AT

FqAT F FIF 7941 a19 FR1eT FIAT
g AT ga%T qUGA FUTE |

SHRI S.B. SIDNAL (Belgaum): Mr.
Deputy Speaker, [ sentimentally sharc the
objective of Shri Saifuddin Choudhury in
bringing forwazrd this resolution.

Education is the base for any country
to flourish. 1 can say that we have
succeeded to a great extent in spreading
education in our country in the post-
independence period till now. 1 congra-
tulate the Government for taking all
necessary Steps in this regard. If the
economy of our country has to improve,
education is a must.

We have rural and urban areas in oum
country. There are full facilities for
education in the urban areas and in the
rural areas therc are no educational
facilities. This is the difficulty. The whole
country depends on the urban areas for
education.

Technical education regarding agri-

culture is not adequate in our country even

though Government has thought it fit to
provide latest tcchniques of agricultural
implements and devices to the farmers
in the rural areas. But the farmers would
not be able to make the best use of those
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implements and devices of agriculture
without getting cducation on agriculture.
Government must, “therefore, set up more
and more technical schools to impart
agricultural education. This has not been
done so far.

Other countries are far morc advanced
than our country in imparting not only
generai academic education but also
technical education. Other countrics have
made much rapid progress in education.
Education on agriculture is also imparted
in other countries more than in our
country and this is the rcason why the
economy of other countries has imgroved
much better.

Therefore, I urge upon the Government
to consider seriously imparting education
on agriculture in India.

Pre-primary education is very important
and it is not given the importance it
deserves in our country. Pre-ptimary
school education has to be taken up very
seriously. Pre-primary education cnables
the child to form the habit of going to
the school. This is very important because
unless the child is habituated to go to the
school, it is impossible to pick up
education in the primary school. The
educational facilities in the rural areas
are very very poor. There are no buildings
for schools. If there are buildings for
schools, there are no teachers and vice
versa. This is a matter of scrious
concern,

Such poor conditions exist in our
country because the State Governments are
not fully involved in the sprcad of educa-
tion. We havc to consider this problem
and solve it.

We must put competcnt and efficient
people as teachers. Unless this is done,
we cannot esxpect quality and merit in
education. At present, the teachers are
not appointed on merit basis. Therefore,
appointments to teachers should be given on
merit.

The poor salaries paid to teachers is
a disincentive for competent and efficient
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peopie to accept the profession of a
teacher. Teachers should be paid adequatc
and good salaries. Unless this is done, the
teaching  profession cannot  attract
competent people. There are competent
people in IAS and other cadres because

" the salaries are good. If thc salaries are

good in the teaching profession, competent
people will also be attracted to it and we
can have really good teachers in the schools.
Because of poor salaries, there are no good
teachers in the schools and -without
having teachers in the schools, we cannot
eradicate illiteracy from our country.

We have to rebuild and reconstruct and
rehabilitate . the rural India. This is the
prime objective of our Five Year Plans.
The disparity in educational facilities
between the urban and rural areas should
be bridged. Equal opprtunities of education
should be made available both in the
rural and in the urban areas of our
country. At present, there are good
educational facilities only in Bombay and
other big cities. This is most deplorable.

As regards Karnataka State, we have
many Universities and Engineering Colleges
in our States, but not many pre-primary
schools in villages. In fact, pre-primary
educational facilities are all. the more
important than University and college
educational facilities because whithout
education at the grass-root level, there is
no hope for the child to go to either a
College or a University. If the educational
facilities at the grass-root level are evenly
spread through the State, all the children
in the State can get equal opportunities to
enter colleges. Therefore, I urge upon
the Government to allot more funds to the
States to have. pre-primary schools in
larger and larger numbers in the rural
areas.

The Government of Indig has imple-
mented the adult education pro i
the villages. Adult education is very good,
in principle. I agree. Adult education is
helpful for illiterate adults to get educated.
But it is not of much help to enable .the
adults to make a living. The same funds
could be diverted to pre-primary schools in

rural areas, at least in the interest of. the
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ucceeding generation and for building up
he fiiture of this country. Whatever
educational system we have now is old
pattern of education. The old pattern of
education is creating
because it lcads to unemployment, because
we have never thought in proportion to
the population and the demands of this
country, how many technicians we require,
how many doctors we require, how many
enginecers we require. We are producing
them out of proportion to the demand.
This is also one of the reasons for the
society not shaping in a proper way. We
are going in a random way. That does not
help building up of our couniry. The
entire syllabus has to be changed and a
scientific approach has to be given to
education. We have made achievements,
but we have not achieved according to the
expectations of the thinkers or planners.
So, in the interest of the country, in the
interest of the next generation, we have to
re-build rural India and establish schools
and colleges.

In villages the teacher will never attend
the school. Only on the day when the
inspector comes, he will be present. Also
the agriculturists are not attracted towards
education. They take there children to
the fields. They do not know what is the
importance of education. They themselves
are not educated and, therefore, thzy do
not send their children to schools. It is
only statistics that comes to us. 50 per
cent of that is wrong. Actually illlteracy
is increasing, specially among the Scheduled
Castes and Scheduled Tribes and the
Adivasis. The school facilities are decreas-
ing instead of increasing. We have seen
that no teacher is taking serious intcrest.
Though teacher is the basic social worker,
he is not taking interest, and why he is not
taking interest is because the pay is not
attractive; also he is not an intellectval
as we get in urban areas.

Therefore, to go back, pre-primary
schooling in each village should be made
compulsory., Then automatically it will
pick up in the next stage of primary
school. .

We have not switched over to technice/
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schools. When we do not apply our mind
to the technical aspect, it is very difficult
to make progress. A country always
progresses when there is technical educa-.
tion. In Japan even kindergarten children
dismantle telephone, radio, etc., and
assemble them. They are like play-things
for them because they take so much in-
terest.  The moment a child attains school-
going age, he will because an engineer, a
technician. That has to be intraduced in
our country. Otherwise, there is no future
for us.

16.18 hrs.
[SHRI R.S. SPARROW in the Chair]

This is a serious subject and it isa
very good subject; apart from party bias
or any such thing, we really appreciate it.
But my friend has blamed the Central
Government on so many grounds, that it
has not taken steps. Really we should
congratulate the Government. 1t has taken
all the steps towards that. My only request
to the hon. Minister here and to the
Government is that more funds should be
allotted for rural areas and for pre-
primary schools.

16.19 brs.

[DR. RAJENDRA KUMARI VAJPAl
in the Chairl

The third aspect 1is Scheduled
Castes and Scheduled Tribes and
Adivasis. We have not taken with

seriousness about their literacy. When we
make a progressive law, when we make
some improvements, they do not under-
stand where to go, what to do, where to
sign and what is the benefit. That is
because there is no literacy and they do
not understand. Many times they are
cheated by the cheats. They suffer for
want of literacy. Therefore, it should be
taken on a war footing and special allo-
cation should be made for spreading
literacy in rural areas. Especially when
women are cducated, the whole country
is educated. But we find a total neglect
of women’s education in the society. They
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are not coming forth. Only in the urban
arcas women are getting educated and
never in the rural areas. Women form 50%,
of the population in, the country. When
the mother is not educated, when the wife
is not educated, the child cannot be
ceducated. When a man is educated, he
only gets educated. But wheh a woman is
educated, the whole family is educated
and in other words, the whole country is
educated. So more importance should be
given to women's education and it should
be done on a war footing. -

Another aspect of our education is the
capitation fee. This is a disease in urban
arcas. Now this discase is spreading to
rural areas also. I find in Delhi or Bombay
or in big cities an ordinary clerk’s or a
peon’s son cannot get admission in the big
schools because there is the capitation fee
of Rs. 15,000 or Rs. 20,000 or Rs. 25,000.
How can an ordinary man give his sop a
good cducation ? So Government has to
open many more school for facilitating
these ordinary people and middle class
and down below. Otherwise, we are

creating a gap where it is beyond the

reach of a common man. Therefore, it
should be compulsory to open many
schools in urban areas as well as in rural
areas. The capitation fee is not stopped
in the primary stage. It is there in techni-
cal education—medical, engineering and
other technical courses. This creates no
confidence in the majority of the people.
Why ? They will think that only a
moncyed man can become a doctor and
that only a moncyed man can become an
cngineer on a technician. Our Prime
Minister Mrs. Gandhi has given an aware~
ness to this country, to the masses and
the lowest io the society. But we have
to enlighten them through .education,
because to make use of the progressive
laws and other welfare measures like
IRDP, NREP and the 20 point programme,
they should have educatian. Otherwise
they will not understand where to go,
whom to approach, what to get and how
to get it. This is the difficulty. Unless we
educate the people and unless we educate
the masses, we cannot successfully imple-
ment our programmes. That is the basic
.need~to educate our masses. Otherwise we
cannot develop our ecomomy with the

VAISAKHA 7, 1906 (SAKA)

Compulsory Ed. (Res.) 402

result that we cannot develop our

country.

Therefore, I really welcome this
resolution because it isin the interests of
the nation and it is one of the national
programmes. It is also one item of our
20 Point programme. ’

Thank you for giving me an opportu-
pity to speak. -

MR. CHAIRMAN : Now it is 4.25.
Time allotted was extended.

I will request all the speakers to take
only 2 or 3 minutes. Then only we can
finish it. We have to take up the other
resolution also.

Mr. Nirmal Sinha.

SHRI NIRMAL SINHA (Mathurapur) :
I am thankful to you for giving me an
opportunity to speak on this resolution....

MR. CHAIRMAN : We have to finish
this by 5 O’clock. So please co-operate.

*SHRI NIRMAL SINHA : Madam
Chairman, I am grateful to you for allow-
ing me time to speak on this resolution.
This resolution was brought forth in this
House by Shri Saifuddin Chowdhary obp
12th April last and calls for right to free
and compulsory education for all children
until they complete the age of 14 years
and demands that this be included as a
Fundamental Right in our Constitution.
While introducing the resolution, Shri
Chowdhary expressed grave concern over
the high percentage of illiteracy prevailing
throughout the country.

Now Madam, this grave concern and
anxiety is npot his alone. We are all
seriously concerned over this. Even after
36 years of independence it is indeed

- regrettable that the number of educated

peopie in our country is below 5%, Our

*Original

speech was delivered in
Bengali. ’
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great leaders gave us the dream before
independence that after attaining freedom
we shall make all round progress at a very
fast pace. Now this dream can be made a
reality if the 700 million people of our

country work shoulder to shoulder
and try to take the country on the
path to progress only then can the

speed of progress be accelerated. To
achieve this it is necessary to awaken
consciousness among the masses. They must
be made to realise that the progress of
the country means their progress. If the
country makes advance, they will also
advance and prosper. They must be a
partner in this progress. But we bhave
failed to kindly that consciousness among
them because the majority of the masses
is illiterate and uneducated. Madam, an
illiterate person and a blind person stands
on the same footing. Our country is the
mother of 70 crores of people. If the two
hands each of thesc 70 crores people could
be fruitfully utilised, if their intellect could
be developed and properly utilised then
this country also would have found a place
among those advanced countries of the
world who are today at the summit of
progress. But it is a matter of misfortune
that over 50 crores of people in this
country are illiterate and therefore as
good as blind and hence useless. With
this large army of useless and idle people
it is not possible to take the country on
the path of rapid progress.

Madam, we have seen that many Socia-
list countries, even those that attained
freedom long after us, have marched ahead
on the road of progress leaving us far
behind. All those Socialist countries bad
visualised that it will pot be possible for
them to make rapid progress unless the
entire masses could be involved in the
stupendous task of nation building and
it will not be possible to achieve the
pinpacle of economic, social and cultural
development. They realised that to achieve
that goal topmost priority will have to
be given to education. Those countries had
given due importance and priority to
education and this is reflected
in the fact that they had included the
right to education as a Fundamental Right
in their respective Constitutions.
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We have also declared our country as
a Socialist country in the preamble to our
Constitution. In this context I will like
to read out some extracts from the Cons-
titutions of a few Socialist countries to
show the extent of importance given by
them to education.

Constitution of Polish Peoples’s Republic

Chapter 7 (Fundamental rights and
duties of citizens)

Article 61 (Page 31)

(1) The citizens of the Polish Peoples’
Republic have the right to
education.

¥

(2) The right to education is ensured
on an ever increasing scale. by :

Universal free and compulsory
primary school.

Constant development of secondary
schools, providing general or
vocational education and univer-
sities.

A scheme of State grants and
scholarships, the development of
hostels,..together with forms of
material aids for children of
workers, working peasants and
intelligentia.

Constitution of the Republic of Korea

Chapter II (Rights and duties of
citizens)
Article 27/29 (Page 23)

(1) All citizens shall have the right to
receive an equal education corres-
pondent to their abilities.

(2) All citizens who have children to
support shall be responsible to
their eclementary education and
other education as provided at
least by law.
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(3) Compulsory education shall be
free.

(4) The State shall
long education.

promote life

(5) Fundemental matters pertaining
to the educational system, includ-
ing in-school and life long educa-
tion, administration finance and
the status of teachers shall be
determined by law.

The Constitution of G.D.R.

Chapter I (Basic rights and Basic duties
of citizens.)

Article 25 (Page 23)

(1) Every citizen of the G.D.R. has

an equal right to education
Educational facilities are open to
all.

In the G.D.R. pgeperal ten-year
secondary schooling is compulsory.

Article 26 (Page 24)

The State ensures the possibilities of

trapsferrence to the next higher stage
of education upto the highest educational

institutions, universities, colleges.

Constitation of the Czechoslovak Socialist
Republic

Chapter II (Rights and Duties of
Citizens) :

Article 24 (Page 10)

All citizens shall have the right to
education.

The right shall be secured by compul-
sory free basic school education.

All education and schooling shall be
based on the scientific world outlook
and on close ties between school and
the life and work of the people.
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Constitution of the Peoples’ Republic of
Bulgaria

Article 45 (Page 19)

(1) Citizens are eniitled to free educa®
tion in all types and grades of
educational estabilishments under
conditions determined by law.

(2) The educational

establishments
are State owned.

(3) Education is based on the achicve-
ments of modern science and
Marxist Leninst ideology.

(4) Primary education is compulsory.

(5) The States creates condition for
the introduction of secondary
education for all.

The Socialist Republic of Romania

The Constitution Chapter I1 (Fandamental
rights and duties of cilizens)

Article 21 (Page 12

The citizens of the Socialist Republic
of Romania have the right to
education.

The right to education is ensured by
compulsory gencral cducation, by the
fact that education at all levels is free
and by the system of State scholar-
ships.

Education in the Socialist Republic of
Romania is State cducation.

Constitution of the Peoples Republic of
China

Chapter Ill-——Fundamental Rights and
dues of citizens)

Article 94 (Page 25)

Citizens of the Pcoples® Republic of
China have the right to education. To
guarantce enjoyment of ihis right the
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State establishes and gradually extends
the various types of schools and other
cultural and educational institutions.

The State pays special attention to the
physical - and mental development of
young people.

The Constitution of Socialist Federal
Repulic of Yugoslavia

Chapter XII—Article 165

Primary education lasting at least eight
years shall be obligatory.

I am not quoting from the Constitution
of USSR as you say that there is no time.

Madam, in our Constitution education
has not been included as a Fundamental
Right. Education has becn mcrely consi-
dered as a directive principle of State
policy. It is stated that :

“The State shall, within the limits of

its economic capacity and develop-

N ment, make effective provisions for

securing the right to work (o

education and to public assistance

in case of unemployment, old age,

sickness disablement, and in other
cases of undeserved want.

So you see that education has been
given that much importance as ‘undeserved
want’. Our great leaders of the freedom
movement had assured that after indepen-
dence education will be made compulsory.
But today we find that cven after 36 years
of independence due importance has not
been given to education. Moreover, the
important subject of primary cducation
been left to the States. Now, the capacity
of the State Governments, specially financial
capacity is very much limited. With this
limited capacity and powers it is not
possible for the States to discharge this
heavy responsibility effectively. Whereas
the Centre has the responsibility for adult
education. Madam, there is a saying that
a tree cannot be saved if you cut it out at
the root and then keep watering it at the
top. Similarly, due to utter negligence of
primary education, every day, every year,
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lakhs of illiterate children are swelling the
ranks and generating an army of illiterate
masses. Madam, all this is happening
only because of the attituge and outlook of
our ruling party. The ruling party is
determined to protect their  vested
interests. They realisc that it the masses
become educated through compulsory and
free education, then they will gain
consciousness and will be alive to their
rights. They will come to understand how
they are being exploited. The exploiting
class will no longer be able to exploit the
innocent people easily. Therefore, the
ruling party wants to keep the masses
illiterate and blind so that they may go on
exploiting them in peace. That is why the
right to education has not been given due
importance in the Constitution. This has been
done wilfully and with a purpose. Madam,
I have listened to the various speeches made
on this resolution. I will specially refer
to the speech of Shri Daga who is a leader
in the ruling party. Now the main subject
matter of this resolution is thai the right
to free and compulsory education for all
children upto 14 years may be included as
a Fundamental Right in this Constitution—
Shri Daga is a learned person wise person
but in his speech he did not touch the basic
issuc. He raised various ulterior issues and
even questioned the utility of education.
Not only that many other speakers also
ignored the basic subject of primary
education and spoke about higher education
and the resultant unemployment situation
etc. Thereby trying to divert the attention
of this august House from the main
problem. From all this it appears to me
that the ruling party will reject this resolu-
tion also today.

Madam, it was my sad experience last
year when I came to this House for the
first time that another resolution
recommending right to work to be included
as a Fupdemental Right in the Constitwion
was rcjected although it was sponsored by a
member of the ruling pay. All those who
participated in that discussion also spoke in
its favour. But they rejected it at the
time of voting. So I have an apprehension
that today also: all those members of the
ruling party who spoke in favour of the
present resolution of Shri Chowdbary and
advocated that it is a progressive resolution
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and it should be adopted in the interest of
the country will vote against it in their
class intcrest and reject it at the time of
voting. This resolution will also meet the
same fate. This is my apprehension. 1
will indesed be very happy and pleased if
my fear and apprehension is proved baseless
and wrong.

*SHRI S.T.K. JAKKAYAN (Peria-
kulam) : Madam Chairman, in support of
the Resolution of my Hon. friend, Shri
Saifuddin Chaudhary, which tries to focus
the attcntion of the House to the need for
declaring as fundamental right the free and
compulsory education. I wish to make a
few suggestions.

The objective of the Sixth Five Year
Plan is to have universalisation of free and
compulsory education  throughout the
country. In order to ensure that by 1990
this objective is achieved, this has bzen
incorporated in the new 20-Point Pro-

gramme. This is the 16th point in the
new 20-Point programme. A National
Campaign was started in 1982-83 for

augmenting the rate of enrolment in
elementary education and for reducing
the drop-out in elementary education.
This has resulied 1n some significant pro-
gress in this sector. During the first four
years of thc Sixth Five Year Plan 96 lakhs
of additional children bhave been enrolled
in elementary cducation courses.

At the same time, it also regrettable
that even after 36 ycars of Independence 9
States have been found o0 be educationally
backward. A State Task Force has also
been constituted to havc a continuous
check on the implementation of this pro-
gramme. Inspite of this, the rate of
drop-out in the country has not come
down.

It is my privilege to point out here that
in Tamilnadu the drop-out in elementery
education has becn completely eliminated.
This has becom: possible because of the
introduction of puiritious meals scheme
‘introduced by our inimitable leader Dr.
Puratchi Thalaivar Thiru NIGR. This has

*Qriginal speech was delivered in Tamil.
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also led to increase in enrolment of children
in clementary schools. The former Secre-
tary of Central Ministry of Education,
Shrimati Anna Malhotra had witnessed
this in person and made a detailed report
about this achievement of Tamilnadu.
Our Chief Minister knows that the children
are the blossoming buds of humanity and
he is keen to ensure that these buds become
fragrant flowers. I am sorry that the
expenditure incurred on nutritious meals
scheme has not becn treated as Plan
Expenditure., I take this opportunity to
demand that nutritious meals scheme
expenditure must be treated as Plan
expenditurc, in view of the fact that it has
led to reduction in drop-outs and increase
in corolment of children in eicmentary
schools.

Madam, now education is in the
Concurrent List of the Constitution. 1t is
not cnough to open Central IHigher
Secondary Schools in different parts of the
country. Without proper elementary educa~
tion, sceondary education cannot meet with
success. Adcquate attention must be paid
for the spread of elementary education in
the cow: try. Article 45 of the Constitution
under the Directive Principles Chapter
states that thc State shaill endeaveour to
provide free and compulsory cducation
within ten years after the comniencement
of the Constitution. But thc regrettable
phenomenon s that 9 States are cduca-
tionally backward cven after 36 years of
Independence. Hence it is necessary to
have free and compulsory education as a
fundamen:al right, )

In Tamilnadu we have Direcltor of
Elementary Education to look after the
needs of elementary education. Through-
out Tamil Nadu many voluntry organisa-
tions are running primary schools which
get financial assistance from the State

Government. We have also the Director
of Non-formal education to eradicate
illiteracy. If the concepts like Ignorance

is worse than Dcath, God createés man and
education makes him a gentleman are
translated to be in action, then elementary
cducation tmust be given all the due impor-
tance in our scheme of activitics.

India lives in rural areas. But unfor-
tunately rural areas have been neglected
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in the provision of elementary schools.
The elementary schools have not kept pace
with the population growth. The rural
areas woefully lack in school buildings
and other amenities. The elementary
school teachers in rural areas get less than
what a Fourth Class employee of the
Central Government gets in matropolitan
cities. In order to encourage the teachers
to go to rural areas, their salary must be
enhanced forthwith. The Government of
India must have a time-bound programme
for opening school buildings in the rural
areas. If we believe in the saying that
teacher is next only to God, then the
teachers must become respectable members
of the society. Presently they are in the
lowest rung of the society, particularly in
the rural areas. The Central Government
must give more: grants to the States for
this purpose and inspire them to expand
elementary education ip rural areas. With
these words I conclude my spcech.

SHRU BRAJAMOHAN MOHANTY
(Puri) : I invite the attention of the House
to Article 45 of our Constitution. It says :

“The State shall endeavour to pro-
vide, within a period of ten years
from the commencement of this
Constitution, for free and com-
pulsory education for all children
until they complete the age of
fourteen years.’’

This amendment to Article 45 was in-
corporated under the 42nd amendment. A
period of ten years has been provided.
This comes under the Directive Principles.

The latter part of this Resolution
says :

¢,...resolves that the right to free
and compulsory education for all
children until they complete the
age of 14 years be included as a
Fundamental Right in our Consti-
tution.*’

My submission is that this Resolution is
incompetent. T invite your attention to
Article 368(2) of the Constitution. It
categorically says that any amendment to
the Consititution must be by way of intro-
ducing a Bill, not through a resolution.
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And this is an amendment to Part III of
our Constitution. This amendment will be
possible only through a Bill, if a Bill is
introduced, and not by a resolution.

I wiil now place Article 368(2) of the
Constitution before the House :

““An amendmcnt of this Constitution
may be initiated only by the
introduction of a Bill for the
purpose in ¢either House of Parlia-
ment, and when the Bill is passed
in each House......”’

1 need not read it fully.

Naturally, this resolution is incompe-
tent in this sense.

PROF. SAIFUDDIN SOZ (Baramulla) :
By saying that it is incompectent, do you
mean that it is incomplete ?

SHRI BRAJAMOHAN MOHANTY :
‘Incompetent’ means that evan if the reso-
lution is passed, the amendment of the
Constitution cannot be made, because only
through another Bill, the amendment of the
Constitution is possible.

Now, so far as the first part of the
Resolution is concerned, really it reflects an
agonizing spirit of the nation, that 74%, of
the people are illiterate in this country,
and.the entire expenditure on education,
made by both the Union Government and
the State Governments docs not touch 74%,
of the people. :

You know that previously, there was a
wrong tradition, viz. that equal opportunity
for education was not permitted by the
then society. To-day it is guaranteed
upder the Constitution. I recall the story
of Ekalavya. Drona could not give him
training because he belonged to the Bhil
community. To-day, equal opportunity is
guaranteed under the Constitution. But
that does not provide the answer to the
problemes in this field. Inequality of

‘means of certain sections of people in our

society has brought about the situation

- where either they remain illiterate; or, if

they go to the school, they subsequently
drop out., This is most important to
remember.
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Articlc 45 has given shape to the
nation! upsurge in the matter of education.
It was incorporated under the 42nd amend-
ment to the Constitution. But the fact
remains that it was introduced in 1976. Ten
years will expire in 1986. So, I submit
that the hon. Minister should remember
that it becomes a moral obligation for the
Union Government and the State Govern-
ments to see that within thrce more years,
this objective is achieved.

1 also want to point out that higher
education in India is the cheapest in the
world.

MR. CHAIRMAN : You can give your
suggestions to the Minister. Now please
conclude.

SHRI BRAJAMOHAN MOHANTY : I
conclude my remarks now, for want of
time. ‘Thank you.

PROF. SAIFUDDIN SOZ (Baramulla) :
1 think it must be by choice that the
Deputy Minister has come forward to
listen to the points of view to be
expressed on universalisation of education.
I give my strong  support to the
resolution put forth by Shri Saifuddin
Chowdhury. I have moved an amendment
‘also because I want to bring in an element
of seriouspess to the discussion. I would
tequest the Deputy Minister to take a
rather very serious notice of what we say
about universalisation of education. I
have gone through the Report of the
Ministry of Education; and it has left
me in no doubt that you have had a cursory
reading of the situation, because when you
talk of the additional enrolment, you
say that by the close of the year
1983-84, you will have 47.02 Jakhs more
people within the age group up to 14,
that is from class 1 to 8; you neglect one
fact rather. I should not say deliberately—
but it is a kind of negligence of the
Ministry tliat you do not take the rate of
drop-out into consideration. If you have
a graph to sec at what stage the drop-out
is the highest, you will find that it is at the
elementary stage that you are having it,
and you get satisfied yourself by a kind of
statisstical jargon.

From the non-formal sector, you say you
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will have the enrolment and then you say yo¥
will have another 25.64 Lakhs. In the
non-formal sector again the drop out rate
is very high. Here you enrol more people
in the eclementary sector and here you
enrol people for the non-formal sector;
and there the drop-out rate offsets your
enrolment; and still the Minister of State
for education made an assertion not only
through the report but when she replied
to the debate here, she made an assertion
that by 1990 they will have enrolled all
the 11 crore illiterates of this country.
They forget that while they enro! by the
time they reach 1990, many people, may
be more than half must have gone back
to the realm of illiteracy. Therefore,
there is something radically wrong with
the - philosophy of understanding this
situation. Now don’'t think thatI am
merely speaking for the sake of opposing
your move for getting funds for universa-
lisation of education; I honestly believe
that you require to wunderstand this
problem afresh. Then you ask for funds.
I would request you to go through the
Kothari Report afresh. It is a very
laudable contribution towards improvement
of the system of education in this country.
I must tell you that all the third world,
those countries must be benefited from
this Report. There lot of problems have
been discussed. This is a bible for edu-
cation improvement in this country. You
kindly see page 89 of this Report. When the
Kothari Commission  discusses this
problem, it reminds you that you have
a philosphy of life; it tell you why do
you want to enrol people for education.
The Kothari Commission says, if it is an
industrialise country, it will have universali-
sation at the secondary stage; if it is a
poor socicty which has no fund, it will not
have any concept of universalisation; if
it is a feudal society it will have education
for a few. It further says as foliows :

“India has committed . herselt to
the creation of a democratic and

. socialistic pattern of society. The
fundamental principles that should
guide the provision of facilities
at the different stages and sectors
of education, therefore, may be
stated as follows.”

They are 1, 2, 3, and 4. Now tha firet thinne
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that the commission days is as follows;

“To provide an cffective general
education of rot less than o years’
duration to every child on a free
and compulsory basis and to
expand lower sccondary educa-
tion on as large a scalc as
possible.”’

Now, Mr. Saifuddin Choudhury has put
forth a Resolution, and he reminds you
that it is provided in the Constitution of
India that you should have the right to
free and compulsory education as a Funda-
mental Right. He invites your attention
to the Constitution of India and when this
country forgot to allot priority to educa-
tion, and when the Kothari Commission
was appointed, the Kothari Commission
tells you that if you have a philosophy of
life, you will have to have compulsory
education. Now, neither do you care for
the Constitution of India nor do you
derive any kind of enlightenment from the
Kothari Commission’s report, and then you
come forward for funds for funding the
universalisation of education. Now, you
get funds for universalisation of education,
and that money goes down the drain.
Because then, you say, that we do not
have universalisation of education. You
never make it compulsory and whatever
moriey you get either for non-formal
education or for the scheme of universali-
sation of education, you get children, by
persuasion and you never take stock of
the situation, whereby their enrolment is
effect by the drop out rate. Therefore, you
get money pumped into the system, with-
out taking any effective measures; that
money is lost ana this the country should
take care. We have not yet gone to the
maturity stage. We are making a hard
effort for a take-off stage. Now money
should not be wasted.

If you want to bave universalisation
of education you will have to have univer~
salisation of elementary education, for
the time being because it means, then
universalisation of education at all stages.
But if yor want 1o make universalisation
of education possible, it will have to be by
clementary stage compulsorily. Therefore,
) have moved an amendment. Whatever
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Shri Saifuddin Choudhury says is correct.
But he should ask the Ministry of Educa-
tion to take mezasures as have been taken
by the Government of Kerala. They have
made it.compulsory and we have also taken
measures  very recently in Jammu &
Kashmir State. We passed a Bill whereby .
at the elementary stage for the age group
6-14, that is the eclementary stage for
which you got money and never took care
of the drop out rate and you will have to
take the elementary education, you will
universalise and make it on a compulsory
basis. Therefore, I proposed to add this
much to the Resolution put forth by Shri
Saifuddin Choudhury :

‘“so as to achieve the objective of
universalistng Elementary Educa-
tion as has been decided by the
Government of Jammu and
Kashmir.”*

is a matter of
matter for

1 do not say that it
pride for me. [t should bea
pride for you also.

MR. CHAIRMAN : That is all right;
Now, the Education Minister will reply.

PROF. SAIFUDDIN SOZ I am
closing. 1 have already requested both
the Ministers, in the Consultative Com-
mittee that they must organise a national
debate and a conference, and take effective
measures for making universalisation of
education possible on a compulsory
basis.

PROF. N.G. RANGA (Guntur) : First
good specch you have made.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIP.K. THUNGON) : Madam Chair-
man, I am grateful to those hon. Members
who have taken part in the discussion on
this Resolution. I am particularly thank-
Saifuddia Choudhury for
bringing this Resolution, because he has
given an opportunity to discuss this educa-
tional problem, particularly in the
elementary stage to bring out the points
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and to give the hon. Members an opportu-
nity to give various suggestions. He bhas
also given us an opportunity to express
what we are doing in the Ministry of
Education for universalisation of elementary
education.

Before I state what we are doing I
would like to respond to Mr. Choudhury’s
mention about the All India Educational-
Survey conducted in 1978-79. According to
this survey there are 9,64,664 habitations
in the country with varying population
slabs. According to Fourth All India
Education Survey, the provision of
primary and middle schools has been as
under :

(i) Primary schools are available with-
in a distance of one km in respect
of 7,73,997 habitations i.c. 92.82
per cent of population.

Primhry schools are also available
within a distance of 1 to 2 kms
in respect of another 1,24,679
habitations.

(i)

For the remaining 65,988 habita-
tions, primary schools are availa-
ble at a distance of more than
2 kms.

(iii)

Middle schools are available at a
maximum distance of 3 kms in
6,44,971 habitations i.e. 78.83%
of population.

(iv)

Middle schools are also available
at a maximum distance of 5 kms
in respect of another 1,80,051
habitations.

)

For the remaining 1,39,642 habi-
tations, middle schooling facilities
are available at a distance of more
than S kms.

(vi)

This shows how far we have progressed
in taking the educational facilities to the
doorsteps of the people.

Very ‘valuable suggestions have been
given by the hon. Members .in the course
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of their-deliberations. But bsfore I come
to that, I would like to mention what the
Government is doing for universalisation
of elementary education. The central
budget for education was Rs. 110 crores in
1982-83, Rs. 198.75 crores in 1983-84 and
is proposed at Rs. 203.65 crores in 1984-
85. This shows a constant sub stantial
increase in outlays for education. The
overall outlay on education has increased
from Rs. 169 crores in the First Plan to
Rs. 2524 crores in the Sixth Plan. The
number of schools has increased from
2,23,267 in 1950 to 5,92,969 in 1980. During
the corresponding period the number of
primary school teachers has increased from

5,37,918 to about 22 lakhs in 1980. The
enrolment has increased from 223 lakhs in
1950-51 to 984 lakhs in 1982-83. The’

coverage of elementary education how is
90.1 per cent in primary classes and 47.5
per cent in middle classes. It is now pro-
posed to achieve coverage of 95 per cent
at primary level and 50 per cent at
middle level by 1984-85 and 100 per cent
for both by 1990. The problem of low
enrolment has been identified, particularly -
in 9 States. These States are Andhra
Pradesh, Assam, Bihar, Jammu and
Kashmir, Madhya Pradesh, Orissa, Rajas-
than, UP and West Bengal. For proper
enrolment in these States, various schemes
of assistance, various programmes of
assissting them have been chalked out in
the Ministry of Education.

17.05 hrs.

[SHRI R.S. SPARROW in the Chair}

We are assisting 90 per ceat of the
total expenditure in the case of non-
formal centres of education and 50 per
cent of total expenditure in the case of
other non-formal centres in the educa-
tiopally backward States exclusively for
girls. Besides this, we provide cent per
cent assistance to voluntary organisations
conducting or running non-formal education
in the educationally backward States.

We are providing 80 per cent of the
expenditurc  for appointment of lady
teachers in the schools in these 9 States.
They may be even in the formal system.
More than one.lakh non-formal education
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centres have been opened with Central
Assistance and 35 to 40 lakhs of persons
are expected to be coverd by these centres
by the end of the Sixth Pian. From 1983-
84 a scheme of cash award to States and
Union Territories has been started for
excellence in performance in enrolment of
girls at elementary level of 6 1o 14. A sum
of Rs. 6.21 crores has been sanctioned
under this scheme for awards to various
States. .

Some hon. Members, especially Prof.
Soz, referred to drop-outs. We have
suggested to the respective States certain
steps to avoid drop-outs.

PROF. N.G. RANGA : Co-operation
of the parents is nceded here.

SHRI P K. THUNGON : Of course,
that must be ‘hcre. One of the most
important steps which has been suggested
to the State Government to stop drop-outs
is the introduction of the un-graded school
system and no-detention policy so that
every child shall:complete one class each
year and will be promoted to the next
higher grade 1ill he completes Class VIL1I,
until the child reaches the age of 14
years.

Then, we have suggested to the Statc
Governments to provide two teachers in
all single-teacher schools. Due to economic
and social conditions, some of the children
cannot go to formal schools. To add
momentum to the enrolment, it has been
stated that they can study in non-formal
centres but, at the same time, they can
have entry into formal education. Se,
instead of one entry point, this is a
multi-point entry to formal education.
This will also give boost to the enrolment
for universalisation of  elementary
education.

Hon. Members have raised some
other points also during the course of
their deliberations. One of the points
which was raised is regarding pre-primary
education. Hon. Members will be glad to
know that we have a scheme which bhas
already been introduced during the Sixth
Five Year Plan. It is a Central scheme to
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provide assistance to the voluntary organi-
sations in the 9 educationally backward
States to start pre-primary educational
facilities.

Some of the Members have spoken
about the standard and syllabus and also
about abolition of public schools or for
nationalisation of public schools. So far
as the standard is concerned, I would like
to impress upon hon. Members that there
is no difference in the standard because of
the syllabus but. wherever the difference
in standard is there, it is because of the
physical facilities being providea by diffe-
rent schools. As regards the syllabus, it is
the same for all the schools which are
under a particular Education Board. For
instance, all those schools which are
covered by CBSE have the same standard
so fir as the syllabus is concer. ed. Whether
the student is studying in Jammu and
Kashmir or in Kanyakumari or in Nagaland,
the standard of the syllabus is the same
and the lessons are almost the same,..

(Interruptions)

PROF SAIFUDDIN SOZ : At what
stage ?

SHRI P.K. THUNGON : Inany part
of the country wherever the syllabus
there is no
difference in the standard so far as the
syllabus is concerned. But so far as the
physical facilities are concerned, these
may be different in different schools.

In the case of these schools in which
the examinations are conducted by different
Statc Boards, their standard may not be
the same because the syllabus prescribed
by the different State Boards may not be
the same. There may be slight difference
in the syllabus. But our effort in this
respect has becn that through NCERT we
try tocvolve certain standard or model

syllabus which is sent to all the State
Boards and most of the State Boards
accept that syllabus so that the same

standard is maintained. Naturally, the
same standard or model syllabus evolved
by NCERT is not follwoed by all the
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States and they adjust it according to their
regional or local needs.

A puint was also raised about the
capitation fee. In this regard our views
have been made clear several times, not
only in this House but in the other House
also. We are not in favour of capitation
fee and that is why we have. been taking
steps to abolish capitation fee wherever it
is in existence. Not only the Ministry of
Education, but Our Prime Minister is
very much aware of this and she bhas
written o the concerned Chief Ministers
earlier to see that Capitation Fee in
any from is abolished and not
encouraged.

A point was raised about illiteracy
ratcs among the Scheduled Cuastes and
Scheduled Tribes. Besides whatever faci-
lities we provide from the Ministry of
Education to the Schedulea Castes and
Scheduled Tribes, there are programmes
and schemes in the Ministry of Home
Affairs also, which take care of the intc-
rests of the Scheduled Castes and Scheduied
Tribes® cducation. They provide stipands
and other Tacilities 1w the Scheduled
Castes and Tribes students.

SHRI RAM VILAS PASWAN : What
is the percentage of litcracy among
the Scheduled Castes and  Scheduled
Tribes ?

SHR! P. K. THUNGON : It isa little
over 16 per cent.

SHRI RAM VILAS PASWAN : And
what is the total percentage of literacy ?

SHRI P.K. THUNGON : 1t is 36.23
per cent.

Shri Ram Lal Rahi has raised one
point which I thought I must mention. He
said that the Government should not think
that because this is a resolufion which. has
come from an Opposition Member, they
should not support it and that it should be
negatived. Sir, 1 can assure thc Hon.
Member whcther it is from the Opposition
or from the ruling party, if cerfain good
and purposeful suggestions arec given -in
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the interest of education we will certainly
accept those suggestions. He can take
out from his mind that fear that we
will be against them for the sake of
apposition.

1 would like to conclude by saying that
we are ajrcady have the epactments for
compulsory education in sixteen States and
three Union Territories. But you will be
surprised to know that out of nine educa-
tionally backward States, eight States are:
those which have already made that enact-
ment. Mere enactment is not enough to
universalise the elementary education. By
bringing in this as a Fundamental Right,
I don’t think it can help in the wuniver-
salisation of education.

Regarding the public schools, I would
like to state that the public schools can-
not be abolished.

SHRI RAM VILAS PASWAN : Why ?

SHRI P.K. THUNGON : Because as
per Constitution it cannot be abolished.
And also many of the public schools are
run by the minorities and are under the
safeguard of the minorities. So, they can-
not be abolished.

For the information of the Hon.
Mcmbers we have got it examined through
the law Ministry. It has been clearly
started by the Law Ministry that those
public schools cannot be abolished. There-
fore, I would like 10 make it very clear
that public schools are also contributing
in their own way to the interest of the
couotry. ‘

SHR1 XAVIER ARAKAL (Ernakulam) :
Sir, the Centre has given substantial assis-
tance in the case of non-formal education.
1t is nearly 80 per cent. I would like to
know whether the Central Goveroment—
and since the Planning Minister is also
herc—will consider giving help to the
State Governments in the matter of provid-
ing formal education ? Sir, they are
spending nearly 43 per cent of their
revenue.

That is a very ciucial point in the
matter. Witl thc Central Goveramiont
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consider, for the purpose of financial
assistance, allotting a major share of the
expenditure in providing education to the
children of this age bracket? Will they
consider this point ?

SHRI P. K. THUNGON : As the Hon.
Members are aware, at the time of Plan
discussions—the Planning Minister himself
is sitting here—it is the duty of the
Ministry of Bducation to explain the
necessity and to assist the respective State
Governments, and  after secing the
overall interest and overall buget, the
availability of resources, the Planning
Commission makes the allotment to
the respective States. But what I would
like to impress upon is that while the
proposals are made from the States, there
also appropriate projects in this sector are
required. Moreover, so far as the Centre
is concerned, we are giving 80 per cent of
the total expcnditure for the appointment
of lady teachers in the nine educationally
backward States. This is what we can do
and what we are doing.

In conclusion what 1 wanted to state
was tha more enactment is not sufficient.
Inclusion of this in the Fundamental Rights
is not going to solve the problem.

(Interruptions)

There arc practical problems here. If
it is made compulsory by making it a
Fundamental Right, the problem will be
that in those resmote places where two or
three houses consist of onc village, we
shall have to provide facilities to them also.
In case we are not in a position to provide
them, thz2y can go to court. Likewise
there may bz so many litigations in this
rcgard  Instead of helping peoplc we may
be trying to involve the people in litigation.
Therefore, I do not see any good reason for
agrecing to this Resolution and since we
are putting all our cfforts, since the
Government is putting all efforts to
universalise elementary education, I request
the hon. Member to withdraw his
Resolution.

MR. CHAIRMAN : We have got only
a little time for this, and then there is also
a Half-an-Hour discussion later. So, I
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wish to request Shri Saifuddin Choudhury
to very kindly be as brief as possible.

SHRI RAM VILAS PASWAN : Mr.
Rahi also is to move his Resolution, but he
will not get time.

MR. CHAIRMAN : We have to take
up Half-an-Hour discussion also at 5.30 p.m.

SHRI RAM VILAS PASWAN : What
I suggest 1s, you take up Half-an-Hour
discussion at 5.40 p.m. and in the mean-
time, Mr. Rahi will move his Resolution.

MR. CHAIRMAN : It is not possible.
Ouvce we have worked out some formula,
we have to abide by that. You have to
close this by 5.30 p.m.

DR. SUBRAMANIAM SWAMY
(Bombay North East) 1 have any
important Resolution; you should specially
see that it is moved !

SHRI SAIFUDDIN CHOUDHURY : I
think I can go beyond 5.30 p.m.

MR. CHAIRMAN : No.

SHRI SAIFUDDIN . CHOUDHURY :
Otherwise 1 cannot do it in a few minutes.

MR. CHAIRMAN : Up to 5.30 you
can speak. Lat.r on you can continue
next time.

(Intertuptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : Fourtcen Members have parti-
cipated in this Resolution. 1 am thankful to
all of them for taking part. Most of them
have very strongly supported the contents
of my Resolution. Only onc or two have
spoken otherwise. For those who thought
this Resoluticn unnecessary, first of all 1
would recommend to the Minister to grant
them this right to be educated ut the very
first instance.

From the ruling party many Members
have supported and from the Opposition
all have supported. 1 have heard with
attention the reply of the hon. Minister.
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Last day when we discussed it, Shri
Mool Chand Daga took a diversioa to other
arcas. He said that population growth is
the reason for our lagging behind in the
application of universal education. This
point comes in all the sectors. When we
make certain demand and point out certain
deficiencies this point of population growth
is put forward by the ruling party. Its
Members, propagators and advocates do so.
It should be put rest now. Population
growth is not the cause of our illiteracy.
On the other hand, illiteracy is one of the
causes for our population growth.

(Interruptions)

I do not want to speak much more. I
wanted that it should have the support from
the Goveroment also. Bur it has exposed
their character. They want pcople to
remain ignorant.

1 do not withdraw my Resolution. 1
press my Resolution.

MR. CHAIRMAN : I shall now put
amendments to the Resolution moved by
Shri Mool Chand Daga and Prof. Saifuddin
Soz the vote of the Housc.

The amendments were put and ncgatived.

MR. CHAIRMAN : I shall now put
Resolution of Shri $aifuddin Choudhury to
the vote of the Housc.

The question is :

“This House expresses its grave
concern over the high percentage
of illiteracy prevailing throughout
the country even after thirty-six
years of Independence and resolves
that the right to free and
compulsory education for all
children until they complete the
age of 14 years be included as a
Fupdamental  Right in our
Constitution.””

The Resolution was negatived.

‘MR. CHAIRMAN : Shii Ram Lal
Rahi.
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17.30 hrs. |

RESOLUTION RE : DEVELOPMENT
OF RURAL AREAS

ot v e ot (frafa) . avnfa
agrea, & s w3 g 6 —

v T Y 1T F R GIEIT A
gafas @7 1 W wfaai &
FIT, $9 AT A AT Y qqy
FY AT do & Awarag  fawrg
¥ g gurey ¥ sraed @y R
zafan geee i fawrfor st §

f ag difws aix afaw geal T aw
W g A gmrafas sagear A
gz #T afzde Afasi awrg,
farad fs sa-araroor 41 g#afa /g
avitor &1 adfea fadw giafeas
fagr ar a1

gwniafa agrza, & gz [T FAr
g fe o weaTs A1 ST HA A1 W
an srag? faar + & aig &1 frawet £ 1

MR. CHAIRMAN : Motion moved ;

“This House is ol the opinion that
Government have failed to
ameliorate the lot of iow income
group people through planned
development of rural areas on
account of serious inadequacies in
the administrative machinery and
therefore recommends to the
Government to devise pragmatic
policies by laying cmphasis on
cdugational and moral values
and by revamping the administra-
tive structure so as to ensure
integrated development of the
rural areas for upliftment of the
masses.”’

He will continuc his speech next day.
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17.32 hrs.

HALF-AN-HOUR DISCUSSION
Study made with regard to Socio-Economic
Developments of Scheduled Castes in
Rural Areas

MR. CHAIRMAN : Now, we take up
the next item-Halt-an-hour discussion. Shri
Ram Vilas Paswan.

ot v fra| qmaw (greitgr)
awiefs Az, aggaiw 14 wF &
awifes s ¥ I@mgar § faad
AEIW Frez AT g9 & FiwY-gFacaT
N F graeq ¥ @A Fai 1 af 9
44T AEIET & 9919 § $€ wgA a9 04,
EHIEY AT 5@ 9V gH AT W F

awmafs w@zw, dar i ggT § ar-
qrraaid gd ¥ ok st F 36 a9 &
IR EAR awT Ay guv o 3 faw
g & dfaaw faatqrnen 7 snar At
9t | e Y gW 2Ed & R grifas @ik
#fd% &7 9T gam My v ) oy
feal et & o gegw frez & 7 ¥
a4t aigifadtsr g€ §, g NS g wET
WA A gmfas s aifds woow g
qrad |

qumafa ageg, #3 gag & vex s210
9 H1T %1 a1 5 g9 faeet § 9-10 afeq
® Aex Uy 1 gfem A A Qe feua
4z fagr 1 Qve @, wfa @ Az faa,
99T & HE F) I fRA1 @)% qI% A
® foasr am &3 gag aqan ar, fagarg
w faqr waqr ) aqqrfas fear aar

17.34 hrs.

[SHRI
in thz Chair]

17 S13Q F I NI J&ME Fyaiana

SOMNATH CHATTERJEE
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gaia § FATET @AY W wrar qeAw
T Idr At fRaragr A 35 sAvEH-
arfegt w1t 3 gFEN 7 Byt v WA @W_.
faar wgr 1 18 Aifem #Y afgwrdy & qwa
A7l gsirng A2 9T fers qafadr & @vo
dqewT A gfamr N A ey am A
W A Ty 9 far wan | gt fodg
fag@ & faogagat foZ aw o AE
Faf) A gFaw@ F g g2 W E
AT wofads T ghwT 39 @aw § 991
A W@ 3

garafa agisd, @3y agw o qew
qEr Hag I3 Aga g qew A
a9y waAEg ¥, 4% s5dl F ward ¥ qangr
3% 23 37 v ¥ sigde gega
®iee T erzeR & 9T qa1 Fa1 $IA ¥
£ 1 fatwa resh &1 satw faar g1 om
SYA IBTAATET | A 1984 AV Y
gas; arg faar 91 (¥ arfds feafy 1
faega ofx ansfas s & g ed
NEAT A 50 9We agglwa iy
qfw@rdi Y wafer &7 & @zwar sear
&1 9 B Fiam § aggfaa afag
F dafors @ F faedad ) g s@ w1
X FTIT FAHT IgiA darar | 3@y
A & fargges greed & Wl & frg aga
a1 raATe F graed ¥ $g1 ot sy
wfy frdm, gare wmw, &9, Trumg ¥ wT
a9 fawrd Arear as ard a§  afenfan

g

TF .98 JIEL T 97 741 91 2]
A1, 1984 &1 Fu4T FIFIT ¥ srggfaa
wrfadt R Sq-sifaay & gfcfeafaay a7
USTATL 1T fasraiz 1€ qsgaq syan
& Y §IHC T wa1T faen B 4@ ) foe
fage & gwaw & qoraur &Y awicd
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waa faar e #ré fafrse fordrare srsaaa
agl fear wai g, T ATAAI XA
arepa & 5 agglaa snlal A aggfas
sra-arfaat & ara: @ qfeare 7w &0
Aquite @x § aafgs aigs &7
difea & 1

foc us 9% 4 wdw &1 fwar wqr
forar® qaT Tar i Fa1 AIFT AT WA Y
fir 2w o fafuem vioai § wfgandt @=i
¥ faarea a0 fagaa g7 w41 39 @Al
¥ qQd Y@ @ A9 @ aF qifz-
arfgdl 1 ggaiiag den & At § g
gAY ST T4T §, A AL FT Jq0G
frert & g # @A g JF
afgardl @i ¥ gEEmc FHA
arifas, aifas qfcfeafa fagam §

ey a8 & f&F quEr A aEH
aWy asNE wagw g gar g fuE
GG AW FE g% (7 w & foga avr
g ndat &1 J@r g fasga § AW §
IAFY FAL IS & XA F9T 99 OF
e & IO qiFe fau d fF gad Qi
Y TAGT B @ H FUT IIATAAT
¥ 74t wgea M wgar wgar fF e
agg war § fw 1985% gw 50 wfamw
faeyre wreza 7 faegee grgser i Y
TAA F J@1 ¥ FIT IFIT FT FIA FIA
o& ATYF TG FE qaAw g a8, s
A ed § A wwER § fx feay ww
TAN A @ T N NaT sqda T W@
§ s fpaal &1 ar19d sNgT wFT ST
gerEr &Y. qgt a7 gATE I G T
g § 1 w7 wrd Afafes ga7 gor aar §

a% A7 AFA F Dfow w@ e

€| gu A & Eyqadc Y & 1 § qOET
F wgAT s1gaT § 6 a1q su--ww wdaw

S.C. in Rural Areas 43
(HAH Dis.)

waarg s fRax @m  fasgew wreze &

E s wame § faada s@E,
TIRgT Fqar SIS H W €@ §
A frad av-z & awe § 7 99 IF A9
¢ 79 a g F1 aaaw T FUG, A9
@ 9P & MEme Jae & fored
queqT F1 fazrq Q1 qrr Adr 2,

M qrsArel ) XGT Y arqa Qe
fr @ wd, dew afsagw @I AFTH
9y GHIETT NAAT & 2378 FUE TFY B
& 1 zqi firegee sy & faq g fosgs
zizsw % fog @ 39 AT Qg w@r
a1 41 9 i Qaw ATST-AF 1.6 TWEE
91 | ATETEY 25 GET & FAQ T OF-
Y€ sz guF fagre o afeeqs dee #
I@IaAGT 39 FUT AIZE A% 2378
F0g | |

gl sy YIER ¥ R H
A1 7 $qg frgges Feew & fag w@r
1T 19 0% fgeges gigser & fog @m)
e frd guI g agt §, A7 & @
EER ol

fagtg o & Sew K19z-Y afem®
A 4800 0T i fagn ¥ foygew
wrezg o0 frgges g & fag @l
Faqw 90 ¥Qz fmur 9 g @A &
1.8 978z 91 |

qdts dar ¥ & 7500 §7F 2T
fem mqr fait fogger wwem AR
forggee grgss & fag 114 $OF T@1 a4
o g AAAT F1 1.5 IWE W WA

. fis agelt o F 1.6 @ ar, fada &

ar Ig WIHT 1,5 TWE 1.8 qTEE
F fear wgr, €@ dwadly @wAr
¥ gw 15902 ¥ wWg W g
faadi ¥ fargges geew & fag 171 sqy
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TG I Y, N G wH 1 | TET G
2 1 afwdlt G-adly gioar § afeqs dwet
® 2w FE¥ 39, 303 FAT WU
w, fusii & foggee weem & fag
228 AT ®U AYid 0.6 Iz @ |
a4 AW sr fgeEr | oo@@ @ oAt
qz aar| 83 q3agdiy @year &
Aeq FIWA 97,600 FAT TWI M
a1, forrd @ {wegee Fegq o3 foggee
zigew ¥ fAC 960 #T Fag &awiq 0.9
qIHZ T Y |

g7 ant & @D 25 9@ )
gad fag falw & & sfas @k w0
Fifge ar, ¥Nf5 9g a9 F1 F9F FAAT
qawl ¢ | afsa feafa ag § & ot fomar
FANT E, IqITLIFAI § &7 AKX foar
o1 W g & N fyaA megwEr §,
I IaT & afgs @9 fwgrar w@ry
aR Igwr afys ofsaa qqEr o
WY A AN 7 B qrAAr 4
wg g —

- udYq qqFl ¥ faFm-w19 w1 Q-
fas, aifas att Safas 3fee
& wond 37 aw-gqgl 9T Fifeq
sat AE 9% WH | W
wifas g=fa & oged a1 Al
¥ 35K guente W GHINIA
agdl @ gear | aggiwg afag
st wa-sfadi W @eqr W &
9wl N gw-Ag § e
A ¥ afasiw q09 # Wr
FAY ¢ arg @ o W fady
gREGIAT HT FHAL KTAT 9¥Ay
¥, S Faw San g ff g@

APRIL 27, 1984

S.C. ni Rural Areas 432
(HAH Dis.)

QoA AV { ag A owgr § —

“gfawia 5 frzas fegeal iR
R ¥ qgifAs @ sEEd
INE & anaye Iaer feafa &
Tedr@y gEr Af AT} | T

&g &7 yifaw  gggEr &1
awra g | zufa fogd gu-adfy

Aot F A amrfas-afas
fawa & fog fadvy wdwew §are
fee qu g, f&e N IT8 SANR
nfa® F19z N qAga qwEn
9T 7T 9% FZT 9 A9 faar
g

18 &9, 1984 Y FIFIT ¥ qg WA g7
T qr . —

«Will the Minister of Planning be
pleased to state the total number
of SC/ST families proposed to be
given economic assistance under

20-Point Programme during the
year, 1983-84 7"’

FWR 6 HIT§ 7 F917 f2qr 1 —

“During 1983-84 Scheduled Caste
families or 24.98 lakhs and 7.63
lakh Scheduled Tribe families
were targetted to be given
economic assistance under the
20-Point programme.”’

& TP § WA g § 5 g
aa zide @ qr) e qfa fea

gt

ZET T AIHIT § 4-4-84 W IOV
g7, AN T TFR G -—

“(w) &g FIFT U 909G 9=
affy  atom & faA adaAe

aqgfaa  wifadi ol sggfen
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sawmfadt ¥ weamnr & fag fafwsr
sidwl & fag sqT-awa FW
feaett waifr &g w1 7%;

(@) w1 Ty FIHFL GV §§ wAWhw
®1 g 39atn fway aqry;

(w) afe aff, av feadt gaufa &
it @ frar a1 @ AT
T ¥qT FII 17

FEIT Y W ANwg AT A/ E,
I AT AT R qahe § 1 afz v
Taddz @ w00, @ FHT gIWT Ja
&t

o7 graen § fagre & quare wate
Hwgraa § . —

YIS GIFITGTT AX q% TF Jeqi
A frg o 99F qead
e arf Y, Y m oawmiw
qar aarg fw wsw & arfaaifaal
aar gFeal & seamm &7 At
QT r FEr |y fEaAr qras
garT1 1983-84 % ¥ 1982-83
g N AW 6 FAT Q. AfwF
wrifea /, w9 1983-84 ¥ Fia
FAT TIT a7 /Y FLAT FT fag aq
@q7T AT A wqrarafa <
feqmq & 1~

4wt fowgey weew Wl fregee
ziesw & fag fear smar @, &g ar &t
g s femrarer & argat &Y #
ZIARC{ AT 1 ¥F TG FT I T ATH
ax ag) faw awT § fe s gewc T
feadt grafe s gognr fiear mar g
g g % 5N wgew ag ™y w1

S.C. in Rural Areas 434
(HAH Dis)

w2 ¥ fi feg® are gig a6l # I=09
qeTe ¥ fafien fawra-wrdsal & qga
fegar-feaar a1 Tsa  gIwITT &
fear & | & AT aTgar g f& feaan dar
ggd waddz A fear ok feganr dan
famra & ®im qx @ gar? &)< gk
T Far gy § ¥ sifeg ae gar
anr g+d § fis teg aTwT ¥ Iw dy @Y
o¥ feard s afi ? fiam wrgad fwar
§?

21 W19 9 &7t g9 fAea} &7 gaver
g7 fF :

¥ 1980 . ¥ AX g% aga  J4r
TSEAIR aifear fawre & fao fafae
usal #1 ardfer W € gaufwat w6
YT 74T §,

¥ 1980 § & as agarc agr
TSATT ST FIU Fw F A 0f
gaTfn, fagsr sqavr 7€ fear ar e,
g 4 §; WK

arfeae fasiw & fau fawife
qAUist § Ifad gram A1 gfafwa s
¥ g @1 g1 FaT F3w FaTQ 7Q E ?
gumT 7 wag faqr 5 1980-81 ¥
1983-84 a% anfeara’ Igataar & s
fatis ¥ta wgaar & &9 % i/
mifga @i w1 §| af gaulw wvoF
faator g & ,

(=) fonel) o & srgaTr T Y€ Wy
¥x w1 wifow 7 @y oy ze
sl § wd A4 0 AW why € gI

o

aTAAY dterar ag), AfwT sgwr @qw
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ot ot frar g gan & g & g
g (5 afy @ adf feav ey qoow s a4
gwr ?

wigda ¥ gravg ¥ gH WA §T A9
2 g Nwfai§ afs s T@gd
§ 05 2w § & w1 oivgA €, amaifas
oY wifgs, 39 33 4 gwg qgx qw
® fafga a0 @ e faar 99-
qeft dtg @ 4 Aew fufaa @wr § 36
qedz AT A & egEE FeEWE 16
qediz | sigt wfeanal w1 22 W@ § ag
39y fgyre Freem 1 owAfgard ¥ 6
sfaee | 9 fapear A ggsy faeAr =@ifgg
ared & a1z | Afpa Yeges Freew AR
FrgEd & nda aast F A0 A0 AT F
a2 o+ gg qgry feafs & faar & any 7
Y€ 1Y AYH UTZH FY aWr  qgFAAC
wg ag fafera g9 w1z wgar E gaa
Ty Aew @ fag | (AT # 7 gwees
e fag | 73 AY F2 § H{g § DT A
g fag wi=@ § 500 soew H @
7 greew & g &Y e fear o @ &5
18 F4T 7

#3 14 719, 1984 B qw HAATifEa
9§ @&q1 3018 Y91 1 £ “war I@m
H41 ag FAA FT FU TG M AN
gAY A 869§ g 5y eqifd
%1 & fRq argde ard safsaal € gar
deai fagdt & aur sa¥ siggfa onfqal
aqr aAqgias aAwrfaqt & satyaal &
et feadt § 77 I A o & wee
fear “qfF wgdq wFT @ awg -
Taal sadl Y wifq/agma/@asta &
A # A @ arar, sAfag aggiee
wifag/aggfag samfaal ) ard fieg

APRIL 27, 1984

$.C. in Rural Areas 436
(MAH Dis)

wq Sredal ¥ dafga AiFE Af @ 9

te

U w5 W fFar qgr o gawr
AT 5 AFITE :

The Question was :

“*Whether Government have any
proposal to start an industry
in cach State exclusively for
Scheduled Castes and Scheduled
Tribes and if so, when this
proposal is likely to be imple-
mented.’”

The answer was :

¢ Special incentives and facilities
are provided to Scheduled Casje
and Scheduled Tribe entrepreneurs
for setting up small enterprises™**"’

UF atE AT Hgd § (% ¥y wregw
A1 ARYCE TIE FT A A T@T Far
t AlrgEd aws e wga § e gafen
NWWE wd frzis @ sam
AT QAT & Fezrfew §1 o0 gy o
A OF I g1 91—

“Will the Minister of Industry be
pleased to state :

(a) the total number of Scheduled
Tribes who got their smali scale
industries registered since 1980
till date, State-wise and year-
wise.”*

The reply is :

““Central Government do not collect
community-wise details of loans
disbursed by the State/Union
Territory Governments.”’

qIawY wew g § o dager H1egd F
foaer fagar § ot deges grgeq ®)
fwaar fraan § s i fafaedt 3o gt
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2 gz wma W zrew) fafaedt wr d, o
fe g8 sarar arzzer fafaed) &, fom®
qiegq ¥ g€ s Fafaw Far 35T 9%

Fragvgar . —

““Central Government do not collect
community-wise details of loans
disbursed by the State/Union
Territory Governments.”’

gF AT WX g8 AAT—ET-UEM
srawy T qefia agygfaa afagi/sggfaa
sraarfaal &Y wor 33 F oAy F Arv o
§ graeg § gt @ifg &1 salr wm
& ? g71a fgwar —fafwa sqgtag aar
waarfagl ¥ eafyaai & fag w9 fag
T OHWF FIHE qWT T TP AL (FC
XA E TS WO AW H qrF vt § A
qq ¥ AFT 3996w AE , TeERd & foag
MA® FT AN E A FET T AwE
3qFey A B, wF ArIFE I QT Ay
degee wTeEy WX fEYEE TS F  qAw
¥ JIqF qry AIFS AT Tt uF AT 9gq
q81 aar—AggraT @ifr s saenfa
aqr dt e@{guET F greaAr 3 A
¥ gz far F1q7E FA AT G ?
w1 Seyee wEE AV HYYeT TTIEA 1A
IqTE W1 W ? ga% avyew ¥ yIE
Fgt & fe d4f5 ag fa a9 % g
@ g@w #t Qg2 f& enfa,
wawifa, 94 garfz & sTgTT AT AWIQ
I Fr dal § wrar gy & s |
g FET FT A7 § 5 ad & amareax
0 "ewr sAET wg, wfa & amge
FEAT A1g, Featolaq & R 9T THIAqY
MR, Y SEET wiegar 7 &% gy | AfE
¥ guH1TE quar sigar ¢ v fswg fafaed).
Haar &t <@g ? it aw aga ¥ gy
afefy wY Fedle A0 ot § 1 RwE Fafredt

S.C. in Rural Areas 438
(HAH Dis)

% feg omare g3 e TRAE 9w
fowmr NH7 wward, wwgy  eHe
AqAT § IR A dtggee HIeE T HegeR
TIA F A1 gL FATT IS AT, IgH
wew w7 fear nar g 1 @F & smg R NN
LR RN '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : That is quite
different.

SHRI RAM VILAS PASWAN : May
be different in your cyes. It is not so in
our eyes. '

SHRI P VENKATASUBBAIAH : For
you everything is different.

ot T fes maaw AT FE gFY
B fs sau fgeaifeds hae a1 ) 6N &
gan fearge que ®q #1 qifadr sadr
4t 1 gF 9TE A gal A€ &1 FAq FEW
¥ g gt o axs e e ar, T@
gEN AR WY ST 91| AT fgegean
g g war g, w5 #1 affeafs a fasrg
Tt & fygeg wifa & srraet &gl @ axar
¢, UFgT TNAT § Aggqes 1% F1 A@W
g o7 F5a1 8, We AR § g sfa
&1 raRY agl T wwar g | safae § awy
qrag AT At g 5 afy snawy qqd
gfagrs qead &, @1 o deyes wwe
Tz &, wgIe IWNzE g, emane WdE

- 3, deger grged Gl &, sEwl o e

ffg) g § sFFNATT ) s, @
amA g senr & w7 @ Gidie qa@
sgiat AT R AfEA i im@r &Y
AGILAENS F1 A% A 65 21 TF AH

. wife & a9 T et gadt AT

wfa & Arw 9T uETiewE ©1 ol Agi &
90 §1 ow @ @ FER g FEgae
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W FTE A &) g @ wATEy W
g w1 1 AT gEA wifaw foz 7 o,
afwa A ag fez 38 @71 W@

gt SRICHT UF G AT I
FHENS & rgeT § BT T AV 1 §F FEEH
¥ Y GTHITHT A FIE Qi —

s‘(c) Since there is no statutory reser-
vation for the Scheduled Castes/
Scheduled Tribes in regard to
allotment of raw materials, no
separate record is available with
the Corporation.””

T oy Wiz §wT ¥ R
gIFTT AIE¥e ¥ #} Gar A
W@y qid § gg 9@ & @ f& 3
gy, waaw, aer, fagan 2 9@t
AqT, 3 qIHFE AAT, W@ BT T WA
qe et e @ 1 fagar afeTaar
W E—gw g ¥ fF el qrde
gAatar grr, Afea dar o e #1 8
1% §gr §, aqdee w1 qar § ) fagen &
amg oe afigx @w vgr &, AfEa w3 Fa
wrstafirad g Agwd A g, @
Tade saA g Ag ®- asar giw
AR WA a7 I @ gA A g
feadga A aifEd A T1q F0)1 f9b
gIETl AVE 9T AT T T ATYesS
FeEd )7 H8YEE FITEW & W1 H HAT
FTAT 24 § | A9 a1 AT IET G&Q
ANed e g, #a1 398 § A9 qEHY
g f& gora TwEiME ew 3T F
HTQAT, JHTA ANGH &€2Tq FA1 g Jaan ?
afz ¢ar @19y § oY gq @1 oF frareacy
@@

I §uy § gs5-we-as aar af
ot 1 gait @R & SAA 4 fEA) ware A
o faadt 4y, dfew qmer qEex

APRIL 27, 1984

8.C. in Rural Areas 440
(HAH Dis)

A 3g® & wefear) g & qora
ATHITF HFI—

“(b) The Antyodaya and the Food
for Work Programmes were
refined, restructured and syste-
matically extended to cover the
entire country through the
Integrated - Rural Decvelopment
Programme (IRDP) and the Natio-
nal Rural Employment Programme
(NREP) respectively.”*

AR gag ¥ 4 frat wagd & e o
attoa A q@ AW AR FATH
el @i dr9r, Ja A R AT
IAFY T@AT AT, Al T FFT HA A §®
FIEIN NIFZ ¥ AF F17 5@ €, foah
F0T I I HT@H F W Iaq [
TEAT 91+ HF AT I 4 fHEA HT A7Y
9aT2 1@ § 1 a8 &A1 fFawy Ja ¥ 1
Tgr - ang oy wrAd § T gw W Ay
31 fody 9ug o Qi@ § AaEIHal
A—aF qYo o Mo TAr, I IEW
[T F A7 9T 50000 TGT I3 f7uT
8% qiE gE dVo ¥o Mo AMWT
I3 FE (F TEF FIG KUY & ATGq-
Far§ 1 363 f6T 1% $UX F AWK
50 g9 ToqT I&1 faar: Ik «ig
A Mo Ao #HYo HI1gr, IaX Fg fw
NEr § #AePT qgT g ag § wafag
IgH WA A AR AR NGIATEF
a9 q I+ A &9qr I faur) 7 @gi
qTGIGT AL, T IH GAT AV A AT
aqT—aa} ¥ gak arq 9T qar 337 faarn)
ag s9H NaArg | gufag afx ag
NoAr F AT AEAE N BTG
FATEQ AR AWEcd F IART AT G dH

# F 6T g —
“(a) Whether  Scheduled  Castos/
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Scheduled Tribes
constituted;

Cell has been

*'(b) if so, the number of Scheduled
Castes/Scheduled Tribes persops
working in the Cell.””

AR wgr—Aw gy aar §, Afex @
#ié afg®( qgg’va afaar  aqgies
s ia AgEIT B7 A} § | A9 GUYER W
AT Feges Zige & g d @tad § dfew
Iq% 39 G &1 gF W wlwwrd agh
@RAT A AT T GAHY §—aaT AN ¥
E ar Y gwar ? 19 agglaa wfaa
N W1 FA F fg <¥E arar, giaw aa
ey § afer gad gF ot degEE wR
Ir GTAET 5 O AFALAE @m N
¥ FaT AT KR ?

gigR  agw  §—fagrr,  afewsh
&ma, Asa gdw W INE F xY aA N
vprrEE T A AT WYL avwiY
Agg A B Hw fmar g A vy
fis o Ao To 17 FrgfAnt vrow
arme Y @ af§ ¥ wgAr W
F— 1o HIYET FIETH AT TEYES Fresw
& s gy afgwid & ofa smaes Y
ng § a7 X auy wigsrd € qir w@
& & s o1 gEEAr &3 & fag wor
Ax @, @ aTo Mo FF Y T
fadl a® Q¥ <% 7 3% fag gerla®
W w1 Edt & § @ fifyg o
AT $7 GHIRT §) G '

Frardy ¥ 36 are NE re—fae 93
dar g5y & w91 5@ N waw § o ghear
¥ gror ) i€ 9% o= WE, g A
dafem av ofw g ¥ gl fggea &
Fro it wM fgr 9T &B &7 qrgrEr

I3 F1 &7 F<ATf weww ¥ W§

S.C. in Rural Areas 443
(HAH Dis)

#elte = s ¥ | s 5w 2w ot

¥, wgd & a1 19 e Afww, s

g1 TAAT QAT §, 39 ISV T AW
tow wifa faly =1 et § 1w g
TR I g o fadw ol &
szt § + 3a fae am mfr Y sgawEer

aff T 1y § FR A9 At gwiafa agaa,
e § WX § me el fagre Tk
1T F7AL AR | IX AT gL ATET R AT
Y AU wWAFT AT FIaT §, A gAY
=10 zil wr afw AN E Al N oave
IGTH aHEY § AT FAEHT TET Y qwId
FalREd qx @I IR A Ay §)
fex a7 Y F12d § A IaHT A/YT
fawaar § o< fve siree Sas) gEdt )
A §, faay wrz o §) g s
q gedt a€ wEEd g, Y qar ag
TR awita aff faww qF, forg waila &
Iq M X AT aF s e gar
A gy, A fawr arad & gra s go
AT AAF FV ATATARAT §, & 3w SHT
fasw w1 #YT AT gEE A Arasawar g,
A g fams &7 e Wiz gar€ ar
a% dfwa dar 7§ Qwr atrzg 3w AN

. q% wufa ialw &1 gradt § sar | qrear
| qrE @ &1 5w QF wrfa v & qraie

9T BT AR /Y G ATAAL FY IS &7
ww ow wifg fade & arare 9T wd(¢m
AT anyy e w1 w17 o sfa Fad
& ATATT g AT | G SYAEAT K HIGHY
T HIAT ZIT |

& gr @ QA wAY FIgST ) A
ag fae 5 srgh-orgt afedts it &, ¥

- A grit i aie § qed A § fawa ¥

%% Ay off, €HEET § qgF AL o, AAw
¥ wgs aff @, Tage & vew aff @ e
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AT § ag6 AL 4t a1 agt av gheaml
a€ qfedter g€ 1 gt s arar & ek
A FIF I AT E |

u% AlT g & Y FEA g f=
TTYeE ez AT GEYET ZITW H Ay
9T MATH fasrelt o arat & AfFA gEd

aifeai & Y NI HIE I faser & qY

& 91 fggee Frezy 9l qeges QT 4
atal ®Y faarst 98 fast 2

§ TqAT FF HT HIX WG FY JART
FIAT AgANE fo ey Dsara) a1 o)
faez 4y, agaga ass) fawe &1 gadl
I & AFGU F I AT AT w8
#y zEawFTQ, fom uws, a9 LELd
IYIEH, W4 Fea1eA & faw ghawrg 3
Ft a1 & s st 1 faez 8, T8 w
qzar R S f €t gu gadF fag ar war
YT aFey @A g F @@y S gAS
F g8t A & qvET AT FQi Afwa §
FTHR AT 4 IF amiar § & qeee s
e faadY f Deag §, faad «f dua
g €, % fas 397 e § ) wuwgm
a agdfs a1 da-gd Sl A
sifeg, amm 25 g sdww A Sfeg,
AT OF AT Frdwa & Waw AN a9 o
N qF FT A9 0T Fq AqAT 797 I90
Afag fr deger srzw @R degee
Zrgew & fag Avemarel 9T forgar #ff et
grT, gg&t AyAef g

# faarr & &g wmAr Sgar  Afew
& &g e gawy volar § 9 Yeaws
FIEZH AT AT G130 & Ara q forady
W Heqid wd G A1% 98 AT gas
g @ AT Ag 98 T 39U &9 @,
qg T3 ANl A ad F fag foar o @

APRIL 27, 1984

S.C. in Rural Areas 444
(HAH Dis)

# AT za¥ o vt owy § 1 Jagee
FTEEY A ASYTE ZIT89 F A G AU
ad Har g, ¥fF =9 &7 Wy Ay
agi farar & 1 & ag N Fgar =garg
f% Jeqee #1829 ol Neqew Tigew Y
qrgAE f1 A9 @ Afag 25 q@=
gamy migera &1 faadr gasy dear g,
3dt fgara B sy 3790 gF STy

#wdr Y g sffaw gIT FE &3
XA g1 X g @A H A qR g an
R & § 6 A3qee Feew &% Jzqew
TR & fag (19 OF qaT § HHAI9T JAG
T HG F HI) A1gq FAATT IF-F1T a1
#g§ I5 § AT 9gH 9t i (Wl d alx
o9 gd1sz a7 wC §, S W FP 1w
YIFEE FITTH 1T WSYET Iged & foq
49T ¥ UF feqEdHe, uF  HATHT AN -
T AMMAT %+ gfea wfag aa g1 %
g efsea wlagua # @, a1 419 @ @qA
& &0 o Agar T 1w qegEs wEw
AT deYFE 7j358 F AT FY wrAlefeq
#faq o% aqw 4 9F qAq1 ) § sgar
qigalg % 4g 99 sy (afqedr &
qA A & A0 AGT qA1 § AT A A @
g, A 4 aF A IANT | T HAT F IAH
g At TArET q1 A |

g O8] & 919 § AT WTHOT FHIT
FIATE

MR. CHAIRMAN : Now, the hon.
Minister.

PROF. N.G. RANGA (Guntur) : Sir,
let the others also speak. Aflerwards he
can give his reply. One speaker has taken
more than 1/2 an hour.

MK. CHAIRMAN : Other four hon.
Members will put a question each later.
Now, let the Minister reply.



445 Socio-Economic Dev. of  VAISAKHA 7, 1906 (SAKA)

PROF. N.G. RANGA : Rules have to
be changed. Somebody or other some day
or other has to protest against all this
kind of procedirre; s this what you call
Half-an-Hour discussion ?

SHRI RAM VILAS PASWAN : Short
duration is for one. hour,

PROF. N.G. RANGA : This is Half-
an-hours Discussion only. 1 am addressing
the Chair, Mr. Paswan.

MR. CHAIRMAN : Let the hon.
Minister proceed. It is a very important
subject. The Minister is prepared to reply.
Let us hear him.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Mr. Chair-
man, Sir, at the very outset, I must express
my thanks to my hon. friend Shri Ram
Vilas Paswan to have brought this subject
for discussion in the House through this
Half-an-hour Discussion.

Sir, it gives an opportunity for this
Government also to highlight the various
measures which have bcen taken to amelio-
rate the conditions of Scheduled Castes
and Scheduled Tribes in this country.

I may strike a personal note that I
have been working among these pcrsons
for the last 20-30 years not only asa
,Member of Parliament, but also asa
social worker. Since I came from . back-
ward and poverty-striken area, 1 have
taken special intcrest to work for these
unfortunate people, who for generations
together have been ~oppressed and
suppressed. It is the Father of the Nation
who took up the cause of these pcople
and worked incessantly during his lifetime
for the socio-economic dcvelopment of
these people. Many scifless band of
workers have worked among these people,
and I may tell my hon. friend, Shri Paswan

that it is not only the duty of the scineduled .

caste persons, it is the moral duty of the
non-scheduled caste persons also to work
for the amelioration of these people. And
for centuries they have been working.
There are Quite a number of social workers
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like Shri Rajgopal Naidu, Prof. Ranga,
who have given inspiration to us to work
among these people. Bapuji has said we
have got a moral duty, we owe a d:=bt to
these people for several ages, and we
must redeem that and work for these

people.

During all the Plan periods, ccrtain
efforts have been made to heip this section
of the population. I do not say that we
have done substantially for these persons
all these years. The most important
factor that is to be borne in mind is that
our country is a poor country, and majo-
rity of these persons constitute this
section of the community, the scheduled
castes and scheduled tribes.” Whatever we
do for the general socio-economic develop-
ment of the people, the major portion of
cur work or our assistance will naturally
go to this section of the population.

When this Government came into power
in 1980, the Prime Minister and our
Government and the party took the earliest
opportunity of moving a resolution in the
House extending the reservation for the
scheduled castes and scheduled tribes. She
has taken another step in writting to the
various departments of the Central
Government and also to the various State
Governments to take steps in order to
eradicate the poverty among these people.
Her letter dated March 12, 1980 is most
relevant in this connection, I quote what
she has written :

“] am writing to convey to
you the deep concern of the
Goversment of India about the
problems of the Scheduled Castes,
and the high priority that we
attach to the tatk of their
rapid socio-economic develop-
ment.

I am writing separately about the
measures to be taken to deal with
the atrocities or crimes on
Scheduled # Castes, which have
been occuring in large numbers
and have sharply increased in the
last three years. There is 8 clear
nexus between the economic
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plight of the Scheduled Castes and
the atrocities and social disabilities
to which they are subjected. For
example, maby of these crimes
are intended to tarrorise and
cow down the Scheduled Castes
when they seek their wages for
agricultural labour or try to culti-
vate the lands legally alotted to
them. A permanent solution to
this sitcation must be based on
the rapid economic development
of the Scheduled Castes.

The proportion of Scheduled Castes

in the poverty population of
India is much larger than their
proportion of 15 per cent in the
total population.  They are
characterised by below-the-poverty-
line economic status, poor asset
ownership, general dependence on
agricultural labour, subsistence
farming, share-cropping, lesather
work and other types of low-
income occupations; preponde-
rence among bonded labourers;

and subjection to social and ¢ivil

disabilities.

In my inaugural address to the

conference of State Ministers in
charge of Backward Classes Wel-
fare in April 1975, I had empha-
sised the responsibility of the
different departments in executing
programmes relevant to  the
Scheduled Castes. That conference
recognised the needs of the Sche-
duled Castes and recommendsd
that each Decpartmeni should
identify programmecs relevant to
the Scheduled Castes in cach
sector and quantify the benefits
that should be made available to
them. I understand that most
Stats Governments have formu-
lated Special Component Plans
for Scheduled Castes as part of
their State Plans.

The Special component plans, already

prepared by the State Govern-
ment, have not only to be
improved quantitatively and quali-
tatively, but should also be
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implemented satisfactorily. Satis-
factory implementation will require
not only attention to programmes
but also a clear-out -persoanel
policy consisting inter alia  of
orientation of officers of Depart-
ments concerned with development
towards the needs of the Scheduled
Castes and their careful selection,
training and continuity of tenure.
The objective of the various dave-
lopment programmes in the Special
Component Plan should be to
enable Scheduled Castes families
in the States to cross the poverty
line within a short and specified
period, if possible at least half of
them in this Plan period itself,
For this purpose, it is particularly
important to take note of the
developmental needs of the Sche-
duled Castes in cach occupational
category, identify the available
opportunities suitable for them,
formulate approptriate develop-
mental programmes in the light
of the above and build these
programmes and corresponding
outlays into the Special Compo-
nent Plan. In this context, an
illustrative list of possible pro-
grammes in important sectors for
different occupational categories
of the Scheduled Castes is
enclosed. It is important that the
programmes and outlays in the
Special Component Plan do not
represent small token provisions,
but should be adequate to cater
to a substantial proportion of the
number of Scheduled Caste
families in the relevant oocupa-
tional categories.

The Scheduled Castes Development

Corporation which is another
itaportant instrument for the deve-
lopment of Scheduiled Castes,
should be activated and made
effective in the field. Close
linkages should be established
between the sectoral programmes
in the Special Component Plans
and the Scheduled Castes Deve.
lopment~ Corporation’s activities.
There are alto a trumber of
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Jother programmes for the Sche-
duled Castes which are wholly or
partly funded by the Central
Government. The State must
take ful advantage of them by
prepating programmes and pro-
viding matching funds wherever
prescribed.

You will hear in great detail from
the Ministry of Home Affairs and
the Planning Commission. You
should see that the task of the
development of the Scheduled
Castes receives the highest pri-
ority from your State Govern-
ment and gets the benefit of
your personal attention and
guidance. Please keep me informed
of the action taken and the
progress from time to time."’

This is what she said in 1980, At one
time, a suggestion was also made, if 1
remember correct, that the Chief Minister
of a State should have the portfolio of
Harijan Welfare. That was also stated
categorically when Panditji was the Prime
Minister of this country. And that was
re~emphasised by our Prime Minister. In
this way, utmost importance is being given
for the socio-economic development of
these people. 1 agree with the hon.
member Shri Paswan that with all these
Plans, we were not able to make substan-
tial progress. This is because of the
limitations the Central Government have
got, so far as the State Governments and
their financial plan outlays are concerned.
We can only advise them that they must
provide necessary assistance to these
weaker sections of the society. We con
only persutade them, but their is no such
Constiutional authority to make them do
what we want and what is required to be
dore for the socio-economic development
of these people.

In the Sixts Plan, we took some con-
crete steps with regard to the development
of these persons. The total amount for
various States in the Special Component
Plags is Rs. 2600 crores. Apart from that,
during this Plan period, we have avolved
a Special Central Assistance Scheme to the
State Governments, irrespective of what

" Paswan has raised several points.
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. they will spend so far as these Scheduled

Castes and  Scheduled Tribes are

concerned.

Our target for the 6th Plan is to give
Central assistance to the extent of Rs:600
crores, to various State Goverpments in
addition to what they had alloted their Plan
outlays for their development. So far, Rs.
406 crores have been distributed to the
various State Governments as Central
assistance. We expect that this Central
assistance will be properly utilized, and
utilized to the best advantage of these
sections of the society, for whom we have
intended this. This is a major step which
this Government has taken, so far as
Central assistance to SCs and STs through
various State Governments are concerned.

SHRI RAM VILAS PASWAN : State
Governments would not do it.

SHR1 P. VENKATASUBBAIAH : But
what can we do, placed as we are consti-
tutionally ? Whatever we want them to
do, we expect them to do. People like
Mr. Paswan and other dedicated workers
must mobilise public opinion against State
Governments which have not fulfilled their
expected task.

SHRI RAM VILAS PASWAN : It
is your Government which does not
implement it.

SHRI R. VENKATASUBBAIAH : This
type of allegation will not help us. Sir,
every time he quotes Aryavarta. He takes
what it says as words from Bible or Quran.

SHRI' RAM VILAS PASWAN : Rs. 7
crores have been surrendered by the Bihar
Government. ..

SHRI P. VENKATASUBBAIAH : I will
enquire.. We are living in Aryavarta, but
we can npot all the time go by what
Aryavarta says.

MR. CHAIRMAN : He can send you'a
translation of it.

SHRI R. VENKATASUBBAIAH : Mr.
With
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regard to giving of licences, wages etc., he
has gquoted some answers given by the
Ministry of Industry. One¢ important point
he has made out is in the matter of giving
licences, and in the matter or - giving
financial assistance. Iie says there is no
break-up so far as SCs and STs are
concerned. He also says that we are
adopting double standards, viz. that at one
point we say something; but when he asks
for some figures, we say we don’t have
them.

In the matter of giving licences and
also of encouraging the entrepreneurs
belonging to these communities, I will find
out the position from the Ministry of
Industry, because I don’t have any infor-
mation. I cannot say off hand now what

that Ministry's thinking was; whether there -

was any strategy cvolved by them to help
these people, for giving these loans or
licences to these SC and ST people.

SHRI RAM VILAS PASWAN : What
are the guidelines issued by the Home
Ministry, because it is your Ministry which
can issue the guidelines, which other
Ministries will follow ?

SHRI P. VENKATASUBBAIAH : May
I read out the guidelines ?

SHRI RAM VILAS PASWAN : I have
read the reply of the Minister of Industry.

SHRI P. VENKATASUBBAIAH : What
I read now is from the letter of the Home
Minister, which is a follow-up action to
what the Prime Minister had written
already. I am reading a part of it :

“] am writing this letter specifically
about  the development  of
Scheduled Castes, since the matter
needs continuing vigilance. You
may recall in this connection the
Prime Minister’s letter of March
12, 1980, copveying the deep
concern of the Government of
India about the problems of
Scheduled Castes and the high
priority attached to the task
of their rapid socio-economic
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sized the need for quantitatively
and qualitatively improving the
Special Component Plan, keeping
in view the special needs and
handicaps of the Scheduled Castes.
Shortly thereafter, the Special
Central Assistance to the States’
Special Component Plan was
introduced from 30th March 1980.
Now that the new 20-point pro-
gramme has begun, proper imple-
mentation of the Special Compo-
nent Plan with a view to achieving
its objectives., .., .becomes all the
more important.’’

This is a long letter. I will find it out.
SHRI RAM VILAS PASWAN : What
is the policy regarding industry ?

SHRI P. VENKATASUBBAIAH : 1
already said there are guidelines; whether
what he has raised is also one of the points
of the guidelines, I will find it out from the
various Ministries. He has raised a new
point here whether this categorisation of
SC & ST is also one of the guidelines, how
can you find out whether these people have
got any assistance, this is a matter I will
find out whether it is possible adminis-
tratively. Unless I know from the Industry
Ministry, I cannot say whether it is possible
administratively; whether it is going really
to help these people.

MR. CHAIRMAN : At the moment,
the Minister is not in possession of the
facts. He says he will as certain and let
you know about it.

Wit vw fawre qreem : o 9EAT,
g qarg fr a1 §e€ 9O a1 AIEdY
¥ ¥ foeger wregw & faq wwdt @
feadum & qifad § a1 adi |

SHRI P. VENKATASUBBAIAH: I
cannot speak, like Shri Paswan on
assumptions. When I speak, it is a
committal to the House. [ submitted that
whatever points he has Taised, so far as
the Industry Ministry is concerned, I will



483  Socio-Eonomic Dev, of

convey those points to them and I will
inform the hon. member about the points
which he has raised in this connection.

SHRI RAM VILAS PASWAN : I have
read the reply given by the Minister; I am
not reading on my own. :

MR. CHAIRMAN : The Minister says
he will make a specific engiry and let you
know about it.

SHRI P. VENATASUBBEIAH : I will
make a specific enquiry about the points
he has raised. What more to prove my
bonafide with Mr. Paswan is becoming
increasingly difficult. I have stated what
1 have got in my possession and what-
ever he wanted we will certainly convey to
them.

SHRI RAM VILAS PASWAN : You
are saying what you have done; you are
not telling me what you are going to
do.

SHRI P. VENKATASUBBAIAH : The
Government is very serious and anxious
to do what all we could do in this connec-
tion; and I can assure my hon. friend that
we will do our utmost; whatever he has
dealt with here, it will bc borne in mind.
He has said about setting up a separate
department in the division in the Home
Ministry handling the development of SC.
There is one SC Under Secretary, one SC
Deputy Secretary, one SC Director and
the division is itself headed by the Joint
Secretary who is SC.

SHRI RAM VILAS PASWAN : Is
there any department I do not want any
division.

SHRI P. VENKATASUBBAIAH : What
-1 am tetling is about the division. If he
cannot understand between a division and a

department, I am not responsible for
that.

§ m fewre awew @t
AEAT, A17 gATY- e FA A FQA?

& At wigar § fr s fafret we
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g edast § A1 e fearde § ar

agl | s ;mgw (afaee &1 dzx afge)

s1gw fAfaees ¥ oad dex Hwg  Fw

T fae fa @ @ fafaed) ok W faw

fa ¢ @z fearddz gv fa giw fRfaed

N vegema fefiom #r am wg
WE A

SHRI P. VENKATASUBBAIAH : If
I have understood the Prime Minister’s
letter, I don’t think that what he has raised
is...(Intertuptions) ’

MR. CHAIRMRN : You have
demanded a separate Ministry or a depart-
ment in the Ministry of Home Affairs for
SC & ST. He says, there is already a
division consisting of some SC officers;
that is his answer.

SHRI] P. VENKATASUBBAIAH : That
is what I said.

SHRI RAM VILAS PASWAN : What

" the State Minister is saying is different

from the Sethi.
oft 58 & Fgr @1 i Gz feqrddz w1
aaar Tiwen  wfasims § 1 W

Agiea wq Fefama Y am sg @ &

Home Miunister, Mr.

SHRI1 P. VENKATASUBBAIAH : If
the Home Minister had said it, it stands.
I cannot add more to whatever the Home
Minister has already stated.

MR. CHAIRMAN : You verify it. If
the Home Minister has said ii, you stand
by that commitment if anything has been
made.

SHRI RAM VILAS PASWAN : What-
ever the Home Minister has said, you must

' always stand by that,

SHRI P. VENKATASUBBAIAH : I am
already standing and replying; and I will

‘stand by what the Home Minister has said;

he does not have any doubt or reservation
about it. With these words, I will again
appreciate my good friend Mr. Paswan for
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baving highlighted the problems of the
SC & ST. .

SHRI RAM VILAS PASWAN : Will
you say about !land-reforms;

SHRI P. VENKATASUBBAIAH : Let
him go and ask the State Governments.
Land-reform is the bed rock. I agree that
unless we successfuly implement land-
reforms, whatever we talk about SC & ST
welfare is an eye wash. We are deeply
committed, the Government js deeply
committed o it. It is we who introduced
land-reforms in this country. We have
advised the State governments. We have
sent the guidclines to the State Govern-
ments, for land reforms. Therefore, it is
for the State  Governments, to implemont.
T only humbly reguest the hon. Member to
find out fiom the various States, like Bihar,
what they have done.

SHRI RAM VILAS PASWAN : Whaut
about 20,000 acres of land allotted. ..

(Interruptions)

MR. CHATRMAN : I will now request
the hon.  Membe:s to put one  guestion
cach, because we have had a  iairly long
discussion.  Thut is what the rule says
also. 1 call the hon. Members one by onc
to put o:.x question please. The hon.
Miniasor will ropiy. This is according to
the Ruies of Proceduie.  Let us follow it.
Shri Rangaji has coirectly statcd that we
should follow it, and do it within the
titae spocifivd.  Siiri Virdhi Chander Jain.
Please ot you- gacstion.

o afg @ @ (aEw) ¢ gwiafa
yglew, AT qreaE ot 7 aggfad
Ftf arx saemfagi & amwfas o onfes
fasr w1901 W ¥ ¢ FLHT gru
feg mama F @ & 9t wew samr
ar sgasged § § 4g 9 A1 A@a
gi% In wrara ¥ WA @ qva§ta
et sgyfaa afa A sSaeifagt
N AqE @ § FWR I 3 fag ag
faoia foav ar 75 gw 50 wfaae ot 9
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T &Y X@r ¥ FaT g A4 A
WA R § 6 o Dot H wg aw
fead srggfaa mfs ok aggfea -
aifygi & @F #) dd e § s
IEIaTE A gawr feafs & ofeada
feai g ?

SHRI ARJUN SETHI (Bhadrak) : Ml;.,;'
Chairman, 1 would like to be very precise. -
This discussion arises out of an answer
given by the hon. Minister to the House
on 14-3-1984. The Minister has stated
that a study bas recently been sponsored
by the Ministry in a few blocks in Uttar
Pradesk tor socio-economic development
of Scheduled Castes and Scheduled Tribes,
that the report was under cxamination of
the Government. So, when this is the
categorical reply of the hon. Minister to
the House, on another occasion I also
raised it under Rule 377. The issuc, was
whether a suitable machinery 10 evaluate
and study the impuct of the welfare pro-
grammes for the weaker sections, parti-
cularly of Scheduled Castes and Scheduled
Tribes was bcing cvolved, and whether the
Government were going 1o evalvate the
programmes— becuuse the Government has
spent many crores of rupees—what is the
result, or what is the impact of that spend-
ing, whether such a study has bcen under-
teken, and whether the Government
consider doipg it.  This was my earlier
questicn to the hon. Home Minister.
He stated in his reply to that question
on August 5, 1983, that sufficient attention
was being paid to the proper and timely
evaluation of all the programmes. But he
bad not stated that it would be donme or
whether any evaluation will be there. But
here, this is the categorical reply that it
is being done in some States. So, I
like it to be clarified whether the earlier
study has been done way with, or whether
they want to evaluate a machinery to study
the impact. 1If so, what is the basis on
which they are going to proceced ?

LV

SHR1 A.C. DAS (Jaipur) : 1 am glade
that the Home Ministry has assured the
House on 25th April, 1984 to iavite the
Scheduled Cast Members of Parliament to
discuss the 7tk Five' Year Plan for the
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development of Scheduled Castes. The
* Planning Commission has also sct up
various Study Groups, such as Study
Group on Concepts and Estimation of
Poverty Lines, Working Group on Special
Programme of Rural Development and
Workiog Groups for Scheduled Castes as
well as for Scheduled Tribes. While
formulating the 7th Plan Government
propose to make a socio-economic survey
of the Scheduled Castes, especially in the
-ural areas and identify them 7 Government
ropose to categorise community-wise
socio-economic conditions of  Scheduled
Castes and formulate the Plan as such so
that the poorest among the Scheduled Caste
“ommunities may also get the benefits ?

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Crores of rupees are being given
by the Centrai Government to States for
acquisition of house-sites to be distributed
amongst Harijans. But in thousands of
cases the land-owners are going to the
courts and stay orders are being given.
What is done in that respect ? Is it not
necessary to appoint special benches and
see that they arc secttled in a targeted
period ?

SHRI P. VENKATASUBBAIAH : Mr.
V. C. Jain wanted to know as to how many
people were helped to cross the poverty
line during the Sixith Plan. The total
population is 10 crores and 2 crore families
are involved. During the Sixth Plan our
aim is to uplift 96,44,763 families. And in
these four years assistance has been given
to this population to cross the poveriy line.

About Shri Arjun Sethi’s point, the
Home Ministry have recently entrusted the
studies on different
economic decvelopment with the research
institutes of repute in different parts of the
country. One such research study has been
entrusted to the Giri Institute of develop-
ment Studies, Lucknow in March, 1982.
The Institute submitted a draft report of
the research study entitled ‘Socio-economic
Development of Scheduled Castes in Uttar
Pradesh’ to the Ministry recently. The
report is being examincd. We intend to
intensify the research studies as was
suggested to the hon. Member.

—

aspects of socio-
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Shri A.C. Das has asked whether
intensive research will be made in the rural
areas with regard to the particular aspect
ol socio-economic development of :these
people. In our scheme of things, at every
level we have got various committees
constituted to go into these aspects from
the block level to the zila parishad level.

- We will call for a report from these insti-

tutions whether the requirement could be
met by these institutions. If there is any
shortcoming, we will try to improve that
system. ) .

About Shri Rajagopala Naidu’s point
that special courts should be constituted, at
this stagc I am not in a position to say
anything on this. We have to cobpsult the
State Governments. As a matter of fact,
several case- are pending in the courts. I
know several instances where these people
are not getting justice. The moment
house-sites arc alloted, the rich and in-
fluential people go to the courts and get a
stay order. It has become very difficult for
us to gel the stay vacated for years together.
So, there was an opinion in this country
whether this could be included in the Ninth
Schedule of the Constitution to get it
removed from the jurisdiction of the
courts.

MR. CHAIRMAN : The alone will not
solve the problem. Ninth Schedule alone
will not solve it.

SHRI P. YENKATASUBBAIAH : That
was one of the suggestions.

MR. CHAIRMAN : It is a very
importaht matter and I hope Government
will give'q serious thought to it.

SHRI P. VENKATASUBBAIAH : We
take it -very secriously. We will again
adress the various State Governments and
see whether they can expedite this process
to provide the house-sites to these people.

18.36 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, the 50th April, 1984;
Vaisakha 10,1906 (Saka).

———
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